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The Lok Sabha met at Eleven of the
Clock

—

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
Malik-E-Maidan Cannon

#715. SHRI BAPUSAHEB PARULE-
KAR: Will the Minister of EDUCA-
TION be pleased to state:

(a) whether it jg a fact that the
cannon by name Malik-e-Maidan dur-
ing Adilshahi regime and lying at the
city wall of Bijapur has been pre-
pared by using five metals and weighs
55 tonnes;

(b) whether it is algo a fact that
gold is one of the metals used in
the preparation of this cannon and
quantity of gold is over five tonnes;
and

(e) if so, how best Government pro-
pose to make use of this gold lying
idle in the cannon?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL.
FARE (SHRI B. SHANKARA-
NAND): (a) and (b). Yes, Sir. The
cannon 1s reported to have been cast
in gun metal. No mectallographical
analysis, however, has so far been
done to confirm if gold is one of the
alloys used for its manufacture.

(¢) Does not aiise.
1711 LSs—1

SHR]I BAPUSAHEB PARULEKAR: 1
am really sorry that no proper atten-
tion has been paid by the Government
to the problem which is posed by this
question. If proper attention is paid,
I believe the Government would get
crores of rupees from this particular
point which has been raised in this
particular question. This  particular
canon is in the home State of the Hon.
Minister and only about a hundred
miles away from his home town. Still,
I am surprised at the way 1n which the
answer has been given.

AN HON. MEMBER: Perhaps he has
not visited that place.

SHRI BAPUSAHEB PARULEKAK:
He has visited it many times and the
guide who was with me told me the
informatien which, 1 am  submitting,
was given to him also. Primarily, the
answer has beef\ prepared by the De-
partment and probably he has not ap-
plied his mind. .

MR. SPEAKER: He is keeping it as
a fixed deposit;

SHRI BAPUSAHEB PARULEKAR:
This being a very important subject, }
would seek your indulgence for ainin.
ute or two to say that the Bijajur
Gazette written by Mr. Henry Cousin,
which 1s in the Golkomat Library, men-
ticns that this cannon is made out of
five alloys and gold is one of them.
One Mr. Athale, who is a student of
history is ready to affirm and give
evidence to show that it is not only
five tons—which I have mentioned—
but there is 20 per cent or eldven
tong of gold in this particular can-
non. This gigantic piece was to be
taken to London by the British Go-
vernment because of the  contents
but, because it wag unwieldy,
they could not take it. Even
the answer mentions indirectly—it
gives the reply ‘Yes Sir'—that it con-
tains some gold, but they have not so
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far made any analysis. May I there.
fore know from the Hon. Minister
whether the Governmeni would do a
metallographical analysis to confirm if
one of the alloys used there is gold,
investigate into it, make enquiries with
Mr. Athale who has sufficient proof of
it and whether, after making a detail-
ed enquiry, an answer wculd be laid
on the Table of the House?

MR. SPEAKER: It is too long.

SHRI B. SHANKARANAND: It is a
suggestion for action.

SHRI BAPUSAHEB PARULEKAR:
My second question is this.

MR. SPEAKER: Be brief this time,
let it not be as iong as the cannon is.

SHRI BAPUSAHEB PARULEKAR:
To show that there is pruna facie evi-
dence that the:ie is geld, I will tell you
that a few years back, the goldsmiths
of sholapur committed a theft of one
ring of this parlicular cannon, they
melted and separated gold [rom it, the
gold was coufisvcated  and they were
proscruted. Muy I know whether Gov~
ernment is aware of this particular
fact?

Secendly, I would like to know whe-
ther the Goverament are aware of the
fact—the first guestion that I had
raised—that the Britishers were going
to take this particular cannon because
it contains goid. It is notl only a sug-
gestion for action. I would request
him fo go inte this particular matter,
investigate it and lay  the details on
the Table of the House.

SHRI B. SHANKARANAND:; The
honn, Member should know it that it is
one of the protected objects under *he
law which is the Ancient Monuments
and Archaeological Sites and Remains
Act, 1958. And if I do anything, it
will ge against the law. I cannot des-
troy that. It is a protected one.

MR. SPEAKER: Mr. Mhalgi.

SHRI ATAL BIHARI VAJPAYEE:
Are you satisfied with the reply, Sir, 1
leave it to you.

JULY 28, 1980
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MR. SPEAKER:
question.

Iet him put his

SHRI R. K. MHALGI: Without des-
troying that, particular cannon, wili 1t
be possible for you to investigate into
it, take the House into confidence and
tell us whether the cannon is contain-
ing gold?

SHRI B. BHANKARANAND: Can
anything be done by way of investiga-
tion without disfiguring or destroying
it?

MR. SPEAKER: Some way has to be
found. Please fi:xd out. (Intérruptions)

DR. SUBRAMANIAM SWAMY: What
he said should not go on record. He
has said that, without disfiguring
1t cannot be ascertained what the com-
position of the cannon is. It is wrong.
You'*can do metallographical anailysis.
I am surprised that he should say what
he has said. It should not go on re-
cerd.

MR. SPEAKER: He will find out.

SHRI R. K. MHALGI: What is his
reply, Sir?

MR. SPEAKER: They will f{ind out.
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AN HON. MEMBER: How can
you be sure?

ot TWRW A SRA T Eal
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SHRI JAGDISH TYTLER: Wil
gthe Minister of Works and Housing
be pleased to state the amounts sanc-
tioned and the amounts spent during
the ybtar under review?

(b) Have all the Jhuggi anq Jhon-
Ppri colonies in Delhi ccvered; if not,
when will they be covered?

‘SRAVANA 6, 1902 (SAKA)
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Also I want to Know if it is true
that all the television sets which
were put in the Jhuggi and Jhonpri
colonies in 1979, as soon as the Janata
Government went out of office, also
disappeared. JIs it true?

SHRI P. C. SETHI: I have no such
information that the TV sets which
were given during the Janata regime
were withdrawn, But. if the hon.

Member wants 1t, I will inquire into
it.

SHRI JAGDISH TYTLER: The
sets which were there in 1979, if to-
day you go there, are not there.

SHRI P. C. SETHI: I have not re-
ceived any such complaints. 1 am
taking a note of what the hon. Mem-
ber is saying I would inquire into it.

\sﬁmh@ﬁ FEEA: W
wiofeal 7= effasa @F *1  grew
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MR. SPEAKER: Question No. T17
—Shri Amarsinh V. Rathawa.

SHRI X. LAKKAPPA: Question
No. 724 also may be taken up with
this ag it is on the same subject.

SHRT M. SATYANARAYAN RAO:
Also question No. 723--it alsy relates
to housing.

MR. SPEAKER: Don’t worry. We
may reach them.

Central Housing Assistance to States

+

*717. SHRI AMARSINH V.
RATHAWA:

SHRI MOHAN LAL
PATEL:

Will the Minister of WORKS AND
HOUSING be pleased to lay gz state-
ment showing:

(a) whether it js a fact that the
Central Government have provided
financial assistance and guidelines to
certain States with a view to easing
their housing problems in the State;
and

(b) it so, the names of States and
the financial assistance given to each
State during the last three years?

JULY 28, 1980

Oral Answers i

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI MOHAMMAD USMAN
ARIF): (a) and (b). A statement is
laid on the Table of the Sabha.

Statement

(a) and (b). °‘Housing’ is a State
subject. Central financial assistance
to the States is given in the shape of
‘block loang’ and ‘block grants’ with-
out their being tied to any particular
heag of development. The States
make the inter-sectoral allocation of
funds within the State Plans accord-
ing to their needg and priorities, keep-
ing in view the advice and guidelines
given by the Planning Commission.

In addition, loang from L.I.C., G.I.C.
and HUDCO are also given to the
States for their housing programmes.
Details of these loans given during
the last three years are indicated in

the enclosures (Annexures I, IT and
I11).

Policy guidelines issued to the
Stateg have uniform application. No
specific guidelines have been issued
to any particular State

ANNEXURE, I

L.IG 1a1ns allo~ate 1 tn th~ virio s State Gover nments for im jlementation of various Social

Housing Schemes:

Haryana

(Rs. in lakhs)

Sl.No. Name of the State 1977-78 1978-79 197 9-80

1 2 3 4 5

1 Andhra Pradesh . . 190,00 193,00 294,00
2 A&ﬁam . - . [ . . 30'00 30-00 33-00
g Bihar . ) 100,00 120,00 *345.00
4 Gujarat 90,00 125,00 276 oo
5

et ~

60,00 6o. 00 98.00
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" -
1 2 3 4 5
— ——— - = e
6 Hirachal Pradesh . . . . 55.00 55 .00 70.00
7 Jammu & Kashmir . °* . . . . 55.00 55.00 65.00
8 Karnataka . . . . . 110,00 120.00 265.00
g9 Kerala . . . . . 120,00 120, 00 186,00
10 Madhya Pradesh, . . . . . 140,000 140,00 154,00
11 Maharashtra . . . 90,00 100,00 215,00
12 Manipur . . 20.00 _— 25,00
13 Meghalaya ) . 15.00 16.00 21,00
14 Nagaland . . — —
15 Orissa . . . . 140. 00 140.00 408, o0*
16 Punjab . . 85.00 70,00 100_00*
17 Rajasthan . . . . 120, 00 120,00 132.00
18 Sikkim . 5.00 6.00 7.00
19 Tamil Nadu 140.00 137.00 384 .00
20 Tripura . 25. 00 —_ 63.00
21 Uttar Pradesh . 187. 00 200.00 745.00
22 West Bengal 173.00 185.00 268 oo
Total 1950, 00 1992, 00 4154.00

ANNEXURE-II

Allocation of G.1.C. loans allocated to various Stete Governments for implementation of
(i) Village Housing Projects Scheme and (1i) Gonstruction of Houses for EWS.

SI.LNo. Name of State 1978-89 1979-90 Total
T T(Re. in lakhs)

1  Andhra Pradesh 50.00 170.00 220 00
2 Assam 20,00 20,00 40 .00
3 Bihar 100. 00 100,00 200. 00
4 Gujarat . 70.00 160.00 * 230. 00
5 Haryana . . 50.00 60,00 110.00
6 Himachal Pradesh . . 40,00 — 40.00
7 Jammu & Kashmir . . . 10.00 10.00 20,00
8 Karnataka . . . . . ’ 05.00 !oc;.oo

195. 00
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1 e e
1 . 2 . 3 4 Q
%9 XKerala . . . . . . . 100,00 20,00 120,00

10 Madhya Pradesh . . . . . 75.00 86.00 161 oo

11 *frharashtra . . . . . . 100.00 100,00 200,00

b ] L .aipur . . . . . . 10,00 —_ 10,00

13 Mecghalaya . . . . . . 5.00 - 5.00

¥4 Nagaland . . . . . . . 15,00 — 15,00
15 Orissa . . . . . . . 100.00 — 100.00

16 Punjab . . . . . . . 50.00 62.00 112.00

17 Rajasthan . . . . . . . 60,00 — 60,00

18 Sikkim . . . . . . . 50,00 — 50 .00

39 Tamil Nadu . . . . . . 100. 00 170.00 270.00

20 Tirpura . . . . . . . 10,00 11.00 21.00

21 Utlar Pradesh . . . . . 150,00 331,00 481,00

22 West Bengal . . . . . . 150,00 —_ 150,00

1400, 00 140000 2800,00

ANNEXURE III

S.atewise dstals of loans sanctioaed by HUDCO durin~ 1977-78 to 1979-8o0.

State/U.T, Loan Sanctioned tn (Rs, 1n crores)
1977-78 1978-79 1979-80
(Gorss) (Gross) (Gross)
Andhra Pradesh . . . . . . 5.02 8.79 22,81
Assam . . . . . . . 0.59 0.64 0.96
Bihar . . . . . . . 5.91 2,15 2.07
Gujarat . . . . . . 6.23 15,61 27,63
Haryana . e e . 7.87 3.77 5.65
Himachal Pradesh e e 0.14 1.54 —
Jammu & Kashmir . . . . . 0.95 0.33 —_
Karnataka . . . . . . . 8.06 4.86 6.45
Kecala . . . . . . . 11,16 6.42 6.20
Madhya Pradesh . . . . . . 2.08 6.59 4.70
Maharashtra] . . . . . . 11,96 4.54 3.04
Qrista . . . . . . . . .47 8.035 2,01
, Punyab . . . . . . . 1.54 1. 70 4.75
Rajasthan . . . . . . . 4.85 10,42 9.12
“Tamil Nadu . . . . .« . 4.31 9.79 .77
Uttar Pradesh . . . . . . 9.16 12,69 15,63
West Bengal . . . . . . 3.092 3.59 5.55
1ootal Lt . ] . . ; . 85,22 101,48 128. 34

At “'J'—-_
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MR. SPEAKER: Shry Moahn Lal
Patel. He is not here.

IR

SHRY MANORANJAN BHAKTA:
The hon. Minister has given 5 long
ligt of States. I wouly like to know
from him why he has left cut the
Wnion Territories, particularly, the
Andaman and Nicobar Islands. Not
only that. This is an isolated area.

So, Sir, I would like to know from
the hon. Ministey where there is any
provision for central assistance for

this union territery or mot. Why he

Orat Awdwers SRAVANA 8 1803 (SAKA) ' -Omal Ansiwers 18

has not done anything for housing
in so far ss the union territory peo-
ple here are concerned

SHRI P. C. SETHI: As far as union
territorieg are concerned, thére is a
separate question. If that is also put
to me, I would reply to‘ the hon.
Member’s question.

SHRI MANORANJAN BHAKTA:
The Union Territory is alsp there.
But you have not replied,

MR. SPEAKER: We will come to
that.

Mr. Faleiro.

SHRI EDUARDO FALRIRO: ¢&ir,
the housing problem is very serious
all over the country not only in rural
areas but also in urban areas. In
urban areas, Government servants
and others have tg snead about 30
per cent of their salaries in getting
the houses anrd have to give pugrees
for hire vpurchase houses. There
are many fraudulent and bogus co-
operative societies who are operating
in the housing scheme. So, my ques-
tion is: what steps have Government
taken 10 have a crmprehensive
national housing policy for construe-
tion and distribution of houses in
rural and urban areag and to dis-
courage the racket—the minister has
himself called it racket—by fraudu-
lent and bogus rcooperative sucieties
and to encourage the gentine coope-
rative societies by giving them funds
for the purchase of materialg and for
having the control over the office-
bearers and so on and so forth?

I would like the hon, Minister to
clarify whether the ndtional housing
policy that he contemplates will dis-
courage bogus cocperative societies
and it will encourage only those gen-
uine housing cooperative societies?

SHRI P. C. SETHI: The hon.
Membey has specifically put the ques-
tion with regarg to Government emp-
loyees. In Delhi, particularly, so far
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as Government employees are con-
cerned, I agree that it is hardly 44
per cent, Tt is guite inadequate. But,
this year, we are taking up A, B, C,
category of construction for the gov-
ernment employees raising the per-
centage of satisfaction from 44 to 55
per cent. It is our constant endea-
vour as far as economically weaker
and low and middle income groups
of employees are concerned, that. we
are seriously taking up the program-
me of construction. For example,
thig year, the D.D.A. is going to cons-
truct about 30,000 houses as compar-
ed to 4,500 only done by the previous
Government last year.

As far as cooperative housing socle-
ties are concerneéd, there are coopera-
tive societies about which I have re-
ceived complaints. Those complaints
are being enquired into. If there are
more complaints, we will go into
them. Apart from this, I have asked
the department to go intp the coope-
ratives seriously and find out which
are the cooperative societieg func-
tioning fraudulertly and which are
not.

MR. SPEAKER: No more ques-
tions on this. Next question No. 718.
Shri Daga.

P sbwat =1 of
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THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL~
FARE (SHRI B. SHANKARANAND):
(a) Yes, Sir.

(b) The total funds provided for
various schemes relating disabled
persons for 1880-81 is Rs. 559.43 lakhs,

(¢c) The information is laid on the
table of the House.

(d) It ig not possible to indicate
the number of disabled persons pro-
posed to be given jobs this year and
the nature of jobs to be provided.
However, All heads of Vocational
Rehabilitation Centres and Special
Employment Exchanges have been
requested to step up the placement
of disabled persons. Government is
making efforts to increase the num-
ber of disabled persons in Govern-
ment and Public Sector Undertaking
Employment.

Statement

1. A National Committee on Inter-
national Year of the Disabled Per-
son under the chairmanship of the
Minister of Education, Health and
Social Welfare has been formed. The
first meeting of the National Commit-
tee was held on 1st May, 1980.

2. A National Plan of Action for
International Year of Disabled Per-
sons with main focug on the following
items has been drawn up:—

(i) Early detection and Preven-
tion of Disability;

(ii) Education of
children;

Handicapped

(iii) Employment of Handicapped
persons.

(iv) Research in various areas to
facilitate integration of the disabled
into community life.

3. Ministries of Health ang Family
Welfare, Education. and Culture and
Labour have constituted working
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groups to consider detailed program-
mes in their areas of work,

4. Research in aids and appliances
for the handicapped ig sought to be
stimulated through the regular sche-
me,

§. A public awareness programme
to make people awsare of the skills and
potantials of the disabled persons is
also being drawn.

6. A Working Group to consider
legislation in the fielg of handicapped
has also been constituted,

“The plight of the blind is no
better. Rs. 25 crores’ naiional pro-
grammes for the control of Llind-
ness launched in 1977 has flopped
and the Government hag itself ad-
mitteg that costly optical equip-
ments imported under the program-
me are lying idle.”

FT I 919 §gY g7 S Fiew fedT
AT o7, I W &7 @ o7

SHRI B. SHANKARANAND: Sir,
the hon’ble Member has rightly re-
ferred to Prime Minister. The Prime
Minister has already written 1o all
the Ministries concerned for the care
of the disabled. I will give the de-
tails of the expenditure on the dis-
abled during the last three years. In
1977-78 1t was Rs. 19¢.1 lakhs; 1978-79
Rs. 260.77 lakhs; 1979-80 Rs. 220.2
lakhs, Sir, in 1980-817 we have doub-
led more than what was spent dur-
ing the last three vears, that is Rs.
559.43 lakhs.

ot qw W IO s TEEw, W
T o9, SN ;W fam? oo
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“The plight of the blind is no
better. Rs. 25 crres national pro-
grammes for the contrel of blind-
nesg launched in 1977 has flopped
and the Government hag itselt ad-
mitteq that costly optical equip-
ments imported under the program-
me are lying idle.”

fear 7ar o1, SwR TI™E 7 AT F|@T
Y@ g ! Igw U waTe faur I

SHRI B. SHANKARANAND : Sir,
the hon’le Member ig commenting on
the performancc of the previous gov-
¢rnment and s2id that the programme
haq flopped. He has his own views.
We are doing our best to bring about
improvements.

5 THER TOW : IO I P
?%fmﬁr‘fa@smm-@’p
A I I\ @ g -

“It is not possible t, indicate the
number of disabled persons pro-
posed to be given the jobs this
year and the nature of jobs provi-
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SHRI B. SHANKARANAND : Sir,
as I tolg the House the Prime Mini-
ster herself has writen to each Mini-
stry to reserve posts for the disabled
and every Ministry has creal=d spe-
cial cells for the recruitment of the
disabled persons.

oft were TE - P @Ol &1 A9
T At © T, g &t Paae @t & T
7 AHT T ?

SHRI KRISHNA CHANDRA HAL-
DER: Mr. Speake:r, Sir, blind are not
the only physically disabled persons.
There are other types of disabled per-
sons also. Last year, Sir, I wrote a
letter to Chittaranjan I ocomotive
Works abont one person butl *he reply
from the Authoritics wa; that there
was np such porvision for the empioy-
ment to disabiej persons. I have re-
ceived many letlcrs from my consti-
tuents in Durganur that Durgapur
Steel Plant. M. A. M. C. and Alloy Steel
which are centrally controitled public
section undertakings are not enter-
taining applications from the disarled
persons for the purposes of employ-
ment. Here in your answer what vou
have stated is that a NMational V’ign of
Action for International Year of Dis-
abled persons, with mai» focus on cer-
tain items, have be~n drawpn un. The
first one is “early detection and pre-
vention of disabhility”’. :

MR. SPEAKER : Why don’t vou put
a question? ,
SHRI KRISHNA CHANDRA HAL-
"DER: No. 3 is ‘employment of bandi-
capped persons’. You have in your
answer stated that the Prime Mini-
ster haz written 1etter to all the De-
partments an. the Ministries. .

MR. SPEAKER : Kindly put the
question.

SHRI KRISHNA CHANDRA HAL-
DER: I am putting it: kindly don’t in-
terrupt, Sir, May | know whether
from this year physically handicapped
persons will get preference for their
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employment? I want a categorical
answer from Yyou 8o that all the De-
partmentg can reserve certain percen-
tage of posts for the disabled persons
for the purpases of employment.

SHRI B. SHANKARANAND : IPer-
centage ig being fixed, as I have al-
ready mentioned, for the empinyment
of these people.

TTHE S oITR T o TR Wt T
T g ST o FT DT § ST H
mroer &Y T 7 g TR AT T T
T TCHIT IAH1 WY AT T £ &
P st @ @ IxHET@EIT T HN
HT W wT qg TES T @1 g7

SHRI B. SHANKARANAND : Sir,
I myself have had a discussion with
the representatives of the disabled
persons, especially the blind. I am
happy to inform the honourable
House that the rerresen‘atives of the
blind were fully convinced about the
sympathy of the Government. Ag I
have already stated, we are taking all
the necessary steps in this direction.

N.CER.T.

*720. SHRI KUSUMA KRISHNA
MURTHY: W:11 the MINISTER OF
EDUCATION be pleased %o lay a
statement showing:

(a) how much amount was ear-
marked and spent under varioug heads
in the Research Wing of N.C.E.R.T.
during the last three years; and
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(b) whether any other country has
sought the guidance of NCERT in
BNy manner on academic issues?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHR] B. SHANKARANAND):
(a) The information is being collected
and will be laig on the Table of the
Sabha.

(b) The following countries have
sought the guidance of NCERT in
academic matte;s:

Afghanisian, Bangladesh, Bhutan,
Malaysia, Maldives, Malta, Mauritius,

Nepal, Poillipines, Sri Lanka,

Tanzania, Thailand Uganda.

SHRI KUSUMA KRISHNA
MURTHY: Mr. Speaker, Sir. the

reply itself clearly indicales the siyle
of functioning of the NCERT. My
question is specific, clear and simple,
and it is confined only to three years.
But even then they are not able to
give the answer, These are the
annug] reporis with me and the ex-
penditure earmarkeq for the purpose
is clearly mentioned in the reports.
But their difficulty is that they are not
able to account for the expenditure
incurred under different heads. The
National Institule of Education and
the four Regional Colleges of Educa-
tion, have been spending hundreds of
lakhs of Rupees op various Research
Projects. Now, Sir, T was given the
impression 1lhat about Rs. 6 crores
have been given as grant by the Gov-
ermment But they could find only
an expenditure for about Rs, 3 lakhs.
Tt appears, that the Director of
N.C.ER.T. has made some observa-
tions stating that the Governments
may come and Governments may go,
but they remain there, and therefore
let them not bother too much about
this' Basing on the answer given
to me here, Sir, 7 would like to know
from the hon. Educativn Minister
whether ap expert from the N.C.E.R.T.
had been deputed 1o mauritius to
give training or examination reforms
to them. And if so, whether the
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Minister is aware of the fact that the
experts who have gone to Mauritius
to give 1raining on examination
reforms have alsc produced a question
paper in India for Naticnal Talent
Search examination with two pages
of errata.

SHRI B. SHANKARANAND: 1 am
not aware of this,

SHRI KUSUMA KRISHNA
MURTHY: The N.C.ER.T. is capable
of making appointment of a non-
mathematics cuandidate to a post of
Professor of Mathematics who was
capable of producing a ‘Text-bock in
Mathematics for Class X7 with errata
of 60 pages. And not ouly that, he
has also produced an errata to that
erratta of 60 pages. Had we sent the
N.CER.T. to Olympics, we would
have broken an international record
and won the prize at least in
this field for India. Besides this, the
way in which they msake appoint-
ments and other ~orrupt practices, I
referred to the Government time and
again now and earlier. § had also
Written to no less a person than the
then Prime Minister, Shri Morarji
Desai, about atl this and here 1 would
like to quote the concluding part of
my letter t7» the former Prime
Minister:

“T would further like to statc that
when your Cabinet is very keen on
unearthing your previous regime’s
alleged misdeeds, particularly in
appointment; considered to have
been committed without the know-
ledge of the concerned WMinisters,
how is 1t that your Ministers are
committing the same in spite of
the fore-warning giveny, by me to
ensure fairplay in all appointments.”

1 visited W.C.ER.T. twice without
disclosing my identity and it was an
amusing sight for me to see the way
in which the entire staff at all levels
and times passing away their times.
Therefore, to me N.CER.T. is not
National Council of Educationai Re-
search and Training but a ‘National
Club of Entertainment, Recreation
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and Time-passing’. Therefore, I would
like to know from the hon, Minister
whether he would institute a Com-
mittee to enguire into the alleged
mal-practices of corruption and in-
efficiency prevalent in the N.C.ER.T.
and also suggest remedial measures
for implementation in order to prevent
the waste in crores of rupees of our
coutry.

SHR; B. SHANKARANAND: Sir,
it is true that Government have re-
ceived complaints, various types of
complaints regarding corruption non-
use of books, administrative deficien-
cies, malpractices, mis-functioning
and what not. We are looking into
the matter and if necessary, we may
institute an enquiry.
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SHR1} B. SHANKARANAND: No
doubt, the books are writter by
N.C.E.R.T.; books are pvblished also.
But it alsp happens that every couple
of years or one year the subject is
changed, the curriculum is changed,
and the books become  non-usable
under the circumstances.

JULY 28, 1980
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SHRI B, SHANKARANAND:
N.C.ER.T. is meant for that.

Impact of Hike in High Speed Diesel
Price on Fishing Industry

*721. SHRI P. M. SAYEED:;

.

SHRI M. V. CHANDRA-
SHEKHARA MURTHY:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the sea fishing indus-
try in India which had a very poor
season during 1979-80 feels crippled
due to the 50 per cent increase in the
priceg of high-speeqg diesel oil and
have represented to the Minister in
this regard;

(b) whether the Indian fisheries
industry is 100 per cent export orien-
ted and has to operate in enormously
competitive international market;

(c) the other points made by them
in their representation; and

(d) the steps taken by Government
to help the industry?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
The Association of Indian Fishery
Industries has represented against the
increase in the pr.ces of High-Speed
Diesel Oil.

(b) No. Sir. OGnly about 7 per-
cent of total marine catch jis utilized
for exports.

(c) Reduced caiches, drop in in=-
ternational prices and inability to pass
on the increased cost on fuel to over-
seas buyers are the other main points
made in the representation.

(d) The representations are being
examined in consultation with the con-
cerned ministries,
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SHRT M. V. CHANDRASHEKXHARA
MURTHY: Any way, i#t is admit
that the price nike of diesel oil has &
congiderable impact on fishing indus-
try. Our country hag two milion
square kilometres of marine zone
whereas our country is presently
having only 70 fishing boats. In view
of this, I would like to know if there
is any proposal from the Government
to improve the strength of the fishing
boats so that the fishing industry could
be improved.

SHRI R. V. SWAMINATHAN: We
have proposals to augment the number
of fishing vessels. Vast fishing re-
sources are available ir, our coasts.
We have got many proposals in the
public sector ag also private gector.

SHRI M V. CHANDRASHEKHARA
MURTHY: Recently neerly 100
fishing boats at Mazalpe in Karnataka
were lost due to a fire accident. 1
would "ike to know what action the
Government has taken in this behalf
Secondly, 1s it a fact that a Japanese
firm is prepared to supply Ashing boats
at a very reasonable rate® If so, what
is the reaction of the Government?

SHRT R. V. SWAMINATHAN: For
both these questions, I require a
mnotice.

SHR1 DIGVIJAY SINH: 71 wish
the Minister had eiven a mor. cate-
gorical and dctailed reply to the pro-
posal and the problems facing the
fishing industry. 1Is it a fact that the
major problems confronting the fish~
ing industry today are: one, lack of
information, no mapping and charting
of the fish migration routes in the off-
shore areas, and two, over-fiching and
over-exploitation? To counteract these
problems is the Government aware
that two important steps need to be
taken; one augmenting deep sea
trawlerg so that you can go into
leeper waters and two, to do more
yawn culture jn the coasta] areas?
Prawn iz a very important export
tem.
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SHR1 R. V. SWAMINATHAN: We
have got a propnsal to have a survey
in the pcean for this. It is true that
the prawns and shrimps have very
valuable market in the foreign coun-
tries and we have got a great export
potential. We are, therefore endea-
vouring to do better in this regard.

SHRI DAULATSINHJ] JADEJA:
The question relates to fishing boats
which use diesel engines and diesel
0il. The hon. Minister’s reply is that
about 7 per cent of the total marine
catch ig utilised for exports. May I
know whether hundred per cent
catches of the fishing boats which are
mechanised and which go into deep
seg are exported or not? If so, if it
is more than 7 per cent, as the hon.
Minister sugge<ted, what are the in-
centiveg that the government are try-
ing to give to encourage tbis industry?

SHRI R. V SWAMINATHAN: It
i« true that we are increasing fishing
facmlities to have more catches in the
sea. We are .nceasjng our Jndian
Trawlers to bring more catch and
also by giving more incentives.

Suspension of Food for Work
Programme in Bihar

+
*722. SHRI VIJAY KUMAR
YADAV:

SHRI A. K ROY:

Will the Mirister of RURAL RE-
CONSTRUCTIOI! be pleased to state:

{a) whether it is g fact that the
Bihar State Government has decided
to stop Fnod for Work Programme in
the State;

(b) if so, the reasong therefor;

(c) whether thousands of landless
farm J]abourers have become unems=-
ployed following this stoppage; and

(d) if so, the Union Government’s
reaction thereto?
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MINISTRY OF AGRICULTURE
&SHRI R. V. SWAMINATHAN): (a)
o, Sir.

fb) to (d).
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SHRT R. V. 3SWAMINATHAN: We
do not know fiom wbere the hon.
member has got this information that
this programime has been stopped; it
is still gomng on. At present, the
Bihar Government has got stock of
235 iakh tonnes cf foodgrain. How
can the hon. member presume that it
has been stopped? (Interruptions).

AN HON. MEMBER: How many
are working? Your Minister does not
give a reply.

s‘ﬁ\fmwm: %9 aga gl
@FEee SEeaw w7 ¥1 af  gger
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THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHR] BIRENDRA SINGH RAO):
The question wac about a scheme;
whether there was a proposal to stop
it or whether the Bihar Government
has stopped it. The reply has heen
given. But if the hon. member is in-
terested in knowing the pumber of
men empioyed, 1 can give him infor-
mation. In 1978-79... (Interruptions}
It was 35.57... (Interrupticns) If vou
want for this morning, I am sorrSr, I
cannot get, (Interruptions) You go
and find oui. (Interuptions) Don’t
shout. You would not get it anywhere.
This is how they want to ask questions.

JULY' 28, 1380
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MR. SPEAKER: Let us not be
aggressive. )

(Interruptions)

MR. SPEAKER: You can ask any—
thing, but let us not he aggressive,

SHR7 BIRENDRA SINGH RAO: If
you want to ask what is the number
of men employed today, that will be
the answer I will give. (Interrup-
tions).

MR. SPEAKER: Let him first
answer it. You just cut him short
even before he starts.

SHRI BIRENDRA SINGH RAO:
During the year 1978-79, the number
of man days in Bihar was 35.57
crores; and il is expected that the
additional employment generated
during the year 1979-80 under this
programme would be around 100 crore

T | Paqr o @ P ag wieer
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SHR] BIRENDRA SINGH RAO:
The question ig whether it is a fact
that the Bihar State Government hss
decideg to stop Food for Work Pro-
gramme in the State. You kindly
look at the gquestion., Now the
Member says something else. ..
(Interruptions) We have stated
in very clear terms that it is not
going to be gtoppeg and the food for
work programme which is now known
ag natronal rural employment pro-
gramme is being taken up by the
panchayats in the rura] areas normal-
ly in all areag and food for work
programme only in drought affected
areas, but almost every panchayat is
supposed t0 be doing some woarks
under this prgramme.
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programme  always . provides som‘

food for. thought- that also when the
answer is no, it provides mare
_ thought. Fm' example the Minister
has asked: wherefrom he has got
that. inﬁomatmn? We have got this
information from the Statesman,
Delhi_edition, on 28th June; the
Statesman is writing: Bihar to stop
food for work programme.....

MR. SPEAKER: Why do you
believe this paper? It is not authen-
tic.

SHRI A, K. ROY: Government has
not contradicted it.

MR. SPEAKER: Not allowed; you
do not read the paper; you ask the
question, whether the report is right
or wrong; that ig simple. '

SHRI A. K. ROY: The Minister is
trying to give the impression that no
such thing exists, it is something
hanging in the air. It is not so. Itis
not only in the paper. I personally
went to my constituency; I enquired;
1 found in the month of June gnwards
no allotment hag come and the total
work hag been gtopped,

MR. SPEAKER: That ig what you
should gsk; whether it is a fact.

SHRI A. K. ROY: The whole thing
is like that because they have the
impression that it wag only to combat
drought. In the monsoon, how would
fooq for work be utilised? To combat
floods, or plantations or afforestation,
soil conservation? They have got no
idea, no scheme.

MR, SPEAKER: You ask the ques-
tion.

SHRI A. K ROY: That is why I
would like to ask whether the Gov-
ernmént has got information that the
P or programmeg are continuing,
wigpher the government has supplied

any pew scheme not to utilise food

for- Work in the momoon*r
1711 ::s-a "

 INER mm Timt should have
beén so simple; ycm unnemssarﬂy
elaborated it

SHRI A. K. ROY: 1 take stmng
exception to your observations; the
Minister started gaying that thig thing
never happened.

SHRI BIRENDRA SINGH . RAO:
As has been stated, the information

‘given in the daily which the hon.

Member ig relying upon jg absolutely
wrong, |

SHRI A, K. ROY: You ghoulg have
contradicted it.

SHRI BIRENDRA SINGH RAO:
We have gaid it in the beginning. If
you do not listen, what I can I do?

SHRI A. K. ROY: You should have
contradicteg it in the beginning that
the report was misleading,

MR. SPEAKER: That is not come
pulsory.

SHRI BIRENDRA SINGH RAO:
When I say that a particular informa.
tion is wrong ang this is the correct
position, then it is automatically con-
tradicted. -

SHRI A. K, ROY: The report was
in June, you are contradicting it now;
we are in the month of July.

SHRI BIRENDRA SINGH RAO:
Why should I go out of the way to
say that a particular papers has given
wrong reports. I am giving the jn-
forrnation as it is with us. It is for
the hon. Member to rely or not to
rely ot my information. If they want
to depend more upon those papers,
when why put questions? The Bibar
Government was given 38,86,000 metric
tonnes of foodgrains in 1979-80 and
during this year 1,190,000 tonnes mofe
were allotted and the present position
ig that the Bihar Goveérnment has

. utilised out of this total quantity,

‘ wnnes of tood«nrains under



present a
quantity of 235752 tonnes iy stili
available with the Bihar Government
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MR. SPEAKER: Question ig ™not
allowed ag the main question joes not
specifically cover Rajasthan.



Housing Schemes for Jammu and
e f,x\ akshm'mr’ R P
*723. DR. FAROOQ ABDULLAH:

SHRI GHULAM RASOOL
KOCHACK:

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether the Government of
Jammu and Kashmir has prepared a
scheme for construction of houses for
the poor and middle class families;

(b) if so, whether the scheme has
been forwarded to the Central Gov-
ernment for financial help ang assis-
tance;

(c) whether there are still a large
number of low and middle class fami-
lies in Jammu and Kashmir who are
without shelter and the Housing Cor:
poration has not been able to give
much loans to them for the develop-
ment of the houses;

(d) if so, what are the main rea-
song for not providing sufficient loans
by the Housing Corporation; and

(e) what is the total Central assis-
tance so far provided to the State
Government for the above purpose?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI MOHAMMED USMAN
ARIF): (a) to (e). A Statement is
laid on the Table uf the Sabha.

Statement

‘Housing’ js a State subject and it
is primarily the State’s responsibility
to cater for thig basic need of the
people. For different development
‘activities under the Plan the Govt. of
India gives financial assistance ty the
Stateg in the shape of Block Loans
and Block grants according to an
accepted pattern. The inter-sectoral
allocation of funds within the State
P'Ian is made by the State Govt.

SRAVANA 8, 1902 (SAKA)
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- according to its priorities and require- ~

ments keeping in view the advice
and gmdelmes issued by the Planmng

'Coxmmssmn

' There js general shortage of houses
in the country and the State of
Jammu & Kashmir is no exception.

The ‘Housing ang Urban Develop-
ment Corporation’ which i a Govern-
ment of India enterprise, has go far
received eight Schemes from the Gov-
ernment of Jammy & Kashmir, out of
which seven have been sanctioned
with project cost of Rs. 6.07 crores
and HUDCO’s loan assistance of
Rs. 490 crores. The remaining
Scheme js under process,

In addition joans from ‘Life Insur-
ance Corpration’ and ‘General Insur-
ance Corporation’ amounting to
Rs. 5.47 crores and 0.20 croreg respec-
tively have been allotteq to the Gov-
ernment wf Jammu & Kashmir so far
for implementing the Social Housing
Schemes.

DR, FAROOQ ABDULI!AH: For
the last 30 years we have been want-
ing to build houses for the poor peo-
ple and we find great difficulty at the
present moment, One ig lack of funds,
ang the second is lack of materials
to build those houses. I would speci-
fically ask the Housing Minister as to
what he is doing to give more money
for these houses for the poor and
secondly to provide the materials that
are necessary for the building of
these houses?

THE MINISTER OF WORKS AND
HOUSING (SHRI P, C. SETHI): I

‘have recently giscussed this question~

with the Xashmir Minister, Shri
Thakur. It js a fact that they are
handicapped because of raw material
shortage, partlcularly cement and
coa] and glso brickg in some areas. As
far as the quantum of money is con-
cerned, as already stated in the main
answer, we have already cleared six
schemes out of the seven which they
have sent. The six schemes are
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worth Rs. 6.07 crores. Out of the
Rs. 6.07 croreg worth schemes approv..
ed by the Ministry for this State,
Rs. 4.90 crores is the gssistance from
HUDCO. The rest of the money has
to come from them. ] am sorry that
as far as the seventh gcheme which
the State Government hag brought is
concerned, the cost of that gcheme is
355.48 lakhs. The sanction was for
Rs. 332,12 lakhs. Unfortunately, after
spending Rg. 68 lakhs, the State Gov-
ernment abandoned the gcheme.

DR. KARAN SINGH: There are two
parts in my question. In his reply to
my colleague, the Minister gaid that
there is a great shortage of cement in
Jammu and Kashmir, which js one of
the reasons why the housing projects
are not progressing satisfactorily. (a)
Would the Minister kindly tell us
whether the cement factory that is
being processeg at Basohli, which
will to a great extent solve this pro-
blem and help the Government to
take up @ massive housing programme
is going to be expedited? (b) 1In
Jammy particularly there are a large
number of ex-servicemen and for a
long time, there has been a demand
for a special defence colony as there
in many north Indian States and
maybe in the south also. Despite thig
demand, there hag been no response
from the State Government. So,
would the Minister let us know whe-
ther a specia] demand for a defence
colony in Jammu has been received
or not and if so, whether the Govern-
ment of India will try ang persuade
the State Government to fulfl} it?

SHR] P. C. SETHI: Ag far ag the
cement factory which the hon. mem-
ber mentioneg is concerned, I have
taken note of it and I would speak
to the Industry Minister t, expedite
it, if it needs expedition. As far as
defence colony is concerned, for the
serving defence personnel, the def-
ence Ministry take up the programme
of housing. As far ag the case of
retired government personnel and
relired defence personnel are concern-
ed, they have to form a cooperative
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and put forwarci a scheme through
the State Government; then HUDCO
will be prepareqd to consider it.

Housing Schemes for Karnataka

*724. SHRI B. V. DESAI: Will the
Minister of WORKS AN® HOUSING
be pleased to state:

(a) whether the State Government
of Karnataka has prepared a schemse
for construction of houses for the
poor and middle class families;

(b) if so, whether the scheme has
been forwarded to the Union Govern-
ment for financial help and assistance;

(c) whether there are still a large
number of low and middle class fami-
lies in Karnataka who are without
shelter and the Housing Corporation
has not been able to give sufficient
loang to them for the development of
the houseg in the State; and

(d) if so, whether Centre has agre-
ed to give all financial and other help
to the State Government to achieve
this aim for providing houses to all
the low and middle class families dur-
ing the current financial year and also
in the Sixth Five Year Plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKs AND HOU-
SING (SHRI MOHAMMAD USMAN
ARIF): (a) to (d). A statement is
laid on the Table of the Sabha.

Statement

(ay to (d). Housing is a State sub-
ject and it is primarily the State’s
responsibility to cater to this basic
need of the people, The Government
of India gives financial assistance to
the State Governments in the shape of
Block loans and Block Grants for the
development activities under the State
Plan, It is the State Government
which makeg the inter-sectoral alloca-
tion of fundg under the State Plan
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ments, keeping in view the advice and

the guidelines issued by the Plann-
ing Commission.
2. The, ‘Government of Karnataka

sent g proposal in September 1979
asking for flnancial assistance amoun-
ting to Rs. 7.58 crores for construction
of 12352 houses for the rural poor.
The proposal was examined and the
comments were communicated to
the State Government in November
1979. The State Government has not
yet submitted the revised estimates
in the light ot the comments.

3. There is general shortage in
housing in the country as a whole
including Karnataka. The Housing
and Urban Development Corporation
which is a public sector undertaking
under the Government of India, is
providing loan assistance to the State
agencies for construtcion of houses
provided the scheme are formulated
in accordance with the guidelines 1s-
sued by the HUDCO. So far as the
State of Karnataka is concerned
HUDCO has so far sanctioned 69 sche-
mes with a total] loan of Rs. 39.96
crores. In addition, LIC wnd GIC
loans amounting to Rs. 23.30 crores
and Rs. 1.95 crores respectively have
also been allocated to the Govern-
ment of Karnataka for the implemen-
tation of social housing schemes. The
scheme of assistance to the State Gov-
ernment will continue during the
current financial year.

4, The Five Year Plan ig presently
under revision and the schemes un-
der the Sixth Plan 1980—85 along

with their outlays are expected to be
finalised in the near future.

SHRI B.V. DESAI: In the answer
the Minister has stated that the Gov-
ernment of Karnataka sent g proposal
in September 1979 asking for financiaj
assistance of Rg 7.58 crores for con-
struction of 12852 houses and the
comments gn the proposal were com-
fnunicated to the State Government
in November, 1979. May I Xknow
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what were the comments and whe=
ther the State Government have gent

their revised estimated in the light of
the comments?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): As
has been pointed out in the main
body of the answer, financial gssist-
ance amounting to Rs. 7.58 crores for
the construction of 12,352 houses have
been completed recently in Bangalore.
I hag a detailed discussion with the
Chief Minister and the Ministers con-
cerned, along with their officials.
About 3,000 houses under this gcheme
are still to be completed. They have
to submit the accounts as desired by
HUDCO in the prescribed form. As
soon ag the revised estimates ang the
papers are received, fhe balance
would be released to them. The gther
part of the question unfortunately,
wag not audible. I would requestk
him to repeat it.

MR. SPEAKER: The Question Hour
is over,

WRITTEN ANSWERS TO QUESTIONS

Availability of Marine Fish in Interior
Areas

*719. SHRI A. NEEALOHITHADA -
SAN: Wil] the Minister of AGRICUL-
TURE be pleased to gtate:

(a) whether Union Government
have at present any scheme to make
marine fish and other marine foods
available in the interior parts of the
country accessible by trains; and

(b) the average per capita consum-
ption of marine food in India at pre-
sent as compared to the per capita
intake of these in 1950?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH
RAO): (a) Twelve refrigerated rail
vans maintaming 0°C temparature
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have been made available to the
Indian Railways for the transporta-
tion of fish. Apart from refrigerated
rail vans, fish is also being moved in
parcel vans and luggage vans by the
Railways. '

(b) Present per capita consumption
of marine food is 1.84 kg as compared
to 1.18 kg jn 1950.

Setting up of Indian Institute of
Forest Management

*725. SHRI P, RAJAGOPAL
NAIDU:

SHRI N. G. RANGA:

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether Government propose
to set up an Indian Institute of Forest
Management;

(b) the reasons for abandoning the
idea of setting up thig institute pre-
viously;

(c) the expenditure involved in
setting up the Institute; and

(d) the purpose for which this
Institute is proposed to be set up?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH
RAO): (a) to (c). The proposal to
set up Indian Institute of Forest
Management ijs under consideration
of Government and it is estimated
that during the Sixth Five Year Plan
(1980—835) Rs. 150—175 lakhs may
be requireg for establishment of the
Institute.

(d). The purpose of setting up
the Institute will be:—

(i) To undertake research in the
problems of management in

social and economic aspects
of forestry;
(ii) To develop teaching

materials on the basig of
research and case studies;
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(iiiy To take up orientation train-
ing of foresters at different
levels in social and economic
aspects of forest manage-
mert; ‘

(iv) In due course, to take up
masters and doctoral degree
programmes in forest manage.
ment; ang

(v) To establish a mutually rein-
forcing system of research
and teaching between the
basic  disciplines, forestry
management education and
practice,

Release of Foodgrains ynder Fooq for
Work Programme during 1980

*726. SHRI JYOTIRMOY BOSU:
Will the Minister of RURAL RECON-
STRUCTION be pleaseq to refer to
the reply given to Unstarred Questior
No. 2450 on the 30th June, 1980
regarding demanq for foodgrains
under Food for Work Programme
during 1980 ang lay a statement
showing:

(a) the total foodgrains allotted and
total foodgrains releasedq to-date, State-
wise and Union Territory-wise;

(b) whether the programme is being
abandoned with effect from 1980-81;
and

(c) if so, on what grounds?

THE MINISTER OF STATE IN
THE MINISTRY OPF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
Statement indicating the quantities
of foodgraing allocateq and released
to the State Governmentgs and Union
Territories during the current finan-
year viz. 1980-81 is enclosed.

(b) No, Sir. The gcheme ‘Food for
Work’ has been revamped and
restructured. It woulq in future be
known ag ‘National Rural FEmploy-
ment Programme’,

(c) The question does not arise.
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allocated/released under Normal & Speical Food for Work
Programme during 1980-81

)

Sl. State/UTs Foodgrains Foodgrains Foodgrains Foodgrains
allocated released allocated released
under Nor- under Nor- under spe- under Spe-
mal Food mal Food cial Food cial Food
for Work for Work for Work for Work
Programme Programme Programme Programme
(1980-81) (1980-81) (1980-81) (1980-81)

(MTs) (MTs) (MTs) (MTs)

: 2 3 T 5 &
1 Andhra Pradesh . 33,000 33,000 30,000 F30,000
2 Assam . . . 6,000 3,000 5,000 2,500
3 Bihar . . 40,000 40,000 70,000 70,000
4 Gujarat 10,000 10,000 —_ —
5 Haryana 5,000 5,000 15,000 15,000
6 Himachal Pradesh 8,000 3,000 15,000 , 15,000
7 Jammu & Kashmir 5,000 5,000 5,000 5,000
8 Karnataka 13,500 13,500 — —
9 Kerala . . . 13,500 f13.500 — -—

10 Mahdya Pradesh . . . 25,000 25,000 174,000 1,74,000

11 Maharashtra . 25,000 25,000 15,000 15,000

12 Manipur . . . . 500 —_ 1,000 —_—

13 Meghalaya . . 500 — 1,000 -

14 Nagaland . . 1,000 — 1,000 —

15 Orissa . . . 12,000 12,000 70,000 70,000

16 Punjab 6,000 6,000 — —

17 Rajasthan 30,000 30,000 1,00,000 1,00,000

18 Sikkim . . 500 500 —_— —

19 Tamil Nadu . . . 27,000 27,000 — —

20 Tripura 2,500 2,500 1,000 1,000

21 Uttar Pradesh 50,000 50,000 1,45,000 1,45,000

22 West Bengal 20,000 - 50,000 20,000

23 A. & N . Islands 250 250 500 500

24 Arunachal Pradesh . 150 — 500 e

25 Chandigarh —_ - — —

26 Mizoram . 250 — 1,000 —

27 Pondicherry . . . . 350 350 — —_

ALL INDIA . . 3,30,000 3,04,600 7,00,000 6,63,000
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Committee to look into Jawaharlal
Nehru University

*727. SHRI DILEEP SINGH BHU-
RIA: Will the Minister of EDUCATION
be pleased to state:

(a) whether jt is a fact that a
Committee, headeg by Dr, V. S. Jha,
has been appointed to go into the

functioning of Jawaharlal Nehru
University;
(b) if so, what is the justification

for constituting this Committee;

(c) what are its aimg and objectives;
and

(d) what steps Government propose
to take to implement its recommenda=
tions?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) to (d). Considering the fact that
about 10 years had passed since the
setting up of the Jawaharlal Nehru
University and considering the desira-
bility of making an assessment of its
working during this period with a view
to planning its future development
in keeping with the objectives of the
University; the Executive Council of
the University, at its meeting held on
July 12, 1979 resolved to set up a Com-
mittee under the Chairmanship of Dr.
V. S. Jha with t}le following terms of
reference:

(a) to review the working ¢f the
University since its inception
in the light of the objectives
stated in the first Schedule of
the Jawaharlal Nehru Uni-
versity Act;

(b) to assess the achievements of
the University in the realisa-
tion of these objectives and
to suggest steps necessary to

consolidate and improve upon
them;

(c) to note handicaps, shortcom-
ings and failures in the acade-
mic and administrative func-
tioning of the University, 1o
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ascertain the reasons thereof
and to propose remedies neces-
sary for a more effective func-
tioning of the University in
future; and

(d) to recommend the lines of
growth and development of
the University in the next
decade consistent with the
objectiveg stated in to Jawa-
harlal Nehru University Act.

The Committee was actually set up
on March 12, 1980 under the Chairman-
ship of Dr. V. 8. Jha and with the
following members:—

1. Dr. M.S. Gere,
Institute of
Bombay.

2. Prof. M. V. Mathur, Director,
National Institute of Educa-
tional Planning and Adminis-
tration, New Delhi.

3. Dr. M. S. Swaminathan, Former-
ly Secretary, Ministry of Agri-
culture and Irrigation, now

Director, Tata
Social Sciences,

Member, Planning Commis-
sion, New Delhi.

4. Dr. J. N. Kaul, Consultant,
Nationa] Institute of Educa-

tional Planning and Adminis-
tration, New Delhi.

The Committee was requested to
submit its Report within a year.

As the Committee has been set up by
the University, it is primarily for the
University to implement its recommen-
dations, In case any recommendation
of the Committee involves action on
the part of the Government, the same
will be given due consideration.

Central Housing Loans to State Gov-
ernments

*728. SHRI BRAJIMOHAN MOH-
ANTY: Will the Minister of WORKS
AND HOUSING be pleased to lay a

statement showing-

(a) the amount of financial assis-
tance in the shape of block loans and



49 Written Answers SRAVANA 6, 1902 (SAKA) Written Answers

block grants given for housing to dif-
ferent Stateg and Union Territories In
the year 1979-80; and

(b) how many proposals for hous-
ing were submitted by the designated
agencies of Orissa in the year 1979-80
and how many of them were cleared
by Housing and Urban Development
Corporation and how many await
glearance by HUDCO and other agen-
<cies?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
Central financial assistance is extended
to the State Gevernments and not to
the Union Territory in the form of
‘block loans’ and ‘block grants’ for the
State Plan as a whole and is not re-
lated to any particular head of develop-
ment or scheme including Housing.

(b) In 1979-80, HUDCO received 9
schemes for loan assistance of Rs. 2.81
crores from various agencies in the
State of Orissa out of which 4 schemes
for a loan assistance of Rs. 2.12 crores
have already been sanctioned. The
remaining 5 schemes involving a loan
assistance of Rs. 0.69 crores are pend-
ing for want of certain essential infor-
mation which is awaited from the con-
cerned agencies.

Guidelines for Exploration of Marine
Fish.

*729. SHRI DAULATSINHIJI
JADEJA: Will the Minister of AGRI-
CULTURE be pleaseq to state:

(a) whether Government of India

have formulated any guidelines for
exploration of marine fish; and

(b) if so, the details of the different
zones earmarked for Indian fishing
entrepreneurg and for foreign char-
tered fishing vessels?

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION,
(SHRI BIRENDRA SINGH RAO): (a)
The exploration of marine fish is
undertaken by the Exploratory Fish-
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eries Project according to their annual
programme.

“(b) For the Exploratory Fisheries
Project the question of earmarking
zones does not arise. However, cer-
tain guidelines have been communicat-
ed to the State Government wunder
whicp it is commended that an area
upto 5 Kin. Trcm the coast is reserved
exclusively for the operation of non-
mechanised boats. The small mecha-
nised boats should operate only beyond
5 Km. from the coast and the large
mechanised beats beyond 10 Km. A
model draft bill to regulate marine
fishing has been circulated among the
maritime States and Union Territories.

In respect of foreign vessels under
charter, the condition ig that their
area of operation shall be beyond
the area of operation of small mecha-
nised and non-mechaniseg fishing
boats and shall be as per the direc-
tiong of the Government from time
to time.

Assistance to Maharashtra for Non-
Student Youth Scheme

*730. SHRI R, K. MHALGI* Will
the Minister of EDUCATION be
pleased to lay a statement showing:

(a) how much amoumt was approv-
ed for the State of Maharashtra under
the Annual Plan of 1979-80 for *“*Agsis-
tance to voluntary organizations work-
ing in the field of youth”;

(b) the names of such organizations

and the amount paid to each of such
organizations; and

(¢) what are the guidelines in this
respect?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) Under the Scheme of Assistance
to Voluntary Organisations working in
the field of youth, there is no state-
wise allocation of funds. The total
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plan provision under this scheme for
1979-80 was Rs. 12.50 lakhs. Each

application for financial assistance re-
ceived from a voluntary organisation
through the respective State Govern-
ment, is considered on its own merit,

(b) A list of relevant voluntary
organisations in Maharashtra is
attached.

(¢) The scheme for assistance to
voluntary or organisations working in
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the fleld of youth is intended to pro-
mote involvement of youth in pro-
grammes of rural gevelopment, includ-
ing education, and developmental as
well ag educational activities in urban
slums. The scheme also aimg to 2n-
courage larger involvement of volun-
tary organisationgs in implementation
of youth programmes,  Registered
societies and public trusts are eligible
for assistande under the scheme, How-
ever, the application has to be re-
commended by the concerned State
Government.

LIST SHOWING THE NAMES OF VOLUNTARY ORGANTSATIONS IN MAHARASHTRA

SANCTIONED FINANCIAL ASSISTANCE DURING 1979-80 UNTER THE SCHEME

OF ASSISTANCE TO VOLUNTARY OR‘C{}ANISATIONS WORKING IN THF FIELD OF
oUTH

S. No.

o ST S TRw S S G (P S o S et Sy ey e St g S— — — G— —

Name of the Voluntary Organisation

Amount of grant
sanctioned in 1970~
8o

i Rl e e e S P

1 Youth League Recreation Centre, Buldana . . . 1s. 51,250

Gokul Prakalp Pratishthan, Kudal

N

Yuvak Baradari, Bombay .
Antar Bharati, Poona . .
Yuvak Pragati Sahayog, Buldana

[~ 2 T

ToraL

Indian Institute of Youth Welfare, Nagpur . .

. . . « Ras. 12,000

Rs. 60,000

e s = ey e

Modernization of Bullock Cart

*731. DR, VASANT KUMAR PAN-
DIT: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether Government are mak-
ing experiments to modernise the
bullock cart by a newer, cheaper and
efficient model;

(b) if so, the results thereof;

(c) the total number of bullock
carts in the country, the total invest-

ment and the total employment on
them;

—

(d) whether some private parties
and institutions have produced a mod-
ern design of bullock cart; ang

() it 80, steps Government have

planned to improve the out-moded
bullock cart and help agricultural
transport?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH
RAO): (a) and (b). Yeg Str. The
Indian Institute of Management,
Bangalore under a research pro-
gramme sponsored by the Depart-
ment of Science and Technology has
developed several prototypes!designs

—
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which would suit varying road condi-
tions, animal sizes, load 1levels ete.
The cost ranges between Rs, 1,200
and Rs. 2,800, Improved harnessing
and yoking systems have been deve-
loped and the traditional wheel has
been preserved. Tests are under vro-
gress under field conditions.

The Ministry of Shipping and Trans.
port (Road Wing) have recently
sponsored a research scheme for im-
proved design of bullock carts. It
will take sometime before the results
are available.

(c) Total number of animal driven
carts in the country is estimateq at
about 150 lakhs., Since the carts are
owneq in the house-hold sector and
are of widely varying types and costs,
a precise estimation of the total in-
vestment and the total employment on
them is not possible.

(d) Yes, Sir,

(e) Depending upon the resulis of
the Trials the Government will consi-
der suitable steps for introduction of
the improved design in rural areas.

Schools for Reseftlement Colonies of
Delhi

*732. SHRI V. KISHORE CHAN-
DRA S. DEO: Will the Minister of
WORKS AND HOUSING be pleased
to state:

(a) whether it is a fact that the
D.D.A. would build Higher Secondary
Schools in the 21 resettlement colonies
in Delhi; and

(b) if so, the details with respect to
finances and management of the same?

THE MINISTER OF WORKS AND
HOUSING (SHRI P, C, SETHD: (a)
Yes, Sir,

(b) The Lt. Governor of Delhi who
is also the Chairman of Delhi Deve-
lopment Authority has intimated that
the schools will be constructed by
the Delhj Development Authority but
the tota] cost of the schools, including
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land buildings, would be met out of
funds raised through voluntary con-
tributions.

Delay in supplying Sugar and Wheat:
to Ration Card holders in Delhi

*733. SHRI G. Y. KRISHNAN

SHRI CHIRANJI LAL
SHARMA:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether there have been delays
in supplying sugar and wheat to the
ration card holders at fair price shops
in Delhi in the third week of June
and 1st week of July, 1980; and

(b) if so, the reasons thereof gand
the arrangements made by Govern-
ment in this regard?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH
RAO): (a) Yes, Sir,

(b) The supply of specified food
articleg like wheat and sugar got in-
terrupted during the period in question
due to “go slow” and ‘work-to-rule’
agitation of the employees of the
Food Corporation of India, which en-
ded in the 1st week of July, 1980. The
position has since come back to normal
and regular supplies of specified food
artickes from F.C.I godowns to the
Fair Price Shops are now being made.

Check on Excess Telephone Billing

*734. KUMARI KAMLA KUMARI:
Will the Minister of COMMUNICA-
TIONS be pleaseq to state:

(a) whether Government are aware
that the steps so far taken to check
the Telephone Deptt. for excess billing
have failed;

(b) if so, whether Government pro-
pose to take some more effective steps
to check the excess billing; and

(c) if so, the details thereof?
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THE MINISTER OF COMMUNICA-
TIONsS (SHRI C. M. STEPHEN):
(a) No Sir, the steps taken by the
P & T Department for reducing ex-
cess billing complaints have not failed,
the complaint rate has come down,

(b) and (c). The P&T Department
has taken the following additional
steps to facilitate decisions on excess
metering|complaints:

(i) Automatic charge analysers
are being imported and these will
record detailg of all the calls dialled
by the subscriber under observation.

(ii) An automatic message ac-
counting equipment is under field
trial. With this equipment, details
of 311 STD calls made by the subs-
cribers can be recorded separately.

(iii) In addition the Telegraph
Act is being amended providing for
deterrent punishment for unautho-
rised diversion of subscribers’ lines.

‘Central Arid Zomne Research Institute,
Jodhpur

*735, SHRI VIRDHI CHANDER
JAIN: Will the Minister of AGRI-
CULTURE be pleased to state.

(a) what has been the contribution
of the Central Arid Zone Research
Institute, Jodhpur in the development
of the desert areas as a result of their
research work in this regard;

(b) their special achievements in
this regard; and

(c) the scheme of the said Institute
for the next five years?

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH
RAO): (2) and (b), The Central Arid
Zone Research Institute, Jodhpur is
undertaking the scientific research for
developing suitable technology for
reclaiming the desert lands. The
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salient achievementg in this regard
are as follows;—

(i) The Institute has developed a
technology for sand dune stabiliza-
tion. Thig technology hag already
been demonstrated successfully over
1000 hectares of shifting sand, which
were threatening the towns of Bika-
ner, Jhunjhunu, Sardar Sahar,
Sikar and Barmer etc.

(iiy Pasture and range manage-
ment research has also been taken
up for developing the desert areas
and increasing the productivity of
arid land. Ag a result of these
studies, important grasses and trees
for arig areas have been identified,
their production, techniques evolv-
ed and recommended for adoptation
by the cultivators and the nomadic
graziers. Among the species, Pani-
cum turgidum; Panicum antidotale;
Cenchrug cilaris, Acacig tortilis and
Prosopis juliflora have given en-
couraging results,

(iii) The sand dune stabilization
technology so far developed is being
demonstrated extensively under
Drought Prone Area Programme
which has been implemented by
Government of Indja in different
states of the country,

(iv) The Arid Zone Horticulture
Technology has also been developed
ang demonstrated by, the Central
Arid Zone Research Institute suc-
cessfully. Fruit species like ‘Ber’
have given encouraging results.

(v) The desert development tech-
nology evolved at the Central Arid
Zone Reserch Institute, Jodhpur has
been recognised internationally and
training programme in thjs field has
also been organiseq at this Institute
by UNESCO ang FAO.

(vii) The Central Arid Zone Re-
search Institute, Jodhpur has in col-
laboration with UNESCO and
UNDP taken up a ‘Case study on
desertification’ and ‘Feasibility
study on monitoring of Desert
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Process’, Luni Deveiopment Block
in Jodhpur district was selected for
the study. These studies have shown
that due to over exploitation of
land ang natural resources of the
arig zone the process of desertifica-
tion has become more pronounced.

(vii) The Central Arid Zone Re-
search Institute has adopted five
villages near Jodhpur for demons-
tration of improved techniques in
sand dune stabilization, tree-raising,
pasture establishment and crop pro-
duction for increasing the produc-
tivity of these villages,

(¢c) The next five year programme
of the Central Arid Zone Research
Institute, Jodhpur, envisages intensi-
fication of its research studies on de-
sertification, range management, gilvi-
pastoral systems, arid zone horticul-
ture ang desert-agronomy with a view
to refine the technology for increasing
agricultura] productivity of arig and
decert land. It is also proposed to
establish regional research stationg for
cold desert in Ladakh in Jammu and
Kashmir and also Ran of Kachh in
Gujarat State.

Statement

Foed for Werk Programme jn
Dihanbad, Bihar

5717, SHRI A. K, ROY: Will the
Minister of RURAL RECONSTRUC-
TION be pleasej to state:

(a) the number of schemes conti-
nuing and thg number of people en-
gaged as on 1st May, 19080 in the
‘Food for Work’ Programme in Dhan-
bad district of Bihayr (Block-wise
break-up in details); and

(b) whether the work got disrupted
many times during the last six months
due to non-availability of wheat and
if so, the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V SWAMINATHAN): (a)
A statement indicating the number of
continuing schemes and the number of
labourers engaged as on lst May, 1980
on the Food for Work Programme in
different blocks of Dhanbaq district
in Bihar is enclosed,

(b) No, Sir,

f

——

No, of continuing Average No. of

Name of Block schemes labourers engaged
on the dates of
report on the work
for the period
ending- 1-5-80

_ 1 2 3
Dhanbad . . 16 27
Ghan being colliery and urban area no

scheme was taken-up
Maliapur . . . . 83 386
Govindpur 181 589
Nirsa . 91 537
Tundi . 54 714
Baghamara . 8y 622
Chas . 122 2321
Chandonjyari . . . 157 429
Topachanchi . . . . 44 1847

TorarL .

N 835 7472
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Request made by Mabarashira Gov-
-ornmemt to condome Loans of Small
Farmers

5718. SHRI RAMAKRISHNA MORE:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether it js a fact that the
Government of Maharashtra has re-
-quested for permission from the Re-
serve Bank of India to condone the
loans of small farmers who have bor-
rowed from cooperative institutions;

(b) if so, what is the amount of the
loang for which permission is sought;
and

(¢) what is Government’s thinking
-in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
and (b). Yes, Sir; Government of
Maharashtra had decided to pay the
cooperative ang vother financial insti-
tutions the entire amount of principal
overdue of crop loang as on 30th June,
1979 together with the interest in
respect of small holder de-faulters.
The State Government has moved the
Reserve Bank of India for their apa-
proval to this decision, The amount
of loan involved will be approximate-
ly Rs, 40 crores and the interest Rs. 9
crores,

(¢) The matter is being looked into,
considering the various serious impli-
cations of the proposal.

Ingistance of ‘Ng Objeetion Certificate’
for Construction of Additional Room
by DDA

5719. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of WORKS
AND HOUSING be pleaseq to state:

(a) whether the Delhi Development
Authority ig insisting for the produc-
{tion of ‘No Objection Certificate’ for

JULY 28, 1980
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construction of additional room al-
ready sanctioned in 1977 from the 1st
and 2nd floor allottees:

(b) whether DDA is charging
Ground Rent from all allottees of the
Lawrence Road LIG flats irrespective
of floors they are occupying;

(c) if so, the reasons for giscrimi-
nation between ground floor and 1st
floor allottees and whether DDA are
aware that insistance of No Objection
Certificate is leading 1o harassment
and black mailing of the 1st and 2nd
floor allottees;

(d) whether the Vice Chairman,
DDA and Commissioner (Housing)
have received representations from
Lawrence Road Welfare Federation

vide its letter dated 11th May, 1980
seeking time for interview; ang

(e) whether the DDA would reoon-
sider its condition of No Objection
Certificate and as to why no time has
been given to the Lawrence Road
Welfare Federation?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
Yes, Sir.

(b) Yes, Sir,

(c) The D.DA. has intimateg that
a no objection certificate from  the
Ground Floor alloltees is essential as
structures on upper floors can be
raised only when necessary founda-
tion is provideg on the ground floor.

D.D.A. hag further intimated that it
has no knowledge about any harass-

ment and blackmailing of the 1st and
IIng floor allottees,

(d) and (e). The DDA has intimated
that no such reference seems to have

been received in the Authority. It

will however, consider guch  refer-
ences/representationsg indicating the
difficulties faced by allottees, in case
the same are made to it.
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Comference on Role of Forest in Tribal
Economy
5720. SHRI GIRIDHAR GOMAN-
GO: Will the Minister of AGRICUL~
TURE be pleased to state:

(a) the issues discussed in the con-
ference on role of forests in tribal eco-
nomy held in New Delhi on 12th July,
1978;

(b) what are the main points raised
by the participants relating to forests
and tribal’s rolg in the forest;

{c) the policy, programmes and the
like adopted in the conference;

(d) the role played by the States to
protect the forest on one side and the
tribals on other side; and

(e) the funds provided by the
States ang hig Ministry for the same?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
The issuwes discussed in the Confe-
Tence were to honour in actual prac-
tice, the rights of the tribals in the
collection of Minor Foresy Produce,
assuring a fair price to the (tribals
by proper marketing, organising and
strengthening the labour coopera-
tives to repluce contractors, replace-
ment of the obligations for forest
villagers to provide compulsory
labour by each family by a specific
contractual obligation, planning of
forestry development programme as
complementary to tribal dewvelopment
programme, strengthening and reor-
ganising the forest departments in
the Centra]l and the States.

(b) and (c¢). The main points
raised and observations made by the
participants are contained in tihe
policy programmes adopted in the
conference ag given in the gttached
statement.

(d) The decisions of the confe-
rence were brought to the notice of
the States, as the optimum prog-
ramme for the protection of forests
on one side and the tribals on the
other and the States were asked to
implement them. The Government

of India hafe received no complaints
that the States are not implementing
the directives.

(e) Ministry of Agriculture does
not control the provision of funds by
the States, for forestry works under
Tribal sub-Plan. The Centrally
sponsored Social forestry Scheme
under which the Ministry of Agri-
culture was ear-marhking funds for
Tribal-sub-Plan. The Centrally
ferred to the State Sector as a result
of the decision of the N.D.C. A pro-
vision of Rs. 19.25 lakhs has been
made by this Ministry under the So-
cial Forestry Scheme for Tribal-sub-
Plan areas in the U.Ts. during 1980-
81.

Statement

1. Full collection rights of tribals
to minor forest produce should be
recognised wherever this has not
been done. Instead of consider-
ing the tribals ag mere wage ear-
ners or contract labour, a reason.
able price based on market price of
the minor forest produce collected
by the tribals should be fixed.

2. Marketing of the minor forest
produce should be organised ex-
clusively through cooperatives such
ag large size Multi-purpose coope-
rative Societies. A time bound
programme should be evolved by
the States in this regard. Forest
Departments should commence or
continue direct purchase in areas
where formation of such <oopera-
tives may be lagging.

3. Region-wise plan for the deve-
lopment, processing and marketing
of lac and tassar in tribal areas
should be taken up, and for this
purpose diverse uses of lac should
be found out and planting of tas-
sar host trees should be taken up.

4, Tribal Weltare Departments of
the State, in consultation with

Forest Departmentg should or-
ganise active and conscious forest
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labour cooperative societies within
a time-bound programme to under-
take all forestry programme in tri-
bal areas replacing the contractors
and intermediaries.

5. The institution of forest
villages should be abolished and
steps should be taken to convert
them to revenue villages.

6. Till such time the forest vil-

lages are conwverted to revenue
villages, the obligation of forest
villagers to provide compulsory

labour by each family for forestry
works should be replaced by speci-
fic contractual obligations.

7. Development of forests in tri-
bal areas, instead of being planned
in jsolation, should form an integ-
ral part of the comprehensive plans
of the integrated tribal dewelop-
ment areas. The need of the lo-
cal economy should gey the bigh-
est priority in such forestry prog-
rammes.

8. In the plantation of species for
industrial and commercial use, a
mixture of species which may
yield fodder, fruit or minor forest
produce should be introduced.

9. A cadre of forest officers, pro-
perly trained and weeded to the
prinjciple of Yribal! development,
should be built up in the Forest
Departments and deployed in tri.
bal areas.

10. Selected forest officers should
be appointed as Project Adminis.
trators in selected Integrated Tri-
bal Development Projects, where
it is envisaged to plan for forestry
oriented economy.

11. Specific organisation should
be created in the Department of
Agriculture at the Cenire and
Department of Forests in the
States to plan and monitor forestry
development projects in line with
decisions indicated ealier and to
keep close and constant liaison with
other Central Ministers and State
Departments.
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Coconut Planfation on Coastal Areas
in Tamil Nadu

5721. SHRI N. DENNIS: Will the
Minister of MGRICULTURE be pleas-
ed to state the details of steps taken
to utilise the coastal areas in Tamil
Nadu for coconut planations?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
R. V.SWAMINATHAN): The follow-
ing steps are being taken by the State
Government of Tami] Nadu to utilise
the coastal areas for coconut planta-
tions:

(i) A scheme for settlement of re-
patriates from Sri Lanka and Burma
and also of landless perscns had been
implemented in the coastal areas of
East Ramnad District. Under this
scheme, an area of 850 hectares of
coconut plantations had been raised.

(ii) Out of 24 coconut nurseries es-
tablished in Tamil Nadu, 13 are situat-
ed in the coastal districts of Chingle-
put, South Arcot, Thanjavur, Ramnad,
Thirunelveli and Kanyakumari. A
major quantity of 7.84 lakh Tal] seed-
lings distributed in 1979-80 from these
nurseries have benefited the growers
in ¢he coastal area of these districts.
It has been programmed to distribute
10.5 lakh coconut seedlings in these
coastal districts during 1980-81.

(iii) It is estimated that the area un-
der coconut has increased from 51,000
hectares in 1974-75 to 55,000 hectares
in 1976-77 mainly in the coastal areas
of these six districts.referred in para
(ii). The area is expected to have in-
creased further in the succeeding years.

Noise Pollution in the Capital

5722. SHRI S. M. KRISHNA: Will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether the noise pollution in
the Capital is fast becoming the des-
pair of environmentalists;
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(b) whether a recent study in noise
pollution has pointed out very dan-
gerous consequences emanating there-
from; and

(c) if so, what is being done about
this growing menace?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
No, Sir. Noise pollution in the Capital
is not of alarming concern.

(b) The Government of India is not
aware of any recent study about dan-
gerous consequences of noise pollution.
However, itis a fact that high fre-
quency and high intensity noise has
an adverse effect on health.

(¢) Noise pollution, at present, is
being controlled by implementation of
the following measures:—

(i) operating on the relevant pro-
visions of the Criminal Pro-
cedure Code and the Municipal
Laws:

(ii) proper maintenance of vehicles
and enforcing the relevant pro-
visions of the Motor Vehicles
Act to contrel noise pollution
caused by road traffic;

(iii) taking acfion under the Facto-
ries Act, 1948 to comntrol noise
within factories; and

(iv) maintenance of silence zones,
by the local authorities round
schocls and hospitals.

Drinking water problem in Goa

5723. SHRIMATI SANYOGITA RA-
NE: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether it is a fact that Gov-
ernment propose to provide financial
assistance to the Union Territory of
Goa to solve its drinking water prob-
len; by developing water springg etc.;
an

(b) it so, the details thereof?
1711 L83
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THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
and (b). Formulation and execution of
schemes ig the responsibility of the
State Governments/Union Territory
Administrations. The Central Govern-
ment, however, in order to accelerate
the coverage of problem villages intro-
duced during 1977-78 the Accelerated
Rural Water Supply Programme to pro-
vide drinking water to identified vil-
lages where the problem was relative-
ly more acute. Under this program-
me, schemes submitted Dby the State
Governments/Union Territories are
approved after the scrutiny. The
schemes approved for U. T. of Goa also
include Spring Sources Schemes. So
far 14 Schemes for 14 villages in the
Union Territory of Goa have beeh ap-
proved under the Accelerated Rural
Water Supply Programme. To execute
these Schemes the following funds have
been made available to the Union Ter-
ritory during the last 3 years:—

Year Rs. in lakhs

1977.78 10.00
1978-79 9.50
1979-80 11.95

Money Deposited by Cooperative Banks
in Bihar

5724. SHRI RAM SINGH SHAKYA:
Will the Minister of AGRICULTURE
be pleased to state:

(a) the total amount of money de-
posited by the Cooperative banks ia
Bihar State during the last three yvears
(year-wise) and the amount that was
advanceg to the public in that State
(year-wise ang district-wise); and

(b) what was the percentage of ad-
vanced money received by marginal
farmers, landless farmers, category-
wise during the above period?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI

R. V. SWAMINATHAN): (a) The de-
posits received and loans issued by the
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District Central Cooperative Banks in
Bihar during the last three years, ac-
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cording to the available information are
given below:

Total deposits at the eud of the year

Total loans issurd during the ycar . .

(Rs. in lakhs)
1975-76 1976-77 1977-78
1438 1y 1582 48 1051 28
2168 -26 2871 23 2658 -26

The Bank-wise details of deposite re-
ceived and ioans Issued in 1975-76,
1976.77 and 1977-78, are available in
the Statistical Statements relating to
the Cooperative Movement—Part I—

Credit Societies” published by the

(b) The percentage of loan received
by the marginal farmers having land
holdings upto 1 ha and small farmers
with 1-2 ha, tenant  cultivators and
landless labourers, of the total loans

Rese.rve Bank of India, copy of which advanced By Agricultural Credit Co-
is available in the Lok Sabha Library. operatives are is under:
Marginal Small Tenant
farmers farmers cultivators
and land~
les
labourerg
1975-76 33 6 20 4 -5
1976-77 33 6 21-0 15
1977-78 . . . . . . 331 210 154

Shortage of residemntial accommodation
for Academic Community

5725. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
EDUCATION be pleased to state:

(a) whether Governmen: and the
UGC are aware of the acute shortage
of residential accommodation for the
academic community in Delhi;

(b) if so, whether any stepg have
been taken to provide accommodation
to the Colleges and University tea-
chers or to encourage them to build
their own houses; and

(c) it so, the steps taken in this
regard and the result of the steps
taken?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) Yes, Sir.

(b) and (c¢). Within the constraints
of its financial resources, the Universi-
ty Grants Commissicn gives grants to
Central Universities inter alia for con-
structionr of staff quarters. However,
in view of tlMe tremendous increase in
the cost of construction, it is impossi-
ble for the Commission to meet the
growing demand for provision of ac-
commodation to the large number of
employees of the University of Delhi
and its Colleges.

THe University Grants Commission
has already placed at the disposal of
the University a sum of Rs. 10 lakhs
during 1979-80 for creating a revolving
fund for payment of loans to the em-
ployes for building their own hcuses.
For 1980-81, the Universify has sug-
gested a provision of Rs. 30 lakhs for
the purpose The University Grants
Commission will consider this matter
on receipt of details from the Univer-
sity of Delhi.
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Plots for nger Income and Middle
Income Greoups

5726. SHRIL G. Y. KRISHNAN: will
the Ministey of WORKS AND HOUS-
ING be pleased to state:

(a) the number of plots developed
or proposed to be developed in smal-
ler sizes for allotment to low and
middle income groups of people in
Delhi on the reserve price with details
of the area, etc.; and

(b) when the plots are likely to be
ready for allotment and in what man-
ner these are to be allotted?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI)

(a) The DD.A, has planned/deve-
‘loped the following number of plots
under different residential schemes as
follows:—

(i) General Residential schemes—
About 40,000

(ii) Jhuggi Jhompri
Schemes—About 2,00,000

Removal

(iii) Cooperative House Building
Societies—About 40,000.

Most of these plots are for Low in-

come Groups and Middle Income
Groups.

Proposal to carve out gdditional
plots is receiving gttention.

(b) It is proposed to release 2
sizeable number of plots every year
on reserved rates to be calculated from
time to time.

Levy Sugar to Karnataka

5727. SHRI JANARDHANAs POOJ-
ARY. Will the Ministey of AGRICUL~
TURE be pleased to state:

(a) the criteria adopted by Govern-
ment for supplying levy sugar to
States;

() the total levy sugar allotteg to
Karnataka State during . the last six
months; and

(c) the total quantity lifted from
the factories and reached Karnataka,
respectively during thesa months?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
With the introduction of the dual pric-
ing gystem from December, 1979 the
allotment of levy sugar to the States
have peen revived on the same scales
which were existing before the decon~
trol ot sugar Im August, 1978, The
monthly allotment for levy sugar to
Karnataka State from January, 1980
hgs heen 14,217.7 tonnes.

(b) The total quantity allotted to
the Karnataka State during the last
six months from January to June 1980
was 85,306.2 tonnes.

(¢) The total quantity lifted frOIq
the factories and reached Xarnataka
during the last six months is 81,586.2
tonnes.

Co-operative Housing Societies

5728. SHRI K. PRADHANI: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) the number of registered co-
operative housing socleties upto end
of 30th June, 1980 in each Union
territory;

(b) the details regarding the Hous-
ing Co-operative Societies which be-
longed to the Central Government
Employees;

(c) whether recently any move was
made to allot land in NOIDA to the
Central Government Employees Co-
operative Societies; ang

(d) if so, the names and number of
such co-operative societies which have
been allotted land in NOIDA?
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THE MINISTER OF WORKS AND
HOUSING (SHRI1 P, C. SETHI): (a)
The Registrar of Cooperative Societies
has reported that 804 cooperative socie-
ties have beepn registered in the Union
Territory of Delhi till 30-6-1980.

(b) This information is not readily
available as it requireg verification of
bye-laws of each of 804 societies.

(¢) and (d). The NOIDA have re-
ported that 16 cooperative house build-
ing societies were operating in their
areg prior to the formation of NOIDA
and Central Government Employees
Cooperative House Building Society
is one of them. Lands of these socie-
ties were acquired by State Govern-
ment of U.P. in favour of NOIDA. On
the recommendations of U.P., Govern-
ment, NOIDA has offered land at con-
cessional rate of Rs.© 130/- per sq.
metre to bonafide members. The con-
sent of willing members have been
invited through the concerned socie-
ties, upto 31-7-1980.

Promotion of Adventure Scheme

5729. SHRI N. HORO: Will the
Minister of EDUCATION be pleased
to state.

(a) the total amount earmarked
during 1979-80 and 1980-81 for the
promotion of Adventure Scheme;

(b) the names of organisations
which have given grants under the
Adventure Scheme with the amount
given to each during the saig period;

(c) whether large sumg of grant-in-
aid are given to a few organisations
as a result of which several associ-
ations are given very little money;

(d) whether during 1879-80 the
funds were exhausted in November,
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1879 and many association/clubs
were depriveq of grant-in-aid; gnd

(e) if s0, the nameg of such associ-
ations/clubs and whether they would
be given priority during 1960-81?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-~
FARE (SHRI B. SHANKARANAND):
(a) The budget allocation for the
scheme for ‘Promotion of Adventure’
is given below: -

1979-80 : R, 6 lakhs (Plan)
R<. 3°99 lakhs (Non-Plan)

1980-81 : Rs, 7lakhs (Plan)
Rs. 3 lakhs (Noz=Plan)

(b) A statement jg attached,

(¢) No, Sir.

(d) Yes, Sir. It was not possible to
accommodate all the requests on
account of constraint of funds.

(e) A statement giving the names
of the relevgnt organisations is attach-
ed.

Except for the Indian Mountaineer-
ing Foundation, New Delhi, which is
agsisted on a regular basis from non-
plan provision under the scheme,
there is no pre-determined priority
list of organisations to be assisteq un-
der the scheme., Subject to availabi-
lity of funds, effort is made to assist
ag large a number of organisations as
possible. The fresh applications of
those organisations which could not
be assisted in the previoyg year are
being considered on merit together
with the new applications receiveq in
the current year.
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Statement
1979-80
PLAN
S. No. Name of the Organisation ' Amount
(in Rs.)
_— -

1. Nehru Institute of Mountaineering, Uttarkashi . . . . . 4,500
2. Himalayan Mountaincering Institute, Darjeelirg . . . 10,800
3. QCollege of Vocational Studies, New Delhi . . . . . . 3,300
4. Haryana Agricultural University, Hisar ., . . . . . 17,860
5. Punjab Agricultural University, Ludhiana . . . 18,800
6. Satyawati Qo—educational College, Timarpur, Delhi . . o o 1,350

¥. Sardar Patel University, Vallabh Vidyanagar (Gujarat) . . . 14,324
8. Bharath Seva Dala, Bangalore . . . . . . . 15,000
9. The Ladies Mountaineering and Trci<king Club, Bombay . . . 850
1o. South Gujarat University, Surat . . . . . . . 1,674
11. Ipdian Institute of Technology, Bombay 4,000
12, St. Stephen®d College. Delhi 11,650
13. Yuvak Pragati Sahayog, Buldana . . . . 35,000
14. World Wildlife Fund-India, Bombay . . . . . . 46,500
15. Cathedral & John Connon School, Bombay . . 11,000
16, Indian Institute of Technology, Delhi . . . . - . 11,700
17. University of Delhi, Delhi . . . . . 4,000
18, National Institute of Community Health, Bhubaneswar . 5,000
19. Shri Pragya Mahavidyalaya, Bijainagar (Ajmer) . . - . . 2,575
20. Shivaji College, New Delhi . . . . o . . . 2,500
21. H. N. Doshi Arts & S. N. Doshj Commerce College Wankaner (Gujarat) 6,000
22. Youth Hostels Association of India, New Delhi . . . . . 1,00,000
23. St. Xavier’s Social Service Society, Ahmedabad . . . . . 9,675
24. Mother’s International School, New Delhi . . . . . . 8,000
25, Young Men?s Christian Association, Varanasi . . . . . 10,000
26, Nchru Yuvak Kendra, Dehra Dun . . . . . . . 11,900
27. Hindu College, Delhi . . . . . . . . . 4,000
28. Ramjag College, Delhi . . . . . . 1,800
29. Marathwada University, Aurangabad . . . . 5,000
30. Eagle Trekkers, Pune . . . . . . . . . 6,000
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1 2 3
gr. Bhartiya Lok Scwa. Parishad, Lucknow 2,500
32, Institute of Explmation, Calcutta 1,000
33, All India Institute of Medical Sciences, New Delhi 12,017
g34. Climber’s and Exploier®s Club, New Delhi . 13,860
35. National Adventure Foundation, New Delhi . . . . 1,10,000

NON--PLAN
1, Indian Mountaineerirg Foundation, New Delhi 3,99,000
19B0-81 (upto 27-7-1g80)
PLAN

1. Punjab Agricultural University, Ludhiana . . . . . . 8,000
2, St. Stephen’s College, Delhi . . . . 6,000
3. Satyawati Co—educational College, Timarpur, Delhi 4,000
4. Corps of Engineers Hang Gliding Club, Pune . . . N 18,000

5. Hans Raj College, DelLi 1,200

6. Alipurduar College, Alipurciar . . . . . . 1,710

7. Himalayan Mountaineering Institutc, Darjeeling . . . . 8,7c0

8. National Institute of Cemqpmunity Health, Bhubaneswar 1,300

9. National Adventure Foundation, Naw Delhi 12,757

10. Sri Pragya Malavidyalaya, Bijainagar, Ajmer 3,500
11. GClimbers & Explorer’s Club, New Delhi . . . . . . 14,000
12. Nchru Yuvak Kendra, Dehia Dun 18,895
13. Lion’s Club, Tonk (Rajasthan) .« - 4,000

NON-PLAN
Rs.
Indian Mountaineering Foundation, New Delhi 1,00,000

Statement 3. Gujarat Ayurved University,
Jamnagar.
1. Delhi College of Engineering, 4, Nehru Yuvak Kendra, Guntur
Delhi, ’ ’ ‘
2. Indian Institute of Technolqu, 5. University of Poona, Pune.

Kanpur. 6. South Gujarat University, Surat.
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7. Boat Club, Kakinada, (A.P.)

8. Maulang Azad Medical College,
New Delhi, .

8. Delhi Mountaineering Association,
New Delhi.

10. Gujarat University, Ahmedabad.

11, Karnataka Regional Engineering
College, Surathkal, Srinivasnagar.

12. Nehru Yuvak Kendra, Sultanpur
(U.P.).

13. Nehru Yuvak Kendra, Jodhpur.

14, Satyawati Co-educational College,
Timarpur, Delhi.

15. United Pioneers Association,
Imphal.

16. E.M.E. Adventure  Association,
New Delhi.

17. Haryana Agricultural University,
Hissar.

18 Nehru Yuvak Kendra, Rama-
nathapuram, Sivaganga.

19. Indian Institute of Management,
Ahmedabad.

20. Climbers & Explorers Club. New
Delhi.

Post and Telegraph Offices in Andhra
Pradesh

5730. SHRI M. RAM GOPAL REDDY:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the number of villages in
Andhra Pradesh which do not have
post and telegraph officeg till now,
District-wise;

(b) the number of post and tele-
graph offices proposed to be opened in
Andhra Pradesh during 1980-81; and

(c¢) the names of places
these will be gpened?

where

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) The

number of villages in Andhra Pradesh
which do not have post and telegraph
offices till now district-wise is given n
Anmnexure ‘I'. [Placed in Library, See
No. LT-1172/80].

(b) The number of Post and Tele-~
graph offices likely to be opened in
Andhra Pradesh during 1980-81 is 400
and 750 respectively. However, these
figures are subject to revision in the
light of the new five year plan, 1980—
85 which is under preparation.

(¢c) Post Offices: During the year
1980-81, a large number of post offices
have already been opened in villages
as in, the list given at Annexure ‘IT.
[Placed in library. See No. LT-1172/
80]. The names cf villages where post
offices are proposed to be opened are:
Amuduru, Vanalipedu, Gurukuda, Kok~
kadula, Nayudupeta, Potharapalli,
Cjengal, Badrika and Unpalligudem.
The names of other villages are not
yet finalised. Proposals are examined
on a continuoug basis throughout the
year and post offices are sanctioned
where justified upto the target pres-
cribed for the particular circle.

Telegraph Offices: Places where
proposals have so far been finalised
are shown at Annexure ‘IID. [Placed
in Library. See No. LT-1172/80].

Grant of subsidy on Fertiliser In
Punjab

5731. SHRI R. L. BHATIA: Will the
Minister of AGRICULTURE be pleas-
ed to state:

(a) whether the Punjab Govern-
ment have approached the Central

Government for grant of subsidy on
Fertilizers; ang

(b) it so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN THE

MIN{STRY OF AGRICULTURE (SHRI
R. V. SWAMINATHAN): (a) Ne, Sir.

(b) The question does not arise.
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Standard Specifications of Type I
Quarters in Baba Kharak Singh Marg
(DIZ Area) New Delhi

5733. SHRI R. .. P. VERMA: Wil
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether standard specifications
of Type III quarters on Baba Kharak
Singh Marg (DIZ area) New Delhi
allotted in January-February, 1980
were different from the standards
prescribed for such quarters;

(b) if not, whether material fittings
and flooring of these quarters were
duly inspected by a competent autho-
rity to ensure their conformity with
standard specifications laig down for
the purpose; and

(¢) if not, the reasons therefor?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
The standard specifications adopted for
these quarters are the same as are
adopted for all such Type II1 quarters.

(b) The work was inspected during
construction by officers of Ceniral

JULY 28, 1880
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Public Works Department frequently.
The work had also been examined in-
tensively by the Central Vigilance
Commission (Chief Technical Examin-
er’'s Organisation) and they have found
that the work and fittings are generally
in conformity with the standard speci-
fications.

(c) Question does not arise.

Water Logging in Delhi Residential
Colonies

5734. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether Government are aware
that as a result of the first heavy
monsoon shower on the 30th June,
1980, there had been water logging in
many residential localities including
the new approveg colonies in Delhi
owing to failure and/or lack of drain-
age system;

(b) the water logging wunder
Minto Bridge has been a regular fea-
ture almost every year; and

(c) what stepg Government have
taken for proper maintenance of the
drainage system to avoid water logg-
ing thereby causing inconvenience to
the public?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
The Government is aware that due to
high intensity rain on 30th June, 1980
there was accumulation of water in
certain areas for a short duration.

(b) Under the Minto Bridge, water
accumulates during rainfall of high
intensity.

(¢) The M.C.D. has reported that the
drainage system is being remodelled
in stages as per latest design criteria
fixed by the Technical Experts Com-
mittee appointed for the preparation
of the Master Plan of Stormn Water
drainage for Delhi area.
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Nationa] Project on Development and
use of Bio-Fertiliser

5735. SHRI CHANDRABHAN ATH-
ARE PATIL: Will the Minister of
AGRICULTURE be pleased tc, state:

(a) whether it is a fact that Gov-
ernment have allotted Rupees 50 lakhs
in the current financial year for a
National Project on the Deveiopment
and use of Bio-fertilisers and that the
Ministry hag formulated g 5-year pro-
gramme in this behalf;

(b) whether Government contem-
plate to set up regional centres for
quality control of bio-fertilisers and
allied work; and

(¢) if so, the broag details thereof
indicating how the propcsed fund
would be utilized and also the places
where the regional centres are likely
to be established?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHR] R. V. SWAMINATHAN): (a)
to (¢). Yes, Sir. A token provision
of Rs. 50 lakhs has been made 'n the
current financial year for a National
Project on the Development and Use
of Bio_fertilisers. The details of the
project are still under consideration.

Foreign Assistance for Rural Housing

5736. SHRI MANPHOOL SINGH
CHAUDHARY: Will the Minister of
WORKS AND HOUSING be pleased to
state:

(a) whether foreign financial assis-
tance hag been sought and received
for rural housing projects in various
States in the country; and

(b) if so, the detaily thereof?
THE MINISTER OF WORKS AND

HOUSING (SHRI P. C. SETHI): (a)
Yes, Sir.

(b) The details are given belowsr—

(i) In 1958-55 the Ford Founda-~
tion (USA) pleased g sum of $

2,00,000 at the disposal of the Gov-
ernment of India for filnancing re-
search~cum-demonstration houses to
rural housing. With this assistance
six Rural Housing wings were esta-
blished in various technical institu-
tions throughout the country.

(ii) The Government of Japan
had offered grant assistance of Yen
50 million during the fiscal year
1978-79 for purchase of cement from
Japan for construction of irrigation
facilities and houses in the cyclone
affected areas of Andhra Pradesh.
15,000 Metric tonnes of cement was
imported and used for construction
of roads and houses in the Krishna
and Guntur districts of Andhra Pra-
desh to rehabilitate the victims of
cyclones.

(iii) The Netherland Organisa-
tion for International Developmeat
Cooperation (NOVIB) has offered
financial assistance for construction
of 3000 houses in rural areag in six
digtricts of Gujarat for weaker sec-
tions of the society. The tctal cost
of the project is about Rs. 66 lakhs
out of which the contribution of
NOVIB wil} be Rs. 45 lakhs. The
concurrence of Govt. of India to the
acceptance of the assistance bhas
been communicated to the Govt. of
Gujarat in June, 1980.

Houses constructed jin Trans-Yamuma
Area of Lakshmi Nagar and
Shakarpur, Delhi

5737. SHR1 MUNDAR SHARMA:
Will the Minister of WORKS AND
HOUSING be pleased te state:

(a) the total number gf houses con-
structeq in trans-Yamuna erea of
Lakshmi Nagar and Shakarpur and
their total population;

(b) whether there is any scheme to
provide gewage facility there with a
view to solve the problem arising out

of dry lairines; and

(c) if so, the time by which tihis
facility will bg provided?
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THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
The Delh; Development Authority has
reported that, as per socio-economic
survey conducted in 1978 the appro-
ximate number of structures and
population 1 Lakshmi Nagar and
Shakaruur is as under:-——

Approximate No, Approximate
of structures population
7200 37000

(b) and (c). These are unauthorised
colonies. The Delhi Development
Authority hag reported that steps for
preparation of development plans
have been taken. Development work
will be taken up thereafter. It is
not feasible to lay down any time
limit for this purpose.

National Institufion for Deaf
Children

5738. SHRI (HATURBHUJ: . Will
the Minister of SOCIAL WELFARE
be pleaseg to state:

(a) whether the demand for set-
ting up a national institute for deaf
children and construction of building
for housing the Institute has been ac-
.cepted by the Central Government;

(b) if so, when and where this In-
stitute will be set up; and

(c) when work on the institute
building will start and when com-
pleted and the special features of the
Institute?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) Yes, Sir.

(b) This Institute will be set up at
Bombay. It is expected to be set up
shortly.

(c¢) The Central Public Works
Department is already preparing plans
and estimates for the construction of
the building. The building work may,
however, take some time.

JULY 28, 1980
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This Institute is considered to be
an appex Institute in the area of
research, education, training and
rehabilitation of the hearing handi-

capped. It will also provide certain
national level services in the fleldq of
hearing handicapped.
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S.T.D. between KAVAL Towns and
Calcutta Telephones

5740. DR. A. U. AZM1: Will the
Minister of COMMUNICATIONS pe
pleased fo state:

(a) whether any of the KAVAL
towns  wviz. Kanpur, Allahabad
Varanasi, Agra and Lucknow is not
yet connected on Subscribers Dialling
System with Calcutta Telephones;

(b) it so, the reasons for not con-

necting the same so long when long
distance towns have been connected

with Calcutta much earlier; and
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(¢) the steps being taken to con-
nect the same?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI*KAR11K ORAON): (a) Subs-
criber Trunk Dialling hag not yet been
introduced betweepn Calcutta and the
KAVAL towns of U.P., wviz, Kanpur,
Allahabad, Varanasi, Agra, Lucknow.

(b) and (c). Expansion of trans-
mission media and the concerned
trunk automatic exchanges is neces=-
sary for introducing the STD faci-

lity. Thig has been taken in hand but
not completed yet,

Support Price of Paddy in Tamil
Nadu

5741. SHRI S. SINGARVADIVAL:
Will the Minister of AGRICULTURE
be pleaseq to state:

(a) whether it is a fact that the sup-
port price given by the Union Govern-
ment for a quintal of paddy is lower
than the cest of production of a quin-
tal of paddy in Tamilnadu;

(b) whether it is also a fact that
the support price given by the Gov-
ernment of Tamilnadu for a quintal of
paddy is higher than the support
price given for a quintal of paddy by
the Union Government; and

(c) what steps Government of
India propose to take to get the far-

mers the fair and reasonable price
for the paddy?

THE MINISTER OF STATE IN THE
MINISTRY OF ACRICULTURE

(SHR1 R. V. SWAMINATHAN): (a)
No, Sir.

(b) Yes, Sir.

(¢) The assurance of fair and
Teasonable price to the farmers is a
major objective of the Government’s
price policy. The support/procure-
ment prices fixed by the Government
are in the nature of a long-term
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guarantee to pursue production efforts
with the assurance that in the event
of glut in the market, the price of the
farmers® produce wil] not be allowed
to fall below the minimum level
announced. The cultivators are, how-
ever, free to sell their produce in the
open market at higher prices. To
enable them to get higher prices for
their produce the Government have
removed all restrictiong on the move=
ment of wheat and rice from one part
iof the country to another. Support
purchases are undertaken by the Food
Corporation, of India, the State Cor-

porations and the State Cooperative
Organisations.

Provision of Wash Basin/Sink in
Government Quarters, Sarojini
Nagar, New Delhi

5742 SHRI BHEEKHABHAI. Will
the Minister of WORKS AND HOUS-
ING be pleased t¢ refer to the reply
given to Unstarred Question No. 2426
on 30th June, 1980 regarding provisi-
sion of wasn basin in Type 111 quar-

ers in Sarojinj Nagar, New Delhi and
state:

(a) in view of the upgradation of
those quarters and higher rents being
charged, whether Government pro~
pose to provide wash basip and sink
in the quarters of Sarojini Nagar
which have been upgraded to Type
III so as to bring them at par with
type III quarters in DIZ area and
Baba Kharak Singh Marg; and

(b) if not, the reasons therefor?

THE MINISTER OF WORKS AND
HOUSING {(SHRI P. C. SETHI): (a)
Although the type II quarters in
Sarojini Nagar have since been up-
graded to type 111, higher rent is not
being charged as a result of the up~
gradation. There is no proposal to

provide wash basin/sigk in these
quarters.

(b) In view of the reply to (a)
above, the question doeg not arise.
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STD Facilities with District Head-
quarters of U.P, and their connection
with National Dialling Grid

5743. SHRI MOHD. ASRAR AH-
MAD: Will the Minister of COM-
MUNICATIONS be pleaseg to state:

(a) the district headquarters of U.P.
State which are provided with direct
dialling facilities and connected with
National Dialling Grid; and

(b) the district headquarters which
are proposed to be so connected dur-
ing 1980-81 and 1981-82 in U.P.?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHR1 KARTIK ORAON): (a) The
following District Headquarters of
U.P. have been provided with STD
facilities: —

Agra, Aligarh, Allahabad, Bareilly,

Bulandshahr, Dehradun, Faizabad,

Ghaziabad, Kanpur, Lucknow,

Meerut, Moradabad, Muzaffarnagar,

Rai Bareilly, Shahjehanpur, Saha-

ranpur, Unnao and Varanasi.

Out of these the following stations
have access to National Dialling Grid
on a limited basis:—

Agra, Allahabad, Varanasi,
Ghaziabad, Kanpur, Lucknow.

(by The following district head-
quarters are proposed to be connected
to National Dialling Grid:—

During 1980-81.

Bareilly, Gorakhpur Moradabad,
Shahjahanpur, Sitapur.
During 1981-82.

Dehradun,

Pilibhit, Lakhinpuri
Kheri, Rampur. ‘
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Disparity in Pay Scales of Employees
in giffereng Universities

5745. SHR] RAJNATH SONKAR
SHASTRI: Will the Minister of
EDUCATION e pleased to state:

(a) the reasons for disparity In
pay scales of hospital employees of
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Kashi Hindu University and Aligarh
Muslim University and those of gene-
ral cadre employees;

(b) whether Government have deci-
ded to take some corrective action
or set up some committee to go into

this; and

(¢) if so, the name and terms of
references of the Committee?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) The information is being collected
and will pe laid on the Table of the
Sabha in due course.

(b) and (c). Such action as may be
mecessary would be taken.
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Government Accommodation

5747. SHRI B. K. NAIR: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) the number of eligible Central
Government Employees in New Delhi
with mere than five years of service
for whom no accommodation has been
provided classified on the basis of
length of service;

(b) the number of those with less
than two years of service for whom
quarters have been allotted as depen-
dents of retired employees;

(¢) whether among those in list
(b) who retired from the Works
and Housing Minisiry have been
given preferential treatment;

(d) whether Government propose to
strictly adhere to seniority as the
basis for house allotment; and

(e) it not, the reasons therefor?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
The number of such employees eligi-
ble for General Pool accommodation
in Delhi who have applied for the
same is 39,000 approximately. In the
case of employees entitled to type A
to type D, the priority date is reckon-
ed from the date they are in continu-
ous Government service and as such,
in their case, the allotment is made
on the basig of length of their service.
In other types, the date of priority is
reckoned from the date on which the
prescribed emoluments are drawn and
therefore, the length of gervice is not
relevant in such cases.

(b) The concession of giving ad hoc
allotment of Government accommo-
dation to dependents of retired em-
ployees, who are otherwise eligible
for the same was withdrawn with
effect from I-5-1978. As the length
of service is no¢ relevant for the pur-
pose of making such ad hoc allotment,
no information is maintaineq in this
regard.
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(¢) For allotment in such cases, cer-
tain criteria were laid down, one of
which was that the dependent ghould
have been living with the retired
officer for at least six months imme-
diately before the retirement of the
officer. All requests for such allot-
ments were considered on the basis
of the criteria laid down for the pur=-
pose and no preferential treatiment
wag given to the dependents of those
officers who rctired from the Ministry
of Works & Housing.

(d) and (e). Normally, according to
the existing policy allotment is made
on the basis of the priority date of
an officer. However, in certain de-
serving cases, allotment is consi-
dered on ad hoc basis. Keeping in
view the hardships involved in such
cases, it is not proposed to do away
with such allotments.

Sugar Mills Establishes During 1980

5748. SHRI JAGDISH TYTLER:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether there is any reversal
in the policy regarding issue of licen=-
ces for establishment of new sugar
mills; and

(b) if so, number of units with
total capacity licensed during Janu-
ary-May, 19807

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHR] R- V. SWAMINATHAN): (a)
‘The grant of licences for establish-
ment of new sugar mills had been
discontinued for some time. The Gov-
ernment have now decided to licence
new sugar factories and a Press Note
in thig regard has been issued on
4-7-1980.

(b) No fresh licence has been
issued for the establishment of new
sugar unit during January-May, 1980.
However a letter of intent issued on
30-12-1978 for establishment of a 1250
tonnes cane crushing capacity sugar

factory at Tehsil Bhadrawati, Distt.

“JULY 28, 1980

Written Answers 92

Shimoga 1n Karnataka State has been

converted into ap industria] licence
on 12-3-1980.

Rural Water Supply

5749. SHRI CHIRANJI LAL SHAR-
MA: Will the Minister of WORKS
AND HOUSING be pleasedq to lay on
the Table of the House a copy of the
agreement signed with the Govern-
ment of Sweden regarding aid for
rural water supply scheme in India?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI):
A copy each of the two letters ex-
changed between the Government of
Sweden ang Government of India
regarding aid for Indiap rural water
supply programme is laid on the Table
of the House. [Placed in Library. See
No. LT-1173/801.

Financia] Aid for Famine Hit
West Bengal

5750. SHR; CHITTA MAHATA:
Will the Minister of AGRICULTURE
be pleased to state:

(a) the uptodate break up of grants
and financial aid provided by the Cen-
tre to the State Government of West
Bengal to deal with famine condi-
tions in the State;

(b) the amount spent by Govern-
ment of West Bengal from the State
funds in this regard;

(c) whether some developed Works
of permanent nature had been done in
the famine stricken areas of West
Bengal; and

(d) if so, the salient features there-
of and the estimated expenditure in-
curred on these schemes?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHR] R. V. SWAMINATHAN): (a)
The Government of India have pro-
vided the following assistance to the
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Government of West Dengal for
famine relief in the Statfe;

(i) Approved the ceilings of ex-
penditure of Rs. 2767 lakhs for the
purpose of Central assistance covering
both kharif and pre-kharif periods of
1979-80.

(ii) Short-term loap for agricultural
inputs amounting to Rs. & crores was
sanctioned for rabi crops and Rs. 5
crores for kharif and pre-kharif in
1979-80. For Kharif 1982, a short-
term loan of Rs. 5 croreg was sanc-
tioned. A further sum of Rs. 2 crores
of short-term loan is being sanctioned
for kharif 1980.

(iii) During 1979-80, under the
Normal and Special Food for Worx
Programme, 2.45 lakh metric tonnes
of foodgrains, including 0.30 lakh
‘metric tonneg of foodgraing
over from tk2 previous year, were
allocated and releesed. Turing 1980-
81, a total quantity of 70,000 metric
tonnes (20,000 MT under normal and
50,000 MT uncer the Special ¥Food for
Work Programme) of foodgraing have
been allocated. Out of this. a quan-
tity of 20,000 MT of rice has been
released already.

iv) During 1979-80, 6700 MT of
foodgrains was allocated under the
Food for Nutvition Programme for
feeding expeciant mothers, nursing
mothers, old «nd infirm, destitutes and
handicapepd rersons and children
below six years. The State Govern-
ments have been informed to continug
the programme til] September, 1980
by utilising the left-over quantity of
foodgrains.

(b) to (d). Information is being
collected and will to laid on the Table
of the House.

Uniforms to Employees working in
Begusaral Post Office

5751. SHR1 CHANDRA SHEKHAR
SINGH: Will the Minister of COM~
MUNICATIONS be pleased to state:

(a) whether it is a fact that the
postmen working in Begusaral Dis-

carried

frict Post Office and other Clasg 1V
employees have not been provided
with uniforms for the last four years;

(b) whether it is also a fact that
warm uniforms had reached Patna
last January but have not been issued
to the employees so far;

(c¢) whether it is a fact that Extra
Departmental Employees have not
been given the benefit of revision of
dearness allowance already sanction-
ed; and

(d) if so, the reasong therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) No,
Sir. Uniformg were supplied every
year Juring the last four years.

(b) Woollen uniforms for the staff
of Bejrusarai Postal Division are being
stitched and will be supplied shortly.

(c) and (d). The Extra Depart-
mental employees of the P&T Depart-
ment ire paid a consalidated remune-
ration which is revised ouce in two
yvears taking into account the cost of
living index (which contains an ele-
ment of dearness). They are not
entitled to Dearness Allowance appli-
cable to regular Central Government
employees.

Grants to Utkal, Berbampur and
Sambalpur Universitieg

5752. DR. KRUPASINDHU BHOI:
Will the Minister of EDUCATION be
pleased to state:

(a) the amount of grant sanction-
ed to the Utkal, Berhampur and Sam-
balpur unlversities during the years
1978.79, 1979.80 and 1980-81 under
_Mmajor heads;

(b) how it compares to the grant
sanctioned to other Universities of
similar status; and

(¢) the amount asked for and sanc-
tioned to the Sambalpur University
for opening of book banks in the col-
leges under its control?
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THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) and (b). The University Grants
Commission sanctiong development
grants to Universities for a plan

JULI 28, 1v00 -

WTILEN ATNSWSTS ($1¢]

periog as a whole, and not on year-
wise basis., The Commission had sanc-
tioned to these TUniversities, during
1978-79, the following grants, for pro-
grammes which formed part of their
Fifth Plan Schemes:—

(Rupees in lakhs)

B e ae]

Purpose Berhampur  ‘Sambalpur Utkal
- —'._ T LA -l -
Staff i
Buildings 26-55 11-109 r0-02
Equipments 3 55 533" 11 09
Books 7 16 6207 10 68
Miscellaneous . . . . o 70 2 0J 1 35
ToraL 37-96 25 23 3314

No sanctiong were conveyed in 1978«
‘80 or 1980-81. Ag grants sanctioned
to Universities during the period
under reference formed only a part
of their overall Fifth Plan Schemes,
any comparison of such grants sanc-
tioned to Universities in Orissa during
these years with those senctioned to
other Universities will be neither
practica] nor meaningful.

(c) The Scheme of book banks is
intended for Colleges only and no
grant ig sanctioned to Universities for
this purpose. The Commission sanc
tioned grants amounting to Rs. 3,389,750
to Colleges affiliated to Sambalpur
University during the Fifth Plan.

Rates of Trunk-Calls, Telephone
rent and Local Calls

5753. SHRI B. R. NAHATA: Wil
‘the Minister of COMMUNICATIONS
be pleased to state:

(a) what were the rates of trunk-
calls, telephone rent and local calls

during the years 1977-78 1978-79 and
1979-80;

(b) the gross income from teleph-
one rents, trunk-calls and local calls
during the above period;

(¢) the number of telephones in-
stalled and trunk and local calls made
during the above period;

(d) the expenditure on salaries,
maintenance and other sundry ex-
penses during these years and what
was the net profit or less during these
years; and

(e) the percentage of
maturing these years?

trunk calls

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS

(SHRI KARTIK ORAON): (a) to (d).
The information is given in the en-
closeq statement.

(e) The percentage of trunk calls
matured during 1977-78 1978-79 and
1979-80 wasg 79.2, 76.9 and 749 per
cent respectively,
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Statement
(a) Trunk Calls rates:

I. TRUCK CALL CHARGES:
19%8-%8 Between any two exhanges or between any two Charges
long disrance changing centres. for unit
call of
ordinary
category,

Rs.

Upto 20 Kilometers . . . . . . o' 50
Exceeding 20 Kms. but not exceedmg 50 me . . . 2° 00
Exceeding 50 Kms. but not exceeding 100 Kms.. . . . 4°00
Exceeding 100 Kms. but not exceeding 200 Xms . . 6- 00
Exceeding 200 Kms. but not excedding 500 Kms . . . 10° 00
Exceeding 500 Kms. but not exceeding 1000 Kms., . . . 16- 00
Exceeding 1000 Kms, . . . . . . . . 2000

I1. Scale of charges for Departmental Excahanges (T elsgphone Rental Local Calls) (from 1-3-76)

1. Within the local area :
(a) Measured Rate System

19%7-78 Telephone Exchange system Rates of Quartelry Rental and
1978-79 Calls Fees.

and
first two months Rental No. of Fees per
of 59-8Bo(i.c. calls units call unit
Apnl ‘ag & allowed fora call
May °79). Ms. free of in excess

charges of those
during the allowed

quarter free of
charges
- 1. Exchange systems of 10,000 lines Capncxty
and above. . . 150 250 30 paise
2, Exchange system of leu than I0,000
lines capacity . . . 125 250 30

Rates of Quarterly Rental and Call Fecs
Rental No, of Fcc per Fee per
caliunits callunit call upit
allowed upto 1750 in excess
free of calls in  of 1750.
charges  excess of
during the those al-
quarter. lowed free

-~

of charge
1979-80 1. Exchange system of less than
10,000 lines capacity . . 125 250 30 paise 40 paisc
(Effective
froﬁm ) Exchan f
1-6- . ge systems of 10,000
» lines capacity and abov’e but
below 90,000 lines . . 150 250 30 paise 40 Paise
3. 30,000 lines and above but
below 30,000 lines . . 175 250 80 paise 40 paisc
4. 1,00,000 lines and above . 200 250 30 40

1M1 1LS—4
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(b) Flat Rate System : Rental for connections with in local area
of the cxchanges
Annual : (%fartcrly
Rs, s.
1977-78 1. Exchanges of 100 lines and
above capacity providing 24 hrs.
service. . . . 600 150
1978-79 2. Exchanges of less than 100 lines
capacity providing 24 hrs,
service, . . . . 500 125
1979-80 3. Exchanges providingrestricted

hours of service :
. (i) Manual Exchangesofcapa-
of over 20 lines 400 100
(i) Manual exhanges of capa-
of 20 lines or less

Gross income from telephone rent, trunk calls and local calls is as under:

(Rs in crores)
Years

1977-78 . . . . . . . 391°66
I 078‘79 . . . . . . . 432 * 06

1979-80 . . . . . . . 520° 00 (approximate based on
revised estimates,
as accounts for the

year have not
been closed)

(¢) The number of telephones installed, trunk calls and local calls made during the
years 1977-78, 1978-79 and 1979-80 is as under :

Year] Telephones Trunk Calls Local calis, in-
cluding STD
Bookéd Effective calls
nﬁlions n_lillions mjllions
1977-78 1,12,559 195 155 5665
1978-79 1,41,810 208 196 6265
1979-80 1,43,189 223 167 7256

(d) The total expenditure under salaries, maintenance and other sundry expenses etc. for the
entire Telecom. Wing (comprising Telegraphs and Telephones) together with the figures
of surplus are as under :

Year} Expenditure Surplus
(Rs, in crores) (Rs. in crores)
1977-78 . . . g32- 28 129° 01
1978-79 . . . 380- 05 14361
1979-80 . . . 42675 177-60 (Accounts for the year

1979-80 have not yet
been closed and as
such the fiugres given
above for that year
are those as were
assessed for revised
estimates for 1999-80).
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Telex Exchange Centres m Karna-

taka

5755. SHRI K. MALLANNA: Wil

the Minister of COMMUNICATIONS
be '‘pleased to state:

(a) the names of the places in Kar-
nataka which have telex exchange
centres; and

(b) the names of the places in that
State where such centres are propo-
sed to be opened in the near future?

THE MINISTER OF STATE IN THER
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a)
Bangalore, Belgaum, Davangere.
Hubli, Mangalore, Mysore and Raichur
in Karnatakg State are having telex
exchanges.

(b) Telex exchangeg are proposed
to be opened in the next two years at
Bellary gnd Udupi subject to sfficient
number of applicants forthcoming to
take telex connections,

wE faw ¥ IEET Al AT O
AT

5756 . *ft xiwy ww WO AT
AT WY T TAIE T FATHCA Toh

(%) ToreuT v 9% fad & Pav-faa
m’fn"m FiT SAET TUT AT

ww g PF 9% fod @
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Tt B AT P & Pad g P
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13. wiw

14. siCwEY

15. wfeEm

16. i

17 . €O

18. AL

19. Pawfwar

20. Pacifum

21. STEL

Extension of Term of takeover of

Management of Sugar Mills in
Andhra Pradesh

5757. SHRI NARAYAN CHOUBEY:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether the Management of
two sugar mills in Andhra Pradesh
namely, Sri Ram Sugar and Industries
Ltd. Bobbili agnd another sugar mill
at Sitanagram, Vizianagaram, have
been taken over by Government;

(b) whether the term of take-over
is likely to expire on 3rd February,
1981;

(c) whether the Government of
Andhra Pradesh have Tteguested the
Government of India to extend the
term of take-over at least by two more
years; and

@) if SO, what action Government
propose to take in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI R. V., SWAMINATHAN): (a)
Yes, Sir. The management of twg
sugar prrducing plants of Sri Rama
Sugars and Industries Private Limited
located at Bobbili and Seethanagaram
in Andhra Pradesh hag been taken
over by the Government under the
Industries (Development and Regula-
tion) Act, 1951.

(b) The existing order in respect
of Bobbili unit is valig up to 3rd
February, 1981 and for Seethanagaram
up to 5-1-1982,
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(c) Yes, Sir.

(d) The matter is under examina-
tion.

Universities in Bihar

5758, SHRI HARINATH MISRA:
Wil] the Minister of EDUCATION be
pleased to state: .

(a) the names of the pniversltles
in the State of Bihar;

(b) the Universities that are recog-
nised by the UGC as also the Uni-
versity/Universities not recognised
so far with reasons therefor;

(¢) whether the teaching in these
Universities as also various examina-
tions have been taking place regular-
ly during each of the last five years;
if not, the detailed position in these
spheres of each of the TUniversities;

(d) whether it is a fact that at
present Divisional Commissioners
have been functioning as Vice-Chan-
cellors of their respective TUniversi-
ties; if so, the reasons and justifica-
tion for the same; and

(e) by what time it is expected
that teaching, examinations, announ-
cement of results and the functioning
of academic life will become normal?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) The following Universities are
located in Bihar:—

Bhagalpur University

Bihar University

Magadh University

Mithila University

Patna University

. Ranchi University

7. K. S. Darbhangy Sanskrit Uni-

versity

8. Rajendra Agricultural Univer-
Sity |

SR S
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9. Indian Schoo] of Mines, Dhan-
bag (Institution deemeg to be Uni-
versity).

(b) All these Universities are with-
in the purview of the UGC Act,

(¢) to (e). Information jg being
collected from the Government of
Bihar and will be laid on the Table
of the Sabha.

Insurance Scheme for Circus Players

5759. SHRI V. S. VIJAYARAGHA-
VAN: Will the Minister of EDUCA-
TION be pleased to state:

(a) whether Government  propose
to introduce insurance scheme for
circus players;

(b) if so, the details thereof; and
(c) if not why?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B, SHANKARANAND):
(a) and (b). The Life Insurance Cor-
poration of India already offers insu-
rance cover tg all Circus employees
at standard premium  In the case of
Circus emplovee; exposed to high
acecidental nosards the l.ife Insurance
Corporalion charges appropriate occu-
pationzl extra premium

(¢) Docs not arise.

Compuisory FEducation to SC/ST
Children

5760, SHRI T. R, SHAMANNA: Will
the Minister of EDUCATION bhe

pleased to statc:

(2) whether it 15 g dect tht in spite
of the fact that there is compul-
sory education, education is not given
to very large number of Scheduled
Castes and Scheduled Tribes family
children; and

‘(b) what are the measures taken
to enforce law to impart minimum
education to children of all Scheduled
Castes and Scheduled Tribes?

JULY 28, 1980
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THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) and (b). Compulsory Education
Acts have been enacted only in 16
States and 3 Union Territories, But,
even in these States/Union Territories,
the penal provisions are not being en-
forced because the reasons for non-
enrolment/retention are s0C10-
economics.

However, incentives such as free
supply of books, uniforms, mid-day
meals, etc., are provided by States/
Union Territories to ensure enrolment
and retention in schools. In the imple-
mentation of these schemes, special
emphasis is placed on scheduled castes
and scheduled tribes.

Opening of Central Schooj at Cuttack

5761. SHRI CHINTAMANI JENA:
Will the Minister of EDUCATION be
pleased to state:

(a) whether on the basis of provi-
ding temporary accommodation and
required land by the State Government
of Orissa, the authorities of Kendriya
Vidyalaya Sangathan have agreed to
open a (entral School at Cultack in
Orig.n  in  1980-81  academic  year:
and

(b) if so, the date of openinu this
Central School at Cuttack in the
Orissa State?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANA.ID):
(a) The Kendriva Vidalaya Sangathan
have agreed, in principle, to gpen a
Kendriya Vidyalaya (Central Schvol)
at Cuttack during the academic vyear
1980-81, provided the Government of
Orissa make available requisite land,
temporary accommodation and other
physical facilities.

(b) The school will be opened dur-
ing the current session in cage the
State Government fulfils the prescrib-
ed requirements in time,
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Reserved Posts for SC/ST in the
Ministry of Works and Housing

5762. SHRI LAKSHMAN MALLICK:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) the number of posts reserved
for the Scheduled Castes/Scheduled
Tribes in his Ministry including at-
tached and subordinate offices remain-
ed vacant on the 1st June, 1980;

(b) the reasons for not flling up
of these posts; and

(c) the steps which are being taken
by Government to fill these posts?

THE MINISTER OF WORKS AND
HOUSING (SHRI P, C. SETHI): (a)
to (c¢). The information is being col-
lecteq and will be laid on the Table
of the Sabha.

Central Aid for Write off of Loans of
Agriculturists in Drought-Affected
Areas

5763, SHRI SATISH AGARWAL:
Will the Minister of AGRICULTURE
be pleased to state:

{a) whether some State Govern-
ments have approached the Central
Government 1o give some assistance
to them so that they are able te write
off the loan they had given to agricul-
turists who suffered due to drought;

(b) if so, the names of the States
and the quantum of assistance sought;
and

(c) the reaction of ihe Central Gov-
ernment in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OoF AGRICULTURE
(SHRT R. V. SWAMINATHAN): (a)
Yes, Sir.

)

Name of the State Quantum  of Assis—

tance sought
Orissa“ M - .—_ —. i{szﬁg;-s(;‘“'crorer
Tamil Nadu . . Rs, 40-00 crores
Tripura Amount notspecified

(c) Ag already clarified in the ans-
wer tp the Lok Sabha Question No.
886 on 18th June, 1980, there is no
Centra] Sector Scheme providing for
write-off of loang in case of natural
calamities. Large-scale write-off of
institutional loang is not in the long-
term interests of the State since this
would vitiate the climate of recovery
of loans and erode the viability of
credit institutions.

Automatic Telephone Exchange at
Sivakasi

5764, SHRI ERA MOHAN: Will the
Minister of COMMUNICATIONS be
pleaseqd to state:

(@) whether any steps are being
taken to instal automatic telephone
exchange at Sivakasi; and

(b) if not, when Government pro-
pose to "instal automatic telephone
exchange there? .

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) and
(b). Installation of an automatic ex-
change at Sivakasi has been approved
in principle. The supply of automatic
exchange equipment in the country is
at present however, extremely limited.
It has, therefore not been possible to
allot the equipment yet. Steps are
being taken to augment indigenous
production of automatic exchange
equipment. It is expected that auto-
matic exchange ecquipment can be
allotteq for Sivakasi by about 1984-85.

In the meantime, land for the cons-
truction of an automatic exchange
building has been acquired. Build-
ing plang arc being drawnp up.
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Postal Divisions

5766, SHRI M. RAMANNA RAIL
Will the Minister of COMMUNICA-
TIONS be pleaseg to state:

(a) the total number of Postal
Divisiong now existing throughout
India;

(b) the criterion adopted by Gov-
ernment to constitute postal divisions;
and

(¢) even though Kasragod Postal
Swub-Division fulfils all the required
mormg %@ be elevated as Postal Sub-
Division the reasons why Govern-
ment failed o take steps to upgrade
it into Postal Division?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) The
total number of Pgstal Divisions in
India at present is 395.

(b) New Postal Divisions are creat-
ed by bifurcation of the existing Postal
Divisions on the basis of a prescribed
standard. Accovrding to this standard,
a Postal Divislon qualifies for bifur-
cation when its aggregate work-load
exceedsg 2.6 units. At the same time
there is a stipulation that the work-
load of the proposed new Postal
Division as well ag that of the resi-
dua] Postal Division after bifurcation
should not be jesg than 0.9 units,

(¢) The proposal for the creation
of a new Postal Division at Kasragod
by bifurcation of existing Cannanore
Postal Division i under examination.

JULY 28, 1880
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Import of Diseage free Cooonut Seads

5767. SHRI GEORGE JOSEPH
MUNDACKALI: Will the Minister of
AGRICULTURE be pleaseq to state:

(a) whether there is ghortage for
planting materials like coconut seed-
ling;

14

(b) whether enough quantity of

cross-breed is not being produced;

and CNY

(c) why the Government is not
importing disease free high breed
coconut seeds from foreign countries
as the major coconut cultivation areag
are affected by root-wilt disease and
the average nuts per tree is very low
in ouyr eountry?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
No, Sir. -

(b) A number of programmes have
been put on ground for production of
hybrid coconut seedlings under the
following Centrally Sponsored Sche-
mes;

(i) Scheme for production and
distribution of Tall X Dwarf hybrid
seedlings. It is under implementa-
tion from the Fifth Plan for pro-
duction and distribution of 1.25 lakh
hybrid seedlings annually in the
States of Kerala, Karnataka, Tamil
Nadu, Andhraz Pradesh and Orissa.

(ii) Scheme for establishment of
hybrid seed garden of Dwarf x Tall
(D x T): The seed garden in the
States of Kerala, Karnataka, Tamil
Nadu and Orissa ig being establish-
ed from the Fifth Plan period to
cover 540 hectares. It is estimated
that these gardens will produce 34
lakhs of D X T hybrid seedlings at
full production stage.

(iii) Scheme for establishment of
Tall X Tall (TxT) Elite seed farm
in Karnataka; During Fifth Plan,
the farm wag established on 40 hec-
tares and it is estimated to produce
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five lakh Elite seednuts of TXT at
full pearing.

(iv) A 102 hectare coconut seed
farm hag also been established by
the Indian Council of Agricultural
Research for production of four di-
fferent hybrids and two common
verieties, This farm ig estimated to
produce around helf a million
seednuts annually, at full bearing.

Thus enough quantity of hybrid
seedlingg are expected to be available
when all these seed gardeng reach full
production stage.

(¢) Import of seed material requires
great care so that new diseases and
pests are not unwittingly imported
with the seeds. However, the Central
Plantation Crops Research Institute of
the Indian Council of Agricultural
Research have already in their collec-
tion 62 foreign cultivars which are
being studied.

Further the Institute ig also trying
to organise an International Survey
of Asia -and Pacific Ocean to collect
eoconut genetic material, to ascertain

if some of them would be resistant to
coconut wilt disease.

P.C.Os in Orissa during 1979-80¢

5768. SHRI ARJUN SETHI: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) the number of P.C.O.s sanction-
ed in Orissa during 1979-80;

(b) the number of P.C.O.s remain
yet to be commissioned;

(c) the reasons thereof; and

(d) the steps which Government
have taken for early commissioning of
public call offices for the benefit of
the public? :

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHR] KARTIK ORAON): (a) 56.

(b) T7.

(c) Due to non-availability of line
and wire material.

(d) The procurement of stores is
being pursueq and efforts are being

made to expedite completion of the
works.

Sugarcane Price in Kerala

5769. SHR] P. J. KURIEN: Will the
Minister of AGRICULTURE be
pleased to state:

(a) whether Government are aware
that the price offered to the sugarcane
growers in Kerala wag very Ilow
when compared with the high cost
of production in the State;

(b) if so, what steps Government
propose to take to give better remu-
nerative prices to the growers;

(c) whether Government have
received any representation from the
sugarcane growers in Kerala request-
ing for a better remunerative price;
and

(d) if so, the action taken by the
Government thereon?

THE MINISTER OF STATY IN THE.
MINISTRY OF AGRICULTURE
(SHRY R. V. SWAMINATHAN): (a)
and (b). The statutory minimum
prices of sugarcane notified for pay-
ment by sugar factories in Kerala
during the current season 1979-80
range between Rs. 12.50 to Rs. 13.63
per quintal. These are based on a
basic minimura price of Rs. 12.50 per
quintal linked 10 a recovery of Rs. 8.5
per cent or below announced by Gov-
ernmeny for payment uniformly
throughout the country. 'This price
was announced after careful consi-
deration of ail relevant factors, in-
cluding the cost of cultivation of
sugarcane,

For the nexi crushing season 1980-
81, Government will announce the
minimum price before the start of the
season in October, 1980 after consult-
ing the State Governments and the
concerned associattions,



115 Written Answers

{¢) and (dj. It is indicated by the
Government of Kerala that represen-
tations have been received by them
from cane growers for enhancement
of the sugarcane price and that they
have proposed to give, out of their
own funds, a subsidy ot Rs. 20 per
tonne of sugarcane to be purchased by
sugar mills during 1980-81 season 1o
enable the mills to pay a price of
Rs. 150 per tonne.

Civil ang Politica) rights to Teachers

5770. SHRIMATI GEETA MUKHER.
JEE. Wilj the Minister of EDUCA-
TION be pleased to state:

(a) whether Government gre aware
that in gsome States teachers are
denieq the fundamental civil and
political rights e.g. right to form
associations, right to geek election in
statutory bodies; and

(b) what do the Government pro-
pose to do to ensure such civil and
political rights to teachers?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) and (b). The infcrmation is being
coliecteqr from the State Governments
and will be laid on the Table of the
Sabha.

Mortality Rate of Hybrid Cattle

5771. SHRIMATI KISHOR] SINHA:
Will the Minister of AGRICULTURE
be pleased to slate:

(a) whether the mortalily rate of
hybrid eattle has been found to be
high;

(b) if go, the reasons therefor;

(c) whether heifers in cattle preed-
ing camps and Government owned

dairy ‘farms are also facing high
mortality rate; and

(d) whet are the comparative
mortality rates?

JULY 28, 1880
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHR1 R. V. SWAMINATHAN): (a)
and (b). No, Sir, the limited studies
carried out so far have shown that the
mortality rate in hybrid dairy cattle
at 50 per cent exotic blood, viz. half-
bred, is not high. However, in the case
of hybrids with more than 62.5 per
cent of the exotic bloogd the morality
rate has been found to be higher as
compared to half-breds or hybrids
with 62.5 per cent exotic inheritagee.

In the case of hybrids with more
than 62.5 per cent exotic inheritance,
susceptibility to animal diseases pre-
valent in India increases and such
animals reguire better managerial
regime. Since the cross-bred calves
have to develop adaptability to the
tropical environment and as they are
more susceptinple to the animal
diseases prevalent in India than the
indigenous stock, the mortality among
them is higher.

(c) and (d) The cross-bred heifers
in cattle breding farms and Govern-
ment owneg dairy farms are not fac-
ing high mortality rate

The limited survey studies carried
out so far on organised cattle farms
have shown the following comparative
mortality rates in hybrid cattle/calves
vis-a-vis indigenous breeds of dairy
cattle/calves.

Porcent, ge
Meart, lity
Cattle
(3 months to 18 montle)
(i) Zebu (ludigenous)
cattlein a Gove, cuned
dairy cattle brecing, form 12 8
(i1) Hybrids 10 §

(509, exotic bloﬁcd)
(b) Calves (upto 3 monthg age)
(i) Zebu breeds (indigenoys

breeds) . . 10-81
(ii) Zebu (indigenous)-Taurus

{Exotic) cross-bred calves

(509, exotic blood) . . 21-78
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Birect Diailing System from Bankura
- anf Bishngpur

5772. SHRI A. K. SAHA: Will the
Minister of COMMUNICATIONS be
pleased to state:

N (ay whether Government are also
aware that Bankura and Bishnupur
telephone exchanges are still ‘manually
handled, which causes serioug delay
and other difficultie; to the subscri-
bers;

(b) whether Government propose
to transform these exchanges into
direct dialling gystem; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNCATIONS
(SHR] KARTIK ORAON): (a) to
(c). Bankura and Bishnupur are at
present served by manuul telephone
exchanges. Such exchanges do have
limitations compared to automatic
exchanges.

Automatization of manual exchang-
es is the accepteg objective of the
Department. However, due to the
inadequate indigenous produclion of
auto exchange equipment it has not
been possibla to convert all of them
to aulomatic working.

A perspective plan for converting all
manual exchanges in the country by
1990 is peing drawn up. Bankura and
Bishnupur will be given due priority
for automatization while drawing up
the programme.

Out of Turn Telephones for Defence
and other Government Departments
and Exporters

5773. SHRI K. LAKKAPPA: Wil
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether there ig a provision to
release out of turn telephones to
firms catering to the needs of Defence
Departmenty and other Government
Departments and leading exporters;

(b) if so, the guidelines in that be-
half; and

(c) if not, whether it is proposed
to consider such cases for giving out
of turn telephone in the Capital?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) and (b). There is no provision as
such. However, according to rules the
General Managers can provide con-
nection under OYT-General category
on priority basis in public interest
on recommendation of Central/State
Governments., Export Houses and
commercial organisations earning for-
eign exchange more than Rs. 2 lakhs
per annum through export of com-
modities are entitled for registration
under OYT-Special category which is
a priority category.

(¢) Question does not arise.

New Post Offices and Telephone Ex-
changes in Surat during 1980—85

5774. SHRI CHHITTUBHAI GAMIT:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether any new post offices
and telephone exchanges are to be
opened in 1980—85 period in Surat
District, Gujarat; and

(b) if go, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON): (a)
and (b). The details of the Sixth Five
Year Plan, 1980—85 are yet to be fin-
alised. The present programme is as
fdllows:

Post Offices:

It is proposed to open about 72 Ex-
tra Departmental Branch Post Offices
and 20 Departmental Sub Post Offices
in Surat District during 1980-—85. 7
Branch Post Offices Sub Post Office
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‘have already been opened during the
<urrent year.

“Telephione Exchanges:

For rural areas, new exchanges can
be opened in a village if a minimum
9f 10 demands are registered with the
necessary advance deposit of Rs. 100/-
provided the anticipated revenue will
«cover at least 40 per cent ol the anti-
cipated annual recun‘;ing expenditure.

A scheme for opening one 25 lines
small automatic exchange at Vav has
been sanctioned. Exchange is expect-
ed to be commissioned in 1981.

Other exchanges will be sanctioned
w8 necessary demands are registered.
It is expected that about 8 more ex-
ehanges may be opened during the
1980—85 period in Surat District under
this policy.

In Surat City itself, it is planned to
instal a 1,200 lines MAX-II type of
exchange at Katargam during 1981,
and 10,000 lines MAX-I type exchange
in Surat Textile Market area in 1985.

JULY 28, 1680
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Role of Orissa DUnlversity of Agriewl-
ture and Techunology, Bhubaneswar in
Flood Relief Work

5775. SHRI RASA BEHARI BEHRA:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Orissa University of
Agriculture and Technology Bhuba-
neswar has played any role in the
flooq relief work;

(b) if go, details thereof;

(¢) whether it also undertook any
work to prevent increase of pest
attack;

(d) whether it has helped farmers
to save their crops damaged due to
drought or other natural calamities;
and

(e) if so, the details thereof?

THE MINISTER OF STATE 1IN
THE_MINISTRY OF AGRICULTURE
(SHRI R. V. ' SWAMINATHAN): (a)
Yes, Sir.

(b) The flood relief works in the fol.

lowing places were undertaken during
years 1977-78 "and 1978-79.

Year 1977-78

P e e ] et e et ey v T e g oy

1. Pattamundai Block, Cuttack August 1977

2, Aul Block, Cuttack August 1977
3. Athagarh Block Cuttack August 1977
4. Suando, Puri, September 1974

Year 1978- 79
Athagarh, Cuttack September 1978

Work undertaken

e e et et g Ty el S S S e 8 e S e s S S St i S B e St s

Distribution of flood packets treatment of
animals Help in constructing of houses
and advice on post-flood agricultural
@pcrations,

Do.
De.

Do.

Flood relief work, distribution of food packets,

treatment and vaccination of animals
and post-flood Agriculturz] cperaticrs.
O.U.AT. keeps seed stock of different
variables of rice and ragi for distribution
to farmers in the flood affected areas
and keeps seedlings of rice and ragi ready
in the various regional research stations
and farms for dis ribution in flood affected
arcas at the time of need.

(c) The Orissa University of Agri-

culture and Technology plays impor-
tant role for preveuntion and control of

pest both directly and indirectly. The
organisational pattern of the Univers
gity ig such that it cannot directly help
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in controlling insect pests in the far-
mers' fields. Through Radio broad-
casts and issue of leaflets, the farmers
are cautioneq about likely attack of;
pests and the preventive measures are
suggested. The University operates a
Pest Suiveillance Scheme to monitor
the incidnce of insect problems. Fur-
ther, the University expertise is used
by the Directorate of Agriculture in
indentification of the pest problems
and suggesting the measures of con-
trol. In seasons of heavy pest attack,
the teackers and students go, to the
affected “rillages and demonstrate the
methods of insect control. Cutworm
menace iu rice during the year 1977-78
in the diatricts of Kalahandi and Kora-
put was tackled through the advice of
the University experts. During the
year 1971-80 the problem of brown
plant horper in rice was handled suc-
cessfully in "Puri, Cuttack and Dhen-
kana) digiricts.

(d) Yes, Sir,

(e) Cy-lone affected Purunabandh-
guda enit Ramachandrapur in Keon-
jhar Aprél, 1978. The staff and students
undertcok the emergency relief work
of clearirg the area, extracted dead
bodies of human beings and animals
from the heaps of debris, treated in-
jured catiles, saved food grains from
the collapsed houses and distributed
food packets.

Drought. Whenever the crop was
completely damaged due to drought,
nothing could be done to save it. How-
ever, to save the partially damaged
trops, the scientists and students were
sent to the affected area to advise the
tarmeérs Yo save fhe crgp and grow
crops as per contingency plans.

Expansion of LTI Unit gt Srinagar,
Kaghmir

5776. SHRI INDRAJIT GUPTA: Will
the Minister of COMMUNICATIONS
be pleasedl to state:

(a) whether the Indian Telephone
Industries Unit at Srinagar is employ.
ing less than 125 workers at present

after having been in existence for
more than ten years;

(b) whether LT.L units subsequent.
ly established at Naini and Rae
Bareili have been rapidly expanded
and are now employing 6,000 and
4,000 workers respectively;

(¢) the rewsons for allowing the
Srinagar unit to stagnate despite the
excellent quality of its production
and its profitability; and

(d) whether there ig any plan to
expand the Srinager unit, as recom-
mended also by the J & K Government
since 19777

THE MINISTER OF COMMUNICA-
TIONS (SHRI C. M. STEPHEN): (a)
The Srinagar unit of Indian Telephone
Industries Ltd.,, wag set up as an an-
cillary unit in 1970 and was upgraded
as a regular unit in 1971. There are 120
employees in the unit at present.

(b) Only Rae Bareili unit of Indian
Telephone Industries Lid. was set up
subsequent to the Srinagar unit. Naini
and Rae Bareili units were initially
set-up as major manufacturing units
under Indian Telephone Industries Ltd.
These units have been ,expanded on.
the basis of the projected capacity and
are employing 4413 and 2685 workers.
respectively.

(¢) The Srinagar unit was set up as.
an ancillary to manufacture compon.
ents of telephone instruments. How-
ever, it was upgraded as a regular unit
in 1971. Subsequently the assembly of
telephone instruments was also intro-
duced in the product line. The yearly
turn-over of the unit has progressively-
gone up from Rs. 3.7 lakhs in 1870-71
to Rs. 57.7 ldkhs in 1879-80.

(d) Imdian Telephone Industries Litd.
have planned ?’-“ increase the capacity
for assembly of telephone instruments
upto one lakh per annum at the capi~
tal cost of approximately Rupees fifty
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Applications for Government accom.
maodation

B777. SHRI T. S. NEGI: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) whether applications for Gov-
ernment sccommodation were invited
from the Central Governiment officers
for allotting quarters upto 1980;

(b) whether Government are aware
that many Government officers who
di@ not apply or might have mnot
applied for allotment of Government
accommodation upto 1980, are
interested or might be interested for
allotment of Government accommoda-
tion in 1981 and 1982; and

(¢) whether Government propose
to give an opportunity to the Govern-
ment officers for making applications
for allotment during the years 1981
ang 1982?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. ¢ SETHI): (a)
Yes, Sir.

(b) and (c). There may be officers
who dig not apply when applications
were last iavited in July, 1978, Dbut
have subsequently become interested.
Such persons can apply for allotment
of accommodation when _ applications
for the mext Allotment Year beginning
from January, 1981 are invited.

‘Liberal Dry Law for Foreign Tourists

5778. SHRI ARVIND NETAM: Will
the Minister of SOCIAL WELFARE be
pleased to state:

(a) whether it is a fact that Gov-
ernment of India ig considering to
make a law, ‘Liberal dry law for
foreign tourists’ in the near future;

(b) if s0, the detail; thereof; and

(c) the time by which the decision
Will be flnalised?

JULY 928, 1980 -
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THE MINISYER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHIANKARANAND):
(a) No, Sir. ‘

(b) and {c). Do not arise.

List of Members of the Friendg Oen-
tral Government Employees Co-opera-

tive House-Building Soclety Ltd,

5779. SHRI CHANDRADEO PRASAD
VERMA: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether in 1978, the Registrar
Co-operative Societies, Delhi had
deputed first a Sub-Inspector of Co-
operatives and thereafter an Inspector
of Cooperatives to verify the list of
such members of the Friends Central
Government Employees’ Cooperative
House-Building Society who are eli-
gible for plots;

(b) the dates when these two offi-
cialg hag separately submitteq duly
verified lists of members eligible for
plots;

(c) the number of memberg recom-
mended for allotment of plots in each
of these two lists; and

(d) whether all such members have
been allotted plots and if not, why?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
to, (d). The verification of membership
is made by the Registrar Cooperative
Societies, who is assisted in this matter
by his subordinate staff. For the pur-
pose of verification of membership of
the Friends Central Government Em-
ployees’ Cooperative House Building
Society Ltd., the Sub-Inspector and
Inspector of this Department were de-
puted and they submitted their reports
on 21-1078 and 6-2-79 respectively in
respect of membership of the society
and after considering both the reports
and the documents submitted by the
Soclety, names of 135 members out of
238 mermbers submitted by the Sadm
weté cleared who, are Féported to h
been allotted plots by the Land &
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Biflding Department, Delhi Adminis-
can only be cleared when the Soclety
produces the records relating to the
members who are stated to have re-
signed or been expélled by the Society.
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House/Houses sites allotted to weaker
sections of society in the Country

5782. SHRI RAMJIBHAI MAVANI:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) the number of houses and
house sites allotted to the weaker
sectiong of society including landless
labour, agricultura)] labour .dyzing the
Iast three years in various patts of the
couniry-and particylarly in Gaujarat
Sf:ate;"ryu!tg::d the Centrally Government
scheme; and 20—point Programme;

{b) the number of families which
are without shelter in rural snd
urban areag of the country and in

Gujarat;

(c) what are the schemes, rules
and regulations and policy for the
allotment of the same; and

(d) what restrictiong and gulde-
lines have been sent to States by the
Centre in this regard?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
The number of house sites allotted
upto May, 1880 throughout the country
is 6,05,105 and in Gujarat 1,39,078. The
number of houses constructed so far
in 7 States and 4 U.Ts, from where the
reports have been received, is 7,59,448
and in Gujarat 1,33,106.

(b) While data in respect of Urban
Areas is nct available, the number of
landless workers families in rural
areas of the country is estimated to
be around 41,28,450 and in Gujarcat
around 55,000, who still need as¥stance
for house sites and construction of
huts/houses.

(c) and (d). A statement is laid an
the Table of the Sabha.

Statement

There is no scheme for allotment of
houses as such to weaker sections of
society. There are a number of sche-
mes under which assistance is provid-
ed for construction of houses to the
weaker sections of the sociely. Brief
details of these schemes are given
below: —

(A) Rural House Sites-cum~Hyt
Construction Scheme for Landless
Workers:

This scheme envisages assistance @
Rs. 750/. per family for those who
have not been allotted house sites and
Rs. 500/- to those who have been
allotted house sites. The assiztance
is utilised on cost ‘of developed
house sites, approach roads, pro-
vision of building material and provi-
&on of a well for a cluster of 30 to
40 tamilies. All the labour inputs are
to be provided Ly the beneficiaries.
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(B) Village Houmng Projects Scheme:

The sfheme provides for grant of
loans to individuals and their coopera-
tives for construction and improvement
of houses in villages. The assistance
can also, be utilised for laying streets
and drains to improve environmental
conditions. The loan assistance is pro-
vided at the low rate of interest re-
payable over a period of 20 years. The
ceiling cost for a house for which loan
asgsistanice is provided is Rs. 8000/-. 1n
case of houses costing less than Rs.
2000/-, 90 per cent loan is provided.
In case of houses costing over Rs.
2000/-, 80 per cent loan is provided
subject to, maximum of Rs. 5000/- ver
house.

(C) Subsidised Housing Schéme for
Plantation Worke7s:

Under the scheme, Central financial
assistance s given to the State Gov-
ernments concerned for providing as-
gsistance to the Planters to help them
in discharging the statutory obligation
of providing housing accommodation
to their workers. The assistance is
given in the shape of loan to the extent
of 50 per cent of full cost of house, a
subsidy of 374 per cent and the balance
of 124 per cent has to be met by the
Planters from their own resources. Co-
operative societies of Plantation wor-
kers are also eligible for financial as-
sistance to the extent of 65 per ceat as
loan and 25 per cent as subsidy. A
ceilling cost of Rs. 5000/- has been
prescribed for admissibility of Central
assistance under thig scheme.

(D) Integrated Subsidised Housing
Scheme for Industrial Workers
and Economically Weaker Sec-
tions:

Under this scheme assistance is pro-
vided for construction of houses by the
State Governments and their designat-
ed agencies for industrial workers and
for persons belonging to the Economi-
cally weaker sections.

(B) Assistance from Otlier Agencies®

The financial asgistance is also pro-
vided Ly other agencies like the L.I.C,

JULY 28, 1880
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GIC, HUDCO, Commercial Banks
etc., for construction of houses for
weal;:er sections of the society.

As housing falls within the sphere of
activities of the State Governments,
there i no question of the Central
Government putting any restrictions
on the State Governments. The State
Governmentg are free to formulate
their own schemeg accroding to their
own priorities and requirements and
finance them as they like.

Land aoquired and its distribution in
Dadra and Nagar Havell

5783. SHRI UTTAMBHAI H. PATEL:
Will the Minister of RURAL RECON-
STRUCTION be pleased to state:

(a) how much lang has been kept
aside or acquired under the Land
Development Ceiling Act in the

Union Territory of Dadra and Nagar
Haveli;

(b) how much land is likely te be
acquired;

(¢) how much land hag been given
out of acquireq land to landlesg far-
merg and other categorieg of weaker
sectiong of the gociety;

(d) whether it is g fact that the
above act ig not in operation at pre-
sent there;

(e) if so, the reasons therefor; and

(f) what action has been taken or
proposed to be taken by Government
in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
to (c). A statement is laid on the Table
of the Sabha.

(d) No, 8ir.

(e) and (f). These questions do not
arise.
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Statement

(in acres)

Land acquired under the
Ce,ling Act

Land likely to be acquired

Land given out to land-
less farmers and other
categories of weaker
sections

Foreign vessels for Deep Sea fishing

5784. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether it is a fact that Govern-
ment are encouraging the uyse of for-
eign vessels on charter to undertake
deep sea fishing; and

(b) if so, whether it is due to non-
availability of Indian vessels and whe-
ther any and what sgeps have been
taken tc manufacture Indian vessels
for the purpose?

THE MINISTER OF STATE IN
THE MINRISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
and (b). Government have got a sche-
me under which indigenous fishing
vessels are eligible for a subsidy of
33 per cent of their cost. The capacity
to build such vessels within the coun-
try is thus being encouraged. (Copy of
relevant notificafion is appended here-
with). [Placed in Library. See No.
LT-1174/80.] Import of fishing vessels
is also permitted on a selective basis.

In addition to this, Government
‘would like to keep the option open for
augmenting fishing fleet by permitting
charter of such vessels for specified
burposes. Hence permissicn for char-
tering of fishing vessels is given io
enable the industry to determine the
®Conomics of deep sea fishing in the
un-exploited aress and for under ex-
Dloited and un-exploited varieties of
fishes with diTeernt types and sizes
of fishing vessels ang for general
ransfer of technology. '

1711 LS5,

Financial assistance for Tamil Nada
from World Bank

5785. SHRI N. DENNIS: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) whether financia] assistance has
been secured from the World Bank
during the financial years 1877-78,
1978-79 and 1979-80 for Tamil Nadu
Drainage and Water Board and Madras
City Water and Drainage Board:

(b) the details thereof;

(c)_the actual assistance so far re-
celved; and

(d) the steps taken by the Centre
for its proper utilisation?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
to (c). Tamil Nadu Water Supply and
Drainage Board has not secured any
direct financial assistance frem World
Bank so far. The agreement with the
World Bank provides for gn estimated
expenditure of US § 12.4 million on the
Water Supply and Sewerage Sector out
of which the World Bank will finance
to the extent of US $ 5.2 million.
Madras Metropolitan Water Supply
Sewerage Beard has received the World
Bank assistance through the Central
and State Governments for water sup-~
ply and drainage component of Madras
Urban Development Project I for exe-
cution of the immediate Works Pro-
gramme, as stated below:

(i) No financial sssistance during
1977-78.
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(i1) Rs. 3.34 lakhs received against
the expenditure of Rs. 8.19 lakhs
during the year 1978-79.

(iii) Rs. 18 lakhs received against
the expenditure of Rs. 119.14 lakhs
during the year 1979-80.

The State Government has reported
that several schemes including pur-
chase and installation of water meters,
distribution valves, construction of a
Training School and a Meter Work-
shop, modification laying of certain
pressure mains, purchase of sewer
cleaning equipments, etc. costing about
Rs. 9.32 crores have been sanctioned
by the State Government under Im-
mediate Works Programme. These

works are expetced to be completed oy
the year 1981-82.

(d) Water Supply and Sanitation is
a State subject, However, whenever
any water supply or sewerage project
ig financeq under a World Bank Pro-
ject, the Government of India take#
necessary step to claim reimbursement
of the expenditure only after the sub-
mission ©of a satisfactory progress
report by the State Government for
the purposa. Government of India also
help; the State Government in pro-
curing the materials if these are to
be imported and also in arranging the
services of foreign consultants to train
the local consultants and engineers in
various disciplines of water supply
ang sewerage works. The project is
also periodically reviewed by a Re-

view Committee of the Government of
Indis.

World Bank assistance for Tamil Nadu

. 5786. SHRI N. DENNIS: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) whether the World Bank has
given financial assistance to the Tamil
Nadu Government for its Highways
Departments in recent years;

(b) the details thereof; and

{c) the details of the steps taken to
ensure its proper utilisation?

JULY 28, 1989
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THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
Yes, Sir. The assistance has been rout-
ed through the Government of India.

(b) The details of World Bank as-
sistance (amount disbursed) arei—

(Rs. in lakhs)
1977-78 51.54
1978-79 60.58
1879-86 57.86
169.98

(c) Expenditure is watched through
quarterly progress reports, by conduc-
ting appraisa] and through the discus-
cions in the Monitoring/Review Com-
mittee meetings.

World Bank assistance for various
boards in Tamil Nadu

5787. SHRI N. DENNIS: Wili the
Minister of WORKS AND HOUSING
be pleased to state:

(a) whether the Werld Bank has of.
tered funds to the (1) Tamil Nadu
Slum Clearance Board (2) Tamil Nadu
Housing Board and (3) Tamil Nadu
Harijan Housing Board during the fin-
ancial years 1977-78; 1978-79 and 1979-
80;

(b) if so, the details thereof;

(c) the amount cf money Sso far
spent; and

(d) the details of the work done
from thig assistance ?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
and (b). Under the Madras Urban De-
velopment Project, the World Bank
agreed, inter alia, to credit assistance
for Tami] Nadu Slum Clearance Boarl
and the Tamil Nadu Housing Board.
Mo assistance has been offered for
Tamil Nadu Harfjan Housihg Board.
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The Credit assistance agreed is as under;—

Tamil Nad: Slum Clearance Board US 8 3.00 million

Tamil Nad: Housing Board US 8 4.20 m.

(c) The amount of money se¢ far spent is as unders—

Amount Spent Rs. in lakhs
Agency 1977-78 1978-79 1979-80 Tota)
T.N.S.C. Board Lt . . 27 86 102 26 15429 284-39
T.N.H. Board . . . . . 175 74 205 48 286 34 667 5

—

—— i e e e —

(d) The details of work done against
the amount spent so far are given »e-
low:

1. Tamil Nadu Slum Clearance Board:
Slum Improvement

1977-78 Improvement works in 19
slums benefiting about 4130 house-
holds.

1978-79 Imprevement works in 7
slums benefiting about 13,400 house-
holds.

1979-80 Improvement works in 15
slums benefiting about 16700 house-
holds.

Total beneficiaries 28,330 house-
during 77—80 holds.

2. Tamil Nadu Housing Board: Sites
and Services

Three Sites & Services Schemes have
been taken up for executicn (I) Arum-
bakkam, (ii) Villivakkam and (iii) Ko-
dungaiyur.

(i) Arumbakkam: The project is
drawing to a close. Most of the work
on infrastructure has been completed,
1718 units (in three types) for EWS
have been completed; 503 plots for
LIG and 88 MIG besides space for
community facilities have been deve-
leped in 34,2 hectares,

(11) Villivakkam: Work in progress
for construction of 741 uynits for Eco-
nomically Weaker Section and provi-
sion of 875 plots for Low Inceme Group
and 141 piots for Middle Income Group
besides space for community facilities
in 331 hectares.

(i) Kodungaiyur: Similar work
has Leen commenced in 87.3 hectares.
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Basic amenities for residents of Pushp
Yihar Government Colony, New Delhi

. 5789. SHRI DAYA RAM SHAKYA:
Will the Minister of WORKS AND
HOUSING be rleased to state:

(a) whether Government have oro-
vided necessary facilities, such as
street lights, roads, water etc. to the
residents of Pushp Vihar Governmeant
Colony, New Delhi; and

(b) it not, the reasong therefor and
by what time the residents will pe
able to get al] these facilities?

'THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
75 per cent of the roads within Sector
I of the colony where quarters have
been allotted have been provided with
~ street lights by DESU at Government
~ cost ‘and balance work, which is in
progress is likely to be completed by
30-9-80, Further Delhi Water Supply &
Sewage Disposal Undertaking of MCD
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has provided bulk connection for sub-
ply of 1.5 lakh gallons of water per
day. This supply is supplemented by
CPWD from tube wells and a total
supply of 200 gallons of water por
quarter per day is being maintained.
All the roads have been laid in this
Sector, but the black topping of some
portions of the roads Is yet to be com-
pleted, which work is expected to be
taken up after monsoon and completed
by the middls of October, 1980.

(b) The quarters were released [er
allotment after internal services had
been provided and external services
had been provided to a reasonably
satisfactory level. The remaining works
regarding street lighting and roads are
expetced to be completed by October,
1980 as indicated above.

Licences for Cooperative Sugar Fac-
tories in Maharashtra

5790. SHRI RAMAKRISHNA MORE:
Will the Minister ¢f AGRICULTURE
be pleased to state:

(a) whether it is a fact that Govern-
ment intend to issue licences to new
co-operative sugar factories;

(b) if so, whmat are fhe applications
pending from Maharashtra State; and

(¢) the factories for which Govern-
ment intend to issue licences?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
Yes, Sir.

(b) A statement showing _applica-
tions pending for grant of licenceg for
establishment of new  Cooperative
sugar factories in Maharashira State
is attached.

(c) After due examination licences
will be granted for the establishment
of new sugar factories which are in
accordance with the guidelineg indicat-
ed in the Press Note dated 4th July,
1980 issued by the Government in this
regard, and in consonance with the
overll Plan targets to be finalised.
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Statement
Pending spplications for grant of Industrial Licences for new Cooperative sugar

factories in Maharashtra State,

§. No. Name of the proposed Proposed Location ?&pagity
. nes -
Qooperative Sugar factory conaiday
e ey S A PGS Wy S Sir Smngy S e W . —— i S S S, T S ey Eages W v, S S Wi SNSD Shmo, S W FENG MU Wi WIS S VA SRS w—" S SO
i Vi i khana Ltd. Tehsil Junar 1250
1. Shri Vighnahar Sahakari Sakhar Karkhan ¥ fJPoone,
2. Sahakari Sakhar Karkhana Ltd., Atpadi. Tehsil Atpadi 1250
Distt. Sangli
i i Sakh arkhana Vithewadi (Lohoner) 1250
3. Wasantrao Dada Patil Sahakari Sakhar K ot K almen
Distt. Na ik
4. Sirpur Shetkari Sahakari Sakhar Karkhana Ltd. LTlgki;;stitl. %1;3;{:: 1250
Tehsil Walwa 1250

5. Hutatma Kisan Ahir Sahakar Sakhar Karkhana Ltd.

Distt. Sangli

Export of stolen Idols

5791. SHR1 N. DENNIS: Will the
Minister of EDUCATION be pleased
to state:

(a) whether a large number of cases
came tp the knowledge of Government
about stolen idols being sent out of
India during the financial years 1977-
78, 1978-79 and 1979-80;

(b) if so, the details thereof, State-
wise;

(c) the steps taken in these cases to
recover the idels; and

(d) the steps taken to apprehend the
idol lifters?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) According to the C.B.IL, there are
three cases of stolen idols being sent
out of India during the financial years
1977-78, and 1978-79.

(b) In these three cases, all
relating to Tamil Nadu, six metal
images are involved. Two of the images
represent Nataraja, the four other
being Rama, Lakshman, Devi and An-
janeya.

(¢) and (d). The Tamil Nadu agency
which is investigating the cases, ha»
made reference to the Interpol Wing
of the Central Bureau of Investigatioa
for part enquiries in the case abroad.
Accordingly, the Interpol has sough%
the assistance of Interpol of Washing-

ton.

Selection of candidates in National
School of Drama, New Delhi

5792, PROF. NARAIN CHANP
PARASHAR: Will the Minister eof
EDUCATION be pleased to state:

(a) whether the National School of
Drama, New Delhi, select candidates
for training in Dramatics for three
year Degree Course every year;

(b) if so, the number of candidates
selected during the last three years
for this purpose,

(c) whether any seats have been ree
served for candidates belonging to
Scheduled Castes and Scheduled
Tribes;

(d) it so, the number of the candi.
dates selected for this year alongwith
those belonging to Scheduled Castes
and Scheduled Tribes; and

(e) the criteria for the selection of
the candidates?
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THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
{a) Yes, Sir.

(b) The number of candidates select-
ed during the last three years is 85 as
per year-wise break-up given below:

1977 25
1978 34
1979 26

(c) and (d). Yes, Sir. Out of 27 cau-
didates selected for admissicn in 1Y8&0,
1 candidate belongs to Scheduled Tri-
bes.

(e) The candidates are selected by
a Selection Board on the Dbasis of
written, oral and audition tests

Future set up of Indian institute of
Advanced Study, Simlia

5793. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
EDUCATION be pleased 1o slate,

(a) whether a Commititee has been
set up by the Government to look into
the working and decide the future set
up of Indian Institute of Advanced
Study at Simla;

(b) if so, the names of the members
of the Committee alongwith the terms
of reference; ang

(¢) the likely date by which the
Committee has been asked to submit
its Report?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) to (c). The Gevernment have de-
vided to appoint a Committee to work
yut the details regarding reorganisa-
ion and restructuring of the Indian

[nstitute of Advanced Study. Simla.

Phe composition of the Committee and
ts terms cof reference, etc., have not
ret been finalised.
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Preservation of Mosgue at Dabhol
village (Mahazashira)

5794. SHR1 BAPUSAHEB PARULE-
KAR: Will the Minister of EDUCA-
TION be pleased to state:

(a) whether Government gre aware
that there is a mosque at village
Dabhol, in Dapoli taluka in Ratnagiri
district in Maharashtra and is zn old
monument required to be preserv-
ed;

(b) whether Government are aware
that during Janata regime a substan-
tial gmount was sanctioned for the
repair and preservation of mosque;

(c) whether some material like
cement etc. was only stacked near the
mosque and no repairs carried out
and representations made in this con-
nection are not considered and replied
to by the authorities; and

(d) the action Government propose
to take in this regard?

THE MINISTER OF EDUCAT/ION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) Yes, Sir. The mosque is centrally
protected under the Ancient Monu.
ments and Archaeological Sites and
Remains Act, 1958 and as such is m1in-
tained and preserved by the Archaeo-
logical Survey of India.

(b) For repairs and preservation the
fellowing provisions were made Jdaning
the last three years:

Year Amount

1977-78 Rs. 2,308/-
1078-79 Rs. 13,599/~
1979-80 Rs. 2,100/-

(¢) Materials required for repairs
were no doubt stacked near the mos-
que but have been partially used for
execution of the repair works Jduring
1979-80. The letter of 30 August, 1978
from the Honourable Member on this
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subject was duly replied on 6 October,
1978. .

(d) The rémaining repair works :re
Jbeing undertaken during the current
fingncial year.

Telex facility at Ratnagiri

5795. SHRI BAPUSAHEB PARUL:E-
KAR: Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether exporters of fish from
Ratnagiri district have asked for
Telex facility at Ratnagiri;

(b) if so, whether Government pro-
pose to extend telex facilily; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE 1IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON): (a)
Yes. Sir.

(b) A project for setting up of a 20
lines Telex exchange at Ratnagiri has

been sanctiohed and orders for the
‘equipment have also been placed.

(¢) Does not arise.

P.C. Ofices, Sub-post Offices and
Telegraph Offices opened in Ratnagiri

5796. SHRT BAPUSAHEB PARU-
LEKAR: Will the Minister of COM-
MUNICATIONS be pleased to state
how many new P.C. Offices, Sub-post
Offices and Telegraph Offices have
been opened in the Northern Division
of backwarg District of Ratnagiri in
last three years, year-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTK ORAON): The in-
formation regarding the number cof
Public Call Offices. Departmental Sub-
Post Offices, Extra Departmental Sub-
Post Offices and Telegraph Offices
opened in Komkan North Division,
Ratnagiri dquring the last three years
is furnished bzlow:

— Ty P i S St —— oy o, S T, e e, St e S F——

New Public Call (Public Telephoncs)
Offices opencd

Extra Departmental Sub=—=Post Offices opened
New Telcgraph (Combined) Offices opened
Long Distance Public Tclcphones opened

Departmental Tclegraph Offices op¢ ned

Foreign Fishing Trawlers

5797. SHRI DAULATSINHJI JAD-
EJA: Will ine Minister of AGRICUL-
TURE be pleased to state:

(a) whether Go%ernment have per-
mitteq top business houseg to charter
foreign trawlers;

(b) if so, the names of these com-
panies and on what termg and condi-
tions;

(c) the numbey of vessels and dura-
tion of time of charter and other
details, including financial terms etc.;

1977-78 167679 197¢-8o
2 14 5
5 3 1
1 Nil I
4 9 9
8 21 1I
(d) whether any representation

against the policy has been received
by Government; and

(e) if so, the details thereof and the
action contemplated?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
Yes, Sir.

(b) M]|s. Tata Oil Milly Company
Ltd. A copy of the terms and condi-
tions is enclosed. o
i

(c) 25 fishing vesselg were permitted
on charter by the above Company
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for p little jess than two years and
this period is long over. The annual
charter hire wag US $ 2.58 lakhs per
trawler. The Indian Company entered
into an agreement with the foreign
Company that all their expenseg in-
cluding payment on charter hire will
not exceed 75 per cent of the net sales
value of the catch. The percentage
w3gs permitted to be revised as 85 per
cent, due to hike in fuel prices.

(d) and (e). Some representations
have been received from parties in
Andhra Pradesh etc. against allowing
foreign vessels on charter. The rea-
son given is that‘the catches of small
mechanised poats of Andhra Pradesh
have declineg affecting the small-
scale flshermen. The complaint is be-
ing investigated.

Statement

Terms and Conditions stipulated in
the case of M/s. Tata Oil Millg Co.,
Lid.

1. The Charterer shall furnish to
the Government of [ndia valuation and
sea-worthiness certificates for the gaid
fishing vessels from a recognised ag-
ency, acceptable to the Government,

2. The company giving the said fish-
ing vessel on charter shall provide
training to nominees of the chartarer
in fishing, processing (if precessing
facilities available on board) and in
matters pertaining to operation of said
fishing vessel.

3. The charterer sbhall furnish to
the Government of India voyage-wise
statements of fish landings and exports
from the said fishing vessel with all
necessary details, as may be stipula-
ted by the Government.

4. The area of operation of the said
fishing vessel shall be beyond the area
©of operation of small mechanised and
non-mechanised fishing boats ang shall
be as per the directions of the Gov-
ernment from time to time and the
company shal] abide by these condi-
tions.
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5. The equipment and machinery on
the said fishing vessel will be open
for inspection by the representative of
the Government of India. The com-
pany shall turnish full details in this
regard in advance, The sald fishing
vessel shal] commence gperations only
after the clearance operations only af-
ter the clearance from the Govern-
ment concerning the equinments and
machinery on the fishing vessel is ob-
tained.

6. Represeniativeg of the Govern-
ment may inspect the saiqd fishing ves-
sel at any time without prior notice.
Skippers and others gn the trawlers
said fishing vessel shall furnish
whatever information that is required
by the representatives during such
inspection.

7. The wireless equipment on board
the said fishing vessel shall be sealed
when the said fishing vessel 1s at an
Indian Port.

8. The foreign crew on the said
fishing vessel shal] be emgloyed omly
after obtainirg necessary clearance
from the Government in this regard.

9. No oceanographic research, sur-
veys or exploralion etc. will be un-
dertaken on the fishing vessel.

10. The said fishing vessel and its
appurtenances, fish catches, exports,
fuel, lubrican's, spare parts packing
materials, fishing materials etc. will
be subject to duties and taxes as may
be applicable under Indian I.aws.

11. The operation of the said fish-
ing vessel will be subject to provi-
sions in the Indian Merchant Shipping
Act and permission of Ministry of
Shipping and Transport/DG, Shipping
shall be obtained for the movement of
the said fishing wvessel 1n Indian
‘Waters.

12. There will be no payment of
technical fees or royalties, over and
above the charter hire.

13. Payment of any marketing com=
mission will be with the prior appro-
val of the GGovernment, o

~
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Capacity of Figh Canning

5798. SHRI A. NEELALOHITHA-
DASAN: Wil the Minister of AG~
RICULTURE &ue pleased to gtate:

(a) the installed capacity of the fish
canning industry of India in 1979-80;

(b) how much of that installed ca-
pacity was mctually used during the
above period; e

(c) the incentives, if any, given by
Union Government for fish canning;
and

(d) the estimated total value of
canned fish produced in India during
the above year?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHR] R. V. SWAMINATHAN): (a)
There are 64 canning factories in
India with an installed ~apacity of
238 tonnes per day.

(b) Figures of Production for can-
ned fish are not yet available.

(c) The fish canning industry is
eligible for the following types assis-
tance from thz Government:

I. Import Replenishment

S. No. Percentage

Material permitted for import

(i) Canned Fish
(a) Canned Sardines 35

(b) Other canned fish 10

- e

Tin Plate Prime OTS Quality/OTS cang

Aluminium sardine cang ringpull/tear off,

Same as above.

2. Cask GCompensatory Suppor!

(a) Shrimp pickle, or preparatiors
thereof

(i) On exports to North and South

America and the Carribean 7 5 per cent

(1) Export, to other destinations 5 per cent

e

(b) Canned Sardines and canned

tuna 5 per cent

Dyty Drawvack Rate for Packing Materials used for Export of Manne Preducts

(2) On master Cartons
(b) On Rayon Tapcs

(c¢) On sanitory cans, dingley cans
(including parts thereof) when
exported in flattened form  or
otherwise or when used as con-
tainer for exportof fish and fish
products

R« 1 35 per kg.

Rs. 2 70 per kg.

Rs. 2677 oo per tonne.

(d) The total value of cannet.i fish
produced: in 1979-80 is not available,
The valu® of canned marine products

exported during 1979-80 was howeve®
Rs. 144 lakhs. 4
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Stapilisation of Price of Paddy and
other Commodities

5799. SHRI S. M. KRISHNA: Will
ithe Minpister of AGRICULTURE be
pleased to state:

(a) whether the support price for
paddy has begun to act as a bench-
mark for the entire price structure in
the country with the result that g rise
-in it actedq as a trigger for the general
round of price increase within days
of its announcement;

(b) how far the role of Agri-
cultural Prices Commision changed
from fixing levy prices to prescribing
support prices: and

(c¢) what long term measures Go-
vernment propose to take to stahilise
the pric of -addy and othzr such
commodities?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHR]
R. V. SWAMINATHAN): (1) No, Sir.

(b) Until - f2w years ago. minimum
suport prices as well as wprocurement
prices used to be recommended for
the principal cereals grov'n in the
country. Later, by virtue of the as-
surance givey by the Government that
the entire quantity of cereals offered
to the procuring agencie; would be
lifted by it at the procurement price,
the procurement price became in ef-
fect a support price.

(¢) In order to stabilise the prices,
the Government resort to support pur-
chases at administered prices. In or-
der to protect the interests of the vul-
merable sections of the population
against high prices, Government dis-
tributes fondgrains at fixed price
through a network of fair price shops.
The policy vf free movement of frod-
graing throughout the country has
helped in bringing down orices in
deficit States to the benefit of the
consumers .nd generally reduced the
disparity in prices as petween the sur-
plus and the deficit States. In addi-
tion, the Government followg the
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policy of buffer stocks for stabiliing
the prices.

Sugarcane Price for Next Crushing
Season

5800. SHRT S. M. KRISHNA: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether any effortg have becen
or are being made to fix the minimum
price for sugar-cane during the pext
crushing season in differsan® regions in
the country;

(b) if so, the outcome thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
to (¢). The minimum prices of sugar-
cane payable py sugar factories during
the next crushing season 1980-81 will
be fixed by the Government beiore the
commencement of the geason in Oct-
ober, 1980, after considering the re-
commendations of the Agricultural
Price; Commission and the views of
State Governments and associations of
sugar factories and cane growers, etc,
in this regard.

Racket in Amtiques Idols Busted

5801. SHR] S. M. KRISHNA: Will
the Minister of EDUCATION be ple-
ased to state;

(a) whether GGovernment’s attention
has been drawn to a news-item ap-
pearing in the Times of India, New
Delhi dated June 20, 1980 captioned
Racket in antique idols busted;

(b) if so, whether any study has
been made by hig Ministry or the
Department concerned about the mo-
dus operundi of thefts of such anti-
ques and whether any preventive mea-
sures were laid down at any stage;
and

(¢) if not, the reasons therefor?
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THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHR B. SHANKARANAND):
(a) The newg item under reference
appeared in the Times of India, New
Delhi, dateq June 29, 1980. Accord-
ing to the information furnished by
the Central Bureau of Investigation,
the case reported in the cclumn of the
Press falls under the jurisdiction of
the Government of Karnataka.

No detailed information of the case
1 available with the Archaeologicai
Survey of India, as the objects scized
by the Police of Karnataka have not
been produced before the Director
General, Archaeclogical Survey of
India, who under the Antiquities &
Art Treasurez Act, 1972 is a final
authority to decide whether the ob-
Jects are antiquities or not.

(b) ang (c¢). Antique Cell has bheen
created and established in the Cen-
tral Bureau of Investigation. They
have gince informed that no stu~h study
has been made vy them in this regard.

To prevent thefts of antiquities
from  the centrally protected monu-
ments the waich-and-ward staff has
been augmented at the monuments
and armed police guards have been
posted at selected monuments.

Drinking Water

5802. SHR] KAMAKRISHNA MORE:
Will the Mimister of WORKS AND
HOUSING pe pleased to state:

(ay the plan outlay for providing
drinking water facilities to villages in
India; ang

(b) in what phases Government
Propose to complete these works?

THE MINISTER OF WORKS AND
HOUSING (SHRr P. C. SETHI):
(ay Provision of drinking water supply
1s the responsibility of the State Gov-
*Srnments anq funds are allocated in
the State plans for exccuting the
Schemeg for providing drinking water

in both urban and rural areas. A
centrally sponsgored scheme for acce-~
lerated rural water supply is being
operated by the Government of India.
The budget provision for this scheme
in the current year is Rs. 100 crores.

The Sixth Plan for 1980—85 is being
revised and the proposals for the water
supply sector of the Plan are under
preparation.

(b) The target at present is to pro-
vide drinking water supply to the
people living in identified problem
villages during the Sixth Plan period
(1980—85).

Amendment Sought in Orissa Land
Reforms Act

5803. SHRI GIRIDHAR GOMANGO:
Will the Minister of RURAL RE-
CONSTRUCTION be pleased to state:

(a) whether the Union Ministry
sought clarification from the Govern-
ment of Orissa regarding some new

amendments in Orissa Lang Reforms
Act;

(b) if so, the nature of amendments
thereof;

(¢) whether the Government of
Orissa replied to the Ministry on
these points;

(d) if so. the step; taken by the
Union Government in this regard;
and

(e) how far the said amendments

fulfill the owujectiveg of the Land Re-
form?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
R. V. SWAMINATHAN): (a)' Yes,
Sir.

(b) A statement is appended.
(¢) Yes, Sir.

(d) and (e). The State Government
has been informed that the Govern-
ment of India wiil agree to the Bill
if clause 4 oi the Bill is deleted and
clause 5 is modified in the manner
suggested. The other amendmentg are
in accord with the National Guidelines,
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The amending Bill proposes to amend sections 87, 40, 51, £2, 56-A, 58, 60, 64-A and 68,

The amendments to sections 56-A, 58, 60, 64~A and 68 arc prccecural erd, tn corlier exa—
mination were found unobjectionable. Theamendments proposed to the other sections, viz.,
sectons 37, 40, 51 and 52, and the advice given by the Geverr.ment ¢f India are described belew.

s' No'

Summary of the amendments

Summary of the advice given by the Gov-

ernment of India

3

I

At present, section 37(b) of the Actdefines

“family” as follows :

“family” in relation to an individual,
means the individual, the husband or
wife, as the case may be, of such indi-
vidual and their children, whether

major or minor, but dces not include a

major married son who as such had
separated by partition or otherwise

before the 26th day of September. 1979.
Sub-clause (1) of clause 2 of the amending

Bill provides that in respect of future
aquisitions under section 52, the family,
in relation to an individual shall not in-
clude major sons and daughters. Sub-

clause (2) further provides that the amended

definition will not apply to persons who
were required to submit returns in pur—
suance of the Orissa Land Reforms
(Amendment) Act, 1973.

2 New sub—section (1—A) to section 40 of the

Act prohibits a person required to submit
a return to remove standing trees on his
land until the surplus land has been de-
termined and taken posscssion of by the
Government,

3 Section 51 of the principal Act provides for

Clause 5 of the Bill provides that

distribution of surplus land under which
the landless persons belonging to the
Scheduled Castes or Scheduled Tribes
are given first priority, Clause 4 of the
amending Bill proposes that where any
surplus land is in the cultivating pos—
session of a tenant, such land shall be
settled with the same tenant.

were
survey and settlement operations are
taken up for the first time under the Orissa
Survey and Settlement Act, 1958, any
person rccorded in the record of rights
prepared under the Act, will be deemed
to have acquired such land subsequent to

the commencement of the Orissa Land |

Reforms (Amendment) Act, 1973. The
amendment further provides that he will
be entitled to submit a return within go
days from the commencement of the pre-
sent amendment.

There is no objection to this amendment.

There is no objection to this amendment..

This amendment will enable land-owners

to put up fake tepants on the surplus.
land and to contipue to hold the land
in their name. In the result, landlesg
persons entitled to the allotmant of sur+
plus land under the present scheme will
suffer considerable pre-judice. The time
limit For receifving claims from tenants
is long over.

The proposed amendment could be inter-
preted 10 include all landcwners Lelding
land in areas where lapd records had
been published even before the Orissa
Survey and Scttloment Act, 1958 came
into force, The State Goverrment ex—
plained that all such records are “devmed.
to have been published unccer the pro-
visions of the said Act. The Govern.
ment of India has, however, suggested
the inclusion of an Explanat on clause to
the effect that the amened ?

not apply to arecas where "dccmcdz
records exist,
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Rural Reconstruction Projects in
Tribal Sub-plan Area

5804, SHRI GIRIDHAR GOMAN-
GO: Will the Minister of RURAL
RECONSTRUCTION be pleasey to
state:

(a) the schemes and prujects sanc-
tioneq by the Union Ministry in tribal
sub-plan areag of the States;

(b) the funds provided to the States
for the tribal areag since inception of
his Ministry;

(c) funds earmarked by hig Minis-
try for different schemes ang projects
of tribal areag for the years 1979-80
and 1980-81; and

(d) the State-wise fundgs released
and spent by the States?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
to (d). The Ministry of Rural Recon-
struction has  sponsoreq several
'schemeg for increasing employment
opportunities in the rura] areas of the
country and to raise the income level
of the jdentified target groups, like
Integrated Rural Development (IRD)
Programme, Drought Prone Area Pro-
gramme (DPAP), Smal] Farmers
Development Agency Programme
(SFDA), Desert Development Pro-
gramme (DDP), Fooq for Work Pro-
gramme (FWP), Nationa] Programme
of Training of Rural Youth for self
Fmployment (TRYSEM) etc. Most
of these gchemes/Programmeg are in
operation in almost all the Stateg and

Union Territories jn the country and
the tribalg are covered alongwith
other segments of the society. Nwo
separate provision for tribal sub-plan
area has been provided under these
schemes. Under the Food for Work
Programme, instructiong have been
issued to the States that large number
of works are taken up in the tribal
areas. The blocks within the tribal
sub-plan areas were not included
under IRD in the H#irst phase of
launching of IRD programme. From
the year 1981-82 onwardg tribal gub-
plan areas will be covered under the
IRD Programme.

2, The tribal area development
(TAD) Programme wag launched as
a central sector scheme during the
Fourth Five Year Plan. 6 TAD Pro-
jects were ganctioned during 1971-72
and another two projects were start-
ed in 1973-74. These projects were
(I) Srikakulam (Andhra Pradesh),
(I1) Singhbhum (Bihar) (III) Dan-
tewada ang (IV) Konta (Madhya
Pradesh), (V) Ganjam (VI) Koraput
(VII) Keonjhay and (VIII) Phulbani
(Orissa), and were ta&en up for the
economic development of the selected
triba] areas. All the eight TAD
Projects stand terminated with effect
from 31-3-1979 ang integrated with
the tribal sub-plan being administer-
ed by the Ministry of Home Affairs.

3., The Scheme for development of
rural markets in Integrated ‘Tribal
Development Programme areas start.
ed in 1977-78. The State-wise funds
released and spent by the Stateg for
the development of such markets in
ITDP areas iz as ynder:

Name of the state

Fund as released

1. Bihar . . .

2. Madhya Pradesh .

3. Maharashtra . .

4. Orissa . .

8. Karnataka . .
. Rajasthan . .

TOTAL

T O O Ty £ T e e

{(Rs. in lakhs)
1977-78  1978-79  1979-80
. . 18.00 73.00 9.00
. . 3.00 3.00 « 14.00
. - 4.00 11.00
. . 9.00 6.00 3.00
— — 0.50
p——. [ 2,00

. 80.00 86.00 99. 50
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Higher Education Facilities in Tribal
and Backward Areas

5805. SHRI GIRIDHAR GOMAN-
GO: Will the Minister of EDUCA-
TION be pleaseq to state:

(a) whether the U.G.C, are aware
that in triba] and backward areas the
higher education facilities are not up
to the mark than the other areas of
the country;

(b) if so, what are the problems,
difficulties and bottlenecks identified
by the concerned authorities for the
development of higher education in
these areas;

(c) the policy adopted by the com-
mission to eradicate the imbalance in
development; and

(d) the steps taken by the States
and Centre for the tribal areas and
fundg and facilities provided ¥or these
areas go far?

THE MINISTER OF EDUCATION
AND HEALTH AND sOCIAL WEL-
FARE (SHRI B. SHANKARA-
NAND): (a) to (d). Reasvonably ade-
quate facilities for higher education
are available in States and TUnion
Territories whick have more than 50
per cent tribal population. However,
facilities for higher education availa-
ble in areag of concentration of tribal
population in other States do not
compare favourably with those in
other parts of these States. A major
reason for this inadequacy is that in
such areag even the formal school
system has not been adequately deve-
loped. Specia] emphasis ig laid on
the development of educational faci-
litieg at all levels in such areas in the
formulation and implementation of
tribal gub-plans and projects for inte-
grated tribal development which
form part of the development plans
of these States. On their part, the
university Grants (Commission had
decideg to provide gpecia] assistance
to colieges located in tribal areas, if
such colleges have at least 100 tribal

JULY 28, 1980
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students on thej; rolls. The outlays
for education in the triba] gub-plans
of the States, including Special Cen~
tral assistance, during the years 1977-
78, 1878-78, and 1979-80 were Rs, 22.49
crores, Rs. 29.49 crores ang Rs. 27.75
crores respectively, The correspond-~
ing outlay provided in the 1980-81
plan is Rs. 33.51 crores,

Lead Colleges Under Berhampur
University

5806. SHR] GIRIDHAR GOMAN-
GO: Will the Minister of EDUCA-
TION be pleased to gtate:

(a) the nameg of the lead colleges
identifiey by the Berhampur Univer-
sity from the districts under its juris-
diction as per the guidelines and
direction issued by the University
Grants Commission;

(b) financia] assistance provided by
the University Grants Coommission to
these colleges since the year of ap-
proval of the scheme;

(c) the money utilised by the
coileges s0 far and asked for; and

(d) the colleges t5 be recommended
by the University for the grant of the
Commission for the year 1980-81
under the ]ead college gscheme?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL~
FARE (SHRI B SHANKARA-
NAND): (a) According to the in-
formation furnished by the University
Grants Commission, the Berhampur
University had recommended Govern.
ment Women’s College, Berhampur,
Aska Science College, Aska, Govern-
ment Science College, Phulbani,
D.A.V. College, Koraput and Rayagada
College, Rayagada for consideration
under the Scheme of Lead Colleges.

(b) and (c), None of these Colleges
fulfilleg the criteria laid down by the
Commission and therefore they were
not sanctioned any gassistance wnder
the Scheme of Lead Colleges.
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(d). The Scheme jg under review
in the context gt the formulafion of
the Sixth Plan,

Government Accommodation

5807. SHRI NIHAL SINGH: Will
the Minister of WORKS AND HOUS-
ING be pleaged to state:

(a) when the application forms
were inviteq during last three years
for new allotment ang allotment of
higher type of accommodation in res-
pect of Type A B and £ quarters
from the Central Government em-
poiyees;

(b) whether Government hag ban-
ned the allotment to higher type of
accommodation far those employees
whose pay has been revised after
July, 1978, it so, the reasong thereof
and by when this ban wil] be lifted;

(c) if so, the number of times this

ban was imposeq Jquring the last ten
years; and

(d) whether there ig any proposal
to invite fresh application formg for
allotment of Type A, B and C quar-
ters from Government employees and
if g0, by when?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
Applicationg are invited from the
eligible Govt. employees for allotment
of General Pool accommodation at
the beginning of the Allotment
Period. For the current Allotment
Periog ending 31-12-1980 applications
were invited in July, 1978. Prior to
that applications were invited in
November 1974 for the allotment
period ending 31-12-78. No applica-
tions were invited for a type higher
than the entitlement of an officer.

(b) The entitlement of an officeris
determined on the basis of emolu-
ments grawn by him on a gate gpeci-
fied for the allotment year (which
for the current allotment period was
fixed at 1-7-78). Any increese in pay

1°8

after the specified date is not taken
into account for the purpese of deter-
mining entitlement,

(c) Does not arise.

(d) After the Govi. have deter-
mined the next Allotment Period and
the basic date the emoluments drawn
from which will determine the eligi-
bility for various types of accommo-
dation, fresh applications will be
inviteq from the eligible Govt. em-
ployees.

Expenditure on Stocks of Paddy with
F.Cl in Punjab

5808, SHRI R. L. BHATIA: Will the
Minister of AGRICULTURE be
pleaseq to state the expenditure being
incurred by the F.C.I. on the holding
of paddy stocks such as godown rent,
interest on money invested and other
incidentals in Punjab?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN):
The Food Corporation of India in-
curred an expenditure of Rs 29.54
crores in holding the paddy stocks in
Punjab region during 1979-80. The
stocks of paddy held by the Corpora-
tion in Punjab region at the beginning
and close of that year were as
follows: —

(Q@ty. in Lakh tonnes)y
1-4-1979 14.72
31-3-1980 20.23

Financlal Assistance te Sravanabela-
gola in pistrict Hassan

5809. SHRI S. B. SIDNAL: Will the
Minister of EDUCATION be pleased
to state:

(a) whether Sravanabelagola, the
famous Jain Pilgrim Centre in Hassan
District, receives flnancial assistance
from the Central Government for
the preservation, maintenance and’
beautification of colossa] monolithic
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statue of Lorq Gomateswara and the
.surrounding area; and

{b) i 0, the details thereof?

THE MINISTER OF EDUCATION
‘AND HEALTH AND SOCIAL WEL-
FARE (SHRI B, SHANKARA-
NAND): (a) The colossal monolithic
statue of Lord Goumateswara is a
centrally protected monument under
the Ancient Monumentsand Archaeo-
logical Sites and Ramains Act, 18958,
As such the Archaeological Survey of
India is responsible for its preserva-
tion and maintenance and necessary
conservation measures both structural
and chemica] are undertaken from
time ty time ag per actual require-
ment,

(b) The expenditures incurred dur-
ing the last three years are as follows:

Year Expenditure
1977-78 Rs. 5,000/-
1978-79 Rs. 13,929/-
1979-80 Rs. 15,425/-

‘Separatey Department for Basic Spe-
~elalities in Medical Courses of AM.U.

5810. SHRI S. B. SIDNAL: Will the
Minister of EDUCATION be pleased
to state:

L

(a) whether it is a fact that the
Indian Medical Council Act, 1956 sti-
pulate that a university conducting
M.B.B.S. course should have gepa-
rate ang mdependent department for
basic specialities like ear, nose and
throat and orthopaedic and paediatric
science department;

(b) whether the absence of such
@n arrangement in the Aligarh Mus-
lim University would not have ad-
verse effect on the quality ang effi-
elency of its medical courses; ang

(c) if so, the reaction of the Gov-
<ernment thereto?

JULY 28, 1980
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THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHR] B, SHANKARA-
NAND): (a) Yes, Bir,

(b) and (c). Although the Medical
Council of India are of the view that
the absence of geparate and indepen-
dent departments for the basic
specialities in question will
have an adverse effect on the
quality and efficiency of the Medical
Courses, the Aligarh Muslim Univer-
sity hag stateq that the quality and
efficiency of ity M.B.B.S. course as
such will not be adversely affected
because the medica]l college of the
University has a full-fledged and
well-equipped department of Surgery
fully mannegq with  specialised
teacherg in different brancheg of that
discipline  including Orthopaedics
Surgery, Ear, Nose and Throat etc.
However, in keeping with the recom-
mendationg and regulations of the
Medical Council of India, the Acade-
mic Council of the Aligarh Muslim
University hag already approved the
proposal for creating independent de-
partmentg for Orthopeedics, Paedia-
trics, ENT etc. The proposals, when
approveq by the Executive Council of
the University, wi]} be submitted to
the Visitor for approval.

Waiting List for Telephone Connec-
tions in Dethi (Exchange-Wise)

5811, SHRI R.L.P. VERMA:

SHRI KRISHAN DATT
SULTANPURI:

Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) the number of persons on the
waiting list for provision of telephone
connections in Delhi till 30th June,
1980, Exchange-wise;

(b) the expansion programme dur-
ing the current financial year in

Delhi, Exchange-wise; and
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(¢) when the persons will be pro-
vided with telephone connectiong in
Delhi?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-~
TIONS (SHRI KARTIK ORAON):
(a) to (c). The total number of
applicants on the waiting list on
80-6-80 in Delhi was 62,835. A state-
ment is annexeq indicating exchange-
wise equipped capacity, working
connections and waiting list as on
30-6-80 alongwith the expansion pro-

gramme for the three years 1980-81
to 1082-88.

It is expected that the applicants
on the waiting list registered upio
31-12.79, excepting those located in
certain areas, served by Shahdara
ang Jorbagh exchanges will be pro-
vided telephone connectiong by erd
of 1082.83. For Shahdara and Jor-
bagh areas also, new relief exchanges
have been planned which may be
commissioned by 1983-84 ang 1984-85

respectively.

. Statement
Exchange. Expansion Programme
Name Code Equip_e:l. Working- Waiting 1_9—8.;-81 1g81-82  1982-83
capacity  connec- List.
tions.
A: EAST OR TRANS YAMUNA DELHI
1. Shahdara
East . 20 4000 3630 1752 — —_ -
2. Shahdara . 21 2100 1991 3275 — 1000 1000
B. NORTH DELHI
g. Tis Hazari 22, 23,25 30000 21902 4629 — — 10000
4. Delhi Gate 26, 27 19500 16040 3210 — — —
5. Idgah 51, 52 19000 16423 5365 — — 10000
C. NORTH WEST DELHI
6. Shakti Nagar 71, 74 13000 11957 7841 —_— —_— 10000
D. WEST DELHI
7. Karol Bagh 56, 58 19000 15418 5488 — 10000 —
8. Rajouri Gar-
den . . 50,59 11000 7494 0470 10000 — —_
9. Janakpuri . 55 1500 693 1030 2100 — —
10. Cantt, . 39 3000 2994 2037 — — -—
E. CENTRAL DELHI
11. Janpath 3;5 , 32, 34, 10500 8824 666 —_— 1000 2000
12. Secretariat 37 6000 5530 204 — - —_—
18. Rajpath g8 8goo 8207 605 —_— — —
13-A Connaught
place . . 4 4200 3485 Nil - — —_

1711 L8—6
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1 2- .3 4 5 6 9 8
i — — e o o et
F. SOUTH DELHI |
14. Chanakya-
puri 6y 6900 6150 go8 — 500 5000
15. Jorbagh . 61,62,69 18600 16713 3597 — —_ —
16. Hauz Khas 65,66 14800 13525 4323 —_— 2000 -
G. SOUTH EAST DELHI
17. Nehru Place 68 2400 2100 1779 - 10000 —
18. Okhla . 63 7000 6058 2081 —_— — —
H. OUT YING AREAS
H.1 EAST
19. Gaziabad 85 2100 2077 2123 200 2000
H.2 NORTH WEST
20. Alipur . 8o1 100 86 38 100 —_ —
21, Badli . . 802 400 218 85 —_ — —
22. Narela . 89 600 535 50 —_— —_ —
M. 3 WEST
23. Nangloi . 87 300 231 69 — — -
24. Bahadur-Garh 83 400 365 139 — rcplng:::em
expension
25. Najafgarh . 86 300 284 59 -— — —_
H. 4 SOUTH
26. Badarpur . 82 600 525 131 100 s —_
27. Faridabad . 8i 3900 3161 1286 — 1200
a8, Ballabhgarh. 88 500 361 505 - mphmomt
expansion
v
Total : 210600 176407 62835 14800 33100 38000
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Infrastructure to Dairy Development

in Goa

5818. SHRIMATI SANYOGITA
RANE: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether it is proposed
launch in the Union Territory of Goa,
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Daman and Diu, through the Indian
Dairy Corporation a scheme to pro-
vide an infrastructure for the dairy
development; and

(b) if so, the details of the sch emé&?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE (SHRI R. V. SWAMINA-
THAN): (a) and (b). Yes, Sir. The
Union Territory of Goa ig included
in the National Dairy Project called
Operation Flood II. The proposed
project estimated to cost Rs. 1.318
crores would cover the entire district
of Goa and its salient features are:—

(a) Programmeg for procuring
an incremental 16,000 litres
per day of milk,

(b) Establishment of 85
pattern district
societies.

Anand
cooperative

(c¢) Creation of an incremental
20,000 litres per day proces-
sing capacity in union’s
dairy plant,

(d) Provision of additional an-
cillerly = facilities enabling
rated functioning of the
cattle feed plant.

(e) Coverage of 29000 milch
animals under the technical
inputs programme and 16,000
milch animals wunder artifie
cial ‘insemination.

(f) Intensificalion of the exten-
sion programme to cmcourage
production of fodder, mixed
farming and improved animal
husbandry.

(g) Training of gpearhead team,
cooperative society and union
staff.

(h) Provision of technical assis-
tance and implementation.

(€ @ wfeaeal & T T &
I &T T WL 9T AT it
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HUT HATHT W TR WA (s whes
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e & IO & HT TA HE N TG
Para ST

Scheduled Castes and Scheduled
Tribes in Kendriya Vidyalaya

5820. SHRI A. K. ROY: wWill the
Minister of EDUCATION be pleased
to state:

(a) percentage of Scheduley Castea
and Schedule Tribes in the employ-
ment jn all the Kendriyg Vidyalays
and in Dhanbad district of Bihar im
particular, facts jn details;

(b) whether it is g fact that there
is not a single Scheduled Caste and
Scheduled Tribe in the job of
Kendriya Vidyalaya B. S, City in
Dhanbad; and
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(c) if so, the reasons thereof?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) The position as on 1st August,
1979, was as follows:

Scheduled Scheduled
Castes Tribes

All-India , . 6.92 1.20
Dhanbad . . . 2.96 0.74
(b) No, Sir,

(c) Doeg not arise.

T ® WHATIT &Y Wt awgQ
wmA A wewt st ahewt

(@) afz g, af af 1980 = T
Feat & Pawry qT Py = Pag
@ & fawTT 8

(m) afz & T =iw g T @
IH AT FHOM & |
Pawior i smerw WA (st . A
dst) : (F) o, |
(@) == g TgT S )
(1) FPausa HAA gi7 B B
Saake Farming

‘ 5822. SHRI RAM SINGH SHAK-
YA: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether any snake farming is
being run either by the Central
Government or privately in the
country; and
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(b) it so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF ARGICULTURE
(SHRI R, V. SWAMINATHAN):

(a) No, Sir,
(b) Doeg not arise,

SC/ST Employees in National
Archives of iIndia

5823. SHRI CHANDRA PAL
SHAILANI: Will the Ministey of
EDUCATION be pleaseg to state:

(a) the total number of employees,
category-wise, working in the Na-
tional Archives of India;

{b) the number of Scheduled
Caste/Scheduled Tribe employees
category-wise, among them;

(c) whether quota reserved for
Scheduleg Caste/Scheduled Tribe
employees is complete in all catego-
ries of posts;

(d) whether it is a fact that ins-
pite of sufficient number of Scheduled
Caste/Scheduled Tribe employees in
feeder services, prumotion postg re-
serveq Tor Scheduled Caste/Scheduled
Tribe employees have been or are
being de-reserved without any justi-
fication; and

(e) if so, the number of posts de-
reserved or proposed to be de-
reserved in each category separately
and reasons therefor?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHR]I B, SHANKARANAND):
(a) and (b). A Statement is attached.

(c) No, Sir.

(d) and (e). It ig not a fact that
the Natiomal Archives of India have
sought de-reservation of ponsts re-
served for Scheduled Caste/Scheduled
Tribe where eligible candidates be-
longing to these communities are/
were available in the feeder grades.
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However, proposals have been re- there are no suitable candidates
celved for de-reservation where available.
Statement
Sl Designation No, of No. of Employees
No. Employees ~—~— e ~—— Remark
Working in  Seheduled  Scheduled
National Castes Tribes
Archives of N
India.
1 2 3 4 S 6
1 Director of Archives 1 - —
2 Officer on Special Duty . . 1 — -—
3 Dy. Director of Archives . . 3 — —
4 Chief of Repair and Conservation - . —_
5 Asstt. Director of Archives (R&P) 10 2 —
6 Asstt. Director of Archives (O.R)) 1 - —
7 Asstt. Director of Archives (Presn.) 2 - -
8 Keeper of Records . . . 1 — —
9 Administrative Qfficer X - —
10 Librarian . . . 3 - -
11 Archivist (General) 30 2 1
12 Archivist (O.R) . . . 4 - -
13 Microphotographist 4 i -
'14 Scientific Officer . 4 1 —_
15 Assit, Engineer . 1 - -
16 Hindi Officer . 1 - 1
17 Revord Survey Officer . . 1 - -
18  Asstt. Archivist Gr. I (Genl) . 35 5 -
19 Do. (O.R)) 3 - —
20 Asstt. Chemist Grade I 5 X 1
21 Asstt, Microphotographist Grade I 3 - -
22 Record Survey Assistant 2 —_ -
23 Superintendent . 5 - -
24 Hindi Translator -— — —_
25 Assistant .

—

——

10
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2 3 4 5
26 P.A. to Directot, NAI 1 — R
27 Asstt—~cum-Cashier. 1 - -
28 Head Clerk 3 - -
2g Accountant 1 —_ —
3o U.D.C. . 17 1 : —_
31 Stenographer . 5 2 -
32 L.D.C. . 38 5 1
33 Gestetnor Operator 1 — -
34 Formen (Mechanic) 1 — —
35 Asstt, Librarian 10 2 —_
36 Transcriber 2 — —_
37 Asstt, Archivist (Gr, II) 26 1 2
38 Asstt. Archivist Gr. IT (O.R.) — —_ —
39 Asstt. Microphotographist Grade 11 9 I —
40 Asstt, Chemist Gr. II . 4 — 1
41 Senior Record Attdt, I -— _
42 Boiler Operator 1 — —
43 Electrician 2 — —_—
44 Lab. Assistant 1 -_ —_
45 Presn. Ass@ant 30 = -
46 Photo Assistant . 9 2 —
47 Mechanic. . 2 2 —
48 Special Grade Record 19 4 1
49 Binder 20 5 2
50 Motor Van Driver 1 - —
51 Record Attdt. Gr. I 24 1 1
52 Mender Grade I 9 1 1
53 Boiler At'tendant 3 1 —_
54 Lab. Attdt. 6 2 1
55 Record Attdt. Gr, 1T 10 2 -—
56 Mender Gr. II. . . 14 3 2
57 Guard Grade II. . 6 1 1
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58 Helper . . .
59 Peon

6o Farash

61 Watchmen

62 Record Holder

63 Duftry

64 Sweeper—cym~Farash

65 Sweeper

46

Abbreyiations
R&P

Record & Publication

O.R. : Oriental Recrods.

Presn. Preservation

Genl. : General,

Support Price for Wheat and Paddy

5824. SHRI S, SINGARVADIVEL:
Will the Minister of AGRICULTURE
be pleaseq to state:

(a) whether it is a fact that the
cost of production of wheat per quin-
tal ig lower than the cost of produc-
tion of paddy per quintal;

(b) whether it is alsp a fact that
the support price given for wheat per
quintal is higher than the cost of
production of wheat per quintal;

(c) whether it 18 algo a fact that
the support price given for wheat per
quintal is higher than the support
price given for paddy per quintal;
and

(d) if so, the details thereof?
THE MINISTER OF STATE IN

THE MINISTRY OF AGRICULTURE
(SHR1 R. V. SWAMINATHAN):

(@) No, Sir,
(b) .-The procurement price of wheat

Per quintal is higher than the cost
of production of wheat per quintal.

(c) Yes, Sir,

(d) The support (procurement)
prices for wheat and paddy (Rs. per
quintaly for different crop years are
given below:

Wheat Paddy
1975-76 105.00 74 .00
1976-77 110.00 74 .00
1977-78 112,50 747.00
197(579 115,00 85.00
1979-80 117.00 95.00

Sugarcane Price in Tamil Nadu

5825. SHRI S. SINGARADIVEL:
Will the Minister of AGRICULTURE

be pleased to state:

(a) whether it is 3 fact that the
price of sugarcane in Tamil Nadu is
the lowest; and

(b) what steps will be taken te in-
crease the price in Tamil Nadu?
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THE MINISTER OF STATE IN
"THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN):; (a)
and (b). The statutory minimum
prices of sugarcane notified for sugar
factories in Tamil Nadu for the cur-
rent season 1979-8¢0 range between
Re. 12.50 to Rs. 15.00 per guintal and
the prices actually naid, as reported
by the factories, range between
Rs. 12.50 to Rs. 16.03 per quintal, The
prices notified/paid in Tamil Nadu
are not the lowest as prices 1n some
of the other States are even
lower than the prices in Tamil
Nadu,

The minimum prices of sugarcane
to be paid by sugar factories during
the next cane crushing season 1980-81
will be fixed by Government before
the commencement c¢f the next sea-
son in October, 1980 after consulta-
tion with the concerneq State
‘Governments and associations,

Conveyance Allowance to C.P.W.D.
Officers

5826. SHRX BHEEKHABHAI: Will
‘the Minister of WORKS AND HOUS-
ING be pleased to refer t, the reply
Biven top Unstarred Question No.
6548 on 9th April, 1879 regarding
conveyance allowance t, the officers
«of C.PW.D. and state:

(a) whether any decision has since
been taken to upward revise the rate
of conveyance allowance to the offi-
«cers of CP.W.D.;

(b) if not, the reasons for the delay:

(¢) whether it is a fact that price
«of petrol has risen further since 9th
April, 1978, if so, this factor may also
be taken into consideration while de-
ciding this issue; and

(d) whep the rate of conveyance
-allowance was last decided and what
~was the price of petrol .at that time?

JULY 28, 1980
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THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
No, Sir.

(a) whether the Budaun which is a
be pleased to state:

(a) No, Sir.

(c) It is g fact that the price eof
petrol hag risen further since
9-4-1979.

(d) The rates of conveyance allow-
ance which are current at present,
were laig down in 1974, when the
price of petrol was Rs. 3.18 P. Per
litre.

S.T.D. Link of Budaun with
Delhi gnd Lucknow

5827. SHRI MOHD. ASAR AHMED:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether the Budaun which isa
district headquarter hag not been pro-
vided with dialling system or even
direct trunk telephone 3system with
Delhi/Lucknow; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHR]I KARTIK OFPRAON):
(a) Budaun iz served by an auto-
matic exchange and ag such the subs-
cribers have dialling system for local
calls. However, it does not have
subscriber trunk dialling facility.
Budaun has direct trunk circuit to
Lucknow. It does not have direct
trunk circuit to Delhi.

(b) Direct trunk telephone circuit
to Delhi is not at present justified
from traffic considerations. *
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Request for increase in Sugurcane
Price

5828. SHRI MOHD. ASRAR
AHMED: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether Government have re-
ceiveq any suggestions from the Com-
mittee of the Indian Sugar Mills Asso-
ciation to raise the statutory minimum
sugarcane price srom Rs. 12.50 to
Rs. 15.00 in view of increase in prices
of agriculture inputs involved; and

(b) if so, the decision of Govern-
ment thereon?

THE MINISTER OF STATE 1IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
Yes, Sir.

(b) The fixing of the statutory
minimum sugarcane price for 1980-81
season is under consideration of the
Government and the decision in this
regard will be announced before the
start of the crushing season after
consultation with the concerneq State
Governments and concerned associa-
tions.

Shortage of F.C1L Godowns in U P.

5829. SHRI MOHD. ASRAR
AHMED: Will the Minister of AGRI-
CULTURE be pleaged tn state:

(a) whether it js a fact that there
are shortages of godowns owned by
the Food Corporation of India in U.P.
for the storage of large quantities of
foodgraing etc.;

(b) if so, reasons therefor;

(¢) how many guch godowns have
been owned and constructed by Food
Corporation of India from 1st April
1976 to 31st March, 1080 and expenses
incurred on each construction in var-
ious parts of U.P.; and

(d) how meny godowns have been
acquired on reat during the said period
anq what are the terms and oconditiong

of acquisition or hiring as also rate of
rent of such godowns?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE.
(SHRI R. V. SWAMINATHAN): (a)
and (b). The overall storage facili-
ties with the Food Corporation of
India are adequate for the level of
stocks with the Corporation in Uttar
Pradesh. Appropriate measures have
also been taken to meet the pressure
on storage capacity felt during the
peak procurements seasons.

(¢) A statement is attached,

(d) As on 1-6-1980, the Food Cor-
poration of India had covered god-
owns of 14.54 lakh tonnes capacity
hired from public and private sour-
ces. The Corporation hires godowns
by two methods.

(i) Ready-built godowns from
private parties are hireq by it for a
specified period which is renewable.
The rent of such godowns ig fixed on
the basis of prevailing local market
rates depending upon the location of
the godown as alsp on its specifica~
tions and varies from place to place.
The fielg officers of Food Corporation
of India can hire/dehire such
godowns on operational considera-~
tions.

(ii) An ARDC (Agricultural Refi-
nance Development Corporation)
assisted scheme has been launcheg by
the Food Corporation of India to
encourage private partieg to construct
godowns as per FCI approved speci-
ficationg for renting them out to the
Corporation on guaranteed occupation
basis of 3—5 years. The broad terms
and conditions under this scheme are
indicated below:—

(a) Godowns are built by private
parties ag per specifications
of Food Corporation of India
and the minimum storsge
capacity is 5,000 tonnes,

(b) The rent ceiling fixed in such~
cases is 40 paise per sq. ft.
per month Yor rural areas.
and 50 paise per sq. ft. per

-« mnonth for urban areas.
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Statement
DETAILS OF GODOWNS COMPLETED IN U.P. REGION
1-4-1976 to g1-3-1980
]?cl;. Name of Centre Capac{ty completed Ex&ccr‘xlcll_xrtctgc
Conventional Mini-
godwon  godown
(MT) MT) Rs. 3

) (2) 3) @ (5)

) 1976-77

NIL
1977-78
gt Gorakhpur — 2,560 4,93,798 10
-2 Rudraur 5,840 1,280 9,71,461.08
3 Agra — 1,280 2,97,432 08
4 Kasganj - 1,280 2,46,412° 70
& Harduaganj 3,340 - 4,73,666- 00
6 Orai — 4,480 12,04,695°95
< Varanasi . — 1,920 3,70,181° 13
8 Fatchpur . 3,340 _— 6,31,598 00
9 Azamgarh . 1,920 £3,98,148 13
10 Bareilly 2,220 — f4.14,270 00
11 Kanpur . -— 1,920 4,090,254 13
12 Naini (Allahabad) —_ 1,280 2,60,353° 86
14,740 17,920 61,71,271° 15
- 1978-79
1 Naini (Allahabad) 10,000 — 19,49,366 oo
2 Mathura . 10,000 —_ 20,45,411 00
g Varanasi . 15,840 — 28,38,434° 00
4 Kosikalan . 5,000 —_— g,74,101° 00
5 Hathras 1,670 —_ 3,57,743° 00
6 Kanpur 10,010 1,280 19,48,405° 51
9 Jhansi . . 8,340 — 13,89,959- co
8 Attarra . 6,670 — 10,41,359° 00
9 Shahjahanpur 3,340 640 7:25,927 76
g0 Agra . — 640 2,45,025° 37
%1 Kasganj — 640 1,16,807°97
22 Harduaganj — 2,560 4,53,055" 32
x3 Sitapur . . — 1,280 . 2,33,050°'04
70,870 7,049 ' 1‘43;{8.6&;-37 ,
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189
() (2) (3) (a) (s)
1979~80
1t Sitapur . . . . 3,340 -— 7,09 5639 oo
2z Barabanki — 2,560 5,12,548 16
3 VFaizabad . 13,360 — 26,85,661 - 00
4 Orai 15,000 — 27,00,269° 00
5 Mirzapur . 6,670 —_ 11,17,254° 00
38,370 2,560 77,25,371°16
Grarp TorAL 1,23,980 27,520 2,82,15,288 18

Allotment of Type B’ Quarters during
198¢

5830 SHRI DAYA RAM SHAKYA:
Will the Minister of WORKS AND
HOUSING be pleased to refer
to the reply given to Unstarred Ques-
tion No. 43 on the 9th June, 1980 re-
Barding allotment of Government ac-
-commodation and Unstarred Ques-
tion No. 161 replied on 9th June,
1980 regarding type ‘A’, ‘B’ and ‘C
Government Accommodation and
‘state:

(a) whether in reply to question
No. 43 it hag been stated that 345
quarters of type ‘B’ in Gole Market
areas, 170 quarters in Sadique Nagar
will be handed over for allotment by
June 1980; and in reply to Unstarred
Question No. 181 it has been stated
that 260 quarters will be handed ever
for allotment by June, 1980; if so,
which of the two figureg is correct;

(b) how many quarters have been
handed over in this category for al-
lotment by June, 1980; and

N (c) how many quarters will be
anded over in this category by 31
July, 19807

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
to (c). In all, 605 type ‘B’ (type II)
quarters (including 345 quarters in
Gole Market area which could not
be taken into account in reply to
Unstarred Question No. 161) were
expected to be handed over by CPWD
to the Directorate of Estates for allot-
ment during June, 1980. Due to delay
in getting essential services from the
concerned local bodies, however, only
352 quarterg could actually be handed
over for allotment during June, 1980
and 165 during July, 1980. 8 quarters
have been retained by the CPWD for
use as departmental enquiry offices,
etc. Handing over of the remaining
80 quarters is likely to take some
more time due to shortage of bulk
water supply from the Municipal
Corporation of Delhi.

Another 12 type ‘B’ quarters on
Baba Kharak Singh Marg, which were
not included in the aforesaid 605
quarters initially expected to he hand-
ed over for allotment in June, 1980,
were actually handed over in June,
1980. Thus, the total number of¢ type
‘B’ (type II) quarters handed over
for allotment in Delhi during June,
1980 was 364.
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Fall in Consumption oy Fertilisers

5831. SHRI R. K. MHALGI; Will
the - Minigster of AGRICULTURE be
Ppleased to state:

(a) whether it ig a fact that the
Fertiliser consumption has dropped
by 12 to 15 per cent due to increase
in fertiliser prices;

(b) what is the actual increase in
the prices of fertilizer in rupees per
ton; and

(c¢) whether any subsidy is‘ propo-
sed to be given for the farmers who

Statement
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purchase fertiliser from cvooperatives
in the prices of fertilizer?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTUREK
(SHRI R. V. SWAMINATHAN) (a).
No, Sir.

(b) A statement indicating the pri«
ces prior to 8-.6-1880, revised prices

from 8-6.1980 and the extent of in-
crease is enclosed.

(¢) No, Sir.

(Rs. per tonne)

8.No. Name of Fertilizer Prices as on  Revised price Increase in
7-6-1980 w.e.f. 8-6-80 absolute terms
I Urea 1450 2000 550
2 DAP (18-46-0) 2200 3050 850
3 17-17-17 1600 2200 600
4 15-15-15 1300 1800 500
5 19-19-19 1800 2500 700
6 20-20-0 (APS) 1600 2200 6oo
7 20-20-0(NP) 1500 2050 550
8 16-20-0 . 1400 1g50 550
9 24-24-0 . 1900 2600 700
10 28-28-0 . 2200 3050 850
11 14-28-14 . . ‘ 1900 2600 700
12 10-26-26 1800 2500 700
13 14-35-14 2100 2900 8oo
14 12-32-16 . . . . 2000 2750 750
15 TSP (Granular) . . . 1600 2200 600
16 TSP (Powder) 1500 2050 550
17  MOP (60% K 0) . . 805 1100 295

18 Sulphate of Potash .

1295 1800 505
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New Sugur Faotories

5832. SHRI P. RAJAGOPAL
NAIDU: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether Government have de-
cided to start new sugar factories in
the country this year; and

(b) it so, the number thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF ARGICULTURE
(SHRI R. V. SWAMINATHAN): (a)
The Government have decided to
start licensing for the establishment
of new sugar factories in the coun-
try and have issued a Press Note on
4th July, 1980 to this effect.

(b) No decision in regarqg to the
number of new sugar mills to be li-
censed hag been taken by the Govern-
ment.

Purchase of Rigs

5833. SHRI P. RAJAGOPAL: NAI-
DU: Will the Minister o WORKS
AND HOUSING be pleased to state:

(a) whether Government are buy-
ing rigs this year for boring wells in
drought affected areas in thig coun-
try; and

(b) it so, the number thereof?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI) (a)
and (b). 78 rigs have been bought
so far during 1980-81 for boring well
in the drought affected areas.

Amount given to Maharashtra under
share capital participation in coopera-
tive sugar factories

5834. SHRI R. K. MHALGI: Wil
the Minister of AGRICULTURE be
pleased to state:

{a) how much amount has been
provided to Maharashtra State under
the scheme of share capital participa-
tion in cooperative sugar factories
during 1978.79 and 1879-80;

1711 182

(b) the name of factories and the
amount actually assisted; and

(¢) whether therg are any guide-
lines, and if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHR] R. V. SWAMINATHAN): (a)
and (b). The National Cooperative
Development Corporation has provi-
ded an amount of Rs. 253.89 lakhs to
Maharashtra Government during the
last two years, as under:—

Lo

Year Amount provided
(Rs. i lakh)
1978-79 140° 71
1979-80 119°18
253" 89

The names of Cooperative Sugar
Factories and the amount actually
provided to each of them during the
last two years are givem in the atta-
ched statement.

(c) Yes, Sir, the following quida.
lines have been suggested to the
State Governmentg in July, 1975, for
the purpose of selecting Cooperative
Sugar Factories for financial assistan-
ce from the N.C.D.C. under the Cen-
tral Sector scheme of share capital
participation in Cooperative Sugar
Factories.

(i) The Centra] Sector scheme is
intended to expedite installation
of new units and the expansion of
the capacity of the existing units
by supplementing the resources of
the State Governments, in the con-
text of steep rise in the cost of
plant and machinery etc.

(ii) Only such Cooperative Su-
gar Factories should be considered
for financial assistance under this
scheme whose capital cost oxceeds
Rs. 300 lakhs. Preference should
be given to new units.
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(iil) The Cooperative Sugar Fac-
tories to be assisted under this
scheme should be economically
viable, ¢hould have already placed
or should have been permitted to
place orders for plant and machi-
nery, should have made adequate
arrangements to obtain term finance
from financing institutions for its
block capital requirements and the
unit should be in a position to go
into production in a period of about
two years.

(iv) Financial assistance under
the scheme would be available to
the State Government to r'aeet a
part of additional share capital
that it may require to contribute
in view of the escalation in the
capita] cost, after taking into ac-

Statement
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count the overal} pattern of financ-
ing, with grower members share
capital contribution being at least
10 per cent of the project cost.

(v) The NCDC assistance js to
be restricted to 50 per cent uf the
State share capita] contribution in
excess of the basic level of the
State Government’s share capital
contrihution of Rs. 70 lakhs. In the
notifled  industrially backward
areas, the NCDC share of assis-
tance can be increased to 65 per
cent.

(vi) The NCDC would R»elease
the assistance in proportien to the
share capital contribution actually
made by the State Government to
a Cooperative Sugar Factory.

Names of Cooperative Sugar Factories and the amount actually provided during the last
two years— (Amount nIata.r to only spill over and additional Assistance Provided).

S.No, Name of the cnopcratnvr- sugar factory Amount provided
(Rs in lakhs)
1978-79 1979-80
1. Sh. Vithal SSK Ltd., Gursale, Tal Pandharpur Distt,
Sholapur . . . 900 8- 75
2, Bhima SSK ‘Ltd,, Vlllagc Sxkandar T'akh, Tal Mohal.
Distt. Sholapur 9- 00 875
3, Mula SSK Ltd., Sonai Tal. \Iawasa A_]mcdnagar 7' 50 570
4. Shri Chhatrapati Shahu SSK Ltd., Kagal Dlstt Kolhapur 3000 875
5. Sahadri SSK Ltd., Tal. Karad, Di.tt. . . 3°50 -
6. Gadhinglaj Taluka SSK Ltd., Taluka Gandhmgla;, Distt.
Kolhapur . . 9° 00 875
7. Vasant SSK Ltd., Kasoda, Tal Erandol Distt. Jalgaon 3-03 006
8. The Belganga SSK Ltd., Bhoras Tal. C’halisgaon, Distt.

) Jalgaon 6- 91 —
9. Madhukar SSK Ltd Faxzapux Tal Yawal Dlstt j’algaon 3-2% 364
10, Godavari Dudhna SSK I.d. Dcvnandra, Tal Pathri, Dlstt

Parbhani . 13- 30 Ir- 37

11, Purna SSK Ltd., Basmathnagar, sttt Pnrbham . 13- 30 11°87
12, Godavari Mannar SSK Ltd., %hankamagar, Tal. Bxloh,

Distt, Nanded 1 60 8 12

13, Bhima SSK Ltd., Patas, Tal Dhond sttt Dhond 9* 00 8- 75
14, Bhogawati SSK Ltd.; Pangaon, Tal. Barsh:, Dutt Shola-

pur . 900 875

15, Sant Eknath SSK Ltd Paxthan Wahcgaon, sttt. Aura-

ngabad . 13- 30 11°87

16, *Jai Bhavani SSK Ltd Geora:, Dlltt Beed —_ 0°93

17. Kada SSK ILtd., Kada, Tal. Ashti, Distt. Beed — 8 12
e e ey S P, §se
140° 71 11318

*Located in backward district/areas.
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Lack of Basic Amenities in Janata
Flats, Kalka§i, New Delhi

5835. SHRI DAYA RAM SHAK-
YA: Will the Minister of WORKS
END HOUSING be pleased to state:

(a) whether complaints from the
residunts of Janata  flats, Kalkaji
have been received to the effect that
the flush water tanks in their flats
are not working properly from the
very beginning and water cannot be
stored therein;

(b) if so, the action taken thereon;

.. (©) whether it is a tact that 5 tube-
wells were installed in the above col-
ony but only two out of them are
working and as a result of which
people cannot get water;

(d) whether inspite of all this,
water charges have been raised from
Rs. 552 to Rs. 8.00; and

(e) if so, the reasons thereof?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
Yes, Sir. A complaint was received by
DDA in May, 1980.

(b) The defects/leakage in the tan-
Es wherever possible, have been re-

oved. The DDA has, however, inti-
mated that it is not possible to repair
Ehe broken tanks as the same require
replacement which has to be done by
the allottees themselves.

(¢c) The DDA has intimated that
5 tubewells were installed in the col-
ony. Out of these 2 tubewells are
under repairs at present, but are
lkely to stary functioning shortly.
However, the water supply has been
dugmented from other sources and
thg water is being supplied in three
shifts of one hour each.

(d) and (e). The DDA has intima-
ted that a flat rate of Rs. 5.50 per

Month was Bxed in the year 1975.

Since then, there has been considera-
ble increase in energy charges as well
as in the wages of workmen employ.-
ed for the running and maintenance
of pumps etc. Consequently, the rate
of water charges hag been revised to
a flat rate of Rs. 9 per month. This
is at par with the tariff fixed by the
Municipal Corporation of Delhi.
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Worlg Bank lpan for improvement of
slums
5838. SHR]I P. M. SAYEED:
SHRI B. V. DESAL
DR. FAROOQ ABDULLA;

Will the Minister o WORKS AND
HOUSING be pleased to state:

(a) whether it is a fact that the
Central Government hag approached
World Bank for a loan for implemen-
tation of a scheme for rehabilitation

of slum dwellers and improvement of
slums in the country;

(b) it so, the total demand made
by Government for the loans;

(c) whether the World Bank hsas
asked for the details o the schemes
proposed to be undertaken from that

loan;

(d) it so,
have prepared and

same to them;

whether

Government

forwarded the
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(e) ip so, what are the details cf
the schemes; and

(2) the decision taken by the World '

Bank thereon?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
No scheme has been forwarded to
the World Bank for rehabilitation of
slum dwellers. However, in some
States World Bank credit hag been
availed of for urban development
projects which include slum improve-
ment. Some other such projects for
World Bank credit are under negotia-
tion.

(b) to (). In view of the position
explained above, do not arise.

Direct dialling from Ananthnag in
J& K

5839. SHRI GHULAM RASOOL KO-
CHACK: Will the Minister of COM-
MUNICATIONS be pleased to stabe:

(a) whether Ananthnag District in
Jammu & Kashmir has no direct dial-
ling system; and

(b) if so, whether the Central Gov-
ernmeni{ have agreed to provide the
same?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA.-
TIONS (SHRI KARTIK ORAON):

(a) Ananthnag has  Subscribre
Trunk Dialling with Srinagar.

(b) Does not arise.

Demand and supply of tractors to J&K

9840. SHR1 GHULAM RASOOL
KOCHACK:

DR. FAROOK ABDULLA:

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether there is a great de-
Mmand for tractors in Jammu and
Kashmir

(b) if s0, how many tractors were
allotted to the Jammu and Kashmir
State during the last three ears;

(c) the total demand of the State
Government and to what extent their
demand during the current financial
year will be met;

(d) whether Government had im.
ported tractors during the last year;

(e) if so, the main reasons there-
for; and

(f) whether Jammu and Kashmir
State had less quota in comparison
to other States?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
to (c). No request from the State
Government about  special demand
for tractors bhas been received. The
tractors are allotted by the respec-
tive indigenoug manufacturers
through their dealers|distributors.
There is adequate capacity and pro-
duction of indigenous tractors for
meeting the demand.

(d) No, Sir.
(e) Does not arise.

(f) No State.wise quota is fixed by
the Government of India for allot-
ment of tractors.

Survey on tractorisation of farms

5841. SHRI GHULAM RASOOL
KOCHACK:

SHRI B. V. DESAI:

Will the Minister of AGRICUL.
TURE be pleased to state:

(a) whether, according to the sur-
vey conducted by the National Coun-
cil of Applied Economic Research,
tractorisation of farm has proved to
be largely advantageous for farm em-
ployment, productivity and income;

(b) if so, the main features ot the
survey:;

(cY¥ the States where this survey
was conducted; and
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(d) whether any recommendations
have also been made in the survey
report and if so, the detalls thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
and (b). The survey on implications
of tractorisation for farmm employ-
ment, productivity and income con-
ducted by the National Council of
Applied Economic Research, was
sponsored by the Tractor Manufac-
turers Association. This survey has
come to the following findings:—

(1) Farm employment: Tractor
farms have about five per cent
higher overall employment as cum-
pared to bullock farms.

(2) Productivity: Traclors in all
regions show positive results with
an increased average Yyield of 20
per cent for most of the major
Crops.

(3) Income: The averagec net re-
turn of tractor owner per crooped
hectare was 157 per
than that of bullock farms.

These findings are based cn a sam-
ple survey conducted by the Council

(¢) Punjab, Haryana, Eastern U.P.,
Maharashtra, Gujarat, Andhra Pra-
desh and Tamil Nadu.

(d) No, Sir.

Communication facilities in
Karnataka

5842, SHRI B. V. DESAIL

SHRI M. V. CHANDRA-
SHEKHARA MURTHY:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether it is a fact that Union
Government have not been able to
provide better communication facili-

=g in Karnataka State;

(b) if so, whether in many villages,
there are no Post Offices and the

JULY 28, 1980
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people have to go far off plates for
this;

(c) what are the main reasons for
not providing every village in Karna-
taka a Post Office and g telephone
link;

(d) whether the Union Government
have decided to provide a mobile post
office to each or more than two

villages during the current year in
every State; and

(e) if so, how many such post
offices will be set up in Karnataka
State and by what time this target is
to be achieved?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONY
(SHRI KARTIK ORAON): (a) Nopo,
Sir. :

(b) In Karnataka State post offices
are functioning in almost all villages
eligible for post offices under the pres-
cribed norms of the Deptt, Only
those people living in remote villages
have to cover short distances to reach
the post offices,

(c) Provision for post offices and
telephone links is made in accordance
with the normg prescribed and targets
assigned by the Department Expan-
sion of P&T Services in rural areas is
regulated by planning objectives and
priorities. The provision of a post
office and a telephone link in eveyy
village irrespective of the traffic and
population is not the objective, In
Karnataka State also these gervices

are provideg according to the existing
standards.

(d) No, Sir.

(e) Does not arise.

Tractors in Karnataka

5843. SHR] B. V. DESAI: Will the
Minister of AGRICULTURE be pleas-
ed to state:

(a) whether there ig Xreat demand
of tractors in Karnataka;
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{b) if so, how many tractors were
allotted to Karnataka State during the
lagt three years;

(c) the total demand of the Stale
Government and to what extent their
demand during the current financial
year will be met;

(d) whether Government had unot
imported the tractors during the last
year; and

(e) if so, what is the position of
allotment during the current year?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
(¢c). No request from the State Gov-
ernment about special demand for
tractors has been received. The trac-
tors are allotted by the respective
indigenous manufacturers through
their dealers/distributors. There is
adequate capacity and production of
indigenous tractors for meeting the
demand.

(d) No, Sir.

(e) Does not arise.

New Paddy for Water Logging Area

5844, SHRI P. RAJAGOPAL NAI-
DU: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether any new variety of
paddy suitable to water logging condi-
tions has bheen evolved recently:; and

(b) if so, whether it has been

released?

THE MINISTER OF STATE IN THE
MINISTRY OF  AGRICULTURE
(SHRI R. V, SWAMINATHAN): (a)
Yes, Sir. Paddy varieties such as

CR 140-8244.198, IET 5656 and RPW
6-17 (Phalguna) have been developed
for low lying water-logged conditions, -

(b) Yes, Sir. These varieties have
been released.

Sugarcane Arrears

5845, SHRI, P, RAJAGOPAL NAI-
DU: Will the Minister of AGRICUL-
TURE be pleaseq to state:

(a) the arrears to be paid te the
sugarcane growers in the sugar fac-
tories in the country uptil now; and

(b) the action taken by the Gov-
ernment to get them paid to the
farmens?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
According to the information furnish-
ed by the sugar factories in their
statutory returns, the tota] arrearsg of
sugarcane price as on 15th June, 1980
were Rs, 22 07 crores.

(b) The liquidation of cane price
arrears in the case of sugar factories
is the primary responsibility of the
concerned State Governments, with
whom the matter is taken up from
time to time. Apart from this, where.
ever found necessary, action under
the Sugar Undertakings (Taking over
of Management) Act, 1978 has also
been resorted to. At present, mana-
gement of 8 sugar factories vests in
the Central Government under the
said Act.

Sale Price of Fertiliser

5846. SHRI, JYOTIRMOY BOSU:
Will the Minister of AGRICULTURE
be pleaseq to refer ip the reply given
to Unstarred Question No. 2404 on the



21§ Written Answere

30th June, 1380 regarding ypries o
fertilisers and state:

{a) the sellery price per quintal of
those five major fertilisers ag referred
to in earlier reply mentioneq above
before the 8th June, 1880; and

'(b) how thg selling prices of fertili-
zers in India compare with prices
prevailing in other Asian gnd Middle-
Tastern countries?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI R, V. SWAMINATHAN): (a)
The retail prices of the five fertilisers

JULY 28, 1080
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per quintal prior %o 8th June, 1980
were ag under:—

Name of fertiliver Selling
Price

. (Rs. per quintal)
Urea . . . 145° 00
Di-Ammonium Phosphate 220° 00
Muriate of Potash 80 80
Complex 17:17:19 160- co
Complex 10:26:26 180- 00

(b) As per the latest published in-
formation, the comparative prices of
tertilisers paid by farmers in India
and certain other Asian and Middle
Eastern Countries are given in the
state appended,

Statement

Prices of Fertilisers paid by farmers in India and certain other Asian & Middle Eastern

countries — 1977-78.

(In US §)

(Per MT Nutrient)

(Per MT Product)

Country Urea Muriate Di-Ammo- Complex Complex
m) to Potash nium of 17:17:17 10826:26
Pho te
(K20 over (N:P:K .
45%) 18:46:0)

- 1 2 3 4 5 6
India 406 156 258@ 187@ 210@
Afghanistan 483 NA 254 NA NA
Bangladesh 231 118 NA NA NA
Burma 11540 [ enpWek NA NA NA
Cyprus 432 NA NA NA NA
Indonesia 375 NA ary NA NA
Iran 271 NA 170 NA NA
Iraq 16g* NA NA NA NA
Isracl 433 69 NA NA NA

Japan 496 293 NA NA NA
Jordan NA NA NA NA NA
Korea Rep, 549 145 128" :' NA NA
Kuwait . 392 NA 51gWem NA NA

—— -




a1y Written Answers SRAVANA 6, 1902, (SAKA) Written Answers 218
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Malaysia . 353 176 NA NA NA
Nepal 419 20% NA NA NA
Oman 522%* NA NA NA NA
Pakistan . . a98 NA 145 NA NA
Philipines . 446°** agi*®s  NA NA NA
Saudi Arabia 209 NA NA NA NA
Singapore 357 128 NA NA NA
Sri Lanka . . . . . 248 NA NA NA NA
Syria . . . . . NA NA 213%%%  NA NA
Thailand . . . ; . . 366 290 NA NA NA
Turkey . . 119 145%%* NA NA
U.A, Bmirats . . . NA NA NA NA

Yeman AR . NA NA NA NA

(NA = Not Available ; ¢ = 1974-75; ** = 1975-76; *** = 1976-77) )

Source: FAO FERTILISER YEAR BOOK 1978

@The FAO Fertiliser Year Book 1978 has no¢ reported these prices.
The prices prevailing during 1977-78 in India have been converted into

US Dollars, using the same rate of exchange as

* BOOK.

Directorate of Marketing and Imgpec-
tion, Faridabad

5847. SHRI DILEEP SINGH BHU-
RIA: Will the Minister of RURAL
RECONSTRUCTION be pleased to
state:

{a) whether jt is a fact that the
Head Office of the Directorate of
Marketing and Inspection is situated
at Faridabad;

(b) whether it is also a fact that
headquarter of the Agricultural Mar-
keting Adviser is situated in Shastri
Bhawan, New Delhi;

(¢) if 90, the reasons therefor;

. (d) whether such an arrangement
causes q lot of administrative incon-
venience and entails a lot of extra
expenditure; and

(e) if 30, the steps Government are
taking or propose to take to ghift

in the FAO YEAR

back the office og Adviser to Faridabad
to save unnecessary expenditure and
it not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
Yes, Sir.

(b) Yes, Sir,

(c) Agricultural Marketing Adviger
is also ex-officio Joint Commississioner
(Marketing) to the Ministry and his
expert advice is frequently required
in marketing and quality control
matters and formulation of marketing
projects for IDA Credit, He ig also
required to serve on advisory com.
mittees of other departments and ins-
titutions like the Ministry of Foreign
Trade, Planning Commission, NAFED,
Central Warehousing Corporation,
Food Corporation of India etc. This
does not, however, come in the way
of hiz devoting adequate time to his
office at Fnri;n&bad
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(d) No, Sir.

(e) Does not arise for the present.

Plan for Marketing of Agriocultural
Farm Products by NAFED

5848, DR, VASANT KUMAR PAN-
DIT: Will the Minister of AGRICUL-
TURE be pleased to state

(a) whether the National Agricul-
tural Cooperative Marketing Federa-
tion of India (NAFED) has drawn new
plan and projects to help and market
agricultural and farm produce of
backward areas in the country;

(b) if so, the details oy such sche-
mes; and

(c) how many of the above schemes
are now operating and how many are
planned to operate in M.P. specially
in the backward regions?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI R, V. SWAMINATHAN): (a)
Yes, Sir. The National Agricultural
Cooperative Marketing Federation of
India (NAFED) has drawp up a plan
for marketing of agricultura] produce
for the five -year period 1980-81 to
1984-85 indicating various activities
to be undertaken ang commoditieg to
be handled. These includes intensifi-
cation of marketing activities in co-
operatively legs developed areag in-
cluding backward areas in the coun-
try such as tribal areas, hill areas etc.
The activities of NAFED jn these areas
would be aimed at providing remu-
nerative prices to the farmers for
their produce, by making special
efforts for strengthening the infras-
tructural facilities ang also by deve-
Inping processing facilities for perish-
able commodities produced in these
areas. NAFED’s marketing activities
in these areas which woulg include
chitra beans, black soyabean, large
cardamon, tamarined, niger seed, fresh
fruits and vegetables, are expected to
provide a steady market and re-
munerative return to the growers in

JULY 28, 1980
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backwarg areas. The value of these
commodities proposed to be marketed
by NAFED during the five year period
1980-81 to 1984-85 is given below:—

Year Rs. 1n crores

1g80-81 . . . . . 3%7.00
1981-82 . . . . . 45.50
1982-83 . . . . . 50.00
1983-84 . . . . . 65.00
1984-82m T . ) . 9. 00

—

(b) and (c¢). NAFED undertakes
marketing of agricultural produce
which ig significant for inter-State
and export trade and to that extent,
it helps the State Cooperative Market-
ing Federations and Primary Co-
operative Marketing Societieg in
marketing of agricultural produce of
their members. It does not formulate
area-wise development programmes
which are formulated by the State
Governments, However, NAFED has
been ang would continue to operate
significantly in the backward areas of
Madhya Pradesh. For instance, for
procurement of soyabean under price
support scheme, NAFED proposes to
set up 166 purchase centres in soya-
bean producing areag ©f Madhya
Pradesh where the farmers belonging
to the weaker sections generally pro-
duce black soyabean. NAFED is also
purchasing niger seed through co-
operatives, at prices much above the
market rates, from the tribal coopera-
tives, with a view to providing better
returns to growers in tribal areas.

Basic amenities in Yamumna Vihar
Colony, Delhi

5849. DR. VASANT KUMAR PAN-
DIT: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether the D.D.A. has not
provided any basic civic amenities fe.
water, electricity, sewer etc., in the
Yamung Vihar Colony since 1976;
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(b) if so, the reasong therefor;

(c) whether House-tax is akso being
demanded from the residents of

amuna Vihar Colony without provid-
4ng basic civic amenities; and

(d) when D.D.A, proposes to pro-
vide such amenities in the Yamuna
Vihar Colony?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
and (b). The position of the amenities
already provided is as follows:—

(i) Water Supply: Water supply
lineg have already been laid in
pockets C-1 to 4 and water is being
supplied through four tubewells.
*Works for other pockets have been
awardeq and are in progress.

(ii) Sewerage: Sewerage lines in
6 out of 12 pockets in Block ‘C' have
been laid. The works for the other
pocketg have been awarded and are
in progress,

(iii) Electricity: The general zlec-
trification work in respect of pockets
C-1 to 9 has already been compieted
and the work, which is already in
progress in the remaining three
pockets, is expecteq to be completed
soon, The electrification of pockets
1 to 2 of Block ‘B’ hag also been
completed ang the work in the
remaining two pockets is in progress.

(c) Property tax is leviable on all
lands and building within the jurisdic.
tion of M.C.D. in pursuance of Sec-
tion 113(1) (a) of the Delhj Municipal
*Corporation Act, 1957 (66 of 1957)
other than those lands and buildings
Which are specifically exempted from
levy of either all taxes or general tax
only, The levy and collection of pro-
perty taxes has no ‘quig pro quo’ with
the provisiong of civic amenities or
services provided in and locality.

(d) (i) Water Supply: Water is
ultimately to be supplied from the
Proposed 100 MGD Treatment Plant in
Northern Shahdara which will take

Some time for itg construction and
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commission, Interim arrangements
have already been made, as mentioned
above,

(ii) Severage: The work of laying
deep sewer is intricate and time con-
suming and if it proceeds as per
planning, shal]l be completed by the
end of 1980,

(iii) Electricity: Block ‘B’—Of the
proposed two electric sub-stations,
one is nearing completion and about
40 per cent work of L.V, maing has
been completed and the remaining
work is in progress. The building of
the other sub-station is ready.

Block ‘C’—Of the 5 electric tub-
stations, 3 have already been energis-
ed and most of the area is electrified.
Electric service connections are being
given to the residents of Pockets C-1
to C-9, with the street-lighting com-
pletely energised. The work on ihe
other sub-statjpns is in progress,

Opening of more Post Offices in Purulia
and Bankura District of West Bemgal

5850. ACHARYA BASUDEB: Wil
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether Government are aware
that there are no adequate post offices,
Sub-post offices and Branch Post
Offices in Puruliy and Bankura districts
of West Bengal to eope with the over-
loading burderm im respect of delivery
of money orders in proper time;

(b) whether owing to shortage of
post offices and paucity of funds in
Sub and Branch Post Offices in the
above mentioned districts delivery of
money orders of about eleven thousand
teachers of Primary Schools situated
in different villages op the districts
whose salaries are disbursed through

post offices are being delayeq every
month; and

(c) if so, what arrangements have
been or are being made to increase the
number of post offices and quantum of
fund in sub and branch offices for
quick delivery of the money orders to
thg payees?
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THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) to (c). Information regarding

JULY 28, 1880
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post officeg and delivery arrangements
in the two districts is furnished
below: —

Purulia Bankura

Total No. of post offices

Average arca served by one post office .

Average population served by one post office

Total number of delivery post offices .

Average No. of money orders delivered every month

390 44!

16.05 15.60

e

sq. km . sq. km-
. . . . 4109 4605
385 429

23,600 24,385

The average area served by one post
office in the two districts compare
favourably with the average area of
23.9 sq. km. served by one post office
for the whole country. The average
population served by one post pffice
in the two districts is, however,
higher than the average population
of 4001 serveq by one post office in
the country as a whole. But since
almost all post offices in the two dis-
tricts are delivery post offices the
delivery arrangementg are considered
satisfactory. Further, with a view
to ensure quicker delivery of money
orders without any paucity of funds
the limit of cash on foot, Mail Motor
and Railway lines has been increased
for both Purulia and Bankura Dis-
tricts.

The number of post offices opened
during last two years js 91 in Purulia
District and 58 in Bankura District.
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Causes of collapse of Fountain at
Vijay Chowk, New Delhj

5852. SHRI NIHAL SINGH: Will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether Government have con-
ducted an enquiry into the causes of
collapsing of the fountain at Vijay
Chawk, Rajpath (New Delhi);

(b) if so, the resulty thereof; and

(c¢) the expenditure to be incurred
on the new fountain being constructed
at present and the time by which it
will be ready?

THE MINISTER OF WORKS AND
HOUSING (SHRI P, C. SETHI): (a)
Yes, Sir.

(b) Examination of the broken
fountain had indicated that the mild
steel rod at the outer fringe of the
bigger stone bow! which was acting

1711 L.S.—8

as hoop hag rusted and corrodeq in
many places due to wear & tear &
weathering action and its sectional
area reduced. This rod had snapped
in two places.

On 7-9-77 due to continuous heavy
rainfa]] the bow] wag full of water
ang heavy stregg concentration occur.
ed on the mild steel hoop rod. Con-
sequently a weak section of the rod
failed. As a result of the gnapping
of the hoop mild steel rod the stability
of the bowl was lost and the indivi-
dual stoneg comprising the bow] fell
apart resulting in collapse of the
fountain.

(c) The tendered amount for recon-
struction of the fountain is Rs.
4,75,802/. ang it is expected that the
expenditure wil] remain within this
amount.

The work is expectegq to be com-
pleted by end of December, 1980.
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Production of Succession Certificate

5854 SHRI RAMAVATAR SHAS-
TRI: Will the Minister of COMMUNI-
CATIONS be pleased to gtate:

(a) whether for settlement of de-
ceased claim on account of S. B.
account production of Succession Cer-
tificate is necessary when the amount
exceeds Rs. 5,000;

(b) whether this stipulation is in
vogue since the maximum deposits in
S. B. account over Rs. 5000 per per-
son;

(c) whether this ceiling has since
been increased to Rs. 25,000;

(d) whether at present al] cases for
exemption from Succession Certificate
for settlement of S.B. claim exceeding
Rs. 5000 are being forwardeq to the
Director General, P. & T. New Delhi,
to the Circle head; and

(e) if so, whether Government pro-
pose to increase the limit from
Rs. 5000 to Rs. 10,000 and also autho-
rise the Circle head to grant exemp-
tion from productio, of Succession
Certificate to avoid hardship to the
depositors?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) Yes, but only jn cases in which
the deceased gepositors have left no
nominatijon.

(b) Yes.

(c) Yes, with effect from 1-7-1965.

(d) Yes, All cases for exemption
from production of succession certi-
ficate for settlement of S, B. claim
exceeding Rs. 5,000/-, recommended
by the Postmaster General, gre for-
warded to the Director General P&T,
New Delhi.

(e) The P&T Department has in
view raising of the limit for succession
certificate from the present Rs. 5,000
to Rs. 10,000/-. Such a change, re-
quires an amendment of the Govern-
ment Savings Bank Act, 1873. In the
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event of the Act being go amended,
the Head of the Circle will have the
power ypto Rs. 10,000/-. The power
to grant exemption from production
of succession certificate cannot how-
ever, be delegated to Heads of Circles
as it is not a power provideq in the
Act

Defects in Micro-Wave system in
Telephone

5855. SHRI K. MALLANNA: Wwill
the Minister of COMMUNICATIONS
be pleased to state:

(a) the reasons for the recurring
technical defects in the micro-wave
system in telephones;

(b) whether it is a fact{ that the
micro-wave system remaing inope- -
rative for days together; and

(c) 1if so, what steps Government
propose to take to prevent the failure
of the system?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) The reasons for the technical
defects in the microwave system are
as follows: — .

(i) High nvise gnd certain degree
of instability ;n performance;

(iiy Fading of microwave signals
in certain hops; and

(iiiy Faults on power
panels.

(b) No, Sir.

(c) Does not arise,

supply

Research om Sugarcane

5856. SHRI S. B. SIDNAL: Will
the Minister of AGRICULTURE be
Pleasey to state:

(a) whether in view of sugarcane
being tne substantial crop of Karna-
taka State, the Indian Council of Agri-
cultural Research have carried on re-
search jn varietal programme, control

Ve
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of pests, diseases and weeds in ratoon
cane, the role of agricultural chemi-
calg detailed water requirement and
s0i] moisture conservation studies, for
the benefit of farmers in the State;
and

(b) in what other ways the I.C.AR.

have made endeavour to serve the far-

“mers and the sugar industry in regard
thereto?

THE MINISTER OF STATE 1IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
Yes, Sir. The Indian Council of Agri-
cultural Research is alive to the
needs of Karnataka State by way of
sugarcane research support. Same of
the important research findings for
improving productivity of cane crop
in the State are given below:

Varietal Programme: Co. 62175 a
variety superior to Co. 419 jn yield
and H. 2045 a non flowering cane with
little loss in tonnage and quality with
longer fielg life have been released.

Pests, Disease and Weed Manage-
ment: Ty reduce smut incidence the
University of Agricultural Sciences,
Bangalore has undertaken on the re-
commendation of Indian Council of
Agricultural Research Foundation
seed production through heat therapy.
Chemical weed control through use
of 2-4-D (1.0 Kg/ha) or Sinazine (1.5
kg/ha) has been found to be success-
fu] in the gtate trials. Both of these
have special gignificance m increasing
ratoon productivity.

Role of Agriculturay Chemicals:
Besides herbicides, use of Reglone, at
the rate of 0.54 kg/ha, in Chemical
control of flowering in varietieg like
Co. 419 hag been gemonstrated to be
successful.

Fertilisers and ratoon productivity:
Addition of potash hag been found to
increase productivity of ratoon crop
in red soils.

Water management: State Govern-
ment of Karnataka have already made

detailed recommendations on soil-wise
irrigation gcheduleg to conserte soil
moisture and to take best advantage
of the soil water reserves. A gpecial
research programme on peaction of
varieties to water stress has been
taken up by the Indian Council of
Agricultural Research,

(b) Besideg the continuing research
programme under the Coordinated
Sugarcane Research Project and State
Research Stations, the Indian Council
of Agricultural Research have also
taken up ad-hoc programme in Karna-
taka State. The Indian Counci] of
Agricultural Research is also harnass-
ing the resources of the sugar Industry
in the Karnataka State to generate
usefu] recommendations and other
information. For example M/s
Somaiya Sugar Works, M/s Mysore
Sugar Co., Mandya and M/s Paudava.
pura Sahakari Sakkare Karkhana,
Paudavapura are collaborating with
the Indian Council of Agricultural
Research in finding out varjetal mix
for extended duration of crusing to
ensure higher recoverieg in factories.
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Optimum utilisation of Agrieultural
Land with Surface Irrigatien

5858. SHRI S. M. KRISHNA: Wilt
the Minister of AGRICULTURE Dbe
pleased to state:

(a) whether a programme for the
optimum utilisation of agricultural
land with surface irrigatian facilities
is being undertaken: and

(b) if so, the cost of the scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
R. V. SWAMINATHAN): (a) Yes, Sir.
Command Area Development Progcani-
me has been taken up in 76 major and
medium irrigaticn projects having an
ultimate irrigation potential of 15 mil-
lion hectares

(1) For the five-year period 1978—¥3,
an outlay of Rs. 275 crores under Cen-
iral Sector and Rs. 283.0 crores under
State Sector has been provided. Rs. 110
crores are expected to be provided
frem institutional sources.

Srength of Extra-Departmental Staff

5859. SHRI NARAYAN CHOUBEY:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the total number of staff in the
P & T Department as on 30th June,
1980;

(b) the total number of extra de-
partmenta] staff in the P&T depart-
ment as on 30th June, 1980; and
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(c) categories of salaries amongst
the extra department staff and what
are they category-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) and (b).
Total number of P & T employees as on
31-3-1979 was 7,58,602. Total number
of Extra Departmental staff on the
same date was 2,48,208. The informa-
tion as on 31st March, 1980 1s under
collection and will be placed on the
table cf the House in due course

(c) The information is anncxed
herewith.

Statement
The categories of Extra Depart-

mental employees and the consolidated
allowances payable to them.

Category of Extra De- Rates of consolhidated
putmental emplovees  allowances p~1 11 nth

Minimum Maxinum
Rs. Rs.

Extra Departmental
Sub Postnaster/Sub
Record Clerks . 155 192
Extra Departmental
Branch Postm isters 108 136
Extra Depaitmental

Stamp Vendors . 108 136
Extra Dcpartmental

Massengers . 105 130

Extra  Departmental
Chowkidars . 105 130

Extra . Dep_arlnwmal
Mail Carriers Run-
ners/Delivery Agents/

Packers Letters Box 105 130
Peons/Mail Peont and  (For wark load
other extra Depart- ranging from
menptal empleyees pet-  2—5 hs)
forming combind Rs. 93 fixed if the

wotrkload 1s less
than 2 hours
per day.

duties of these types

Linking of all State Capitals with
their Distt. Headguarters under S.T.D.

5860. SHRI HARINATH MISRA:
Will the Minister of COMMUNICA-

TIONS be pleased to state:

(a) whether there is any proposal
during the current plan period, to
connect every State capital by STD
facility with the District Headquarters
under the jurisdiction of the res-
pective State;

(b) the present position in Bihar
and how many District Headquarters
with their names, are connected by
STD facility with Patna; and

(¢) the time by which the remain-
ing District Headquarters will be con-
nected with the State Headquarters?

THYE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) The proposal 15 to connect by
STD all District Headquarters to
their respective Gtate Capitals pro-
gressively during the current and the

next Plan periods.

(b) The present position in Dihar
is that 8 District Headquartery have<:
been connected by STD taq Patna
(which 15 also a District Headquar-
ter), They are, Arrah, Chapra,
Darbzlanga, Dhanbad, Muzafiarpur,
Ranchi, Samastipur and Sasaram.

(¢) The remaining District Head-
quarters are likely tg be connected to
the State Capital by Subscriber Trunk
Dialling by the end of the next Plan
period viz. 1985—90.
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Mobile Post Offices and Telephone
Connections in Srinagar

5861. DR. FAROOQ@ ABDULLA:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) how many mobile post offices
will be started in Srinagar and various
villages which are without post
offices; and

(b) how many telephone connec-
tions will be provided in Srinagar and

Jammu this year?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) In Srinagar ang other villages
having no post office in J&K, 3
mobile branch post offices have al-
ready been opened and 25 more are
planned during the current vear. In
addition 3 mobile seasonal sub post
offices have been opened in Srinagar
this year.

(b) It ig proposed o provide about
550 telephone connections in Srinagar
and about 450 telephone connections
in Jammu.

Institution for training of Telephone
Operator

5862. SHRI N. E. HORO: W:ill the
MINISTER OF COMMUNICATIONS
be pleased to state:

(a) the names of Institution
imparting training to the candidates
for Telephone Operators;

(b) the procedure, qualifications,
and period required for the training;

(c) whether the medium of instruc-
tion is only English or in Hindi also
and whether the tests are also taken
in English and Hindi both; and

(d) It not, the reasons therefor?

JULY 28, 1980
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THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) Telephone Operator’s training is
imparted at 15 Circle and 11 District
Telecom. Training Centres, a list of
which is attached as per statement.

(b) 80 per cent candidates are re-
cruited as outsiders on the basis of
markg obtained in Matriculation or
equivalent examinatinon. They should
be between 18—23 vears of age.

(c) 20 per cent vacancies are filled
from amongst departmental candi-
dates by promotion through compe-
titive examination. They :hould be
permanent or quasi-permanent with
age not exceeding 35 years.

Final selection in cach case ig done
on the basis of a General Knowledge-
cum-Intelligence test and interview
by a duly constituted selection board.

Period of training for both type of
candidates is three months.

(c) The medium of instruction is
English only. However, wherever
necessary terminology is explained
to the candidates in Hindi or the
regional language.

(d) The trainees are recruited orr
Divisional basis and are already con-
versant with the local language. The
training schedule consists of: _

standard expressions, knowledge
of English language and Grammer
and Theory and Practical concern-
ing the Telephone Switch Boards
etc. Since the Telephone Operator
is to communicate with hig or her
counterpart ang the subscribers
with various linguistic backgrounds
throughout the country, English ap-
pears to be the most appropriate
language for the purpose in the
prevailing circumstances.
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Asstt. Engineer I/C, Circle Telecom.
Training Centre, Commercial Road,
Kakinada—533001.

Asstt. Engineer I/C Circle Telecom.
Training Centre, Gauhati—781009,

Asstt. Engineer I/C Circle Telecom.
Training Centre, Shalimpur Aktra,
Patna—800003,

Asstt. Engineer I/C Circle Telecom.
Training Centre, Ahmedabad—380016.

Asstt. Engineer I/C Circle Telecom.
Training Cenre, New Plot Jammu—
100005.

Asstt. Engineer I/C Circle Telecom.
Training Centre, Trivandrum—695001.

Asstt. Engineer I/C Circle Telecom.
Training Centre, Maharashtra Bldg.,
Nasik—422.

Asstt. Engineer I/C Circle Telecom.
Training  Centre, Devi Bhavan,
Bhopal—462001.

Asstt. Engineer 1/C Circle Telecom.
Training Centre, Ulsoor, Bangalore—
560008,

Asstt. Engineer I/C Circle Telecom.
Training Centre, Bapuji Nagar, Bhu-
baneswar—751009,

Asstt. Engineer I/C Circle Telecom.
Training Centre, Rajpura (Pb).

Asstt. Engineer I/C Circle Telecom.
Training Centre Acharya Kriplani
Marg, Jaipur—302009.

Asstt. Engineer I/C, Distt. Tele-
com. Training Centre, Indore (M.P.)

Reclamation of Fallow amnd Barren
Land

5863. SHR] G. Y. KRISHNAN: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether a proposal is under
Government’s comsideration for recla-

Statement

Asstt. Enginecr I/C, Telecom.
Training Centre, Patna House, Luck-
now—225001.

Asstt. Engineer I/C Circle Telecom.
Training Centre, 128/2, Narikeldangs,
Calcutta—700054.

Asstt. Engineer 1/C Circle Telecom.
Training Centre,  Menambakkam,
Madras—600027.

Asstt. Engineer I/C, Distt. Telecom.
Training Centre, St Martine Road,
Nandra, Bombay—400050,

Asstt, Engineer I/C, Distt. Telecem.
Training Centre, 30, Strand Rd. Cal-
cutta—-709001.

Asstt. Engineer 1/C, Distt. Telecom.
Training Centre, Ulsoor, Bangalore—
560008,

Asstt, Engineer I/C, Distt. Telecom.
Training Centre, Kandaswamy Lane,
Hyderabad—500001.

Asstt, Engineer 1/C, Distt. Telecom.
Training Centre, Patel Chowk,
Ahmedabad—380009,

Asstt. Engineer I/C, Distt. Telecom.
Training Centre, Exchange Bldg.
(Lajpat Nagar). Kanpur—208012.

Asstt, Engineer I/C, Distt. Telecom.
Training Centre, Kanpur Bagh,
Patna-—800020.

Asstt, Engineer I/C, Distt. Telecom.

Training Centre, Shanipar Bldg,
Pune—411030,

Asstt, Engineer I/C, Distt. Telecom.
Training Centre, Littice Bridge Road,
Madras—600020.

Principal, Distt. Telecome, Train-

ing Centre, Kidwai Bhavan, New
Delhi—110001,

mation of fallow and barren 1land
in the Sixth Five Year Plan; and

(b) if so, the acreage of additional
land proposed to be brought under

cultivation during 1979-80 in different
States, State.wise?
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THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R, V. SWAMINATHAN): (a)
Fallow lands are lands temporarily
taken out of cultivation. Barren
lands cover uncultivable lands like
mountaing and deserts, etc. which
cannot economically be brought under
cultivation. No seperate proposals
are under consideration for reclama-
tion of such lands.

(b) Does not arise,

Food for Werk Programme within
puxrview of Five Year Plan

5864. SHRI M. RAM GOPAL RED-
DY: Will the Mimster of RURAL
RECONSTRUCTION be pleased to
state:

(a) whether Government are con-
sidering to bring the ‘Food for Work
Programme’ within the purview of the
new ‘Five Year Plan’; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R, V. SWAMINATHAN): (a)
and (b), Yes, Sir. The Food for
Work Programme has® been restruc-
tured and revamped Apart from
foodgrains, cash assistance has also
been provided for making assets,
created under the programme, dura-
ble. It will now be caleld ‘National
Rural Employment’ Programme and
form part of the Sixth Five Year
Plan.

Internatjonal University at Tokyo

5865. SHRI MANPHOOL SINGH
CHAUDHARY:

SHRI G. M. BANATWALLA:

Will the Minister of EDUCATION
be pleased to state:

(a) whether it is a fact that the

Uniteq I.N'ations propose to get up an
International University at Tokyo;

(b) if so, the objects and reasons
of the proposed university;

JULY 2§, 1980
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(¢) whether the Government ‘ot
India make any financial contribution
thereto, if g0, the details thereof;

(d) whether our country is also re-
presented on the board of manage-
ment of the University; and

(e) what benefits, if any, are avail-
able to the Indian nationalg at the
University ang the details thereof?

THE MINISTER OF EDUCATION
HEALTH AND SOCIAL WELFARE
(SHR1 B. SHANKARANAND): (a)
The United Nations University is al-
ready functioning at Tokyo since
September, 1975.

(b) According to article 1 of its
Charter, the U.N, Unwversity iz an
international community of scholars
engaged in research, postgraduate
training and dissemination of know-
ledge in furtherance of the purposes
and principles of the Charter of the
United Nations. The research rpro-
grammes of the TUniversity are
directed towards pressing global pro-
blems of human survival, develop-
ment and welfare, co-existence bet-
ween peoples having different cul-
turs, languageg and social systems,
the environment and the proper use
of resources, etc,

(c) Yes, Sir. The Govt. of India
have agreed to <contribute to the
Endowment Fund of the University
$ 7,50,000 in instalments over a period
of five years with effect from 1977-78.
Out of this $4,12500 has already
been paid.

(d) The Council, which serves as
the Governing Board of the Univer-
sity, consists of twenty-four members
from different countries serving in
their individual capacity. At pre-
sent, Praof. Satish Chandra, Chair-
man, University Grants Commission
represents India on the Council.

(c) While the University is a com-
munity of international scholars eser-
ving the whole world, it is strongly
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oriented towardg the needs of deve-
loping countries, because so many of
the world’s most serious problems
are concentrated in developing
regions. India being one of the
developing countrieg is, therefore, ex-
pected to beneflt from the prog-
rammes of the University.

Delay in shifting of Telephone from
one area to another in Delhi

5866. SHRI T. R. SHAMANNA:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the number of cases of shifting
of telephone pending in Central
North, West and South Telephone
areas in Delhj on the 30th April, 1980;

(b) The informaticn 1n respect of the

(b) the number of the cases pend-
ing for three months, 6 months, &

months and over one year in each
area; and

tc) the reasons for delay in such
cases?

THE MINISTER OF STATE 1IN
THE MINISTRY OIF COMMUNICA-
TIONS (SHRI KARTIK ORAOCON):
(a) The details of the number of
pending caseg of shifting of tele-
phones as on 30th April, 1980 are as
follows:—

Central Area | . . . 130
North Area . . . . 61
West Area . . . . 265
South Area . S44

pending cases is ag below:

—

Over g month: and less than 6 months
Over 6 months and less than g months
Over 9 months and less than 12 months

Over 12 months

Central North West South
6 26 52 28

6 .. 17 4

7 2 5

28 .. 19

(¢) Some of the reasons for delay
in shifting are:

(i) no spare capacity in the
exchange;

(ii) no spare underground cables
available;

(iii) bonafide papers not pro-
duced by the applicant;

(iv) telephone closed due to non-
payment;

(v) stay orderd given by the
<court;

(vi) the telephone at the original
address not closed; and

(vii) dispute between the land-
lord and the tenant etc.

Payment of rent during shifting of a
Telephone

5867. SHRI T. R. SHAMANNA:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether the telephone subs-
criber is required to pay the rental
of telephone ‘from the date of closure
of telephone at his previous address
to the date of itg installation at his
new address;

(b) whethey shifting of telephomes
from one area to another in Delhi
takes three to nine monthg and in
some cases exceeds even one year;

(c) if so, the reasons for making
the subscriber pay Yor the telephone
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for the period when the telephone is
‘under shift’ and the delay in shifting
is entirely due to the lack of coordi-
nation in the Delhi Telephones; and

(d) whether it ig proposed to review
the matter ang refund the amounts
charged in such cases to the sub-

scriberg concerned?

THE MINISTER OF STATE IN

THE MINISTRY OF COMMUNICA-
TIONS
(a) Not in all cases, Sir. However,
prorata refund of rental is prescribed
under the rules, ior the periog the
telephone services ramains suspended
beyond a period of 15 days Adue 1o
inability of the Department to carry
out the shift.

(b) No, Sir. The average pcriod
is less, but there are a number of
cases which are delayed more than
three months and few over one
year.

(¢c) and (d). Question does no+
arise. However if there are cases of
wrong billing they can be reviewed.

JULY 28, 1980

(SHRI KARTIK ORAON):

Written Answers 244

Sanction for Projects of L.C.AR.

5868. SHRI MOHD ASRAR
AHMAD: Will the Minister of AGRI-
CULTURE be pleasegq to state:

(a) the amount ganctioned and paid
to the Indian Council of Agriculture
Research (ICAR) during the last three
years for various projects (year-wise
and Project-wise) {ill date;

(b) the projects involved;

(c) the achievement of each pro-
ject; and

(d) the reaction of Government in
each case?

THE MINISTER OF STATE IN
THE MINISTRY Of AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
The amountg sanctioned and paid to
the Indian Councl of Agricultural
Research during the year 1977-78,
1978-79 and 1979-80 for its different
activities are given in Table attached.

(b) to (d). The information bas
already been provided in the Per-
formance Budget 1980-81 and the
Department of Agricultural Research
and Education Report for 1979-80
which were circulaied to Members of
Parliament by Lok Sabha Secretariat.

TABLE
‘In thousards of Rupecs)
1977~78 1978-1979 1970-80
Amount Amount Amount Amount Amount Amount
sanctioned drawn sanctioned drawn sanctioned drawn
1 2 3 5 6 i 8
Major Head Research 10,08,08 10,0786 13,80,00 13,80,00 8,70,39 8 ,79,39
‘350" Agri- Institutes
culture.
Research and
education
Schemes . 20,08,06 19,63,07 23,28,00 23,28,00 26.27,60 £6.24.42
Total - 3917,94 29,70,93 37,08,00 37,08,00 35,06,39 35,03,81
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1 2 3 4 5 6 7
Major Head Research
‘307 Soil Con— Institutes 42,59 21,50 80,00 80,00 22,00 22,00
servation.
Research and
Education
Schemes . - — — —_ —
Total . 42,50 21,50 80,00 80,00 22,00 22,00
Major Head  Research
*310”” Aaimal Institutes 1,9%3,50 1,93,50 3,19,44 3,19,44 1,84,50 1,84,60
Husbandryv.
Research and
Education
Schemes . 2.52,00 3,25,00 2,50,00 2,50,00 1,50,00 1,50,00
Total . 4.45.590 5,18,50 5,60.44 5,69,44 3,34.60 3,34.,60
Major Head Research
“311* Dairy Institutes 75,20 75.20 I1,0,000 1,10,00 65,00 65,00
Development,
Research and
Education
Schemes . — — — — — —
Total . 75,20 75,20 [,10,00 1,10,00 65,00 6,00
Major Head Research
312" Fisher- Institutes 1,51,26 1,51,26 2,50,00 2,50,00 2,2 ,85 2,21,85
icsg,
Research and
Education
Schemes . 15,00 15,00 17,00 17,00 8,00 8,00
Total . 1,66,26 1,66,26 2.67,00 2,6700 2,20,95 2,29,85
Major Head Research
*“313"” Forest. Institutes. 37,00 32,00 50,00 50,00 25,00 25,00
Research and
Education
Scheme, . 73,98 73,98 82 0o 82,00 15,00 15,00
Total . 1,10,98 1,05,98 1,32,00 1,32,00 40,00 40,00
Potal—Resarch Institutes . 15,08,44 14,81,32 21,80,44 21,8044 13,97,84  13,07.84

Total —Research and Educa-
tion Schemes . .  23,49,94 23,77,05

Grand Total

—

. . . 38,58,38 38958337

26,77,00 26,77,00 2800,00 27,9742

48,66,44 48,66,44 41,07,84 41,95,26
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Agricultural implements for small
farmers

5869. SHRI CHINTAMANI JENA:
Will the Minister of AGRICULTURE
be pleased tc state:

(a) whether there is a proposal
under consideration to supply agricul-
tural implements to small farmers
during the current year;

(b) whether the Central Govern-
ment propose to extend financial as-
sistance to Stateg for the purpose; and

(c) if s0, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
No, Sir.

(b) and (c¢). Financial assistance is
already available to the States under
various Area Programmes like Small
Farmers Development Agency (SFDA),
Drought Prone Areg Programme
(DPAP), Commang Area Development
(CAD), Integrated Rural Development
(IRD) for providlhg subsidy to small
and marginal farmers, agricultural
labourers and scheduled tribe benefi-
ciaries. The rate of subsidy is 25 per
cent fer Small farmers, 33-1/3 per cent
for marginal Tarmers and 50 per cent
for scheduled tribes beneficiaries on
the purchase of agricultural imple-
ments approved by the State Directors
of Agriculture. Ceiling on subsidy is
Rs. 3000 per family except in the case
of tribal (ST) family where this ceil-
ing is Rs. 5,000.

Free calls Admissible for telephone
subscribers

5870. SHRI CHINTAMANI JENA:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) what is the number of free
calls admissible to varioug categories
of telephone subscribers;

(b) whether it is a fact that um-
utilised free callg of a quarter are not
‘carried over to the next quarter;
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(¢) if so, the reasons therefor; and

(d) whether Government propose to
provide for the carry forward of the
unutilised free calls to the next quar.
ter?

THE MINISTBR OF STATE IN
THE MINISTRY OF COMMUNICA-~
TIONS (SHRI KARTIK ORAON):
(a) 250 calls per quarter in measured
rate systems. In flat rate syslems
local calls are free.

(b) Yes, Sir.

(c) The rules do not provide fer this
and this is not the general practice
and would increase the billing comple-
xity.

(d) No, Sir.

Staff in Postal accounts, Patna

5871. SHRI RAMAVATAR SHASTRI:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the total number of LDC, UDC
and Class IV posts available in the
Office of the Deputy Director, Postal
Accounts, Patna ag on date;

(b) the total number of posts actu-
aily justifieq in LDC, UDC and Class
IV as on date; and

(c) in cases there js heavy shortage
of staff the reasons for the same and
remedia] measures proposed to be
taken for filling up the vacant posts?

THE MINISTER OF STATE IN "HE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) The
number of posts in Dy. Director of
Accounts (Pestal) Patna on 1-7-80 wele
as follows:—

L.D.Cs 119

U.D.Cs (Designated
as Sr./Junior Accounts) 286

Class IV 44
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(b) The number of posts considered {(c) 206 cases are pending for more
justified on 1-7-80 are:— than cune month, but none for more
than three months.
L.D.C. 131
U.D.Cs (Designated as The reasons for the pendency are:—
Sr/Junior Accounts) 293

i (1) Very heavy receipt of Railway
Class IV 33 pension revision and commutatich

cases during the quarter.
(c) Yes, Sir. There is heavy shortage

of staff in each cadre on account of (2) Shorfage of staff in the office.
(i) lack of departmental examination
qualified candidates (ii) Inadequate
number cf candidates recommended by
Staff Selection Commission (iii) Ban
on filling up Class IV posts fér a iong

Steps have been taken to clear the
pending cases by 31st July, 1980.

time. Ban has been relaxed recently. WU ® g% s awq Thay
The matter was taken up at the highest [ ¥ T wy o' s
level in Staff Selection Commission and & W
they have assured early filling up of
the vacancies. For Class IV posts Em- 5873. it m wrfear ¢ =T
‘Dloyment Exchange was contacted. ﬁq Y qg Sdi &1 FqT & T P&
‘Candidates have been sponscred and
case is being processed for early op- (Q) T TOF PEew = Iy @
pointments. W 7 : @ S LF\ =3 TI'E‘ a, T
Pension to Railway Employe es {rom &, Al a:m w1 T aa ;
postal Accounts, Patna (q) T e Py gdeEt ® @

5872. SHRI RAMAVATAR SHASTPI: SR TT G g oA R wverd
Wul the Minister of COMMUNICA- H O TF weut ox sw w1 swelbe =
TIONS be pleased to state: =3 e 63 ’NS‘I'?'( ! -

)

(a) whether it is a fact that as per
revised instnmtigms, milway employ- (‘T) Fg7 “Qﬁ'ﬁ"ﬂ'” U TEaexd =T~
ces may get their pension from the qifF "7 2° owar g & FHiT

Post Office of their choice; g7

(b) whether it is a fact that series
of such cases of the Railway employ- . - ;
ces are languishing in the office of why sy W vr WA (5 s, &

the Deputy Director, Postal Accounts, | ) ¢ (F) 8-6-80 & I IS HT
. > = m?

Patna; and F1 ,8-6-80 & #Haiiyer
(c) if so, the number of such pen- AT a;f-g?; FH1RTAT T WA qTeT T
ding cases for more than one month, faawor g E’ |
three months and 8ix months and
over may be furnished separately in- (g-) gty Fa 8-6-80 T &1
dicating the reasons for such deten- I T I B TATRT FT Iy
tion and ways and means to ensure 35: e 3? w1 w1
their clearance as well? TR g
THE MINISTER OF STATE IN (jr') T ¥ g P& AT T
THE MINISTRY OF COMMUNICA- # ‘Tuaw’’ o= T Taed TOFT FEHR
Y Sir. - .
s, S g @, Poufa 7g 8 Po ©°F et &9t
(b) A part of the pension cases re- Fr Pagoror s Iv-Pawt afc qraqy
Ly

ceived in the last guarter is pending. FPufaaw & ghar
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faraor
( =% sfq e a7 )
w9 W&l IIE HI AA 7-6-1980 #1 5~-6-80 & QU ¥
q gwas {77 afg
[ 2 3 4 5

1 yfwar 1450 2000 550
2 ¥ o (18-46-0) 2200 3050 850
3 17-17-17 1600 2200 600
4 15-15-15 1300 1800 500
5 19-19-19 1800 2500 700
6 20~-20-0 (TdigH) 1600 2200 €00

7 20-20-0 (TT 9r) 1500 2050 550‘
8 16-20-0 . . 1400 1950 550
9 24-24-0 1900 2600 700
10 28-28-0 . 2200 3050 850
11 14-28-14 . 1900 2600 700
12 10-26-26 . . 1800 2500 700
13 14-35-14 . . L2100 2900 800
14 12-32-16 . 2000 2750 750
15 & ua 9@ (IAarR) . . 1600 2200 600
16 & ux dr (M) . . 1500 2050 550
17 o® =1 9 (60 sfAox & A7 2) 805 1100 295
18 H&%HE AIF GITe 1295 1800 505

wern farataerey (®) =T TFR | g *® gadT @
P Parsiy miowT @roar EEwW ST

5874 . %N Yegaroger wfaar T AR , .
feren ot ag FE F2 I H T PF ¢ (1) @ dwpT ® AR qf TwmE

aaf‘aqmwﬂwm qrat  &v

(@) =W & @ Poad @epa Pawa- srgrewr fer Srer g7 5 afc
fa'amwa’ahﬂmmf‘aa# (w)mmr?awmﬁam
e Pavataaren = o7 @ & ai ﬁs@ﬁwmaﬁmmm

T FG FG RPATT

% fag i mgEaT @ @i ?
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fawn wiv wrey @it war W
Wt (st Y. woA) : (%) F.gw. =R
o Pavafagaan g st awof-
mmhw?azum aravreEy, &
m?aw?awmg‘arhm’fm
TG N @0 I918 9| § |
T2 q&Fa GeT o TRerm a7 &%
sfa WX w1 wEw Pww
fareror  qe7 swEYTH & WwTR WY
ot faoufs e, feeeft, Oxd,
I AT TEAEIT T T DG ARG
Pagamdiz ==1 @1 &

(=) Pagwor oo a1 ° )

(™) S, & 30 yHTC B F

(F) Iy ST AT & AT I¥ 9
s frm sm wr &°

4. ITERt HEHT qISATATHT 3 EATAT
5. Pr=fafer = srafcar =@
T -
(1) &Fa @ Scc dfes qwaw
% Pag srEiaar |
(2) el ai s are ey @
9gq 9T Ol @ %W
BEETTar |
(3) T gmTETEY | 9%
gu Sl & ITEYW BI-
Fhear

6. afEw g T awaea Nia-
gifreTat @ e

7 . ¥fe® Twieaw & FTEIIT |

TRy g que_Pafuat & e
# fuq @feom Pt aur -
Ul STt HoggEar o

9. dfg® 913 1 WA HT «91C
TEAT |

10. swmE-yeg affeafant & w «w
gora qfeat & Pacdiar agmar |

11. §&d qBqTeTHt H FTHIAHT-
FIW |

12. #rafas wal 7 7 @F &
fam gPayra &1 eyt @ 0

13. #rafas @Al A @A &
qHgq H G BSMAT A ora=q0
T HAT |

14. 9Fq 1 Wi=Tq § qeafsyg a-
T & FEiEgw & fag Tew
TCHY A IR |

15. STFY §%6ha AOaTHAl o Tseuta
AT HAE THIO OF Y&F &HEAT |

Refashioning of Educational System

5875. SHRI JANARDHANA FO-
OJARY: Will the Minister of EDU-
CATION be pleased to state:

(a) whether the Vice-Chancellor of
Jawaharlal Nehru University has
suggested for refashioning of the edu.
cational system in the interest of so-
cial, economic and cultural develop-
ment of one fifth of mankind; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND;:
(a) Yes Sir. He made these suggesticns
in the course of his speech at a semi-
nar on “Effects of deprivation in early
childhood on learning” held under the
aegis of Indo-U.S. Sub-commission on
Education and Culture held at New
Delhi on 12th May, 1980.
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(b) These views are already reflect-
ed in the National Policy Resolution
on Education 1968.

T o W e @

5876. S TWWTY |AASN Aoy
w7 Pew @ ag Tam # FUT HFOT

yeATAt % A AW FHAEART B TR g
() =T ALHT FT ATAUET § FeA-

qt (st @, swTER): (F) @
FRE A FETA 1 5. a1 B FHAETT
1-1-1980 § 9 T 435 Afaar «Q
T g

(®) &7 435 ufdai & wEy w
fafwsr vl 7= 151 amwe & &TCQ
N AT IT 9L FCATE AT H1T M5

(1) &tz (7). F=IT FETT I H
ST # CEr @y fooie agrt gl
o‘#maﬁamﬁmm

"’ E

Payment of rent for Jead telephopes in
Banswara etc. in Rajasthan

5877. SHRI BHEEKHABHAI: Will
the Minister of COMMUNICATIONS
be pleased to state: ~

(a) whether it ijg a fact that almost
all the telephone subscribers in Dun-
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garpur, Banswara, Sagwara, Bhukhia,
Sajjangarh, Kushalgarh, Bajidora pay
dead rent for their jdle telephone
apparatus; and

(b) if so, why telephone lines re-
main out of order for days together?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) No, Sir.
The telephones from these exchanges
are working satisfactorily.

(b) Dces not arise.

Calls between Sagwara and Delhi

5878. SHRI BHEEKHABHAI: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether Sagwara town in (Du-
ngarpur district, Rajasthan) cannot
be contacted from Delhi for days to.
gether; and

(b) if so, whether a statement con-
taining number of calls matured dur-
ing one year will be laid on the Table
of the House?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) The
trunk call between Delhi and Ssgwara
is routed via Jaipur or Udaipur and
Dungarpur. Since the routing involves
two transits, the call is subject to de-
lay. However, no specific complaint in
this regard has bheen received.

(b) Records to trunk calls station-
wise is not maintained. It is, therefore,
net possible 1p furnish the informa-
tion.

Delay in construction of Bhadrak tele-
phone exchange in Balasore, Orissa

5879. SHRI ARJUN SETHI: Will the
Minister of COMMUNICATIONS be
pleased lo state:

(a) the reasons for undue delay in
construction of Bhadrak telephone
Exchange building, District Balasore
(Orissa);
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(b) whether this building is under
congtruction for g quite long time; and

(c) it so, when it will be compie-
ted? )

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) The de-
lay has been due to suspension of
work by the Contractor.

(b) Yes, Sir. The building construc-
tion was commenced on 12-3-78.

(c) TMe contractor who was served
a notite has promised to complete the
work by end of 1980.

Unauthorised land in possession of re-
ligious persons

5880. SHRI ARJUN SETHI: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) whether it is a fact that some
religious persong are in possession of
unauthorised lands belonging to Gov-
ernment in Delhi and New Delhi;

(b) if so, the details thereof and
the locations as well as the total con-
structed area encroached upon by the
religious persons and details of build-
ing constructions;

(c¢) whether any demolition orders
in Emergency were issued to them;

(d) if so, the number of such reli-
gious persons served with notices to
vacate the unauthorised lands belong-
ing to Government; and

(e) what stepg have been taken to
ensure that no further unauthorised
construction takes place in future?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
to (e). The information is being col-
lected and@ 1t will be laid on the table
of the House.

1721 LS—9

Written Answers SRAVANA 6, 1902 (SAKA)

»
.

Written Answers 258

Compensation to states on prohibition

5881. SHRI ARJUN SETHI: Will the
Minister of SOCIAL WELFARE be
pleased to state the names of the
States and Union Territories who have
demanded cent per cent compensation
for the losg in excise revenue due to
introduction of prohibition?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-~
FARE (SHRI B. SHANKARANAND):
Bihar, Tripura and Andhra Pradesh,
had made formal requests. However,
during the meeting of the Central Pro-
hibition Committee held in 1978, some

other States had also made similar
requests.

Financia] Assistamce to Voluntary
Organisation for Implementatiom
of Prohibitiom Policy

5882, SHRI ARJUN SETHI: Will

the Minister of SOCIAL WELFARE be
pleased to state.

(a) whether some wvoluntary orga-
nisations are being given financial
assistance for the implementation of
the prohibition policy; and

(b) if so, the details thereof?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL~
FARE (SHRI B. SHANKARANAND):
(a) Yes, Sir.

(b) Under this scheme the Govern-
ment of India assists voluntary orga-
nisations for educative publicity work
for Prohibition. During 1979-80, 8
voluntary organisations were assisted—
the total assistance being Rs. 8.6 lakhs
(approximately). The details of these

;2 agencies are given {n the enclosed

statement.
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Statement

1. ANl India Prohibition
Council, New Delhi

2. Kendriy Nehru Sama-
rak Parishad, Luck-
now. Rs. 54,000

8. Samyukt Sadachar Sa-
miti, New Delhi Rs. 1,48,050

4, Arya Pratinidhi Sabha,
Lucknow. Rs. 54,000

5. All India Pariwar
Kalyan Parishad, New
Delhi. Rs. 86,200

6. Bhartiya Adamjati Se-
vak Sangh, New Delhi Rs. 95,828

7. All India Schedule
Caste and Schedule
Tribes Employce Fe-
deration, New Delhi. Rs. 9,000

8. National Council of
Education, Birindra-
ban. Rs. 11,250

Rs. 4,05,000

—— e

Rs. 8,65,278

Full Time S.T.D Facllity with Delhi

5883. SHRI P. J. KURIEN:. Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) the places in the country hav-
ing ful :ime STD facility to Delhi;
and

(b) which are the places in Kerala?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) The following places have full-time
STD facility to Delhi:—

Agra, Ahmedabad, Aligarh, Alla-
habad, Alwar, Ambhala, Amritsar;
Arrah, Bangalore, Belgaum, Bhatin-
da, Bhiwani, Bhopal, Bombay; Bhu-
baneswar, Bulandshahr, Calcutta,
Calicut, Chandigarh, Chapra, Cut-
tack, Darbhanga, Dehradun, Dispur
(Gauhati), Gandhinagar, Gangtok
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Gurgaon, Hapur, Hissar, Hyderabad,
Indore, Jaipur, Jammu, Jamshedpur;
Jodhpur, Jullundur, Xanpur, Kar-
nal Kharagpur, Kohima, Kosikalan;
Lucknow, Madras, Meerut, Modi-
Nagar, Moradabad, Mussorie, Muza-
flarnagar, Muzaffarpur, Panipat,
Panjim Patna, Pune, Quilon; Roh-
tak, Saharanpur, Salem Samastipur;
Sasram, Shillong, Simla, Sonepalt;
Srinagar, Surat, Trivandrum and
Varanasi.

(b) The places in Kerala are:—

Trivandrum, Quilon and Calicut.

Direct Dialling betWeem Mavelikari
and Kayamkulam in Kerala

5884  SHRI P. J. KURIEN: Wil
the Minister of COMMUNICATIONS
be pleased to state whether Govern-
ment propose to bring Mavelikari and
Kayamkulam under one group dialling
system and provide STD facility in
both these places, in view of the fact
that they are very important commer-
cial centres in South Kerala?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
There is no such scheme at present.

Satellite Link beiwets ' Srinagardeh
and Delhi

5885. SHRI CHIRANJI LAI, SHAR-
MA . Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) the present stage of the pro-
posal of satellite link between Sri-
nagar-Leh and Delhi; and

(b) when it will] be established?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) and (b). Delhi station is ready.
Work is in progress at Leh and it is
expected top be completed By October,
1980, after which Leh will be connect-
ed to Delhi via Satellite.

Srinagar Station is programmed for
mig 1982.



261

Implementation of action progranmme
for Women

5886. SHRIMATI GEETA MUKHER-
JEE. Will the Minister of SOCIAL
WELFARE be pleased to state:

(a) this being the Mid-Decade for
‘women, what special steps are being
taken to jmplement the Action Pro-
gramme for women adopted during
International Women'’s year; and

(b) the details thereof?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND:
(a) and (b). The World Plan of
Action, adopted during International
Women’s Year, aimg at stimulating
action at the National] and Interna-
tional levels to ensure full integra-
tion of women in the development
efforts and top involve them in inter-
national cooperation and the streng-
thening of the World Peace on the
basis of equal rights, opportunities
and responsibilities of womepn and
men. The specific areas identified
in the Action Plan are: (i) Inter-
national Cooperation and streng-
thening of international peace.
(ii) Political participation, (iii)
Health and nutrition, (iv) Education
and training, (v) Employment and
relaled economic roles, (vi) Family
in modern society, (vii) population,
(viii) Housing and related facilities,
(ix) Other socia] questions.

2. On the basis of the Action Plan
contained in the World Plan of Ac-
tion, and the recommendations of the
Report of the Committee on the
States of Women in India, a “Na-
"tional Plan of Action for ‘Women”
was drawn up by the Government
of India, identifying the areas of le-
gislation, employment, health, nutri-
tion and family planning, education,
self employment as critical areas for
India being a Union of States, Cen-
tral Government has to work through
the State Governments. Accordingly,
which action programmes sre needed.
State Governments have been re-
quested to graw yp their own deve-
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lopment plans on the basis of the
guidelineg contained in the National
Plan of Action. Central Ministries/,
Departments have also been reques-
ted to take action jn the specific
spheres of activity for implementing
the action programimes envisaged in
the National Plan of Action,

3. The World Plan of Action also
envisageg a review ang appraisal at
the middle of the Decade for women
(1976—85) and suggest action pro-
grammes for the rest of the Decade.
The Mid-Decade World <Conference,
now going on in Copenhagen, ijs en-
gageq in thig task.

Cost of Production of Paddy

5887. SHRIMATI KISHOR]I SINHA:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether paddy cultivation has
begun to be increasingly uneconomic;

(b) if not, the cost of production
of paddy in various regions; and

(c) what is the price guaranteed
under the price support scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN):
(a) No, Sir.

(b) The ranges of cost of production
of paddy of all varieties per quintal
in 1977-78 for which year data on
average cost of production are pvail-
able for various States are given
below:

—_— —— . — e ———

Ranges in the cost of pro- {Rs. per quintal

duction for 1977-78

Haryana and U.P.

Orissa, Assam and West
Bengal .

Andhra Pradesh and
Tamil Nadu .

78.44 to 89,60

55.46 to 70 93

81,5% to 87.09

-
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Besides paid-out cost, the ghove costs
include imputed rental value of owned
land, interest on fixed capital and
valye of family labour,

(¢) The procurement price for
paddy in 1979-80 marketing season
was Rs. 95.00 per quintal for common
(Iong bold/shert bold) wvarieties,

Progress of Biological Control of Pests

5888. SHRIMATI KISHOR]I SINHA:
Will the Mimister of AGRICULTURE
be pleased to state:
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(a) whether any progress has been
achleved in biological control of pests

and insects; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN):
(a) Yes, Sir.

(b) Deails are given in the enclos-
ed statement.

Statement

Statement showing the achievements in biological control of pests and insects.

a -

from Uttar Pra-
desh (Indigenous)

4. Scale Insect
from Australia &

Mauritius.
8. Semilooper Caster Telenomus sp.
from New Guinea
9. Bolloworms Cotton Egg and Larval

parasites from S.
America, Africa

and Hawaii.

Sugarcane A number of predators Andhra Pradesh

Name of the pest Name of Name of the pre- Area in which Remarks
the crops dator/parasite intro- intrcduced
genera'ly duced/established.’,
affected
(1) (2) (3) (4) (5)
1. Cotton Cushion  Citius Rodolia cardinalis Southern States: Found effective
scale from South Africa
2. Wooly Aphid Apple Athelsnus mali Kulu Valley, Shil-  Found effective
from N. America long Area
3. San Jose scale Apple Prospaltella permicioss J&K, Himachal Effectsareremark
from N. America Pradesh and U.P. able
& Europe (Kumaon)
4. Prickly Pear (Weed, All crops Qochineal insect Southern States Found effectiv,.
from Sri Lanka
5. Pyrilla Sugarcane Tetrastichus pyrillae Bihar, U.P., Delhj, Found verv
(cgg parasite) Haryana, Punjab, effective.
and Epipyrops Rajasthan (Sri-
melanoleuca (nym- Janganagar)
phal & adult para-
site) (Indigenous)
6. Top Borer Sugarcane [sotima javensis Tamil Nadu (Tiru- Found effective

chirappli, South
Arcot & Tanjore
Districts.) d

Control reporte
(West Godavari),

U.P. (Deoria &
Gorakhpur)

A P. (Mehboob- Effective control
nagar) reported.
Haryana (Hissar) About 1,000 ha.
treated which
showed control

The Indian CQouncil of Agricultural Research has mounted an All India Coordinated
Rescarch Project on Biological Gontrol of crop pests and weeds with 12 Centres in the country.

Itisi the third year of its operation.
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Nitrite Deposits in Soll

5889. SHRIMATI KISHOR; SINHA"*
‘Will the Minister of AGRICULTURE
be pleased to state:

(a) whether there has been in-
creasing nitrite deposits in soils using
large fertilizer doze;

(b) if so, what are the worst affect-
ed greas; and

(c) the steps taken to correct this?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(BHRI R. V. SWAMINATHAN):
(8) We do not hsve any report on
nitrite or nitrate deposition in our
soils as a result of fertiliser use,

{b) and (c). Question does not
arise. &b

Tribal Language as mediuom of Ins-
truction in Primary Schools

5890. SHRT] A. K. ROY: Will the
Minister of EDUCATION be pleased
to state:

(a) the nameg of the tribal lan-
guages and the States used as the me-
dium of instruction in the primary
schools;

{(b) whether there is any plan by ihe
Cenfral Government to develop the
tribal languages, alphabets, literature;
and

(¢) if so, facts in detail?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRIB. SHANKARANAND):
(a) to (¢). Various tribal languages
are usedq as media of instruction at the
primary stage in different States.
Development of tribal languages is
attempted by the Central Institute of
Indiap, Languages, Mysore. A state-
ment giving the available information
is attached.

Statement

According to available jinformation,
the following tribal languages are used
ag media of instruction at the primary
stage in the following States/Union
Territories: —

(1) Assam—Bodo, Garo, Hmar,
Khasi, I{heza, Manipuri,

(2) Bihar--Santhali, Oraon/
Kurukh, Ho, Mundari, Sadul/

Sadri.

(3) Madhya Pradesh—OQOraon/
Kurukh.

(4) Manipur—Manipuri, Kuki,
Hmar.

(5) Meghalaya—--Khasi, Kheza,
Garo.

(6) Nagaland—Ao, Sema, An-
gemi, Konyaka, Lotha,
Chokri, Kheza, Ren-

gma, Kuki, Zemi, Liangmali,
Sangtair, Chang, Phom, Khiem
Mungan, Yimchunger, Zeliang,

Chakhasang.

(7) Tripura—Mizo/Lushai,  Tri-
puri.

(8) A & N Islands—Karen, Nico-
bari.

(9) Goa, Daman & Diu—Konkani.

(10) Mizoram — Mizo/Lushali,

Pawi, Chakma

2 The work on the development of
iribal languages alphabets and litera-
ture being undertaken by the Central
Institute of Indian Languages, Mysore,
is as follows.

2.1, The Institute has worked on
tribal languages, alphabets and litera-
and hag developeqg alphabets for the
unwritten languages and has standar-
dized the alphabet and spelling in the
case of newiy writen langages. In
these languages the Institute prepares
a phonetic reader, a grammar and a
dictionary and instruction materials
for primary schools and adult educa-
tion programmes. In some caseg folk
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literature has been collected, trans-
cribed in the script suggested and
translated.

2.2. The Institute has developed a
bilingual education programme for the
speakers of tribal languages in which
the initial education is imparted in
the tribal language and then the
learners are graduzlly and systema-
tically transferred to the medium of
state language. The Institute, follow-
ing this model, has prepared school
primers in the following languages:

Language State Class
Kokbaruk Tripura I &I1
Bodo . . . Assam 1
Mising . . Assam T&II
16 languages Nagaland I
14 languages Manip ur 1
Mizo ., . . Mizoram I
5 languages Jammu & Kash- I

mir
Kuvi . . . Orisa 1&11

Oriya . . Orissa I
Saora . . Orissa 1
Abujhm-=dia Madhya Pradesh 1

2.8. The Institute publishes folk
literature collected in wvarious tribal
languages.

3. The Government of 1India also
give assistance through the scheme of
“Assistance to Voluntary Organisa-
tions working on Indian Languages”,
for the development of tribal litera-
ture.

Central Aid for Development of Forest
in Orissa

5891. SHRT RASA BEHARI BEHRA:
Wil} the Minister of AGRICULTURE

be pleased to state:

(a) the amount of Central assistance
given for development of foresis in
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the State of Orissa during 1078-79

and 1979-80; and
(b) the amount utilised in State?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN):
(a) Under the two Centrally
Sponsored Social Forestry Schemes
Viz, (i) Mixed Plantations on Waste
Lands and Panchayat Landg and (ii)
Reforestation of degraded forests and
Raising Shelter-belts, a total amount
of Rs. 145.15 lakhs was released as
Central Grant to the State of Orissa
during 1978-79. No central grant was
released to Orissa during 1979-80 was
the Socia]l Forestry Scbemes were
transferred to the State Sector w.e.f.
1-4-1979 as per the decision of the
National Development Council.

(b) The State has utilised the
entire amount,

FeETE wWy gew A fag yaobs
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.P.CO's in Swrat during 196080

5893. SHRI CHHITTUBHAI GAMIT:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) how many new PCO telephons
centreg have been planned in Surat
district for 1980—85 and what was
the demand from thig area; amd

(b) how many are under gperation
and how many new to be installed in
1980-817?

THE MINISTER OF STATHN IN THER
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a)
Fifteen new Long Distance, Public
Telephones are proposed at present to
be opened in Surat District during
1980—85. There was demand for
opening 80 new Long Distance Publio
Telephones in this area.

(b) Twenty Lcng Distance Public
Telephones are working in Surat Dis-
trict at present and eight new such
offices are likely to be opened in
1980-81.
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Idolg stolem froma Bihar

5895. SHRI HARINATH MISRA:
Will the Minister of EDUCATION be
pleased to state:

(a) how many rare antique idols
were stolen away from the State of
Bihar during the last decade with
description of each of the idols;

(b) the persong and gangs responsi-
ble for these thefts and action taken
against each one of them; and

(c) in how many cases the thieves
have remained untraced?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHR] B. SHANKARANAND):
(a) to (c). During the 1last decade
nine stucco heads, variously of
Buddha, Bodhisattve female figure
and Vidyadhara, have been cut off and
stolen from the centrally protected
monument at Nalanda. Criminal pro-
ceedings against the guspects are in
progress in the Bihar sharit court.

Apart from these rare heads, a linga
wag stolen from the centrally pro- .
tecfeq site at Rajgir; no clue however
has been found in respect of the per-
son involved.

As per the information received
from the Central Bureau of Investiga-
tion, 140 idols are reported to be
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stolem from different places of Bihar.
It is not known whether ~'1 these
idols are rere antiquities.

Area under Sugarcane Cultivation

5896. SHRI HARINATH MISRA:
SHRI CHANDRABHAN
ATHARE PATIL:

Will the Minister of AGRICULTURE
be pleaseg to state the area under

JULY 28, 1980
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8tatés during the last three ¥Years,
year-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN):
A statement showing the area under
sugarcane cultivation .in different
States dquring the three years ending
1978-79 ig enclosed. Similar informa-
tion for 1979-80 has not yet become

sugarcane cultivation in different available from all States.
Statement
Area ynder Sugdrcarié Cultivdtion
(In thousand hectares
State 1976-77 1977-78 1978-79
Final
Andhra Pradesh 146 1 169 0 142°0
Assam 46' 5 45" 4 47°9
Bihar 127° 8 138" 5 131-3
Gujarat 49°0 61-8 579
Haryana . 168-0 195 7 1900
Himachal Pradesh 40 f3-8 3-3
Jammu & Kashmir 201 10 1- 1
Karnataka 1435 159°0 157-8
Kerala . 72 60 71
Madhya Pradesh 771 56- 1 71-9
Maharashtra 2409 2460 244" 1
Manipur 1°5 2- 1 2.1
Meghalaya 02 0°2 o2
Nagaland . 31 35 43
Orissa 45°0 430 46-0
Punjab 113 O 116: 0 1070
Rajasthan 442 61-2 595
Tamil Nadu 154°5 167 4 1717
Tripura 2-2 20 2:0
Uttar Pradesh 14559 1636-5 7 _ 1634'9
West Bengal . . 29'5 314 321
Andaman & Nicobar Islands L0 I 01 01
Delhij . . o's 04 03
Goa, Daman & Diu . 1-3 1" 4 I
Mizoram . o9 4
Pondicherry . o9 0*5
ALL-INDIA 2! 21 20
2866 2 31511 3110
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UND.P, Aid for Research Cenires,

Drylang Farming ang Fishing Re-
search Centres

5899. SHRI S. B. SIDNAL: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether it ig a fact that the
United Nationg Development Prog-
ramme have agreed to provide assis-
tance to various agricultural improve-
ment and research centres, dryland
farming and fisheries research centres
in India; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE

MINISTRY OF  AGRICULTURE
(SHRI R. V. SWAMINATHAN):
(a) Yes, Sir.

(b) The following are the Projects
being executed by the ICAR with the
UNDP assistance: —

1. Post-graduate Agricultural Edu-
cation and Research for Estab-
lishing Centreg of Advanced
Studies (1ND)/73/020, IND/
78/020 and IND/T77/003).

The development objective of this
project is to support the nation’s food
production efforts by strengthening
centres of advanced studies for post-
graduate teaching and researchk in
selected fields of agricultural sciences,
with a view to help in enhancing the
competence of professional staff and
augmenting facilities for high quality
research, to tackle problemg coming in
the way of increased agricuitural pro-
duction in the country. It would also
reduce dependence on foreign coun-
tries for post-graduate education.

The UNDP 1nitially approved follow-
ing s1x sub projects in 1971 - —

(i) Plant protection at the Univer-
city of Agricultural Sciences, Banga-
lore;
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(ii) Dairy Science at the National
Dairy Research Institute, Karnal;

(iii) Poultry Science at the Indian
Veterinary Research Institute,
Izatnagar;

(iv) Soil & Water Management at
the Haryana Agricultural University,
Hissar;

(v) Agricultural Engineering at
the Punjab Agricultural University,
Ludhiana; and

(vi) Agricultural Economics at
the Indian Agricultural Research In-
stitute, New Delhi.

In view of the overall success of the
project and following the recommen-
dations of the UNESCO/FAO Techni-
cal Advisory Mission of January, 1978,
on the request of the Government of
India, the UNDP has further sanction-
ed Phase III to establish seven new
Centres of Advanced Studies from
June, 1979, to start similar operations,
in the disciplines viz: —

(i) Agricultural Microbiology at
the Tam1l Nadu Agricultural Univer-
sity, Coimbatore;

(ii) Tropical Horticulture at the
Indian Institute of Horticultural Re-
search, Bangalore, in collaboration
with the University of Agricultural
Research, Bangalore;

(iii) Temperate Horticulture at
the Himacha] Pradesh Agricultural
University, Solan Campus;

(iv) Mariculture at the Central
Marine Fisheries Research Institute,
Cochin;

(v) Plant Physiology at the Indian
Agricultural Research Institute
New Delhi;

(vl) Dairy Processing at the
National Dairy Research Institute,
Karnal; and

(vii) Agriculture Communication
at the G. B. Pant University of
Agriculture & Technology, Pantna-
gar.
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2. Project on Improvement of Date
Palm. UNDP Project No. IND/78/
006/C/01/31.

The UNDP is providing assigstance
to a project entitled “Improvement of
Date Palm” for a period of five years
with effect from April 1978 at a total
UNDP input of $ 456,200 and Govern-
ment of India inputs of Indisn
Rs. 1,590,820 (in kind).

The immediate objectives of the
project are introduction and evalua-
tion of suitable varieties of dates at
different locations vz, Mundra (Guja-
rat) Bikaner and Jodhpur (Rajas-
than) and Hissar (Haryana) in semi-
arid areas. It may be mentioned here
that 500 suckers of important culti-
vars have already been imported from
California in September, 1978 and
have been planted at the above men-
tioned locations.

3. Project op Intensification of
Fresh-water Fish Culture.

The FAO/UNDP assistance to the
Project on ‘Intensification of fresh-
water fish culture and training’ at
Freshwater Aquaculture Research and
Training Centre at Dhauli, Orissa is
to the tune of US $5,82,509 over a
period of 5 years from June, 1979.
The foreign assistance will be in the
form of consultants, fellowships
abroad ang essential equipment not
available ip India.

The Project wil]l assist in:—

(i) strengthening the existing re-
search training and demonstration
facilities required to sustain the
future development of freshwater
aquaculture at the national level;

(ii) training the highly specializ-
ed staff required for the above pur-
pose; and

(iii) in formulating the imple-
menting realistic research and
demonstration programmeg aimed at
filling the existing gaps in fish cul-
ture technology as well as directed
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towards the transfer of the newly
developed technologies to the pro-
ducer.

Food Produciion in Puajab

5000. SHRI R. L. BHATIA: Will
the Minister of AGRICULTURE be
pleased to state:

(a) the total production in Punjab
in respect of wheat and rice upto
June, 1980; and

(b) the percentage of production
of wheat and rice in Punjab with that
of all India?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN):
(a) The production of rice in Punjab
has steadily increased from a level of
145 lakh tonneg in 1975-76 to 30.7
lakh tonnes in 1978-79. The produc-
tion of wheat has also increased in
Punjab from a level of 57.9 lakh
tonnes in 1975-76 to 73.9 lakh tonnes
in 1978-79. The ifina] estimates of rise
and wheat for 1979-80 have not yet
become available from Punjab. How-
ever, according to current assessment,
the production of rice might be around
the last year’s level of 30.7 lakh
tonnes in 1978-79, while the produc-
tion of wheat might mark an increase
of about 3 tc 5 per cent over the level
of 73.9 lakh tonnes in 1978-79.

(b) The percentage production of
wheat and rice in Punjab to that of
all-India is 4.9 and 21.2 respectively
for the triennium ended 1978-79.

Fair Price Shops without Riee
5901. SHRI JYOTIRMOY BOSU:

SHRI BAPUSAHEB
PARULEKAR:

SHRI NAVIN RAVANI:

Will the Minister ot AGRICULTURE
be pleased to state:

(a) whether it is a fact that large
number of fair price ghops in Delhi
have gone without stocks of rice,
for the last fortnight;

(b) if so, the details thereof; and
(c) action taken thereom?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN):
(a) There was some paucity of rice
at some of the fair price shops in
Delhi during the third and fourth
weeks of June and first few days of
July, 1980.

(b) and (c). The supply wag in-
terrupteq at some of the fair price
shops due to the go-slow and work-
to-rule agitation of the Food Corpora-
tion of India staff. @ However, Delhi
Administration took contingency steps
for wuninterrupted supply of food
articles through centres opened for
this purpose.

Opening of PAT Officng in Bihar

5902. SHR] HARINATH MISRA:
Will the Minister of COMMUNICA-
TIONS be pleaseg to state:

(a) the number of villages, Dis-
trict-wise, in Bihar which do not have
Postg & Telegraph Offices til] now;
and

(b) the number of Posts & Tele-
graph Offlces that are proposed to be
opened in Bihar as a whole and in
North Bihar, District-wise during the
Sixth Plan period?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a) Dis-
trict-wise information relating to the
number of villages that do not have
post offices in Bihar is furnished in
Annexure- 1 and the number of
villages that do not have telegraph
offices in Bihar is furnished in
Annexure II.

(b) The number of Posts and Tele-
graph Offices that are proposed to be
liopened in Bihar as a whole and in
North Bihar District-wise during the
Sixth Plan period will be finalised
after the Plan tangets are decided.
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ANNEXURE—1

District-wise information relating to the
number of inhabitated villages without Post
Offices in Bihar.

ANNEXURE—1I1I

280

District-wise informaticn relating to the
number of inhabitated Villages without

Telegraph Offices in Bihar.

Name of the No. of
District villages
1. Bhojpur . . . 1356
2. Palamau . . . . 3179
3. Aurangabad . . . 2016
4. Saharsa . . . . 1005
5. Singhbhum | . . 3708
6. Dhanbad . . . 1149
7. Gaya 8
. . . 435
8. Nawadha
-g9. Nalanda . . . 1046
10. Siwan 1 .
2044
11, Gopalganj J
12. Hazaribagh ])‘ 5502
13. Giridih J
14. Ranchi . . . . 2042
15. Chapra . . . . 2075
16. Monghyr . . . 2026
17. Rohtas . . . . 1743
18. Smastipur . . . 1055
1g. Bhagalpur . . . 2903
20. Champaran East )
. 2231
21. West Champaran )
22. Muzaffarpur 1
f 2596
23. Vaishali b
24. Darbhanga 3
’- . 1440
25. Madhubani ]
26. Santhal Parganas . . 7598
27. Begusarai . . . 675
28. Patna . . . . 930
29. Sitamarhi . . . 1024
-30. Purnea ) . . . 3454

g1. Katihar

Name of No. of
District villages
1. East Champaran )
by 2500
2. West Champaran
3. Patna
2273
4. Nalanda
5. Purnea bl
6. Katihar !
1
9. Muzaffarpur i
? 3824
8. Vaishali
!
g. Sitamarhi ’
¥
10. Samastipur J
11. Saran ],
12. Siwan b 4233
I
13. Gopalganj )
14. Darbhanga
* } 3061
15. Madhubai ]
16. Monghyr )
3240
17. Begusarai }
18. Gaya ]
1g9. Aurangabad } 6175
20. Nawadah J
21. Hazaribagh } 6083
22, Giridih
23. Rohtas 1
3 4 4723
24. Bhojpur J
25. Siharsa 1154
26. Bhagalpur 2491
27. Santhal Pargana 9975
28, Palamau 3200
29. Dhanbad 1346
30. Ranchi 3796
4332

31. Singhbhum

- —
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Olearance for Wimbledon Tennis
Championship

5803. SHR] ARVIND NETAM: Will
the Minister of EDUCATION be
pleased to state:

(a) whether it is a fact that Indian
entry for both Junior and Senior girls
for Wimbledon Tennis Championship,
1980 have been cleared by the Gov-
ernment of India without keeping in
view the basic norms; and

(b) if so, why and Government’s
policy in this regard in future?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) and (b). No. Sir,

The Ministry of Education has not
cleared any proposal for sending any
senior or junior girlg only for parti-
cipation in the Wimbleden Tennis
Championship. However, the Govern-
ment hasg cleared proposals of the All
India Lawn Tenuis Association for
sending one senior girl anq 11 junior
players (8 boys and 3 girls) to Europe
and/or U.S.A. for participation in
various tournaments including Wimble-
don and/or for undergoing coaching,
on ‘No cost to Government’ basis.

The proposal received from the
National Sports Federations including
All India Lawn Tennis Association for
participation of their players in inter-
nationa] tournamentg are considered
by the Government for clearance in-
cluding grant of financial assistance
for passage cost, in consultation with
the All India Council of Sports.

Where the Government is not satisfied

with the norms adopted by the
National Sports Federationg for selec-
tion and other aspects, it may clear
the proposal without any financial
assistance for passage cost, with the
intention of not jeopardising the
chances of those sportsmen and
women whom National Sports Federa-
tions want to sponsor.
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Use of Fertiliser by Small Farmers

5905. SHRI N. E. HORO: Will the:
Minister of AGRICULTURE be pleas-
ed to state:

(a) whether Government are awsre
that fertilizer ig being used by small
and marginal farmers;

(b) the number of small and mar-
ginal farmers, State-wise, who are
using fertilizers and what is their
average land holding; and

(c) the percentage of total use of
fertilizers of each type by small and
margina] farmers, State-wise, during
the last three years?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN):
(a): Yes, Sir.

(b) and (c). A statement showing
the percentage of chemical fertilisers,
viz., nitrogen (N), phosphates
(Pgo 5) and potash (Ka O), in
relation to the tota] consumption, con-
sumeq by farmers operating land
holdings upto 2 hectares, State-wise,
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figureg are based on the sample survey
conducted by the National Council of
Applied Economic Research covering
22,000 farm house-holds in wvarious
States in the country. Corresponding
figures in respect of last three vears
are not available since fertiliser con-
sumption figures are not maintained
by the size of holdings Data on the
actual number of small and marginal
farmers using fertilisers, State-wise,
angd their average lanq holding is also
not gvailable.

during 1976-77 is enclosed. The
Statement
{Percent)

S1.No. State N P K

1 Andhra Pradesh 29 4 21'5 18-0
2 Assam ., . 61:6 62- 2 71°0
3  Bihar 397 37 4 29 7
4 Gujarat 14°0 q-7 72
5 Haryana . . 6-6 20 o4
6 Himachal Pradesh . . 67-8 77" 5 775
7 Jammu & Kashmir 74 2 439 677
8 Karnataka . . . 391 36 9 36:0
9 Kerala . 94" 1 gr 7 94" 2
10 Madhya Pradesh . Ir-o 75 532
1 Maharashtra . . 19° 1 19 5 23 1
12 Orissa . 35 3 32-1 277
13 Punjab . 79 393 a2
14 Rajasthan 8 g 10°5

15  Tamil Nadu 514 506 51°3
16 Uttar Pradesh 322 212 20" 4
17 West Bengal 624 536 51-0

N = Nitrogen
P == Phosphate
K 1= Potash
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Applications for Telephone Connection
in Karnataka

5906. SHRI JANARDHANA POOJ-
ARY: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) the total number of applica-
tiong for telephone connections in
Karnataka pending till June, 1980;
and

(b) the steps taken and proposed
to be taken to give telephone connee-
tions during this year?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI KARTIK ORAON): (a)
12,809 as on 30-6-80.

(b) Existing telephone exchanges
are being expanded and new ones are
being opened. About 8000 telephone
connections arz ecxpected to be added
in Karnatuzka during 1980-81.

Telephong Advisory Committee and
Telephone Sanctions om Out of Tarm
. Basis in Karnataka

59807. SHRI G. Y. KRISHNAN: Will
the Minister of COMMUNICATIONS
be pleased to state :

(a) whether there are any Tele-
phone Advisory Committee in Karna-
taka State which recommends out of
turn Telephone sanctions;

(b) i# so, the details regarding the
composition and functions op this
Committee; and

(cj the number of telephones sanc-
tiomed (out of turn) during last two
years, in Bangalore city and also by
Rural Committee?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNIATIONS
(SHRI KARTIK ORAON): (a) Yes.
There are two TACs in Karnataka

State. (i) One for Karnatake State
(except Bangalore Telephone District)
and (ii) The other for Bangalore
Telephone Distt. Both recommend
Out-of-Turn Telephone connections.

(b) Composition ang functions of
Karnataka State TAC and Bangalore
District TAC are given in the state-
ment I and statement II respectively.

(c) During the last 2 years 65 tele-
phones have been sanctioned uvn Out-
of-Turn priority basis at Bangalore.
Out of these 63, have been sanctioned
at the recommendations of Telephcne
Advisory Committee. The Karnataka
Telecom. Advisory Committee has not
sanctioned any of out of turn con-
nection during the lasi two years.

Statement I

Composition and functions of Karnataka

State T.A.C.

COMPOSITION :

Interests Represented No. of

Members

1. State Administration . 1
2. State Legislature . . 2
3. Members of Parliament . 2
4. Press . . . . 1
5. Medical Profession . . 1
6. Legal Profession. . . 1
7. All other professions like En-

ginecrs, Architects etc, . 1

8. Trade, Commerce and Indus-

try . . . . 3
9. Public Workers and Others 4
Total . . . I—é—-‘
FUNCTIONS :

(1) Discussing all maters (including
question of policy) in regard to ex-
tensions or improvement of Tele-
graphs, Telephone and Telex facllities
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ete. both urban and rural, provided
that it will not be within the jurisdic-
tion of the Committee to take up
Telephone mattersof a town for which
a separte Telephone Adivsory Com-
mittee has already been formed.

(2) Suggesting opening, re-opening
or expansion of tclegraphs offices,
Telephone and Telex Exchanges etc.

(3) Suggestion on the working
hours of Telegraphg oftices, Telephone
offices, Telephone and Telex ex-
changes etc.

(4) Bringing the telephone ursing
public and the P & T Department into
closer relationship.

(5) Giving the public confidence
that their grievances are being pro-
perly represented and attended to.

(6) Advising the Department on the
improvement of Local, Trunk and
Telex services etc.

(7) Giving publicity to the action
being taken by the Dcepartment for
improving and developing the Tele-
phone, telegraph and Telex services.

(8) Assisting the Department in
handling the present shortages in
telephone, telegraphs/telex equip-
ment and lines by invoking co-opera-
tion and patience from public.

(9) Assisting the deparitment in
giving out-of-turn telephone con-
nections as provided under the rules
on a fair and equitable basid by joint
assessment of the comparative merits
of various applicantg in the vraiting
list under the OYT and non-OYT
general public interest.

(10) Any other Telecom. matter of
general public interest

JULY 28, 1980
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Statement II

Composition and Functions of
Bangalore T.A.G.

COMPOSITION:
Interest Represented No. of
Members
1. State Administration . 1
2, State Legislature . . 2
3. Corporation or Givic B ody I
4. Members of Parliament . 2
5. Press . . . . I
6. Medical Profession . r
7. Legal Profession . . T
8. All other professions like
Engineers, Architects etc . I
9. Trade, Commerce and In-
dustry . . . 3
10. Public Workers and other . 3
Total . . . 16

FUNCTIONS:

(1) Bringing the telerhone using
public and the P & T Deptt. into closer
relationship.

(2) Giving the public confidence
that their grievances are being pro-
perly represented and attended to.

(3) Advising the department on the
improvement of local and trunk ser-
vices.

(4) Giving publiaty to the action
being taken by the Deptt. for improv-
ing and developing the telephone ser-
vice,

(5) Assisting the Deptt. in handi-
ing present shortages in telephone
equipment and lines by invoking co-
operation and patience from public.

(8) \Assgisting the department in
deciding out-of-turn connections as
provided under the rules on a fair
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and equitable baric by joint assess-
ment of the comparative meritg of
various applicants in the waiting list
under the OYT and non-OYT special
category.

Planting of Trees under ‘Food for
Work’ Programme

5908. SHRI A. K. ROY: Will the

Minister of RURAL RECONSTRUC-
TION be pleased to state:

(a) whether Government are consi-
dering the scheme of planting new
treeg in rainy gseason under the ‘Food
. for Work’ Programme; and

(b) if so, details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
and (b). Yes, Sir. Instructions
have been issueq to the State Govern-
ments to intensify the plantation pro-
gramme, The Foodgrains made
available under ‘Food for Worlk’ Fro-
gramme can be utilised for the pay-
ment of wages to the workers engag-
ed in the preparation of seedlings,
development of aurseries, digging of
pits, etc., for the plantatioy of all
types of fodder. fuel ang fruit trees.

TH e g 7 fevrg T X T
qATE T giav

5909. *it TFFA ME: w7 whe
T 78 T ®1 FO HTH P -

(%) =1 78 w7 g° Pw Pt W
;‘mfmﬁmﬁwﬁaﬁm
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COonditien of Building of Mandasaur
Telephome Exchange, M.P.

5910. SHRI B. R, NAHATA.:

Will the Ministey of COMMUNICA-
TIONS be pleased to state:

(a) the class of building construc-
ted for Mandasaur Telephone Ex-
chang in Madhyga Pradesh;

(b) the condition of building, its
plaster, roofing and other portions of
the building; and

(¢c) whether this type of building
has made it an inefficient Exchange?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) Mandasaur Telephone Exchange is
a permanent structure.

(by The building has been inspec~
ted by an Executive Engineer (Civil)
and found structurally sound. Plast-
er has however been founq p«eling
at certain places. Steps are Dbeing
takn to replaster, wherever neces-
sary.

(¢) The peeling plaster has created
some dust requiring slightly more
frequent cleaning. Efficiency of the
exchange has however not been ad-
versely affected to any significant ex-
tent on this account.

Restoration of Express Delivery Sys-
tem in Posta] Service

5911. SHRI S. SINGRAVADIVAL:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether there are representa-
tions from the public for the restora-
tion of Express Delivery System in
the postal service enabling the de-
livery of the un-registered 1letters
even on holidays;

(b) will the Government treat this
as a utility service and comply with
the request:

(c) what steps are being taken to
revive the Express Delivery System
in the Postal Service; and

JULY 28, 1880
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(d) when it wil] be revived?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) to (d). There has been repre-
sentations from certain quarters for
the restoration of the Express Deli-
very Service. The proposal for its
revival was considereq in depth by
the Department. Keeping in view its
limited base, it has been decided ot
to re-introduce the service,

Agitation by Employees of F.C.L
Rajkot

5912. SHRI RAMJIBHAI MAVA-
NI: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether some employees and
Union workers of the Food Corpora-
tion of India Employee’s Association—
Gujarat Region at Rajkot Branrch
were on relay fast and on agitation
between December, 1979 and 26th
January, 1980;

(b) if so, what were their demands;

(c¢) how the agitation was  with-
drawn;

(d)the assurances which were giv-
en by the management officials at
Rajkot and Ahmedabad; and

(e) the steps taken to implement
the assurances and the demands?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (a)
Yes, Sir.

(b) The main demands of the emp-
loyeeg were that the F.C.l.:

(i) should construct their own
godowns;
®

(ii) should not release storage
capacity in Saurashtra hired from
private parties; and

(iii) should not transfer staff.

(c) and (d). The agitation was
withdrawn when the managemént
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agreed to keep the transfer orders in
abeyance till the close of the acade-
mic Yyear.

{e) The assurance was kept and
fulfilled.

fadfor o smare W0 (st Y. W
®51): (F) TAF AL, TH-AT TS TAT
eH-T P & FHart g
qF I &® JEST D A § | TAT A
ETH-TTL &% F7 FRATL GIHT T I
FIY IGT g 1 T AL W/ AT
Fawmrt & aqw srenT-a T g &0

(@) =t® s a& Pawior st am=am™
AT & Paaomiw gt g, wfeu
T ST U AqPeTT qET 9 WATHT |-
TgT T 9Tt
. () s gAY 9

Investigation imto Billing System

5914. SHRI G, Y. KRISIINAN:
Will the Ministey of COMMUNICA-
TIONS be pleased to state:

(a) whether Government propose to
investigate into the working of the
billing system of telephone calls with

a view to identifying the reasons for
specific cases of under-billing, over=-
billing and of non-issue of bills; and

(b) i so, what are the details
thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON):
(a) No, Sir.

(b) In view of (a) above this does
not arise.

12.00 hrs.

Re. MOTIONS FOR ADJOURNMENT

REPORTED RESIGNATION OF JUSTICR
RAMESH CHANDRA SRIVASTAVA OF
ArvraHABAD HIGH COURT

MR. SPEAKER: Please do not
come to me. Do not come necar the

Chair. You go to your seat.

7 qEmEr g A &1s% 1. . . g
(). AT A AR G & U
AW I JRHY TG g1 AW Ay G
9T JTRY |
I am taking note of everything and
I am going to reply to everything.

st srEw Pagrt At (A5 Paeal)
I A AT )

AW WHAR: TG deA @MW DL
JELT TET g1 HLE TEA A STt
2 . . . (wEuw). .

I have receiveg a number of notices
of adjournment motions....

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Please allow us to
make g submission.

MR. SPEAKER: If somebody seeks
my permission I always listen to him,
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[Mr. Speaker]
But if 10 or 15 of you stand and
speak together, then only God can
help you; 1 cannot,

I have received a number of notices
of Adjournment Motion on the report-
ed resignation of Justice Ramesh
Chandra Srivastava, Additional Judge
of the Allahabad High Court.

I have admitted a Calling Attention
on the subject to be taken up at 5.00
p.m. today and the ballot has already
taken place.

5t smare Peg FT: REE g
HHe & I9I I T qa@ § &9 s,
T T@ & gAT ger & T, :

TOY WETIW: TXEA AW\ T g

B WIE, I e @/ E

(Interrupt.ons) **

MR. SPEAKER: Nothing should
be recorded.

PROF. MADHU DANDAVATE
(Rajapur): You just now agreeg be-
fore making the announcement that
you will allow us one by one to make
a submission,

MR. SPEAKER: Not submission.
but if there is anv point of order.

PROF. MADHU DANDAVATE:
All that you have announced 1s a
calling attention motion, but we want
to censure the Government. There-
fore, T have given an adjournment
motion. Indpendence of the judiciary
is being tampered with only because
Mr. Srivastavg happeneg to be a
member of a political party.

(Interruptions)

Faw AgAE: TIAE N 99 AW
AT, q WA AAAT qHA IO
fot qa1 w6 s g

PROF. MADHU DANDAVATE-
We want your ruling .
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MR. SPEAKER: 1 have given my
ruling. I have admitted a calling
attention motion. (Interruptions)

PROF. MADHU DANDAVATE:
What hag happened to my adjourn-
ment motion?

MR. SPEAKER: First. we should
know the facts and then I will see.

SHRI JYOTIRMOY BOSU: We
want tp bring a censure against the
Government. . . . (Interruptions)

st 7w Paemw qeAw (BAOR):
T wYRT, H FT G I WMEAT
froiae T Pagr §° 91 ag opit e
T g7

O WFPAA: 4 HA FE AT WA
wstae X w1 g | (sugan)

PROF. MADHU DANDAVATE:
Siut, the Calling Attention Motion has
been a@mitted ... (Interruptions)

ot ufvs o w3 (woerel):
¥ WPRW, WU W@WET IE ATEL

a

z 1 feuw 60 ¥ #g =S T--

ot gg Wt fw afa g gww
steatag awa & aC o quf  gural
q FFF T g A A JTAT qIATT T 4T
TERT FIE ¥ 98 39 G FH1 g9l

afT sa ag gf=ar  suwmy g ar
T ST WAT S F OSTIET WEE g
9% F7 HAT b |
(somutw). . .

PROF. MADHU DANDAVATE:
I am raising a point of order about
the procedure for the adjournment
motion. Sir, you have allowed....(In-
terruptions) You have alloweg me
to raise g3 point of order. So. allow
me to formulate it. .

**Not recorded.
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st yPa® WIS HEW: FIOA W -
ge I% I FAT &1 AT

sy wgww: #7 g7 Peur g el
wmmmgnm T ug

TSz e T@ § AW {OA AFT
@ g (wwm)
PROF. MADHU DANDAVATE:

My point of order under rule 376 is
regarding the procedure of thc ad-
journment motion. You have made
an announcement that you have re-
ceiveq certain notices of adjournment
motions and that you have admutted
a Calling Attention at 5 O’Clock. If
you check up the records of the Lok
Sabha, you will find that vou bhave
not made any observations whether
you have rejected the adjournment
motion. The Calling Attention mo-
tion does not involve an element of

censure. Justice Srivastava has e~
signed from the Allahabad Figh
Court. ... (Interruptions)

MR, SPEAKER: 1 did not allow
the adjournment motion. I have
admitted the Calling Attention mo-
tion, 1

SHRI X. P. UNNIKRISHNAN
(Badagara): I am on a point of osder
under article 121 of the Constituion
of India? Will yoy allow me to for-
mulate my point of order?  Sir, if I
have heard you correctly, vou were
kind enough to observe.... (Interrup-
tions).

SHRI K. LAKKAPPA (Tumkur):
Sir, under what rule vou have allow-
ed that point of order?

SHRI K. P. UNNIKRISHNAN: Rule
376 read with Article 121,

MR. SPEAKER: It does not war-
rant any intervention,

SHRI K. P. UNNIKRISHNAN: If
I have heard you correctly, you were
kind enough to deserve that you had
admitteq a Cal] Attention motion re-
garding the resignation w©f Justice

Ramesh Chandra Srivastava. My
contention is, any such motion, will
attract Article 121.

MR. SPEAKER: No. It is not the
motion. (Interruptions), Overruled.

SHRI K. P. UNNIKRISHNAN: But
have you heard me, Sir?

MR. SPEAKER: It doeg not imp-
ly.

(=)

MR. SPEAKER: Overruled.

St yPaw & WIA: Ty WEd,
qq orEE 9 FET g o fAaw
60 T e om TR IT R TP

. qCa 99 dgey 7 TAuw 56 #
Friia AT GERlT & § TR &%
femgaise s o g fesaaf &
fou wyeifoa Paww fRawm=sa T8t

g @ ag Ifg sTags gWw, I

I have not allcweld
Shan-

MR. SPEAKER:
it. Now, Papers Laid. Mr.
karanand.

(Interruptions)
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SHRI ATAL BIHARI VAJPAYEE:
On what account you have rejected
1t?

SHRI HARIKESH BAHADUR:
Sir, about the adjournment motion. ..
(Interruptions)

MR. SPEAKER: I have not allow-
ed it. I have admitteg the Calling

Attention motion.
(Interruptions)

AW WGP FY T qEW @ T
Tom, wmw foar g ow@w,

I go according to the procedures. Also
this rule says, “if he thinks it neces-
sary”.

(Interruptions)

MR. SPEAKER: I have given the
first available opportunity for a dis-
cussion in the form of a calling at-
tention motion. Facts will come out
in the discussion. We cannot rely on

anything else.
(Interruptions)

MR. SPEAKER: I have admitted
a calling attentjon at the first avail-
able opportunity, at 5 p.m. today.

(Interruptions)

MR. SPEAKER: You read page
434 of the Practice and Procedure of

Parliament.
(Interruptions)

SHRI JYOTIRMOY BOSU: I have
one submission tp make. This is a
matter which is agitating the entire
country, (Interruptions)y You are not
willing to accept any motion which
is a censure ag2inst the ruling party.

(Interruptions)

MR. SPEAKER: No. Not that way.
I do not take it that way. Nothing

doing.
(Interruptions)
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"MR, SPEAKER: I will allow the
discussion in the form of a call atten-
tion motion. It will take place today.

(Interruptions)

MR. SPEAKER: Truth will come
out through the call attention motion.
(Interruptions)

12.29 hrs.

Some hon. Members then left the
House.

12.22 hrs.

PAPERS LAID ON THE TABLE

AUDITED ACCOUNTS OF TECHNICAL
TEACHERS’ TRAINING INSTITUTE, WES-
TERN REGION BHOPAL FORrR 1978-79
AND STATEMENT FOR DELAY.

THE MINISTER OF EDUCATICN
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
I beg to lay on the Table:

(1) A copy of the Audited Accounts
(Hindi and English versions) cf
the Technical Teachers’ Training
Institute, Westren Region, Bhopal,
for the year 1978-79.

(2) A statement (Hindi and English
versions) showing reasons for
delay in laying the accounts.
[Placed in Library. See No. LT-
1160/80]

Lrvy SuGar Price EquaLisarion Funp
(AMDT.) RULES, 1980, REVIEW oON THE
WORKING OF NATIONAL COOPERATIVE
DEVELOPMENT CORPORATION S, NEwW
DELHI FOR 1978-78 AND ANNUAL RE-
PORT AND REVIEW OF KHADI AND
VILLAGE INDUSTRIES CoMMISSION,
BomBay FOrR 1978.79 wrrH STATE-
MENT FOR DELAY.

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRJI R. V. SWAMINATHAN): On
behalf of Shri Birendra Singh Rao,
I beg to lay on the Table:

(1) A copy of the Levy Sugar Price
Equalisation Fung (Amendment)
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Rules, 1980 (Hindj ang English
versions) published in Notification
No. G. S. R. 621 in Gazette of
India dated the 7th June, 1980
under sub-section (8) of sec-
tion 168 of the Levy Sugar Price
Equalisation Fund Act, 1976,
[Placed in Library. See No.
LT.1161/80]

(2) A copy of the Review* (Hindi
and English versions) by the Gov-
ernment on the working of the
National Cooperative Develop-
ment Corporation, New Delhi, for
the year 1978-79. [Placed in Lib-
rary. See No. LT-1162/8C]

(3) (i) A copy of the Anuual Report
(Hindi and English versions) of
the Khadi and Village Industries
Commission, Bombay, for the vear
1978-79, under sub-sectinon(3) of
section 24 of the Khadi and Vil-
lage Industriegs Commission Act,
1956 along with Statistical State-
ment.

(ii) A copy of the Review (Hindi
and English versions) by the
Government on the working of
the Khadi and Village Industries
Commission Bombay, for the year
1978-79.

(4) A statement (Hindi and English
versions) showing reasons for de-
lay in laying the documents men-
tioned at (3) above.

[Placed in Library. See No, LT-1163/
80]

STATEMENT RE. RESULTS OF MARKET
LOANs FLOATED BY CENTRAL GOVERN-
MENT IN JULy, 1980 AND ANNUAL
REPORT OF (GENRAL INSURANCE COR-
PORATION OF INDIs AND ITS SUBSIDI-
ARIES FOR PERIOD ENDED 31-12-1978.

THE MINISTER OF FINANCE
(SHRI R. VANKATARAMAN): On
behalf of Shri Maganbhai Barot, beg
to lay on the Table:
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the performance of F.CI. (St:)

(1) A statement (Hindi anq English
versions) indicationg the results
of market loans floated by ‘the
Central Government in July, 1980.
[Placed in the Library. See No.
LT-1164/80]

(2) A copy of the Annual Report
(Hindi and English versions)
under Rule 6 of the General
Insurance Business (Nationali-
sation) Rules, 1973 on the work-
ing and affairs of the General
Insurance Corporation of India
and itg subsidiaries for the year
endeq 31st December, 1978.
[Placed in Library. See No. LT-
1165/80]

COMMITTEE ON PAPERS LAID ON
THE TABLE

(i) MINUTES
DR. RAJENDRA KUMARI
BAJPAI (Sitapur) : I beg to lay on
the Table Minutes (Hindi and English
versions) of the sittings of the Com-
mittee on Papergy Laid on the Table
relating to their First Report.
(ii) FIrsT REPORT
DR. RAJENDRA KUMARI
BAJPAI: I beg to present the First
Report (Hindi ang English versions)
of the Committee on Paperg laid on
the Table.

(Interruptions)

Shri Mani Ram Bagri then left the
House,

—_

12.25 hrs.

STATEMENT RE. COMMITTEE
APPOINTED TO REVIEW THE PER-
FORMANCE OF THE FOOD COR-
PORATION OF INDIA,

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): Sir,
Pursuant to the statement made by
the then Minister of State in the
Ministry of Agriculture and Irrigation
in Rajya Sabha on the 23rd May
1979, the Government appointed a

*Annuaj Report of the National Cooperative Development Corporation,

—

for the year 1978-79 was laid on the Table on 11th March, 1980,
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[Shri R. V. Swaminathan]

committee in November 1879 with
‘Shri R. R. Morarka, Member of the
Rajya Sabha as Chairman and four
-other members to review the per-
formance of the Fooq Corporation of
India,

2. Before the Committee could get
its work organised, certain develop-
ments calling for a fresh approach and
reorientation of priorities have taken
place. The country has gone through
one of the worst droughts in several
‘major States, and a near crisis sit.
uation in the availability and move-
ment of sugar. In addition to the
problems of movement, the Food Cor-
poration of India has been called
upon to shoulder responsibilities of
an unprecedented diversity, scale and
dimension. All these have highlighted
the need for rethinking on the more
fundamental facets of the FCl’s
charter and functions rather than
covering the same ground as had
been covereq by many internal and
inter-departmental committeeg in the
past. On a careful consideration of
the various issues involved, the Gov-
ernment have come ip the conclusion
‘that it is no longer necessary for the
Committee to continue itg labours.

12.27 hrs.

RE. MOTIONS FOR
MENT—Contd.

SHRI HARIKESH BAHADUR:
(Gorakhpur): I have got a point of
-order. I invite your kind attention to
rule 60 (1) where it is stated:

ADJOURN-

“Provided further that where the
Speaker is not in possession of full
facts about the matter nenticned
therein, he may before giving or
refusing his consent read the notize
of the motion and hear from the
Minister and/or members concerned
a brief statement on facts and then
give his decision on the admissibi-
lity of the motjon.”

JULY 28, 1980

Re. Question of 304
Privilege

You did not do it. You did not tell
us why you refused to give consent
to the adjournment motion, You did
not given reasons as to why you are
not allowing the adjournment motion.
If you have disallowed it, you could
have given the reasons. You are not
giving the reasons also,

MR. SPEAKER: The Speaker is
not bound to give reasons for with-
holding his consent to the adjourn~
ment motion,

SHRI HARIKESH BAHADUR:
This is a very serious matter.

MR. SPEAKER: Wherever I think
necessary, I give it

SHRI HARIKESH BAHADUR:
You have not allowed any adjourn-
ment motion in this Lok Sabha so
far.

MR. SPEAKER:
serveg that, 7 will.

If anything de-

SHRI HARIKESH BAHADUR:

Since you did not allow it, I also walk
out,

Shri Harikesh Bahadur then left the
House.

SHRI NIREN GHOSH (Dum Dum):
I rise on a point of order under rule
376. If you rigidly apply the pule
in this way, then the Opposition
would be permanently prevented
from raising any adjournment mo-
tion. ... (Interruptions)

MR. SPEAKER: All this is irme.
levant.

SHRI NIREN GHOSH: There was
and adjournment motion on Tripura..,
(Interruptions)

MR, SPEAKER: That is overruled.
That is not the intention of the Chair.

RE. QUESTION OF PRIVILEGE
PROF. P. J. KURIEN (Maveli-
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kara): Sir, I gave notice of a pz.'ivi—
lege motion against the hon. Minister
of Commerce....

MR. SPEAKER: That has been
forwarded for factual comments,

PROF, P. J. KURIEN: 1 got a let-
ter from the Department. If you
read it, thig letter only substantiates
my allegation.

MR. SPEAKER: Yoy come under
Direction 115.

PROF. P. J. KURIEN: You dig not
give any ruling. This letter actually
substantiates my allegation,

MR. SPEAKER: You can come

and see me in my chamber. The Bill
to be introduced.

DOCK WORKERS (REGULATION
OF EMPLOYMENT) AMENDMENT
BILL*

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING
AND TRANSPORT (SHRI BUTA
SINGH): 8Sir, I beg to move for
leave to introduce a Bill further to
amend the Dock Workers {Regula-
tion of Employment) Act, 1948.

MR. SPEAKER: The question is:

“That leave be granteg to intro-
duce a Bill further to amend the
Dock Workers (Regulation of Emp-
lopment) Act, 1948.”

The motion was adopted.

SHRI BUTA SINGH:

I introduce
ihe Bill.

RE. QUESTION OF PRIVILEGE
—Contd,

PROF. P. J. KURIEN: Please per-
4 Mit me to raise a point of order.

Matters under 306
Rule 377

MR. SPEAKER: I have listened to

you. You can come to me in my
chamber for this,

PROF. P. J. KURIEN: For rais-

ing a point of order should I come
there?

MR. SPEAKER: 1 have overruled
your point of order.

SHRI P. J KURIEN: Under rule
225(1), there ig a proviso:

“Provided that where the Speak-
er has refuseq his consent under
rule 222 or is of opinion that the
matter proposed to be discussed is
not in order, he may, if he thinks
it necessary, read the notice of
question of privilege and state that
he refused consent or holds that the

notice of question of privilege is not
in order.”

MR. SPEAKER: Overruled.

PROF P. J. KURIEN: You are not
listening to me. There is actually a
contradiction. Here is the letter from
the Commerce Ministry. Actually, it
substantiate my arguments.

MR. SPEAKER: You come under
Direction 115.

PROF. P. J, KURIEN: Kindly hear
me.

MR. SPEAKER: Nothing should be
recorded.

PROF. P. J. KURIEN:***

MATTERS UNDER RULE 377

(i) INCLUSION OF TIRUNELVELI-—
KANYAKUMARI RAIL LINK IN THE
TRLVANDRUM, DLVLSLON.

+SHRI D. S. A. SIVAPRAKASAM
(Tirunelveli): Mr. Speaker, Sir,
Under Rule 377, I raise the follow-
ing matter of urgent public import-

*Published in Gazette of India Extra ordinary Part II, section 2, dated 28th

July 1980.
***Not recorded.

*The original speech was delivered in Tamil.
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ance. It is to be welcomed that the
work on  Tirunelveli-Kanyakumari
rail link has been speeded up. At
this juncture, the Railway Adminis-
tration has created an environment
leading to agitation and demonstra-
tion by the railway workers of this
area. It is not only the railway
workers but the public also is
greatly agitated. The reason for
thig unhappy situation is the re-
ported decision of including Tirunel-
veli-Kanyakumari rail link in the
Trivandrum Division. It is beyond
any shadow of doubt that if this is
@one, naturally the railway workers
under Madurai Division and also the
public service by Madurai Division
will be upset very much. The emp-
loyment opportunities in this area
will get diminished, The trade and
business will have to go to Trivan-
drum for getting their wagon require-
ments fulfilled. On account of the
language problem the prospects of
promotion for the employees working
in Madurai Division will become dim.
The hon. Minister has written to
me that in a Railway Division both
the metre-gauge and broad-gauge
should not be there. I do not think
that this argument is sound. In Ola-
vakkod and Tiruchirappallj Division
both the gaugeg are there. The work-
ers and employees are resenting this
proposition from 1977 onwards. Now
they have resorted to hunger strike.
Whatever may be the administrative
and technical problems the Tirunel-
veli-Kanyakumari rail link should
not be included in the Trivandrum
Division and it should be in Madurai
Division,

12.31 hrs.

[Mr. DEPUTY SPEAKER in the Chair]

(ii) NEED TO REGULATE PRICE AND SUP-
PLY OF VISCOSE FILAMENT YARN FOR
THE BENEFIT OF SMALL ScCALE TEX-
TILE UNITS IN PUNJAB.

SHRI R. L. BHATIA (Amritsar):
The Chief Minister, Punjab, stated
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that Punjab Government has ap-
proached the Centre either to fix the-
price of viscose filament yarn or to
regulate its supply in such a way that
small-scale textile units using this as.
raw material did not suffer.

I will urge upon the Government
to take early action in the mattey and
save the Punjab industry from closure
due to very high prices of the above
mentioned yarn,

(iii) NEED FOR ADEQUATE NUMBER OF
RAILWAY WAGONS FOR TRANSPORT OF
SALT FROM VEDARANYAM IN TAMIL

Napu.
SHRI S. SINGARAVADIVEL
(Thanjavur): Vedaranyam, which

has g prominent place in the Freedom
Movement, ig in Thanjavur District,
Tamil Nadu. on the seashore of the
Bay of Bengal. The important indus-
try in that place is salt production and
many are engaged in it. The produ-
cers and the labourers engaged in the
said industry depend upon it for their
livelihood. They produce large quan-
tities of salt and market them in other
States also. They used to seng them
by railway wagons. Now it is re-
ported that they are unable to trans-
port the salt produced to other pla-
ces for sale, for want of adequate
supply of railway wagons, that there
is stagnation in the business and, as
a result, the salt does not get a fair
price, anqd that the industry is very
much affected. The industry is to be
saved now. Unless they are sup-
plied with adequate number of rail-
way wagons for the transport of salt
to other places, they cannot market it
in other places and get a reasonable
price, and they wil be put to irre-
parable loss and hardship.

Therefore, to save the pefsons en-
gaged in' the galt industry in Vedaran-
yam in 'Thanjavur District, Tamil
Nadu, from the peril, the Hon, Minis
ter of Railways may be pleased to
take necessary action and direct the
authorities to provide the salt pro-
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ducers in Vedaranyam with sufficient
number of rail wagong for the trans-
port of salt to other places urgently.

(iv) REPORTED DANGER TO DEVBAGH IN
RATNAGIRI DISTRICT, MAHARASHTRA,
FROM SEA AT HIGH TIDES.

PROF. MADHU DANDAVATE
(Rajapur): Debagh, a fishing village,
eight kilometres from Malvan town
in the Ratnagiri District of Maharash.
tra is in the grip of a great danger by
the sea at high tide.

The village is located on a spur of
land surrounded by a creek on the
one side and Arabian sea on the

other.

The local authorities have put up
a temporary bund of sand bags and
tar drums filled with sand to break
the force of sea waves during high
tide.

The Centre should give the neces-
sary assistance to prevent the cala-
mily on this important fishing cen-
tre on Konkan Coastal belt.

(v) REpPORTED DISCOVERY OF A DOCU-
MENT BY CHINA QUESTIONING THE
VALIDITY OF McMAHON LINE AS
SINO-INDIAN BOUNDARY.

SHR] CHINTAMANI PANIGRAHI
(Bhubaneswar): There ig a claim by
China that a historic document had
been recently discovered by China
which disproves India’y stand that
the Simla Agreemcnt of 1914 confirms
McMahon Line as the traditional
Sino-Indian boundary in the eastern
sector. It has further been said that
India’s External Affairs Ministers
had agreed to check the historical
decument,

Indiy has consistently taken the
stand that the traditional boundary in
the eastern sector had been confirmed
in the bilaleral instrument signed by
the plenipotentiaries of India and
Tibet at the 1914 Simla Conference
ang China had acknowledged the
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equal and plenipotentiary status of-
the Tibetan representatives,

Now China is telling that Mac-
mahon Line agreement wag fake and
India jg claiming too much. It is
something which the Government
should refute at the earliest possible

opportunity.

(vi) REpPORTED AGITATION FOR HALT
STATION AT DABRA FOR CHHATISGARH
AND KUTUB EXpRESg TRAINS,

SHRI N. K. SHEJWALKAR (Gwa-
lior): With your permission. under
Rule 377, 1 raise the following mat-
ter of urgent public importance:—

Dabra is an industrial city in the
district of Gwalior, having g5 popula-
tion of about 50,000 people. This is
the second big city in the district of
Gwalior which 1s centrally located
connecting many important places of
the district. For the last ten years,
demands by the public representa-
tives, i.e., MLAs and MPs, civie
bodies including the Municipal Com-
mittee of Dabra, have been pressing
hard the Ministry of Railways and
the concerned railway authorities to
provide haltg to the Chhatisgarh Ex-
press and also Kutab Express, so that
this important city is connected to
the rest of the important places of
the country. But, in spite of the de-
mands, the railway authorities have
not paiq any heed to their demands.
The people of Dabra have been com-
pelled to take recourse to the peace-
ful satyagrah; method for getting
the required facility. The agitation
is going on strong for the last four
days anq several students and citi~
zens of Dabra have courted grrest and
are still in jail. The police is trying
to suppress the agitation and has
beaten up badly several agitators
amongst them. The Railway autho-
rities have not taken any action in
this matter. It will be proper to in-
terfere in the matter immediately.
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(vii) REPORTED DISTURBANCES IN SRI-
NAGAR ON 26TH Jury, 1980,

DR. FAROOQ ABDULLAH (Sri-
nagar): On 26th, a civilian rickshaw
met with an accident with an army
truck in Srinagar. The driver of the
truck was drunk. Mob collected
around the truck, manhandled the
driver and later took him to the Po-
lice Station. Some people in the
truck went to the barracks and from
there some jawans came and took
part in damgaging property, vehicles,
causing injuries to civilians. This has
resulted in making the situation tense
in the wvalley. Ever since indepen-
dence, the Army Civilian relationship
has been excellent ang thev have
always defended the honour of the
weak with courage and determination.

This incident has led to widespread-:

gossip and anti-social c¢lements are
going round spreading all sorts of
malicious gossips. This is resulting
in defamation of an Army which has
an unblemished record. No one, be
he civilian or an Army person, is
above law and I am sure our worthy
Defence Minister will assure both
this House as well as the people of
Kashmir that all steps will be taken
to apprehend the culprits and that
the loss of property and human life

will receive adequate compensation,.

ang measures will be taken so that
such incidents do not recur in future.
I want to assure the people that we
in this House, one and all, condemn
what happened on 26th. We share
their grief and sorrow and we are
hopeful that their wounds will heal
and that it will not leave any scar for
the anti.social elements who want to
capitalise on this gituation. We all
must warn them that they will ,not
be allowed to do so and that Indla
is one and will remain united to
fight indiscipline or any breakage of
law.

SHRI K. P.
(Badagara): Sir,
rum in the House.

UNNIKRISHNAN
there is no quo-

SHR1 BHAGWAT JHA
(Bhagalpur):
are there.

AZAD
I think 50 members

JULY 28, 1980

Finance (No. 2) 312
Bill, 1980

SHRI ATAL BIHAI}I VAJPAYEE:
(New Delhi): I hope you have gone

through the statement made by Mr.
Abdullah....

SHRI K. P. UNNIKRISHNAN:
There ig no quorum. The House can-
not go on.

MR. DEPUTY-SPEAKER: Let the
quorum bell be run . ..

Now there is quorum.

12.40 hrs.

FINANCE (NO. 2) BILL,
Contd.

MR, DEPUTY SPEAKER: We now
take up further consideration of Fin-
ance (No. 2) Bill

1980—

Shri Saminuddin.

Y wEei (meer):  fewd @ fiwe
, # foodft e oef & @y oW1
f& o Pa=faar swar oo &9 75
T @I ET, Ig W IFqa M a7 W g |
o WE-IES WME] T THAST v
O 9T HT WG | TgT @k &
g qF Paur o7, IO I o= o=
T g ®T T g | ATAT Hgled,
Peer wwrea T 7 ST, AT -

T, weaauy, PawEaREmar WA,
TR, FERTA, TAA, HiqaTal Wi,
-SRI | svrwwrﬁzrea'-
ﬁas?m#g’:

m?a-ari‘mfu‘-u‘zrgam‘mm



313  Finance (No. 2) SRAVANA 6, 1902 (SAKA) Bili, 1980 314

THTeT X T, I I TH{GAl I W FF A Afew @ 9@ ™ B,

F freeyT tH-uw T | T9-aw g I WY wEART | B T A9
TEXE | T EH AR TG WS TaTw Iy wivfeat & owr waw 99
g oreft | F wger gr P Tegre & &R Ayl dw saifyert of qfew @
L. . § 9o aw P& w=T ogedt  PaoEy wneEl @ v o
wmiaagr g i aRgr eI .
a% a7 AR TT & 7 U TG Dh AW F Ig A4S HAT
, g P qmeieR & o@ W Agee g
TR T — YN #gaTEr, U TG T 150 T AFAIE & g A<
qomT § qfew #@ic et & e foedt sk o THew gU @, sw H 97
HeT TTATET i gy sTATQ@r W@, wT woT fai ™ 9§ iR 7 gt @
TgT HtqeEe, fR-Tw AT F@EAT & 71 Pegr w7 o1 1 F@T X IR, 9=
T I FT TSAARA AT T I9Y q&T 7 oF, Pow @ sy e
WITT a1 TN g | @ Poafes @ g | SR AR ®ET FL & a7 A
.8, § 19 F1 A CH. . AT . WeT FEGT AT TEA | 7 GE 97 AT PHT
T IE FTAT 9« F AT agT TR TG A T U | IF UREd W &S g WIE
FiT IgA agl ag sgr P T @y W | g A IT B wHAT BT FHIE
WOfeal &7 gy S0 1§ ' @ TEHE AT TE =@ T4

|
%
37_
|

X H1 T T | FG T NI THITA §
TFE, T oRY FT AL-HAAN T A L IT & W AET 91 98 fF=s g
TaE X g | wArw fafa 29 97 &7 Jq & qg 9T WEH S &1 T FieA

_ g g 1 T & HATET H 4g FgAT agAT g
zE f=* P agT 9% 5T 9T ATIT &1 9" B TAQ

FA & (AT &Hgr 4T o F I8

Fig- A% WIS T §TF qTF A & FUIT F3T A1 § AL FHI™A H1
wiofear @ =+ & | IEe & . THEY I @ E ates 59 foEm-
#1. aog @ =few e T8 FT g T SHET Y 9fdd @ g @1
i« agi g of  dara@ I 9L o ITH FITTTFIE § S T4.F & AE &

T & w8 g P& T | wivtsw 7 TET T 8 ¢ gWies ¥ gw fuPd-
TH, T EW A @ el o fw 7 4g g wg_n f& ag 3@ fPoatas o
TEd @ [ @lg 78 4w T g ™ FHAET HT | WA I9F TAU et
e ft @ swae @, | ¥ & gt g

P & 7T o witfer sqamT O

T famr T 1 Iw whwee § A Mt M TATY W TH gEATAA
ofqw 4 3@ 9X HE HEAET TG F1, PPeog wiwa g% off | &gl 9% I%-
T Ig W Fgl AT gehal g T o afew Paw faeafaaew &8 1 9T W TR
TeT @, AR ST E | A@ T gHET U g | T 32 FIAR GT WL A
ag g fw wgnite wwax g, @oite Pawr man o qfaw & sfaen @9 T o
T qfsw I *1 g oA g AT T whore- qfew 7 ?aﬂfm‘n“'a;g

3
73
- |
35;
3
9=
s
a4
3
A
3
3
i
Y
e
=



315 Finance (No. 2)
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SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): There is no quo-
rum, Sir.

MR. DEPUTY-SPEAKER: The
bell is being rung....

Now there is quorum. The hon’ble
. Member may please continue,

R gl : Fw W AT A e
IYT TATH B FTC H FHFAT FIgAT Z|
g & Al T A @ aEy w FHY

£ 1 7 =W whoe’dy 7 aft smst
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§ & FIATT 99 qged  F HEW-
awt & qfew 4 Prewae P ai]
g Pw o @t F et o3 faar g
Ficat, a=a1 AT wgwWl & IUH WA

WIS, TN TE I qTAT 9 &7
I sHTaa oI g ) gfew A IT R

fear Pom=wt == faar
F g T F @ | 59
[ ATERITEY Svgiaet &
g | THr aar g & a13°
T & AT SITGAT a1 WreT g 4T
el @ AT AL gL HQ@ § | T
= g Tfgw 1 9 fg=

SHRI BHAGWAT JHA AZAD
(Bhagalpur): Mr, Deputy-Speaker,
Sir, while participating in this dis-
,cussion on the Finance Bill it is my
privilege to remind myself and Mr.
Venkataraman that we were the col-
leagues in the First Lok Sabha of
this country; and it is my proud pri-
vilege much more today, Sir, to con-
gratulate him on his achievements as
Finance Minister in a very short pe-
riod indeed.

This Budget is a Budget of posi-
tive achievements if I may sayv so,
and therefore, Sir, the Finance Bill
naturally reflects the various relief
measureg and the other measures that
are necessary. It is a Budget which
gives relief middle classes to
workers,. both skilled and unskilleq,
farmers and artisans. There are seve-
ral provisions in this Budget which
give relief to the above classes which
I have mentioned. The first one
among them is the raising of the ex-
emption limit for Income-tax from
Rs. 10,000 to Rs. 12000. Before this
even a skilled worker in a factory had
to pay income-tax. With this raising
of the exemption limit for Income-tax,
they will be exempted to that extent.
This will benefit about six lakh peo-
Ple, ag the Finance Minister himself
has pointed out.

13 hrs.

The surharge which has been redu-
ced will bring down e maximum
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marginal rate from 70 per cent to 66
per cent I had the privilege to save on
a Committee when Mr. Chavan was
the Finance Minister when we sug-
gested relief and that itself had :
brought down the tax limit, from the
highest tax limit to 66 per cent. It is
now agreed that that would really
help. I for one have always been ad-
vocating that for direct taxes there
should be the highest limit which
would help to a great extent so far as
our country is concerned. In India
direct taxes would vield much more
than what they are today. I have
come to the conclusion after an inten-
sive study that there is a case for
bringing down the highest tax level to
66 per cent. It will be brought down
now by way of giving surcharge
relief. But 1 feel that it should bLe
brought down still so that it would
take the pressure off from the Income-
tax officers for investigating small
cases, large number of cases who are
small fish, whereas the big fish go un-
hurt. Therefore I feel that it will be
advisable for the Finane Minister to
concentrate his action on the highest
tax slab where they will get much
more than what they are getting today
by catching the small fish. The reduc-
tion jn surcharge will also help in the
direction of Wealth Tax where the
limit has been raised from Rs. 1 lakh
to Rs. 1.5 lakhs. The Finance Minis-
ter has claimed simplification in the
procedure that is, giving time for 15
days. Congratulations. But I would
say that it will not go to that extent
that we feel it necessary. It is g cry-
ing need of the country that ti e
must be simplification in the procedu:e
of the tax-system in this country.
Every year, second vyear third vear,
we get the amendment notice. That
does not make it easier to deal with
the law of the jungle which the
Income-tax Act is at present. I will
congratulate the Finance Minister for
the modifications made. Today anr
ordinary man who is subject to
income-tax, because his earning is
more than Rs. 10,000 or Rs. 11,008/~
per annum cannot file the ineeime-
fax return ‘without the help of & Bw
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yer or the pleader. Let there he a
clear simplification so that an ordinary
man can understang it well. But that
is not possible today. Anybody who
has to file income-tax return today
must take the help of 5 lawyer, that
too ap income-tax lawyer by paying a
handsome fee. Therefore, what you
have initiated for the simplification of
the procedure is 5 welcome step. Eut,
everybody will tell you please simplify
the procedure so that he can fle the
return without the help of anybody.

SHRI JYOTIRMOY BOSU: ] agree.

SHRI BHAGWAT JHA AZAD: It is
good that this gentleman hag also
agreed to this. Sir, this budget pro-
motes long term savings. It glso gives
incentive in the case of L.IC premiums
and provident funds that are detailed
in the budget. I need not go into that.
This budget also. gives incentive for
investment in industry by way of
giving tax holiday. The tax holiday
which was to expire on 31st March,
1981 will be continued, of course, in
a Vmodiﬁed form. That is necessary.

Now, earlier there were loopholes
for the avoidance of tax, for examble,
in the case of Hindu Undivided Fami-
ly; there are persons who used to say
that Hindu Undivideg Family is a
sacred one and it is a joint family sys-
tem and so on ang so forth. These
are all jus; to avoid taxation. But
after 31st March 1979 this would not
be admitted. It ig perfectly a1l right.
I think there are Palkhiwalas in other
parties also and there is one here.
But I will tell other Palkhiwalas, while
they speak for the big peonle, kindly
do not vitiate the sanctity of the Hindu
Undivideq Family for this purpose.
I was a member of the Committee
which looked into the cases of how
Hindu Undivided Family and the pri-
vate trusts were being used for tax
avoidance, I know a firm in this
country, a big man in this country,
who with one thousand rupees as
cerpyus of a trust has made hundreds

JULY 28, 1980
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of trusts in this counirsy-and he would !
keep to himself the pight to distribute:
the money. He has ten members in
his family he will calculate how much
each member has to pay the income: |
tax and at that particular time, he will 5
divide the money to the individuals..
We have big fishes in this country,
they have got gpproaches to the:
throne {p you, to Shri Jyotirmoy Bosu
and many others I am told, even in
Keraly, and West Bengal Govern--
ments. ...

SHRI JYOTIRMOY BOSU: I could
not caten you. What trust? I am a
man full of distrust and mistrust, no
trust, -

SHRI, BHAGWAT JHA AZAD: A
man must have some trust somewhere,
here is a man full of distrust. That is
why, everyday we find that the House
is being disrupted by him. I would
request you not to follow the rules,
kindly take him to a psychiatrist so.
that he can be helped at least to have:
some trust somewhere. Criticism is:
even now being levelled about the tax
holiday, specially the 80J provision—-
why should it be applied restrospec-
tively? It is very simple. The peo--
ple, the big tax consultants of the big
houses, who have refused to pay
taxes are now making a big hue and
cry that the Financé Minister is apply--
ing the 80J provision retrospectively.

What is there in this 80J? Certain

concessions are given on the capifal’
that you employ for your industry. It
was being done since 1947. This 8CJ"
relating to tax holiday is being applied
from 1st April 1972. Capital employ-
ed means that it was not to include
borrowings. Thig is what-this simple
19A rule says. Big businessmen and
other tax consultants—there are many
on thig side and that side also—may
or may not speak here, but they
plead outside. This rule sayg that for
tax holiday it will be ydur own capi-:.
tal, not the borrowed capital, they say
that the borrowed capital should alsov_
be there. For long-term borrowed
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capital you pay the interest and on
that interest you get the concession
from the Government. They say that
because there we get the concession,
here also we must get it. That is
double benefit. Now it has been said
that it will not be that. From 1968 to
1972 it wras there, but in 1971, the Gov-
emmment of India through the moutb
of the #en Finance Minister, Shri
Yeshwantrao Chavan made it clear
that the capital employed would not
include the borrowed capital and I
canuot do better than quote what Shri
Yeshwantrao Chavan said at that
time;

“I now propoge that in calculating
tiae limit of 6 per cent of capital for
the purpose of tax exemption, de-
benitures and long-term borrowings
will be excluded.”’

This is what the then Finance Minister,
Shri Yeshwantrao Chavan said very
clearly, and on the day of pressenta-
tiomn of budget this was done through
Rule 19A jt took effect from 1-4-1972
NqQw, there are big persong and wise
pelysong in this country. We have got
our High Courts, all respect to them.
The moment Rule 19A was brought in,
the pig tax dodgers would not pay.
THey said: “What I have borrowed for
long-term wiil get me the concesgsion;
hese also, I will get concession.” lL.o
and behold! The Calcutta High Court
said—followed by Madrag and Allaha-
bad High Courts—*“No; no. 19-A is
ultre vires of the Income Tax Act”
But there was one High Court, viz the
Andhkra Pradesh High Court which
se}id; “No. It is vallid, it is nvut ultra
vires.” But all these things are being
do@e in this country by the big per-
sons the big money people and by all
thege dodgers of taxes. Therefore,
the Mnance Minister said: “All right,
hereafter, rule 19-A will form part of
the Income Tax act itself.” There-
fore, it is not wulltra vires. Now, on
this, 3 hue and cry is being made by
those big—not the bootleggers hut--
1711 L.S.—11
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tax evaders. There are two big com-
panies in this country, and there are
the multi-nationals. They are trying
to avoid it. So, the Finance Minister
wants to plug that hole and say: “It
will from part of the Income Tax Act.”
I think he has got our full support on
this. Why should he be made ta
pay—Ifrom the point of view of the law
of equity also? If this is not allowed
now, to those who were honest and
sincere citizens gnd paid the taxes,
that mony sholld be refunded, and
they should be told: “You were foolish
fellows. Why did you pay?” Those
who did not pay should be told: “You
were the wise persons, because the
High Court has told you.” Therefore,
I fully support what the Finance
Minister proposes to do by this.

I would now say that the Minister
is trying to includel8-I also. For this,
he ig criticized. 18-1 is simple. It
says that tax holiday will be given to
those industries which zre set yp after
31st March, 1981. They say: “You
must give me on the capital employed.
Why do you want to link it with the
profit?” I will tell the Finance Minis-
ter. “You are right” In this country,
the tima has come when you must tell
the industry that right from the start,
they must-be giving profits. They do
not show profit; but only for conces-
sions. They manipulate their balance
sheets, and for years and years they
take the benefit and get tax conces-
siong from Government. Therefore,
it is good that 18-I is being included
in this. I fully support this amend-
ment.

So much about direct taxes. I sup-
port all his measures and the amend-
ment. It is good that 18-J and 18-I
are being made a part of the Income
Tax Act, so that these big tycoons do
not escape with a big motely money
that they have in their kitties.

About Indirect tax, I must comgra-
tulate the Finance Minister for the
things that he is doing. He has taken
some burdep off certain commodities—
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from essential commodities, poor
man’g toilet spap, cheap variety of
soap, tooth paste and from the house-
wives’ pressure cookers. In the case
of many items, either duties have been
reduced, or they have been complete-
ly waived. I remembey that every
Finance Minister has the tempation to
put something on tooth paste, some-
thing on toilet soap and something
here and there. Therefore the mo-
ment you are out, the comment from
the Opposition Member is; “Now the
people will remain dirtier in this
country.” I remember Kripalanj said
this once. Others will say: “Now
there will be darkness in the house.
Now there will be no food because the
duty on the pressure cooker has gone
up.”’ Luckily this time, this is one
Finance Minister—I am proud to be a
friend of the Finance Minister since
1952—who has completely silenced cri-
ticism on the indirect taxes affecting
the common man in this country. I
have had very few occasions, you
know_ in my speeches to compliment
a Minister. Luckily 1 am compliment-
ing a Minister who is also my frietnd.
Therefore, in the case of both dirert
and indirect taxes, he has done good

justice. (Iinterruptions) 1 am lucky,
and my friend the Finance Minister
is very lucky. The hon. Members

should also feel themselves lucky that
they don’t have to pay more for their
tooth paste, soap and for other things
also. All of us are lucky in that gense.
He could have done that very easily.

1 am alsg happy that the Finance
Minister has luckily a voided his temp-
tation for taxing bidis and maftches. I
feel that on all counts he deserves
congratulations. and this Bill should
be passed. Before 1 conclude, I will
take gdvantage of this occasion, to say
something to the Finance Minister:
“Mr, Minister. vou have your {axes.
You give a part of them to the State
Governiments, and a part to the Minis-
ter of Shipping. If you give a part of
these taxes to the Minister of Shipning,
please tell that Minister, Mr. A. P.
Sharma, that he must....Interrup-
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tions.) No, he woulld understand
what I say. I would say that he
must consider favourably a bridge -on
Ganges at Bhagalpur., After Moka-
mah it is Farakka. In between, in
this case, he will support me that we
need a bridge in Bhagalpur. That
should be done.

~ SHRI JYOTIORMOY BOSU: And
feeder services.

SHRI BHAGWAT JHA AZAD: That
also. For that I would recommend
that a national highway starting at
Burdwan on 3 national highway should
be linked with the other side of the
sanges, via Dumka-Bhagalpur on the
other side at Kursila. That will also
be important. One more point and
that js about the Super Thermal Power
Station at Kahalgaon. Mr. Minister,
after a long struggle it has realised
that the principle of having g thermal
power station at the pit head is the
right course. But, unfortunately coal
is available at 12 km. from Kahalgoan
but Kahalpaon will not have the right
of priority. It will be taken to Mr.
Jyotirmoy Bous’s constituency. I do not
know which consitituency. 100 km. rail-
way line will be constructed. Will
they also construct 5 coach and wagon
factory from that? What happens to the
transport bottleneck? 1 would say ane
thing. This is not a threat. (Inter-
ruptions) Chaudhurisaheb’s constitu-
ency. That is right. Mr. Chaudhri
must have gone to Farakka, because it
belongs to his constituency. But he
‘belongs to this country as aMinister.
Therefore, there must he
another 1000 MW of thermal
station at Kahalgaon. Let it bhe
known to the Finance Minister and the
Prime Minister also—] am telling you
that I am a plain speaking man—that
no coal shall be allowed to be moved
from Lalmatia unless we have a ther-
mal station at Kahalgaon. Let the
Minister jnaugurate in the morning at
Kahalgaon and in the afternoon at
Farakka. Is India not one? Yes.
India is one. Farakka is also in India
and so also Kahalgaon is in India. So,
let that cheap power generation site
get the priority. I am in experts’
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hands. Where the cheapest will
come? What is the principle? CPM
Party, CP] Party, Mr. Yadav of Cong-
ress(U), all of theym are threatening
in my constituency. I am not threat-
ening. I know they want to take wind
out of the sail. I would not permit
them. If they want to start the move-
ment first I will be the faster. There-
fore, I am telling my friends that lct
at Kahalgaon a thermal power station
be completed along with Farakka
simultaneously. Otherwise, it will be
difficult because it is such indiscrete
decision of the government and the
leaders that allow the people in the
area tg protest and rise in revolt. It
is such a kind of indecision and wrong
decigion which permits the people to
do it; and you have made my life diffi-
cult in my constituency because these
Iriends here say, no, no, you must
have it, but there they say, look what
could I do; they have taken away.
Though it will light their house more
CPI(M) house more than my house,
still they would not speak. Therefoze,
1 am making it very clear, Mr. Minis-
ter, please convey to your government
and to the Prime Minister glso and to
Shri Choudhuri that we certainly wel-
come the Super Power Station at
Farakka. but at the same time you
also welcome that on a point of pit
head, the point of cheap generation,
less costly, and Kahalgaon shoulq get
the priority. You have 1000 MW, but
the rest thousands must come to Kahal-
gaon. Who are you, Mr. Chaudhuri,
to announce jt in the House—*I have
increased it to 2000 MW.”? Are you
an expert? Do you understand it?
On what basis, you increase it? Let
the increase come to Kahalgaon.
Please keep it in mind.

With these words, I support this
Finance Bill and I expect the support
from the Finance Minister also on
these points of justice which I h:d
referred to.

MR. DEPUTY-SPEAKER: Shri
Jyotirmoy Bosu. Your party has been
allotted 38 minutes and there is an-
other speaker, Shri Niren Ghosh, This

is for your informafion. ~
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SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Bihar is one of the
states which is rich in mineral and
forest resources and excellent man-
power, they have been going out not
only inside the country but outside
also because of their ability to do
hard work. Mr. Bhagwat Jha Azad
had been a Minister for years. During
33 years rule of his party that state
had been made one of the poorest in
the country. The per capita income of
Orissa is the lowest; Bihar, I suppose,
is nearing that. Making speeches and
catching the eye will not work. I
would like to ask what this goverm
ment will do to increase the per capita
income of poor Bihari friends—that 1s

the crux of the matter,

Thig ig the budget of Mr. Venkatara-
man. We take him as a good man ak
though we know his affiliations, philo-
sophy, likings and dislikes. The budget
hag made people like Tatas happy who
openly expressed their jubilation
through the Press, the FICCI also.
Then there is the promise and perfofr-
mance of the new industrial policy.
You read what you said in 1948 when
you were bubbling with energy, at that
time, to catch the eye and in 1956
after that. Even power generation
which is the most important and vital
sector, coal sector—you are now
giving it to the private sector, may be
multinationals. When you come to
low priority, highly profitable areas
like the production of blades, you
want Gillette to come and drown all
your small scale industries. Mr, Ven-
katarman I am charging your govern-
ment that this is being done for consi-
deration. You disprove and satisfy
the people of this country.

The growth of multinationals has
been phenomenal. Kindly see Mr.
Goel’'s findings; he has done a Vvery
precious job or"this. What about pro-
duction in excess of licensed capaciiy?
Why do you have industrial Licensing
Act? Is it for extracting money for
convenience? Have you not seen Datta
Committee’s reporty Larsen and
Toubro have produced 950 per cent of
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their llicensed capacity. Have you
touched them? You allowed them to
grow. If so for what consideration?

Then the Britannia Biscuit Com-
pany in your Madras. Kindly be
truthful in this House. You are a
good man, you believe in religion, re-
ligion should be: the good of the peo-
ple. Britanniz; have been producing
ten times more than their licensed
capacity ag a result the Indian entre-
preneurs_have gone out of existence.
I do not hold bries for Indian capita-
Msts but certainly when the choice is
between Indians and multinationals, 1
am gn Indian there. You are allowing
Britannia Biscuits to buy flour at the
rate of Rs. 1.80 or Rs. 1.90 per kilo and
sell their biscuit after adding a little
saccharin synthetic flavouring matter
and a little sugar at Rs, 15-20 5 kilo.
Rs. 1.90 and Rs. 15—that is what they
are doing, they are indispensible. I
would like to know from him how
many times the company whom I call
a congregation of scoundrels have been
eaught for adulteration, for violation
of the MRTP Act?

What are they doing? You enquire
into thelr practices, how they are get-
ting things made by others and nut-
ting their stamp? Do you know what
they did? I do not find my friend
Musheer Ahmed Khan here, who was
chairman of Modern Bakaries for
sometime. They bought Modern
Bakery bread and they allowed it to
become stale; kept it for 24-36 hours
and then they allowed it to go into the
market. People bought Modern
Bakery bread in bags and they found
it was stale and fungus infested and it
ocould not be eaten. They got them a
bad name,

This is what India Tobacco did with
Panama cigarettes. They bought mil-
lions of Panam, cigarettes kept them
in moist, damp godown and the ciga-
rettes went bad and then they dumped
those cigarettes into the market
through retail dealers. The Panama
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cigarette got g bad npame. This is
what multinationals gre doing. This
government I am charging again, is
downgrading the public sector indus-
tries and many, 1 apprehend, may,
change hands. Are you now allowing
that once again, as you have done in
33 years: while talking, talk about
socialism and while practising prac-
tise capitalism. You are allowing
capitalism to grow, while you are blu-
fling people for getting votes and you
are talking about socialism.

You talked about relief announced
the other day. (Interruptions.)

You must do your duty, Mr. Bhag-
wat Jhg Azad—You must gppose.

SHR] BHAGWAT JHA AZAD:; I
shall dp my duty, not at the behest of
people like you.

SHRI JYOTIRMOY BOSU: Certain-
ly-

You announed relief gbout tax mat-
ters. If you do clear analysis, you will
see that it is benefiting the wealthier
and the wealthiest class. Have vou
got any scientific method of working?
I have been the Chairman of the Pub-
lic Accounts Committee for two terrns.
I have been a Member of the Public
Accounts Committee. I have seen the
whole direct and indirect taxes struc-
ture. That is for the rich man and
nothing except that. Have you got
priorities? Have you analysed what ig
the cost of collection of small asses-
sees? Where the ultimate deposit is
Rs. 625 your exercise is costing
Rs. 6,000 and the man who is to pay
Rs. 10,000 you have no npriority for
him,

What happened to National Grindlay
Bank’s case? We had calculated they
were to pay af least Rs. 18 crores to
the exchequer which they had swindl-
ed in this country and nothing has
beenr done. This ig what i{s happen-
ning.
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Income Tax lawsg are jungle of con-
tradictory rules and laws and the
middlemen are thriving touts. Those
who are mostly called consultants are
. touts.

THE MINISTER OF FINANCE
(SHRI R. VENKATARAMAN): May
1 ask the names of those who have
swindled the amounts in the Grindlays
Bank, pecause I want....

SHR] JYOTIRMOY BOSU: You
consult the Public Accounts Committee
Report of 1974-75 on Grindlays Bank.

The biggest looters are muiti-
nationals who looted the country
unabated—India Tobacco Co. Hindu-
"stan Lever, Brooke Bond, Britannia.
Even they have been allowed to sell
grakes—the Britannia Biscuits Co. We
cannot even produce cakes in the
country! For that you require multi-
nationals. Snrimati Gandhij once gave
customg exemption to ICI and
Kila Chand to the tune of Rs. 232
crores. Shri Venkataraman can look
into the Public Accounts Committee
Report on that and Income Tax ex-
emption in 1976-77 amounted to
Rs. 600 crores. Is it not a fact, at
the present moment one Congress (I)
M.P. has got 52 caseg of Income Tax
prosecution against him as has come
out in the press? Still he is a man in
~the ruling party. Are these cases not
being withdrawn because he is from
he Ruling Party? Toes 1t 1ot
denigrate the whole House and all of
us? We would like to know clearly
=11 these things.

I wouid also 1like to know Mr.
Venkataraman, how much did vyou
refund after you took office to the
beverage  manufacturers—may  be
Campa Cola and Coca C»hla? Now
gycu had four days to find cut. 1 am
. S0ITY to say, you evaded this then as
you said you cannot tell off hand.
To-day you have to tell us.

!ﬂEHRI R. VENKATARAMAN: You
. ust make g gpecific mention. Say,
It is Campa Cola or Thums Up. You
;,la"not sy somebody has been given,
Pd out and tell me. ] have been
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searching for three days and 1 have
not been able to find out. You may
please make g specific mention.

SHRI BHAGWAT JHA AZAD: 1t
ig not there. How can you find out?

SHRI R. VENKATARAMAN: You
give a specific case and I will enquire
into it for giving information to this
House. 1 will nut hold back any in-
formation. But you must help me to
give the information.

SHRI JYOTIRMOY BOSU: T am
enquiring from you how much excise
concession you have given to Campa
Cola since you assumed office?

(Interruptions)

SHRI JYOTIRMOY BOSU: 1t is
Campa Cola.

I woulg like to ask, we are paying
Rs. 9/- per kilo for sugar in this
country. The international price is
about $ 600. That comes to Rs. 480
a kilo and herpg we are paying Rs. 9/-.
The international price of Edible Qils
is about Rs. 450/- per quintal and here
we are paying Rs. 1,500 per quintal
What is the protest riot in Dharwar
Hubli Area for? 1t is the protest
against the vrice rise nothing else.
The news is Fbeing suppressed
ruthlessly anrd the House must discuss
that. Higher cost of petro] and diesel
means what? Tt is a spiral down on
everybody an-l everything because
everything reeds to be transported to
reach the consumer. 1n 1979 the sugar
export wag Rs. 95.85 crores. In 1980,
there is famine anq you want to import
sugar. ] would like to know this.
How are you dealing with Tate Liyal
Co. Ltd, London, one of the biggest
and richest of sugar tycoons in the
world? Kindly let the House know
whether any time before you had any
dealingg with Tate Lyal Co. Ltd., and
what role Mr. Swaraj Pal js playing
in this ang what 1s the cut. The
internationa] price of sugar today is
about 595 gollarg with a polarisation
of 99.7 per cent per tonnec. Why is it
that we are buying sugar at 660.25
dollars per tonne with a lower
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polarisation of 99.5 per cent? The
STC file will show that there were a
mumber of offer; for supplying sugar
at 595 dollars with 99.7 per cent
polarisation. g there a condition also
that whep your new sugar crop comes,
it is to be exported at the lower value
to the supplier? Kindly enlighten the
House. This is the whole thing.

1 will now come to g subject about
which T have given notices —the recent
tragedy of the air crash that took &
toll of a young married man’s life, a
father of a baby, a sad incident
indeed. T am talking about the Pitts—
SA2 crash in whkich Shri Sanjay
Gandhi, a member of this House, 2
young man, died leaving behind his
young widow and a child. This is a
serioug case which requires investiga-
tion by RAW, the Intellingence Bureau
and Interpol, whether it wag a victim
of international espionage or double
agents acting vigorously. This country
has become a playground and our
intelligence neople have not given a
goog account of themselves. I shall
state the reasons just now. 1 was
startleq to see one name in the news-
paper—Joe Kozzarek a Polish Jew, an
American citizen now residing in
Juhu, Bompay. His ostersible mean3
of living—cover job as we call it—
is importation of aircraft, spare parts
and chartering planes. I  would also
like Mr. Venkataramap tn enguire and
tell us: Is it a fact that he came with
thig deal pecause he is connected with
Lycoming Engine of Pitts or is it
something else? It is a very mysterious
matter, becaus> I have received
eertain correspondence from abroad
and locally also I have collected some.

He ig a Director of Indamer and Co.
Lid. Did not two of his aircraft crash
only in recent times, one in Rajasthan
and the other in Lucknow? How do
you justify the same man? [ am
putting it, is this Joe Kozzarek not 2
gun runner? Around 1957, the
Kozzarek, Brimad and Peter Baldwin
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racket was given Government con-
tract—civil and military—for dropping

of foodstuffs in the  north-eastern
region. Were they also not dropping

arms with the foodstuffs to the rebels

who ware ereating trouble in the
remote inacecssible areas in the north-

eastern region? You are paying the
premiym today. But you did not

realise because you are not capable of

holding office. Is it not a fact that

the Intelligence Bureau got very

worried and they have a fat file on

Kozzarek? Were they not working on

behalf of foreign imperialist powers?

Did not one of his aircraft crash in

the north-eastern region killing 12

Indian citizens? Ig it not a fact that.
it was done deliberately? They knew

that the ajrcraft will crash. Because

the crew came to know about his'
nefarious activities, they wanted to

destroy the crew. That was how the

crash took place. You kindly read

the debate dated 11th September,

1957—Mrs. Renu Chakravartty’s

speech—and it will give you some idea

of what they did. He has a big brother

elsewhere, Yigger in his activities—

Frank Kozzarek. He is also a Director

of the same Indemer Co. He is 2

retired US Air Force Colonel, now

working for the NATO. maintenance

contractor of US jet fighter squadron

in West Germany. He is 8 man who is

openly connected with the US agency.”
He hosted a holiday for top brass of
Air India in his luxurious Spanish
Villa, Mr. Sethi.

On what pretext the rlane was
imported?—executives travelling be-
tween Calcutta and Durgepur. It was
imported by Thomas Mouget & Co.
What is the Pitt S—2A aircraft for? 1
have a photostat copy from a very
voluminous and expensive book, Jant
International Calender for Aircrafts.
It sayg that this aircraft is meant for
aerobatics. It repeated this thing in
two pages. It says: “high perfor-
mance sporting aircraft”. It furth®
says:
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_“The increased size and power,
coypled with aerodynamic changes,
give the two-seater improved aero-
batic ' anq = landing characteristics,
and make it extremely stable jn
rough air conditidis. Control res-
ponses are better than on the S—1.”
etc. etc.

This aircraft is meant for gporting in
the air. Thiy is not meant for traffic.

SHRI BHAGWAT JHA TAZAD:
What do you want to establish by this?

SHRI JYOTIRMOY BOSU: T am
saying that a great international
racket is apprehended. 1t has got only
one passenge. seat and one pilot. How
can it be a commercial aircraft? How
was Thomag Mouget & Co., Aminchand
Pyarela] & Co. could be given a licencg
on the same day op which it was
put on board of the SCI's steamer in
USA? 1t wags for one who wanted to
learn aerobatics. The value is $ 40,000,
Strangely, the date of bill of lading at
New Orleans, USA and the issue of
licence by the Chier Controller of
Imports & Exports in [ndia is the
same i.e, Tth January, 1977. The
licence shows the CIF value as
Rs. 4,50,000/- and not transferable.
I would like to ask the hon. Minister
where the DGCA was  consulted, cn
the safety aspect of the aircraft, suita-
bility or otherwise of the aircraft? The
plane arrived, the bill of entrv shows,
on 14th March, 1977. It was a viola-
tion under section 124 and it was de-
tected. And the Collector of Customs,
Bombay, gave the fcllowing order:

“I thereture, order that the goods
in question shall be confiscated
under section 111(d) of the Customs
Act, 1962 reag with s.c. 3 of the
Customs Act, 1962, read with section
3 of the rmport and Export Control
Act, 1947. 1, however, allow an
option to re-ship the plane on pay-
ment of re-shipment fine of
Rs. 40,000/-. This option should be
exercised within three monthes from
the .date of this order of within such
extended period as may pe allowed
on good and sufficient cause being
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shown 'to the satisfaction of the
adjudication authority.”

The Bombay Port Trust even listed
the plane for auction for collecting
demurrage charges. Who had pre-
vented this auction? This was the
Janata Government time. That is the
unseen hand I am trying to declare.

1 wil] quote from the judgment of
the High Court. This is dated 14-3-77.

It says:

“Please note that until writing
thig letter the re-shipment of the
consignment has mot taken place
since the matter is under further
consideration of the Customs autho-
rity and we would, therefore, request
you not to relist for sale the above
consignment until such time the
Customs authority have given their
decision in the matter.”

Why wag the re-shipment not done?
That was part of the conspiraey or
the misdeeds, whatever you may call
it.

Here the question arises: In spite
of the order ¢f the Customs Collector
for re-shipment, why was this death-
trap Xept? Why I call it ‘death trap’
1s that it has been clearly stated by
an authority in London:

“We would request vou to please
impresg on those at the Government
of India that thi« aeroplane is likely
to be damaged if left lyirg too long
especially the iusulation parts which
get unusable jn damp weather.”

When was the damp weather? —1978.
After two years, you have allowed the
aircraft to be assembled and you have
allowed it to fly and created this
‘death trap’. Thig aircraft was
unusable due to very l0ng exposure
for two years of insulated components.
Why did Jeena & Company, the Clear-
ing Agents, say that they are unable
to reship? Why the Customg Collec-
tor’s Order was not complied with?
Why was the penalty not realised?
Why the plane was not sold in
auction whep it was due for auction?
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The question is why this geath trap
was kept. How wag the letter of
confiscation by-passed and how this
fictitious story of wrong shipment was
planted five months after the shipment.
The Collector and the Central Board
of Excise and Customs detected it,
but who over-ruleg it? The Central
Board of Excise and Customs clearly
quoted. Thomas Mouget, Seymore
Shipping and APJ, but who are
Kelly Aeroplane Limited, London?
We want to know all these details.

‘The Collector’s order was “Re-export
and a penalty of Rs. 40,000/-". The
clearing agents have deposited the
money, but not re-exporteq it; why?
The Centra] Board of Excise and
Customs on 14th March 1978 gave a
show-cause notice in which it said:

“The Boarq is tentatively of the
view that the Collector’s order was
not proper to the extent that (i)
instead of ordering absvlute con-
fiscation of the goods it gave an
operation for reshipment of the
same on payment of a fine of
Rs. 40,000; and (ii) no penal action
was taken under section 112(a) of
the Customs Act, 1962. The Board,
therefore proposes subject to the
submissions that may be made by
M/s. Seymour Shipping Ltd. and
M/s. Thoma; Mouget & Ce., Calcutta
to confiscate the subject goods
absolutely without any option for
re-shipmoent....”

What hag happened to that order?

Then 1 would like to say thet Thomas
Mouget and APJ went on Writ Petition
No. 5305 (W) of 1978 before the
Calcutta High Court against the
Central Board of Excise and Customs
Order. On the 8th Apri] 1980 you, the
Finance Minister, asked  your people
to join the petitioners before the High
Court and say “we do not want to
proceed wilh this case”. How this
plane came out in spite of the con-
fiscation order is a matter which the
House should know? What was the
advice which the Ministry of Finance
gave to the Government lawyer?
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Under what law thig dangeroug plane
was released for use in this county,
by exempting financially or other-
wise? What is the unseen hand and
who are the peopl)?

MR. DEPUTY-SPEAKER:
plane?

Which

SHRI JYOTIRMOY BOSU: The
Pitts plane, the acrobatic plane used
by Shti Sanjay Gandhi which crashed.

So far as the notorious firm of
Aminchand Pyarelal, or Jeet Pal are
concerned, 1 will just refer to the
Fiftieth Report of PAC of 1965-668 ef
the Third Lok Sabha, which says:

“In all these caseg the parties
failed to export either the full
quantity contractegq for or at aM.
The Sub-Committee regret te
observe that even this simple
stipulation of the contract regarding
stopping of dealings was not carried
out. For the various reasons, no
action has been taken so far by the
Iron & Steel Controller or the
Ministry against these parties. In
view of the fact that the Govern-
ment were obliged to blacklist them
or suspend the business on g num-
ber of occasions, the Sub-Committee
feel....”

This bunch of ¢rooks, Thomas Mouget,
Seymour Shipping Company and
Aminchand Pyarelal, suddenly they
have become the godfathers of the
ruling party.

Therefore, 1 am sorry for you, the
Finance Minister. In by-passing the
law to please somebody, you created
a death trap and that has brcught
this situation.

SHRI R. VENKATARAMAN: Sir,
since this is a matter of some impor-
tance, may 1 have your permission
to clarify one or twa things. T will
reply to the whole debate later, when
I will give all the details. But 1 do
not want my friend or the country to
be under any wrong impression.
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Shri Jyotirmoy Bosu in the course
of the discussion on the Appropriation
Bill charged@ me earlier that I have
waived the customs duty on this air-
craft.  want to tell him that the
customg duty was not waived, it was
paid and Rs. 61,000 and odd was paid.

SHRI JYOTIRMOY BOSU; You are
distorting, Mr Vankataraman. There
was a confiscation order, show cause
for confiscation. What made you
withdraw that confiscation order? The
Cellector’s order was over-ruled. Shri
Sahnay, 1 congratulate him, he was
strong enough to say: imposition has
peen weak therefore, confiscation and
penalty. Who had rescued them from
this? How the confiscated aircraft
came out and was handed over?

SHR; R. VENKATARAMAN: Mr.
Deputy-Speaker. when my esteemed
friend, Mr. Jyotirmoy Bosu was in-
dulging in 2 lot of terminological in-
exactitudeg and factual inaccuracies,
1 just kept quiet. T never intervened.
7 want him to extend the same
courtesy to me and if he has any other
point, 1 will always meet it.

At this time, Shri Jyotirmoy Bosu
handed over some papers personally
to the Chawr

(Interruptions).

MR. DEPUTY-SPEAKER: Are you
placing it on the Table cf the House?

SHRI JYOTIRMOY BROSU:. 1 will
give a certified copy*, Sir.
SHR] BHAGWAT JHA AZAD:

Under the ruleg he can ask your
permission to lay it on the Table.

SHRI R. VENKATARAMAN: After
1 have explained.

MR. DEPUTY-SPEAKER: That is
the usual way of behaviour of Mr.
Jyotirmoy Bosu. You can’t avoid it.
(Interruptions). He has placed
certain documents before me and they
will be examined.

SHRI R. VENKATARAMAN: Mr.
Deputy-Speaker, after 1 have explain-
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ed, Mr. Jyotirmoy Bosu, the gentle-

man that he is, will himself withdraw
al] these papers.

SHRI JYOTIKMOY BOSU: No. Let
Mr. Deputy-Speaker say what these
papers are--entire 80 pages of Calcutta
High Court proceedings.

SHR]I R. VENKATARAMAN. 7 said
“after 1 have explained.” I said
you are a gentleman and you will
withdraw_ what you have said. The
first point which I have made is—if I
don’t reply to that, it will go on record
uncoptradicted. Therefore, I am mak-
ing the points clear. He said in the
course of the debate o, Appropriation
Bill that I have waived duty and the
charged me like this twice or thrice.
I have carefully looked into the papers
and I find that the duty of Rs. 61,000
and odd payable on that aircraft has
been paid and therefore, the charge is
based on wrong information.

SHRI JYOTIRMOY BOSU. No. The
charge is not based on wrong informa-
tion. It was confiscated.... (Inter-
ruptions), He distorted it, Sir.

MR. DEPUTY-SPEAKER: 1If for
what all you have said vou take res-
ponsibility, why do you get perturbed?

SHRI JYOTIRMOY BOSU:; Full
responsibility,

SHRI R. VENKATARAMAN: Sir, I
will briefly mention the history of
this case. Thepn it will be clear agamn
that Mr. Jyotirmoy Bosu has been fed
on incorrect and half truth.

Sir, at the beginning of March 1977,
an aircraft was received in “Bombay
and at that time the person in whose
name it was received refused to clear
it saying that it hag been sent in his
name by mistake.

SHR; G. M. BANATWALLA (Po-
nnain): Sir, has he withdrawn them?

_ *The Speaker not having subsequ ently accorded the necessary permis-
sion, the documents were not treated ag laid on the Table.
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SHRI JYOTIRMOY BOSU: No.

MR. DEPUTY-SPEAKER: He cannot
do it,

AN HON. MEMBER: Can there be
a borrowing?

(Interruptions)

SHRI MALIK M. M. A. KHAN
(Etah); Sir, T am on a point of order.

T Oqd FT 99 I WA B qC I9H
FaaawT tagr P& a0 g@wT @erias
FCT | T I AWAIT §I IT 90
& Pag-oy ¥ & teEfe= g 7 I
T A ®FET |

SHRI BHAGWAT JHA AZAD: No,
he cannot do that,

MR. DEPUTY-SPEAKER: He has

taken it on loan from me.

SHRI MALIK M. M. A. KHAN: You
observed that you will examine them.

SHRI BHAGWAT JHA AZAD: He
can change the papers now.

(Interruptions)

SHRI MALIK M. M. A, KHAN: It is
not an ordinary thing, Sir.

SHRI BHAGWAT JHA AZAD: He
must put it on the Table.

SHRI R. VENKATARAMAN: There
is nothing in this transaction. There-
fore you don’t have to....

(Interruptions)

MR. DEPUTY-SPEAKER: Mr.
Jyotirmoy Bosu, Please put it here.

SHRI BHAGWAT JHA AZAD; It
is because Mr. Jyotirmoy Bosu can do
anything. He can change the papers
also. Therefore, he should put it on
the Table.

MR, DEPUTY-SPEAKER: Because
it is *Jyoti’, he can do anythirmg, good

and bad.
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PROF. MADHU DANDAVATE:
(Rajapur): There should be exemption
of interest on the loan!

SHRI R. VENKATARAMAN: Sir,
the Collector of Customs passed an
order confiscating this particular air-
craft and imposing a fine o¢ Bs, 40,000.
And he said...... )

SHRI JYOTIRMOY BOSU: For his
Shipment. Which shipment?

(Interruptions)

SHRI R. VENKATARAMAN: Did |
say a word when you were talking? If
I withhold a bit of information, you
can accuse me. I wag going to say
thas.

The Collectoy of Customs said that
the amount of Rs, 40,000 is the fine
and on payment of this Rs. 40,000
the aircrarft can be re-shipped to the
place from which it came. The fine
was paid by the party. I do not know
what happened later. Perhaps some
interested persons at that time in that
Government—I do not know if Mr.
Jyotirmoy Bosu himself....,.

(Interruptions)

SHRI JYOTIRMOY BOSU: Coming
from your mouth?

SHRI R. VENKATARAMAN: No, no.
I did not say that. Excuse me. I did
not mean it. (Interruptions). This is
an order passed by the Collector in the
normal course. Possibly some people
wanted to rake it up because it was
the other Government, as I gaid. And
then, after an order was passed, some
develorment took place and the Board
then issued a show-cause notice that
this kind of paying Rs. 40,000 and re-
shipping is not right, the aircraft
should not be allowed to be re-ship-
ped iy must be confiscated. But they
could not do it. They have got to
issue 5 show-cause notice. So, they
issued a show-cause notice. (Inter-
ruptions). I am giving information
in a much better way than you have
done. I do not think people have
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understood what you said. (Inter.
ruptions). I am giving you all the in-
formation......

MR. DEPUTY-SPEAKER: When you
mention if you mention the dates
also, it will be very good for him be-
cause then he will know that it is not
your Government which did it,

SHRI R. VENKATARAMAN: Then
the revision wag initiated in 1978.
This notice to show cause was given.
The notice to show cause said, ‘why
should not the aircraft be confiscated
and why should not the fine be en-
hanced’ apparently at the inspiration
of somebody. When this notice was
given, the party went to Calcutta
High Court and then filed 5 writ peti-
tion and obtained stay of the proceed-
ings of the Board  saying that they
cannot take uyp this question of en-
hancinng the penalty or confiscating.
it was at this stage that 5 stay was
given. They moved the Calcutta High
Court g little later saying that the air-
craft if ‘t was not in use for 5 long
time would become unusable and
therefore they wanted permission from
the Calcutta High Court 1o reship the
aireraft back to the country from
which it wag tmported

SHRI JYOTIRMOY rOSI™. On what
date?

SHRI R. VENKATARAMAN {he
writ petition was n Gth Jul, 1978
and the order for re-shipment y tne
Calcutta High Court was on 25th
April, 1979.

The Calcutta High Court said that
subject to the conditions that the
Board might impose the aircraft
might be reshiped. Therefore, what
the Calcutta High Court gave .was
only a permission to reship. It was not
an order compelling them to reship
the aircraft. (Interruptions).

Shri Jyotirmoy Bosu was asserting
that the Calcutta High Court said that
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it must be reshipped. On the con-
trary, what the Calcutta High Court
said was that permission was given to
reship the aircraft on their satisfying
certain conditions that might be im-
posed by the Board. (Interruptions)

All the side remarks of Shri Jyotir-
moy Bosu must not go into the
records  because if 1. do not reply to
them, it will give a wrong impression.

MR, DEPUTY-SPEAKER: Any re-
marks made in this House, while sit-
ting shall not go on record.

SHRI JYOTIRMOY BOSU: I am
standing and talking.

On a point of order. I have pro-
duced certified copies from the Cal-
cutta High Court of all the proceedings
reating to this case. I am asking the
Minister specifically this question.
when the plane was under order of
confiscation by the Central Board of
Excise and Customs, how did they €0
with the petitioner to the Calcutta
High Court in April 1980 so that the
plane came out and it started flying?
Let him answer that.

MR. DEPUTY-SPEAKER: There is
no point of order. He is asking for a
clarification.

SHRI R. VENKATARAMAN: There
ig no case af all. He is making much

a do about nothing.

I am saying that on the 25th April,
1979, when the Calcutta High Court
passed the order, the order was not, I
repeat not, that the aircraft sYlould_ be
reshipped but a permission was given
that op satisfying the conditions that
may be imposed by the Board, the
aireraft will be permitted to be re-
shipped. The Board imposed the condi-
tion that the party must give a bank
guarantee or other guarantee to the
tune of Rs. 4 lakhs. The party did not
find it possible to give this guarantee
ang therefore, did not re-ship. No
action was taken. The aircraft was
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[Shri R. Venkatramgn]

still there. Now this takes uys to the
.end of 1979. In 1880, the shiper, cal-
led Seymour Shipping Limited....
(Interruptions)

14 hrs.

MR. DEPUTY-SPEAKER: Mr. Bosu,
for every word of the Minister if you
are interrupting, it is not good, it will
not help the House. You must help
us. The Minister was good enough to
give the reply immediately. He is not
replying to you only, but to the entire
House. ...

SHRI R. VENKATARAMAN:. and to
the nation.

MR. DEPUTY-SPEAKER: Mr. Bosu,
being a very senior parliamentarian,
you should not do like this,

SHRI R. VENKATARAMAN:
JAround March, 1980, the Seymour
Shipping Limiteq asked their associa-
tes in London, called M/s, Thomas
Mouget Limited, London to take this
aircraft and instructed M/s. Thomas
Mouget Company, London to instruct
M/s. Thomas Mouget Company, India
to take this aircraft on their behalf,
because the shipper is the Seymour
Shipping Limited. They gave it to the
Thomas Mouget (London) Limited and
M/s. Thomas Mouget Co. London
asked M/s. Thomag Mouget Co., India
to take it in Indig and use it for seve-
Tal purposes like going from Calcutta
to Durgapur, where they have bran-
ches of their company and so on.
When thig application came, the ques.
tion was: “Have you an import per-
mit?” The original import permit
which was given to M/s. Thomas
Mouget, Indiz was brought to the
Board and they wanted that on that
permit, this aireraft should be allowed
to be cleared. The Board went into
this question and said, whether it could
be permitted. Now the Board came to
the conclusion after the matter had
been examined by the Chief Control-
ler of Imports and Exports and on get-
ting his certificate that this aircraft
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could be transferred under the old
licence and said it could be now
transferred to0 M/s. Thomas Mouget
Co., India. This is a very simple
thing.

Now there is nothing hanky-panky
about 1.

SHRI JYOTIRMOY BOSU. Every-
thing is hanky-panky about it. Every-
thing is fishy. It is a confiscated air-
oraft......

MR. DEPUTY-SPEAKER: You have
repeated it so many times,

SHRI R. VENKATARAMAN: I was
not gz confiscated aircraft. The order
of 1977 said that on payment of
Rs. 40,000, it could be re-shipped. The
latter order of the Board only issued. a
show cause notice.

—a show cause notice is not a judge-
ment, is not a decision—they merely
gave a notice saying why this should
not be confiscated and why the penalty
should not be ‘increased. Thereafter
the Calcutta High Court stayed the
proceedings and then in March, 1980
when they found that this aircraft
could not be re-shippeq Pecause the
shipping cost and all that is greater
than the value of the  aircraft, pro-
bably the shipper asked their associate
company to take it. They asked for
permission from the Goverament of
India, whether they can be permitted
to take. Then, the Government of
India permitted them. The Govern-
ment of India got Rs. 60,000 by way of
Customs duty which we would not
have got if they had shipped back.

SHRI JYOTIRMOY BOSU: Why
Mr. Dutta did not realise it earlier?
Why just now? Why only when you
came to power that you realised it?
Earlier it was 5 fit case of confisca-
tion. When you came to power, you
realised your duty. You released the
confiscated aircraft for your political

purposes.
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SHRI R. VENKATARAMAN: By
repeating a falsehood, it does not
become truth.

SHRI JYOTIRMOY BOSU; Why did
you go to Calcutta High Court on 8th
Avpril, 1980 to withdraw the case?
That shows they joined hands, the
aircraft was brought out and it was
given to somebody.

SHRI R. VENKATARAMAN: It is
an allegation which is unfounded.

SHRI JYOTIRMOY BOSU: I take
the responsibility.

MR. DEPUTY-SPEAKER: You take
responsibility for everything.

SHRI R. VENKATARAMAN: I have
only to say one more thing. This air-
craft was cleared by the D.G. Civil
Aviation as fit for flying in June, 1980.

SHRI JYOTIRMOY BOSU: Not at
the time of granting the import
licence.

SHRI R. VENKATARAMAN: He
does not know how these things come,
they come in crates and they have to
be assembled.

MR. DEPUTY-SPBAKER: Order
please. It is not a confronting inquiry
with the Minister. It is the Parlia-
ment. As a senior parliamentarian,
you must hélp us and teach all of us.
You have to be taught now. I am
very sorry to say that,

SHRI R. VENKATARAMAN: Mr.
Bosu does not know that this does not
come s an gircraft. This comes in
crates, In parts, and this is assembled
then. It Is only after the Customs
duty is paid which Was paid in May,
1980 that they could assemble it and
then get the D.G.’s certificate which
they got in June. A certificate of air-
worthiness was Issued on 21st June,
1980. Therefore, all this fuss is much
ado about nothing

SHRI B. R. NAHATA (Mandsaur):
M"- Deputy_Speaker, Sir, we are con-
Sidering the Finance Bill which the
Finance Minister has moved before the
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House. The Finance Bill includes
two parts, the collection of funds and
the use of those funds. We have got
two parts of it. The first part of it is
that we must be gble to maintain law
and order and spend the amount in
such a maaner that the economy of the
country progresses.

In this respect, I would like to say
that this House 1s also bound to abide-
by rules and regulations. I have heard
persons, the House has heard them,.
for days together saying about the non-
maintenance of law and order in the
ccuntry. But this right can be exer-
cised by only those persons who abide
by rules and regulations of the House.
The po-called stalwarts—senior Mem-
bers of Parliament—are not permitting
the Parliament to function properly.
This is very important: is it not abuse
of the exchequer when we see that the
moeney that is being collected from the
people is not being utilised for the wel-
fare of the people? Are we utilising
that money? 1 say this because the
money which is being spent on Parlia-
ment also comes from the exchequer
and from the people. Every day, there-
is absolutely no respect for law an-
order: ncbody bothers about it. Manw
persons get up at one time. When the
Hon. Speaker is on his legs, then also
they get up and go on shouting as if
everybody else here is a deaf man. T
cannot understand how the economy of
this country can be improved with this
type of performnance from them. I
would like to tell Mr. Jyotirmoy Bosu
that this will not help him. If we
want the people of this country to abide
by rules and regulations and to main-
tain law and order, we must maintain
the dignity of the House; we must
have respect for rules. If we have no
respect for rules, then I would certainly
say that our being here would be mean-
ingless. It would mean that we are
interested only in wasting the money
of the people—not in utilising it for the
welfare of the people. Therefore, I
would request the Hon. House through
you....(Interruptions).

MR. DEPUTY-SPEAKER: He is
speaking about the Finance Bil] be-
cause he says the finances are being
wasted.
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SHRI B. R. NAHATA: I would say
that every paisa that is being collected
by way of taxes is to be accounted for,
to the people of this country, and it
cannot be permitted to be abused. But
here, is it not being abused? Every
minute of this Parliament is precious
and every second of Parliament means
expenses—which comes from the public
exchequen—and if we are not prepared
to utilise it properly, then we can do
nothing.

Another thing I want to say is that
we want an ideal to be set up for the
nation. It is only the performance of
this august body which can set an ideal
or an example for the people to fol-
low. I do not say that people who
have no respect for law and those who
have committed any offence should be
saved or protected. But then, it can
be done only by utilising the funds cf
the peopie, collected from the people, in
a proper manner so that we can posi-
tively make progress.

For this purpose, I would request
the Hon. House that if some amend-
ments to the Rules of Procedure are
necessary, we must think of it and we
must make the principles and the rules
such that the House is not disturbed,
or no disturbances: are created every
day and our time is not wasted.

Another aspect to which I would
draw the attention of the Hon. House
through you is that economy is one
.0of the most important factors, and
-economy has to be effected by us also.
I was reading the Comptroller and
Auditor General’'s Report for the year
1979-80, Part IV (Commerce). I find that
crores ¢f rupees have not been utilised
for years together. During the period
Mr. George Fernandes, a leader of the
Janata Party, was Minister of Indus-
tries, what was done has to be looked
into. I would draw the attention of
‘the Hon. House te the fact that if you
read the: whole book, you will find no
manual of accounts, no statements and
no documents reconciling the actual
expenditure made—and nothing could
be done.
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It you refer to p.58 of this book,—
the Comptroller and Auditor-General’s
Report, Upnion Goveroment (Com-
merce), 1979, Part IV—you will find
that crores of rupees have not been
utilised for years together. Then, please
refer to p. 65. I will not take up much
of your time by reading it, but a refer-
ence has to be made because the
anxiety of the House is to bring down
prices, the spiral of rising prices has
created a great probiem for us, but I
would say that the foundation of the
rising prices has been laid three years
back, and its effects are to be borne by
us today. They want that the spiral
of rise in prices should go up further
by these actions by not permitting
people to function. That js making
the economy of this country still
worse. I would submit that it is
about Rs, 6,000 lakhs. This item is
6.2.2.:

“6.2.2. In the following companies,
the stores and spares of the values
mentioned there against each had
not moved for two to three
years:...”

You will find that in item (iv), that

is, Hindustan Stee] Limited (Bhilai
Steel Plant), it is Rs, 155.95 lakhsg,
Rourkela Steel Plant Rs. 1,689,03

lakhs, Alloy Steel Plant Rs. 455 lakhs.
Again you will find in item (xvii),
Heavy Engineering Corporation Limi-
ted Rs. 1191.00 lakhs, and so on and
so forth,

You will find jn this a large num-
ber of such items involving croreg of
rupees. This has affected the economy
of this country., What has been done
about it? I would make a submis-
sion that, wherever you find such
wastages of money, in those cases, a
very stringent view has to be taken
and those persong who are guilty of
it must be punished, individual res-
ponsibilities must be fixed. That is
why every time we are finding this
criticism in this august House that the
public enterprises are not making any
profit, they are running in loss. It
is a must—the guilty must be punish-
ed—because we are wedded to the
principle of gocialism and we want
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the poorer people of this country to
come up. But with this gort of per-
formance, it is impossible. The high-
ups or low-ups,—I do not know—
whoever is  responsible, action
must be taken against them.
Otherwise, the economy will not im-
proye,

Another factor to which I would
draw your attention is this. I was
reading #&nother report of the Com-
troHer and Auditor General—Bhara-
tiya Niyantran Mahalekha Pariksha ka
Prativedan, 1978-79. The ball-bearings
of axles are being purchased from
only one company. You will find that
we had to pay Rs. 77.39 lakhs more to
a company because of certain lapses
or acts of omissions on the part of
certain authorities. If on one single
item there is so much of loss of na-
tional wealth—crores ©of rupees—do
we not think in terms of plugging
these leakages or inefficiency? The
whole malady in this nation is that
people are not prepared to plug these
leakages; they are not prepared to
take or accept personal responsibili-
ties. Nobody is bothered about thes2
things, Even in those three years,
nothing was done on this. Therefore,
I would submit that these are the
various factors which we have to
consider,

The economy of the country has to
be developeq in such a manner that
all parts of the country develop.
Every thing has to be seen in termg of
national interest. My friend, Mr.
Bhagwat Jha Azad, was raising a
controversy—between Farakka and.
some other place, He wgg mentioning
about a super thermal plant. I also
know that coal is produced in abund-
ance in Madhya Pradesh, but the ther.
ma] plant js installed in UP. Who
is paying for transport? It ig public
and public alone. Therefore, this
principle which has been assureq by
the hon. Finance Minister has to be
followed, namely, that only in places
where we find that the raw material
s available and which will result in
the cost of production being the chea-
Pest, there alone this should be done
8nd at no other place should this be
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done for other consideratigns., It is
the economy of the country which
shouly be the only consideration for
establishing big industries and super
thermal plants, T would submit that
we have got another part of it. Ulti-
mately the industry of the country
has been brought to such a level today
that during the last three years the
prices of cement have gone up so
high that the reasong for it cannot
be explained, Yoy may attribute any
reason or anything, but I would say
that in my district we have got about
1000 million tonnes of limestone, but
because of the railway  difficulties,
licences are not being granted. I do
not know for what reasons. I expect
that whatever actiong they have takea
in the previous three years, they will
not be repeated and this government
and the Finance Minister should take
proper steps to chek all these things
and see that the wastages of the pub-
lic money are not committed in future.

Another thing to which I would
draw your attention is the price spiral
rising every day which is causing
concern to all of us. We have to find
out a policy whereby the prices go
down., The prices of everything
needed by the agriculturists are going
up and as a result, the prices of agri-
cultural produces have to be gold at
a higher price which the poor people
cannot afford. So, you will have to
find out ways and means Wwhereby
the necessities of life are sold at prices
which the poor people can afford,

Coming to coa] production, T would
say that no explanation is sufficient to
say that the coal could not be moved
or it could not be lifted or that pro-
duction js less. There is no point in
your saying that the cement cannot he
moved because the railway wagons
are not there. Sir, you will recall
there was a discussion here in this
House two days back about two
wagons of sugar lost in transit on the
railways. God knows where it has
gone and different stories have come
before the House....

PROF, MADHU DANDAVATE:
There js a privilege motion pending.



351 Finance (No. 2)

SHRI B. R. NAHATA: I am sorry..

SHRI MOOL CHAND DAGA (Pali):
So what? You can have your say.

SHRI B. R, NAHATA: The point is
that 66,000 tonnes of sugar at a mon-
thly quota of 20,841 tonnes—3 months’

" quota of sugar has been supplied and
the Food Corporation of India wants
to find out excuses here and there.
They say it is in the pipeline. Sir,
1 have taken up this matter in my
State Advisory Council of which X
am a member and wWe were informed
that in three monthg the shortage will
be made good but it has not yet been
distributed. For 3 monthg we have
not received any sugar, Sir, such
things come in the way of our placing
trust in the public sector by which
our leader wantg to implement our
programmes and policies and bring
about socialism, progress and pros-
perity in the country. These are small
things but are crucial to our progress,

Another instance I would bring to
your notice. My district is a mono-
poly producer of opium, The Nar-
cotics Department purchase it. iere,
the husk js being wasted and thrown
away. Before the Janata government
came on the scene, the Congresg gov-
ernment had decided to establish an
industry utilising the husk with the
collaboration of Czechoslovakia, The
Janata government came and it vani-
shed in te thin air. I would request you
and I have written to the hon, Fin-
ance Minister .gs also to the Prime
Minister. Don’'t wait for foreign
technology or goreign collaboration.
Here in thig country, in my own dis-
trict a person has come forward
with certain suggestions and your
officers have gone and discussed the
matter and have prima facie agreed
to have further examination and
research on the lines suggested by
him. They say the cost of the unit
would be Rs. 60 crores but I say
positively it can be established with
a capital of Rs. 5 crores. So, please
go ahead with all expedition and see
that the croreg of rupees which are
wasted in terms of opium husks are
utilised.
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And we are in a position to earn
more of foreign exchange by export-
ing the alkhalide ang other things,
One more aspect to which I want to
draw your attention is this. The rail-
ways are playing a very prominent
part in developing the country. With
respect, I would say, that a certyin

survey had been done about laying
new lines of B.G. on te Western Rail-

ways but in the survey the industrial
development, the betterment of the
area and the profitability of it is not
being considereq in many casés.

I come from that area in which,
during the last fifty years, I have seen
only three passenger train services on

the meter gauge of W.R. Dbetween
Ajmer and Khandwa section. 1 said ear-

lier, we have got the prospect of ha.v- ‘

ing more than a thousand million
tonnes of limestone in that district.
Because of railway difficulty cemsent
industries are not coming up-. Appli-
cations are not being considered or the
clearance is not being given. I wrote
a letter to ShAri Kamlapati Tripathi Ji
but he saig that it would cost us Bs.
99 crores. If you calculate on  the
basis of facts and figures, you will
be convinced about its economy. The
Industries Department have allowed
the CCI to raise the capacity ©of
Neemuch Cement Factory from 4 lakhs
tonnes to 10 lakhs tonnes but with
a rider that you will be able to pro-
duce only up to the stage of clinker
and clinkerg will have to be trans-
ported to Delhi, to Haryana and
Hissar where it woulg be powdered
and bagged and transported to various
parts of the country. Why thig be
not in my area? Why not in that part
of the area? The cost of production
will increase. You want to concentrate
the industries in those areas which
are already having sufficient number
of industries anq the backward dis-
tricts like ours wherg we have raw
materials, will not get anything aqut
of it. Why? Consider this. The cost
of transport from one single cement
factory by way of rail transport will
be not less than Rs, 8 to 7 crores every
year. If you establish flve or six

1
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cement factories there you will earn
Rs. 30 crores in one year. If you
connect ag I have said, the areas of
Godhra and Kota by the route Singol,
Mandsaur, Neemuch and Bangwara of
Madhya Pradesh and Rajasthan, you
can reduce the distance thereby bet-
ween Bombay and Delhi by 60 K.M.
Sir, is it not economical? Is it not in
the national interest? Why not put up
cement factories in that part of the
area, The Banswara District of
Rajasthan has got absolutely no rail
link. If you provide a link, that area
will be benefited and the people of
that areg will also be benefiteq and
the country will improve its economic
position. The national income will
improve not only in that part but
also the whole of the country. In
spite of that, because of lack of in-
terest on the part of certain officials,
they do not want certain things to be
done there. If they cannot be con-
vinced, they can sit with us and consi-
der 1t. If I am convinced that it is
not in the national interest, I would
be the first person who will say ‘don’t
give that to my constitutency.’ If
they consider that to be  against the
nationa] interest then, don’t do Lhat
for my constituency, But if it is in
national interest and it ig economic,
then I =ay you cannot ignore it. If
it increaseg the national income, why
shoulg this not be considered? We,
people. had been lagging behind for
years together. Should we not also he
accommodated? Let it be considered.
Or is this because we have no big
leaders here that it ig not considered?
That shoulg not stand in the way of
doing a thing.

I find that the comprehensive Fin-
ance Bill that has come before us is
moving in that direction of progress,
economy ang |, efficiency, @ Whatever
wrong had been done during the last
three years hag to be wiped out. I
have alsp a word of caution. I re-
quest the Finance Minister and the
Government to see that such mistakes
are not repeated and see that deve-
lopment of industries is not done on a
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partisan basis, It should be based on
national interest, Then and then only,
we will be able to achieve the goal
for which we are struggling here in
this country, in these harg times.

With these words, I support the
Finance Bill.

MR. DEPUTY-SPEAKER: SHRI
Balasaheb Vikhe Patil.

PROF. MADHU DANDAVATE: Be-
fore you call the next gpeaker I have
to raise one procedura]l point, Shri
Jyotirmoy Bosu physically laid cer-
tain papers on your Table. The pro-
cedure is that whenever papers are to
be laid on the table, the Speaker goes
through them first and, after going
through them, he gives the permission
to lay them on the Table. Before that,
the procedure is that those papers are
to be authenticated by the Member.

1 want to know  whether those
papers have been authenticated by
him or they have just been put on
your table. They have to be authen-
ticated.  Otherwise, they should be

handed back to the hon’ble Member
for being authenticated.

Mr. Deputy Speaker: He has handed
over to me. It is subject to examina-
tion. It will be examined. We are
going to examine it.

PROF. MADHU DANDAVATE:
Even for examination purpose guthen-
tication is necessagy.

SHRI R, VENKATARAMAN: Sir, 1
thank the hon’ble Member for bring-
ing up this point. If any Member
places any paper on the Table of the
House, he must authenticate it say-
ing that this is authenticated, Even
when we Ministers file various re-
ports we authenticate the same. &9,
first he mugt authenticate and then
Speaker must examine whether they
should form part of the record and
allowed to be laig on the Table.

MR. DEPUTY-SPEAKER: We will
see whether it is authenticated,

" SHRI G. M. BANATWALLA: Sir,
we should be very careful about
these layings on the Table,
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SHRI S. B. CHAVAN (Nanded):
Mr. Deputy Speaker, Sir, 1 rise to
support the Finance Bill which has
been presented By the hon'ble Finance
Minister.

Sir. thereafter he was also pleased
to afmounce some more concessions
and those concessions were also an-
nounced on the Floor of the House.
1 have heard with great patience the
different points which the hon’ble
Members from Opposition were ~na}.<-
ing here, The main thrust of t}lelr
criticism was that the hon’ble Tin-
ance Minister has left a very huge
deficit uncovered—almost Rs. 1,432
crores. This has been left uncovcred
and they themselves were suggesting—
if I mistake not, it was Prof. Danda-
vate—just three days before the Bud-
get the Petroleum  Minister was
pleased to announce some price hike
in petroleum products. I do not know
whether Prof, Dandavate thereby
wants to say that this is one of the
means of resource mebilisation. If
he is fully convinced that this is re-
source mobilisation in which Finance
Minister through the Petroleum Minis-
ter has done thig then, of course, he
will be perfectly justified in raising
that point but everyone of ys is aware
of the fact that there js still an ele-
ment of subsidy in oil. We have not
completely cleareq the entire thing,
So, any question of resource mobili-
sation normally will not arise.

Thereafter, there are only two
courses left. Omne course is to reduce
the developmental expenditure, the
Finance Minister has been pleased to
say that he has raised the develop-
mental expenditure corresponding to
the last year by 16 per cent and the
hon’ble Members themselves have
criticised this by saying that the price
rise hag been of the order of 20 per
cent and your step-up is just 16 per
cent. That clearly shows that there
is hardly any scope of reducing the
developmental expenditure, On the
other hand, everyone of us in one
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sector or the other has been request-
ing the Minister concerned that he
should do this and do that and try
1o slep up the developmental expendi-
ture. So, that aspect is also not
there. ...

PROTF. MADHU DANDAVATE: To
my knowledge, during the discussion,
nobody ever suggested that the deve-
lopmental expenditure should be re-
duced, Actually, on the contrary tiat
15 the one expend.ture that is always
productive ang that is also non-In-
flationary, in g sense, if I may say soO.
Nobody suggesteq that the develop-
mental! expenditure shoulg be reduac-
ed. If it comes to a ratio of non-
developmental and developmental
expenditure, I would say, we wouid
be happyv if the developmental ex-
penditure is increased, That would
result in more production. That would
result ip reducing the inflationary
burden on the economy of our coun-
try.

SHRI S. B. CHAVAN: I could
concede your point. You never meant
it. But what else can it mean? That
is my point. If Rs, 1432 crores of
deficit hag been practically left un-
covered. what are the meang avail-
able? One, to reduce developmental
expenditure, which, according to hon.
Members, is irreducible, you cannot
do it. Now the other thing or the
other means which is available js this.
The hon, Finance Minister should
have gone in for increased and hea-
vier doses of taxation, I was also
one of them as the hon. Members of
the Opposition, who were just waiting
till the last sentence of the hon.
Minister’s speech, expecting something
or the other to come out, by which
they will be akle to harass the Fin-
ance Minister, saying, you have in-
creased this tax or that tax, His an-
nouncement that there is no tax came
to everyone’s surprise even on this
side also. I must frankly admit this.
We were also expecting that he is
going in for heavier does of taxation..
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DR. SUBRAMANIAM SWAMY
(Bombay North East): He has raised
it 'and then he came to the House,

SHRI 5. B. CHAVAN: Probably
you were nol in the House, that is
what I have already said. He has
used another method which according
to me is a cautious approach, I com-
pliment him for this. I congratulate
him for his imagination, boldnessand
taking very calculated step, Deficit
financing is a very effeclive instru-
menil in the hands of the Finance
Minister which has to be used in a
very calculated and selective manner,
otherwise undesirable consequences
are bound to follow, but here the
Finance Minister has weighed every
step, and taken calculated risk. We
can very well analyse the assump-
tions which he wag having in his ming
when he took this step, where he did
not levy any additional tax, and left
such big deficit uncovered, According
to him, he had two or three assump-
tions: One is thay monsoon is going
to be good; we will have normal agri-
cultural production and with the
stocks at our disposal, with normal
monsoon, with good agricultura]l pro-
duce in our hands, there will not be
any big problem. 'That is one
assumption, Another assumption is
what he has clearly enunciated
in his Budget speech. An-
nouncing a number of concessions
in the case of Direct Taxes, he ex-
pects that every one will behave pro-
perly. Exemption limit wag raised
from Rs. 10,000 te Rs. 12,000; sur-
charge reduced from 20 to 10 per cent.
‘He expects better tax returns to be
fileq so that he will be able tb con-
‘centrate on major parfies, leaving
out the smaller one as far as possible.
And his third assumption, according
to me, is the incentive which he has
afforded to the industrial sector there-
by expecting that a proper atmos-
phere of investment and growth will
be created.

Now, these are the 3 or 4 assump-
tions on which he seems to have fram-
ed his budget proposal. Now, it is
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the people who have got the benefit,
got all the concessiong that the Finance
Minister himself has offered without
anything asking for the same. I do
not thing that any pressure was bro-
ught gn the Finance Minister for these
concessions, He on his own, knowing
the working of the Industry Depart-
ment, knowing also the working of
the Finance Department, has an-
nounced so Mmany concessions with a
view {o crealing a proper almosphere
of growth and production, He ex-
pects that his budget proposals will
ultimately lead to greater production
both in the industrial sector as well
ag in the agricultural sector. How
best we respond is now left to the
common people for whom  he has
announced SO many concessions. As
a matter of abundant precaution I
have one or two suggestions merely
for hig consideration.

The first point which I woulg like
to suggest will be aboul appreciable
reduction in the non-developmental
and non-plan expenditure. If this
can be resorted to, I feel that there
j¢ a tremendous amount of scope sO
that & large number of schemes can he
transferred to the State Governmen:s.
Thereafter there is no justification for
having this kind of expenditure at the
Government of India levels,

The secong point which is very:
much emphasiseq is about very close

‘monitoring of the fiscal targets set

for each Ministry both at the Central
Governmentg level as well as at the
State Government’s level and for
creating a king of sense of urgency and
awareness in the officers who agre wor-
king in the field. I think this is where
we have been falling short badly of
our physical targets. For, the finan-
cial targets have been achieved but
physical targets have always eluded
us. We have to have some sort of a
very close moritoring of all the acti-
vities.

Sir, I have had the opportunity of
going through the performance bud-
gets which was presented to the House
by different Ministries. @May I re-
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quest the Finance Minister kindly to
go through at least one performance
budget? If you want, you can go
through the entire thing and see
whether in the casg of at
least one Ministry the performance
budget has been really fulfilled or not.
He must first satisfy himself. I for
one at least can say that it does not
give any correct ideg as to what are
the physical targets which they have
set for themselves and how they are
going to be answerable to the Parlia-
ment next year when the budget is
presented, If we have to compare the
performance budget of next year with
last years budget, the Membhers of
Parliament should be in a position to
find out as to whether they have been
able to achieve the targets that they
have set for themselves and if they
have not, they should find out waich
department has failed, where the
things have gone wrong. At least we
shoulg be able to find out these things.

Sir, the third point which we may
bring to the notice wof hon. Finance
Minister, as a matter of abundant
precaution ig about the infrastructural
facilities which are very badly requir-
ed, if we really believe in, industrial
and agricultural growth. Here the
State Electricity Boards, the Coal
Ministry and the Railway Ministry
have a co-ordination Committee., But
at the same time, greater attention will
have to be paig to see that our pro-
duction does not suffer because of the
infrastructural facilities which are not
coming up to the mark. That is the
only apprehension left, If we are able
to fulfil this expectation, if electricity
becomeg available to all the indus-
tries which are either there or which
are newly set up—agriculturists
shoulq also get power which is very
badly required—] am sure the pro-
duction oriented budget which the
hon. Finance Minister presented to
the House will be completely fulfilled
and there should be no difficulty about
it.

One or two more points which I
have to bring to the notice of this
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House are about the incentives which,
in fact are very Dbadly Trequired in
the agricultural sector. It is not
sufficient to give incentives only for
the growth of industry, these are alse
essential for the agricultural] sector
which, in fact, has been very badly
requiring some kind of incentives
from the Government.

The support price sugesteq by the
Agricultural Prices Commission nor-
mally is very much below the market
price.  Agriculturisty instead of get-
ling remunerative price are not able
to recover even the cost of produc-
tion. I woulq suggest that the Agri-
cultural Prices Commission should be
an independent body and it should
be a statuory body created by a Sta-
tute of this Parliament so that they
are able to correctly find out and as-
sess the cost of production and then
suggest what should be the price
which should be payable even as a
support price to the agriculturists,

The secong point is about the agri-
cultural credit line which has got
choked up in a large number of States
and 1t has got to be cleared. Shri
Niren Ghosh is not here, but I was
amused to find that every now and
then, whenever the the question of
Maharashtra scheme was being raised
here, he always used to say
that there are some fictitious fransac-
tions and fictitious loans were given.
I do not know on what basis he has
been saying that. Even if there are
some fictitious transactions, those
could be found out and the persons
concerned punished for that. Why
should every cultivator be punished
for that? They are not able to utilise
the Reserve Bank credit limit because
a large number of defaulters are
there. The Maharashtra Government
has taken a bold and realistic step
in this connection and they wanted
to provide Rs. 45 crores for wiping out
the loan of these small and marginal
farmers. I would request the Fin-
ance Minister to see that gt least the
Reserve Bank does not come in  the
way, The Reserve Bank should not
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ereate any difficulty if the credit line
gets cleared and they are able to
utilise the agricultural credit in full,
which, in fact, they very badly re-
quire.

SHRI R. K. MHALGI (Thani):
What exactly should this Government
do? Give a concrete proposal,

SHRI S. B. CHAVAN: I could make
the Finance Minister get my point,
at least, he is sure, of what we ex-
pect. I do not want the Reserve Bank
to come in the way of the Maharashtra
Government, that is the only thing.

14.49 hrs.

{SHRI GULSHER AHMED in the chair]

There is one more point. Some kind
©of adjustment in the price of urea
and other chemical fertilisers which
the cultivators have to uge is neces-
sary. The price of all petroleum pro-
ducts has gone up, thereby urea has
become a prohibitive item for agri-
culture. Some kind of adjustment
effected by which urea shoulq be
easily available to the cultivators is
one of the points which the Finance
Minister may kindly consider,

My next point js about the natural
calamities and the scheme of re-sche-
duling of loan. The Finance Minister
is aware of the fact that re-schedul-
ing ijs not a concession to the culti-
vator at all. He is not only required
to pay one instalment, but one and
one-third instalment. If a man who
is not in g position to pay one instal-
ment, is required to pay one and one-
third, I think, it is too much. And
if he were to fail in payment of one
instalment, the entire amount is being
recovered or a very heavy penalty is
being levied. That is how many culti-
vators have become defaulters, Some
kind of a realistic scheme will have
to be adopted by the Reserve Bank
In order {p see that for those who
suffer due to drought or floodg or any
other natural calamities, re-schedul-
Ing of the bank loan should not create
Mmore difficulties.
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There is one more point about the
participation by Government and the
Reserve Bank in creating a credit
stabilization fund.

That is a scheme which has already
been accepted. That scheme is in
operation, but it is only on paver.
My submission will be that all the 3,
viz. the State Government, the Re-
serve Bank of India and the Govern-
ment of India should participate in a
big way, so that in times of calamity,
we are able to help the cultivators
who, in fact, need our help very
badly. I wanted to bring these sug-
gestions to his notice, in order to see
that the agriculturist alspo feels satis-
fied that the new Government takes
care of the problems of agriculturists,
and seeg that the real bottlenecks and
difficulties are being properly tackled.

There are 1 or 2 points which I have
to mention—about the dispersal of in-
dustry Mr Chanana is here. When
a question wag raised here some days
back, he was pleased to say that he
would lay the information on the
Table of the House. The point was
this: in spite of a clear decision by
the Government of India; in spite of
a clear decision by the Metropolitan
authorities and in spite of the policy
of the State Government not to locate
big industrial units in already con-
gested localities—ang when we are
talking in terms of dispersal of indus-
tries with a view to seeing that condi-
tions are created by which mofussil
areas also get the benefit of industrial
development—we find that al] these
decisions are being violated. The
same areas again get congested. More
units, either in the name of new units,
small scale units or expansion of the
unitg are again locateg in the same,
old areas. It js only the Bombay-
Pune-Thana range in Maharashtra
which is, in fact, having all the con-
gestion of industry. The rest of Maha-
rashtra, especially the ex-Hyderabad
part of Maharashtra and the ex-
Madhya Pradesh part of it—Vidarbha
and Marathwada as they are popularly
known—are lagging behind. There is
hardly any industry there, We give
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all comcessions and we make policy
pronouncements (Interruptions) About
Konkan, with the petrochemical zom-
plex coming in, I think there is tre-
mendous scope there. That is why I
did not mention it.

I request the Finance  Minister
kindly to look into this and see *hat
this policy is translated into action,
and that backward areas are, in fact,
given some industries in the joint sec-
tor, or some more concessions may be
given, so that these backward areas
are brought on par with the other
areas of the State,

Now about national highways, In
the ex.Hyderabad part of Maharashtra,
there is not even one mile of national
highway. We are consistently fold
that the Government hag taken a deci-
sion not to go in for any new na-
tional highway. My only request to
him will be this: the Transport Minis-
try did not come up for discussion
here, I, therefore, take this oppor-
tunity to tell the Finance Minister
that the ex-hyderabad part ol NMaha-
rashtra digd not have even a single
mile of national highway. except per-
haps g part of Osmanabad, i.e. the
Solapur-Hyderabad national h'ghway,
That is the only highway passing
through the fringe of that area, My
request to him is to join all these
areag in such 5 manner that the agri-
cultural produce....

SHRT R. VENKATARAMAN: You
get the support from the Chief Minis-
ter.

SHRI S. B. CHAVAN: T hope that
all these points will be taken care of,
and the respective Ministry will be
informed of the action taken. I have
great pleasure in supporting the Fin-
nance Bill

SHNC' T. DJANDAPANI (Pol-
lachif** Mr Chairman. st the outset,
I welcome th~ proposals. the new pro-
posalc inserteq in the Finance Bill,
_namely, the, tax holiday extended from
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7 years to 8 years in the case of asses-
sees. In the same manner, in the cage
of new plants, the concession is aldo
extended for the purchase of machi-
nery. Some incentive ig also extended
to the transport industry which ig a
vital industry in the matter of econo-
mic activities. It deserves that incen-
tive which the hon, Minister is kind
enough to give. In the gsame way,
exemption is also made available to
the business of live-stock, poultry,
dairy farming. These proposals follow
the previous budget proposals. These
proposalg will certainly help in ‘the
development of this country.

Something was mentioned here
about the price rise. Even after this
‘bude¢et, prices have risen to a consi-
deroble extent. Complaint has been
made about it here, As far as this
House ig concerned,—memberg be-
longing to various politica] parties,
whether they are in the Ruling Party
or in the QOpposition, whether they are
in the Centre oy in the States,—every
political party has got its responsibi-
lity in dealing with this problem. They
must have some suggestions to make
to the government how to curb price
risc I am happy that the hon Fin-
ance Minister has come out with a
proposal tp establish a cell in the
Ministry of Finance to make available
supplies to the scarcity areas go that
the vulnerabe sections can purchase
these things at reasonable rates, This
action of creating a cell may minimise
the price level, After the Budget,
though it was welcomedq by all, I am
sorry 1o say that certain departments
are in collusion with some business
people and they go againgt the interost
of the government. I would like the
government to take stern action
against those officers ag well as persons
involved in this matter, For example,
in my neighbouring district, Nilgiri,
there is a public undertaking unit,
that is, Hindustan Photo Film. Soon
after the budget proposals were an-
nounceq saying that they will be
effective from 1st July thig year, some
officials came in collusion with some
persong in South India Filh Chamber
in' Madras. They smuggled about
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4--5000 rolls of coloyr filmg valued
at Rs 28 lakhs from the godown of
4 firm. 8o, thig is the grosg scandal
committed by the officials who were in
collusion with some people in South
India Film Chamber Association. I
would like the government t¢§ take
stern action against those persons
I am glad that the CBI is enquiring
into the matter. In thig connection I
Woulq request the hon. Minister to
See that 1o culprit is free from punish-
ment,

15 hrs.

About allegations made aboyt the
departments, we have been noticing
in respect of expenditure, that as
S0on as amounts are allocated tg the
respective departments of the .-ate
government, they are not at all taking
any interest whether a particular
amount allotted to a particular de-
paitment iy properly utilised or not,
It is done only after the entira amount
is spent It is time {0 have
a8 mechanism to find whether
the mount  allocated to  the
departments of the state government
are properly utilised for the particu-
lar purpose for which they were ear-
marked, so that the departments of
the state ag wel] as the Central Gov-
ernments do not spenq all their amount
at the enq of the the financia] year.
For example, it come amount is allot-
ted to a particular department, they
sleep over that amount and then they
spend that amount hurriedlv at the
end of March with the result that the
amount Ys not utilised properly, there
is scone for waste, corruption and
maloractices Therefore, it is the duty
of the government to come forward
Wwith proposals to check these mal-
practices ang inefficiency prevailing
in th~ departments. The report of
the Comptroller and Auditor General
for 1978.79 shows how the depart-
mente e not utilising the amounts
properly,

Government iq committed to certain
Brineinles, to give to the people every-
thing they need, Byt at the same
time the departmental executives do
‘N0t understand the realities op the
principles ang the responsibilities of
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the government. In thoge caseg I
would like to ask the government to
fix responsibility on a particular offi~
cer, What happens? Suppose some
officer commits a mistake and _the
audit report finds something, a reply
is given by the government and it is
treated as if his responsibility is over.
Ny action is taken against him. ‘e
may be transferred from one depart-
ment to another. He hag made some
mistake or mischief at the cost of {he
exchequer, at the cost of public wel~
fare. Government shoulg fix res-
ponsibility on the officer ang then
only this type of lethargy in the de-
partments will go.

We are getting assistance from
foreign countries—the World Bank
and the International Monetarv Fund
and other agencies and the funds are
utilised by our government, Ag f4r
as India is concerned, I am happy that
most of the funds are properly utilis-
ed, But at the gsame time, there may
be some lacuna or shortcoming in ihe
execution of projects. If the World
Bank prepares an audit report, it
should be placed on the Table of the
House sp that we know what is hap-
pening, what difficulties are pointed
out by the World Bank. Just as the
CAG’s nationa] audit report is placed
on the Table of the House, the audit
report of the World Bank and the
IMF should also be laid on the Table
of the House. Then only we will know
what is our performance.

I welcome the functioning of Income
Tax Department, Of course, there are
some Joopholeg glso in this matter. The
Department should come forward with
many amendments. For example I
came across a judgment of the Sup-
reme Court of 8th May, 1980, There
is a per<on Shri Piara Singh. His
Job is smuggling gold from Pakis‘an
to India. He was carrying money to
Pakistan so as to buy golg and smug-
gle golg from Pakistan to India. He
wanted to sell the smugg] 1d at a
higher price. On the wey’ he was
arrested by the Customg!’Authorities.
Then the amount wag conflscated.

. After some time his assets were asses-

ed He wag éarrying Rs, 65,500,

b4l
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Then the Assessee Shri Piara Singh
went to the Income Tax Officer stat-
ing that the amount which was .on-
fiscated by the Customgs Authorities
shoud be alloweg to be deducted irom
the income ag expenditure. This was
his contention. The Appellate Com-
missioner rejected hig application.
Again he went in for appeal. In ap-
peal to the Income Tax  Appellate
Tribuna] the contention of the asses-
see wag that if he was regarded as
engaged in business of smuggling, he
wag entitleq to deductiong of the
entire sum of Rs, 65,500 as a loss in-
curred in the confiscation of the cur-
rency notes, That was also rejected.
On the reference, at the instance of
Commissioner of the question—was
the amount of Rs. 65500 allowable
for deduction under Section 10(1) of
the Income Tax Act, 1922 the High
Court answered the question in affir-
mative against the Comrmissioner. On
appea] made by the Commissioner
of Income Tax, the Supreme Court
while affirming the decision of the
High Court said:

“The currency notes carried by
the assessee across the border consti-
tuted the means for acquiring gold
in Pakistan which gold he subse-
quently sold in India at a profit. The
currency notes were necessary for
acquiring the gold. The carriage of
currency notes across the border
wag an essential part of smuggling
operation. If the activity of smug-
gling can be regarded as a business,

those who are carrying on that
business, those who are carrying on
that business must be deeme to be
aware that a necessary incident in-
volved in that business is detection
by the customs authorities and con-
sequent confiscation of currency
notes, It is an incident as predict-
able in the course of carrying on
the activity as any other feature of
it. Having regard to the nature of
the activity, possible detection by
the customs authorities constitutes
a normal feature integrated into all
that ia implieq and involveg in it.
The confiscation of the currency
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notes is a loss in the same way as
if the notes had been stolen or
dropped on the way. It ijs a loss
which springs directly from the
carrying on of the business and i
incidental to it.”

This ig the judgement vf the Supreme
Court. The person is committing an
offence. Cognisable offence can be
taken g a business under the In-
come Tax Act 1976 Section 2(13).
It says—

“Business includeg any trade, com-
merce or manufacture or any ad-
venture or concern in the nature of
trade commerce or manufacture,”

So this Section says ‘any adventure’,
So, smuggling ig an adventure. In
the future, even pick pocketing and
stealing currency noteg will be legalis-
ed. This is the question. Whatever
may be deductable or not, please see
this type of judgment, Of Course, 1
am not a legal luminary, The De-
partment should know all these things
ang bring a suitable amendment,
Therefore, I request the Government
to go intp this matter.

Coming to plan allocations to the
States, some Stateg like Keralg and
West Bengal fight with the Central
Government and get more funds for
their respective States. Owurs is a
poor State and the people in power
do ot know where to approach for
funds. Whether they shoald fght
with the Central Government or not is
not the question. But they do not
know whom to approach for funds.
(Interruptions). I am talking about
the Finance Minister of Tamilnadu,

AN HON, MEMBER: He is not so
innocent.

SHRI C. T. DHANDAPANTI:  He is
not so innocent, but he does not know
whom to approach for funds, So,
the Central Government should make
a survey. Of course, the Planning
Commission is there and they do visit
the States. They call for the views
and recommendations of the State



'

‘about agriculturists. The

369 Finance (No. 2)

Governments. But the Central Gov-
ernment must make an independent
survey, so that where a backward
area needs certain help ang benefits
from the Central Government, that
could be given to them. So, I request
the Government tg look into that mat.
ter also.

Many hon. members talked about
railways. We have beep demanding
a particular line right from 1932. That
scheme was approved and a survey
was also made, I am referring to the
railway line from Samarajnagar to
Palani, the pilgrim centre, via Tirup-
pur and Dharapuram. Dharapuram is
a very backward area. There are no
water resources ang no industries.
When we approach the Railway Minis-
ter he says that because there is no
industry, railway line is not neces-
sary as there are no goods to be car-
ried. When we approach the Indus-
try Minister, he says, when there is
no railwayline how can we give you
industries? Thig is the position. 1
want the Government to see that this
railway line ig constructed and also
some major industry is put up in
backward areas like Dharapuram,
Coimbatore District hag been bifurca-
ted into Periyar District anq Coimba-
tore District. The entire Periyar
District is a backward area and it
should be declared as an industrially
backward district. Then only they
will get more industries from the
‘Centre and even the private people
will invest money there. Thereby the
area may become prosperous.

The previoug speakers have spoken
Agricul-
tural Prices Commission has saig that
only Rs, 100 will be given per quintal
as far as Tamil Nadu is concerned. The
agriculturists’ associations demand
Rs. 150. My personal view is that it
is a just demang and Rs. 150 should
be given to the agriculturists, Of
course, the State Government is say-
ing that Rs, 130 will be enough for
them, Even otherwise, the State Gov-
ernment is ready to give more funds.
Already the Chief Minister has as-
sured the agriculturists that they will
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get more money. Even the Agricul-
tural Prices Commission or the Cen-
tral Government do not give more
money to the farmers, The Chief
Minister has given a promise to the
agriculturists that they will be given
higher price of paddy. I request the
Government that the price of paddy
should be fixed at the rate of Rs, 150
per bag.

By saying this, I welcome the Fin-
ance Bill. I congratulate the Finance
Minister for having given some zon-

cessions in some fields which I have
already mentioned.

SHRI ANAND SINGH (Gonda): 1
am grateful to you for allowing me
to rise and support thig Bill, I zon-
gratulate and compliment our Fin-
ance Minister for presenting the Bill.

I:was here on the day when the
Bill wag presented and the disappoint-
ment in the opposition was so univer-
sal, so complete and so evident that
I will not hesitate in saying that 1t
wags the dynamic leadership of Shri-
mati Indira Gandhi that sent the
Janata Party to the opposition, then
our Minister’s careful planning and
presentation had provided the coup-
de-grace whereas the search for a new
rallying the point was concerned,

Ag far as taxation goes, there will
always be taxation if the society has
to progress. But it is the concern of
the common man. Even those who
do not read newspapers, they look
around and see as to what is happen-
ing to the taxed amount, whether it
is being utilised or not. If the taxed
amount is utilised properly, they pay
it willingly, if they feel it is net being
utilised properly, they grumble, Even
today, the vast amount of taxes that
we collect or have collected, are being
utilised in big financing agencies like
LIC, UTI, IDBI. Whether the taxed
amount is of today or yesterday or
day before yesterday, this is all tax-
payers’ money and they keep an eye
on it and keep looking at it with a
hope that it will bring returns and
then we will be having less taxation
in the country,
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Today, the tax evasion is of the
order of Rs. 400 to Rs. 500 crores. The
black-money hag gone upto Rs, 20,000
crores. The parallel economy is the
word they have started using, Here,
I am sure, the hon. Finance Minister
is going to take very stringent and
strong steps to curp this black-money
so that this parallel economy is de-
pleted if not completely destroyed.

The financing agencies are supposed
to bring us returns. But what is ac-
tually happening? You take the case
of automobile industry, These finan-
cing agencies have invested lot of
money in the automobile industry, As
vou know, a diesel Ambassador car
costs Rs, 84,000, an ordinary Ambassa-
dor car costg Rs. 60,000, a Fiat costs
Rs. 64,000, If I ask you, Mr, Chair-
man, abhout the price, you will say
that it is phenomenally high and so,
the consumers like you and I  are
suffering. What jg actually happen-
ing in this? If you look at the ba-
lance-sheets, you will find that they
are running on marginal profit and
in some year, it is a marginal loss.
With Rs 84,000 for a diesel Ambas-
sador car, the Birlas are running their
unit on a marginal profit or loss. With
Rs. 64.000 for a Fiat car, the Premier
people are running the unit on a
marginal profit ang loss, So is the
case with Standarg Motors What
they have actually done is that they
captured ancillaries also. Their an-
cillaries are run by the same people,
their family members or their direc-
tors. The profits are diverted there
and it doeg not come back to the
mother firm for distribution to the
share-holders,

To cite an example, take the Pre-
mier Motors. The radiators are made
by Bharat Radiators Private Limited
at a much inflated price. The result
is that the price of the car becomes
higher. Who runs the Bharat Radia-
tors Private Limited? It is run by the
daughter of Walchand Hirachand.
From where do they buy the other
componants? They buy them from
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Acme, at g much inflated price. Who
are the owners of Acme? The same
Walchang Hirachand people. So, hy
the time the car ig assembied, the
price is much inflated and the con-
sumar, you and I, have to pay more.

Take the case of one Birla concern,
I am just citing one component, the
bearings A Birla concern called Na-
tional Bearing sells them to Hindus-
tan Motors. Thig National Bearing
does not produce the bearing. 1t is
only a sole selling agent, It buys it
from National Engineering Indusiries
Lim'ted. which is another Birla com-
pany So, it ctarts from National
Engincering Industries, goes to Na-
tional Bearing ang then gocs to Birlas.

The result is that when an article
costing Rs. 10 goes to the mother
plant, the cost inflates to Rs, 30. Wha
stiffers?> We are the sufferers. An
unlim ted number of shareholders
sufter, institutions like LIC, UTI and
IDBI suffer because they get lesg re-
turn. I say thig because 1 stronely
feel that if we get a bigger return from
our investmeni in the public sector,
if instead of getting a loss of Rs 3,400
crores we gel a profit of Hs, 3,400
crores the texation struecture could
have been different and w~ could be
more liberal in our taxation policy.
Why do we not consider thic aspect
so that in future we can nut lesser
taxes on people ang save them from
misery?

It is good that our present Finance
Minister hag taken the right stens and
saved ys from some miserv  Earlier
we had a Finance Minister who claim-
ed to be a son of 5 farmnrs T ~on-
gratulate the pre<ent Finance Minis-
ter for gaving millions and milliens
of farmers from the misdeeds of that
“farmer’s son”.

I can understand your fixing g tar-
get for collection of incometax put
not for estate duty. becau<r  that
passes mv understanding. T am talk-
ing of the district level or 7omal and
I say this because T have suffered, I
have gone through the mill, When my
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father died, I went to the estate duty
office. It was in the month of March.
He said “look here, I wish I could
help you, because you are such a
youngster —it wag way back in
1964—but what can I do? Nobody is
dying and we have a target to fulfil.”
Then I asked him what am I to do.
He =said “pray”’. After a month it so
happeneg that a big member of one
of the leading business familieg living
in Banaras died, So, when I called
on him next month, he was very
happy. He saig he will do a little

good tp me and as someone else is

also there. So, I was very happy.
Then he gave another date afler a
month. When I went to him that day,
he said: “Look here, I doubt if T can
help you. The gentleman who died,
even though he belongs to one of the
big families, his estate is not Zoing
to pay any taxes, because he has
manipulated the accountg in such a
way that, brother you are the only
one again’. So, he said: ‘Anything
I can do?’ I asked: ‘What am I
supposed to do’. He said ‘Pray hard’.
1 did pray hard. Later on, no one
d'ed and I had to take the brunt. So
far aqg the targets in respect of death
duty are concerned, there is no Act,
it ig just a Government order, snd
I request the Minister to inform in
turn the Estate Duty Officers (o go
slow so far as thig taxation is con-
cerned,

I wag talking about taxation. I
want to bring in another topic and
that is gbout sick units. In the last
3—4 years whenever we read a papcr,
specially the Economic Times, there
you see the word ‘sick’. Thig  thas
become so common. What happened
to your mini steel plants? They are
sick. What happened to textile indus-
try? Tt is sick. Jute industry is
sick, handloom sick, powerloom sick,
leather in Kanpur again is sick,. The
diese]l manufacturers in Gaziabad are
sick too, Sugar in UP. is sick. The
suegar mills in UP which have been
branaht in to this state 30 years ago
and wepe covered with a special Act,
proterted from all calamitieg possibly
80 much sop that farmers have been
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" suffering till now, are also sick. If

you leok at them what do you find?
They do not pay the arrears. I want to
bring to your notice two things.
Firstly, the payment system. It says.
that there is a basic price plus you
get something on the recovery, If the
recovery is higher, the farmer gets a
higher price. Every one is suffering
because of the high price of sugar at
the rate of Rs. 8 per Kg. 22 lakhs of
familieg that are dependent on sugar-
cane cultivation in U.P, are suffering
on two counts, Firstly, they do not
get the payment and secondly, they
buy sugar at Rs. 8 a kilo, The re-
covery process is a very tricky pro-
cess. Maybe the sugarcane is good.
If the sugarcane is bad, then the Zar-
mers will get a lower price for it.
But what is the justification? If the
factory had not been modernised, if
the plants are old and they have not
been renovated, then the recovery is
low, Why should the farmer is made
to suffer because of this and the Sugar
Act, an Act that wag made in 19347
The Constitution could be amended
to suit the needs of the people, but
then, a 34-year old Act till today has
not undergone evep a single change
because the money barons are sitting
on jt. So, I request you firstly to
see to this.

The second thing. the most impor-
tant point, ig the method of payment.
When the farmer provideg sugar cane
to the mills, it is the Government who
fix the price. the mill, the date, the
place for supply etc. So, when it
comes to the payment, why this aloof-
ness? Why this colq attitude towards
the farmer from the Government, So,
my suggestion woulg be just about
the way the Government takes in-
terest in supplying sugar cane to the
sugar mills, The Government should
take interest in <eeing that the pay-

- ments are made to the sugar growers.

In fact, what we need today is a small
fund that would give the money to
the sugay growers straight from the
Government anq Government would
recover the wmoney from the mill

‘owners sp that thev come into direct

contact with the mill owners. You
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should have a small fund The mo-
ment you get the supply of the cane,
you make the payment from the trea-
sury and you collect this money frgm
the mills. You can be harsh with
them, you can twist their arm, we
cannot. Today more than Rs. 6Q
crores of dues are lying with them.
What can we do? My own mill has
not paid Rs. 40 lakhs. What am 1
supposed to do? Where can I go? So,
Government must take up this res-
ponsibility.

The Planning Commissior makes
allotments for industrial development,
but once the money reaches there,
what happens? The way it is distri-
buted in the districts is an old story.
There are many districts like mine,
Gonda, where in the last 30 years not
one single penny has been spent on
setting up the smallest industry to
help the people there. So, a compre-
hensive chart should be prepared dis-
trict-wise, showing the districts which
are industrially backward, so that
money may be invested there for pro-
moting industries, The whole problem
is this, The money sanctioned goes
where?—where the Minister belongs,
‘because there is a saying:

e s @ ®% aw g,
BT gt &y Wy gt g

MR. CHATIRMAN: That is why most
of the Members want to become
Ministers.

SHRI ANAND SINGH: If there is
a Minister from a district in the Con-
gress (I) Government, when the
opposition comes to power they see
to it that there is g Minister from the
same district to counter him in their
Government, o that the benefits again
80 to the same districts, while the
other districtg are starved. It &=
therefore very necessary to have a
comprehensive  district-wise chart
for industrial development,

There¢ was a scheme under the lea-

dership of Nanaji Deshmukh which
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wag taken up in Gonda, when he be.
came Member of Parliament from
Balrampur. It was a funny scheme.
Rs. 17 Jlakhs were given to this
scheme. Nanaji Deshmukh wag the
Chairman, and there were three or
four of his party Members and Gov-
ernment officials. It was said that
this agency would help the growers
there to instal 20,000 tubewells. It
ran for two years, and then ihe com-
pletion report showed that 20,600
borings had been done, but what was
overlooked is that we have other
agencies, Government agencies, which
also do these borings, We have the
minor  irrigation schemes, block
schemes etc, In fact, Nananji did not
bore a single tubewell. The figures
quoted were simply the distriet’s
figures. And what happened to the
money? Sixty people were employed
as promotors on Rs. 500 per month.
All of them belonged to one political
party, and they were given 12 motor
cycles. What they dig was not to
insta] tubewells, but to go round the
block and organise drills, So, I
would like the Minister to look into
this and see what happened to this
money.,

They had done blunders. The other
day, I was reading the Economic
times dated 18th September 1979, I
will read out what has appeared in
this paper: *“The faulty and unimagi-
native steel distribution policy Iled
to the generation of black money to
the tune of Rs. 1,000 crores in the
economy over the last one year.” It
was a question of one Minister, one
Ministry, one order. They had so
many Ministers equally efficient and
we know what they did to the eco.
nomy. The economy was ruined.

I must congratulate the Minister

once again for presenting this bud-
get at a time when the country is

coming out from the dark era, from
a dilapidated economic condition.

I must say that the Minister should

not go on like this for another
four wears. It will ruin democracy,

because it is said that if democracy
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is to be safe, the Opposition has to
be kept glive and thisg kind of budget
can destroy them on  popularity
front.

SHR1 MANORANJAN BHAKTA
(Andaman and Nicobar Islands):
Mr. Chairman, Sir, today we are in
the last phase of the Budget discus.
sion, which started just after the
presentation of the Budget for the
year 1980-81. A large number of
members from this side and the other
side spoke about it, some were criti.
eal about it and some of the very
senior members of the House even
staged a drama and made a number
of allegations and cast aspersions on
the Finance Minister.

In fact, this is not a very happy or
ideal Budget in the normal conditions.
But this Budget, which has been pre-
sented in this House, was not present-
ed in normal conditions or normal
circumstaces. One has to understand
that. There was perhaps no alterna-
tive to the Finance Minister in the
present circumstances to present a
better budget than this. The condi-
tions were such, on the one side
there was a deteriorating law and
order situation and on the other, he
inherited a deficit of about Rs. 3000
crores. There was abnormally low
production in key sectors like steel,
coal, cement and aluminium  which
are the main fabrics of our economy
and there was also a ten per cent
declineg in the agricultural production.
Under these circumstances, what
other options, did the Finance Minis-
ter have to present a better Budget
than ,this? We want to minimise de-
ficit, we want that there should be
no taxation, we want that the rise in
prices should be curbed, we want in-
dustrial peace and we want higher
wages for the working class. We
want everything. . Of course, it is
all necessary for the amelioration of
the conditions of the poor and the
weaker sections. Now, what was the
Scope for the Finance Minister for
l'e‘eou.rces mobilisation to achieve
this? As such, whatever constraints

SRAVANA 8, 1902 (SAKA)

Bill, 1980 348

or undesirability is there in the Bud.
get is all due to the circumstances
which have been created by the pre-
vious regiml and this was bound to
happen,

I support this Finance Bill because
it is growth.oriented., In the present
circumstances, we requre a growth-
oriented Budget, which would help
us to increase the savings and these
savings must be ploughed back for
investment. Now, if we are to make
large savings, what is required is
creation of an atmosphere and con.
ditions for such savings and these
sayings should be ploughed Lack to:
investment in core ' sectors having
adequate incentives. Omne will like
the present Budget which has arrang-
ed for desirable savings and invest.
ment, particularly in tae Small Scale
Industries Corporation, Handloom
Corporation. All these are the at-
tempts made by the Finance Minister.

The present taxation propusals be.
fore us are reduced ones, but it is
not enough in this sort of economy,
which requires a further reduction in
taxes. We have -seen that during
1972-73, there was a hecavy dose of
taxation and only in 1976.77, the
taxes were reduced. The result was
that there was more net realisation
in 1976-77 than in 1972-73.

In economic theory, before determi-
ning tax rates, the fundamentals are
to be looked at, the capability of
paying and desirability of paying.
The tax-payers must have the capsa.
city to pay and, at the same time,
they should have the desire also to
pay. This is the striking balance and
here the fixing of practical striking
point at 66 per cent is a very practi-
cable one and by this net realisation
will be much more,

In the matter of inflation which is
one of the very important aspects,
there are textbook methods, that
is, contraction of money supply, high
rate of interest and dear money
policy. But there should be a limit
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to it. We have followed all these
textbook methodg but ultimately the
solution lies with the augmentation
of production. Steel coal, power,
aluminium, cement, machine Duild-
ing are the sectors where we must
make qualitative change and improve
the production to the maximum n-
stalled capacity. These are the key
industrial sectors which have got the
thread, of our economic strength.
Yet, the country has got enough
strength to bear the economic crises
if these sectors are properly manned
and looked after and production is
improved. For full utilisation,” the
conditions have to be created. The
supply of raw materials and inputs
has to be assured. There is no pro-
blem of market. India is a vast coun.
try. We have a very big domestic
market. The responsibility of the
Government will be to ensure the
supply of raw materials and inputs.
I am happy that the Finance Minister
in his Budget speech has spoken
about it also and that he is the Chair-
man of the Cabinet Committee on
Industrial Infrastructure. As such,
more results are expected. That is
why I say that this is one of the hest
budgets arising out of the present
cilrecumstances which will undoubted~
1y lead the country to a higher
growth of G.N.P.

There is another important point
which has to be looked into. We have
certain areas, unexplored areas,
where exploration is necessary. We
have got union territories. We have
got two kinds of union territories.
One king of union territory is having
the legislature. The people there
elect their representatives and they
constitute the Assembly and they try
to fulfil the aspirations of the people
of that region. There is another kind
.of union territory which is fully gov-
erned by the Central Government, by
the Home Ministry, through a Chief
Commissioner. Andaman and Nico-
bar Islands is a union territory of
-that type. It is one of the union ter-
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ritories which is a God.gitted one to
our nation because we have got such
a vast coastline that can be deve-
loped for fisheries; we have got greem
areas for the development of fores.
try. We have got now the availabili-
ty of natural gas and bright prospect
of petroleurn products. That too adds
to the importance of the union terri.
tory. It is one of the strategically
located union territories. What is the
position? How we try to extract
more wealth from unexplored union
territory. I would like to give you
some account of that.

Firstly, there is no public opinion
in the union territory. There are ne
elections; there is no  Assembly.
There was only one Advisory Com.
mittee under the Home Ministry
during the Janata regimne. That has
also been discontinued. Then, the
Municipality is a simple Municipal
Board. The Deputy Cominissioner 4s
there as Chairman of the Municipal
Board and the members selected from
the public haye no say bhecause all
power is vested in the Deputy Com-
missioner and the Chief Commissioner.

Mit CHAIRMADN: Your time 1s up.

SHRI MANORANJAN BHAKTA:
Sir, I come from a Union Territory;
please be considerate.

Now, what are the developmental
activities? There is only the district
development process: that will not
help us. Ag you know, even after 32
years of Independence, we do mnot
have roads in the island and people
from 20 miles away have carry head.
loads of their products and come here
to sell them in the market. There 18
no adequate conveyance. There is
no public conveyance system; buses
are mnot there. Again, for transpor-
tation from one island to another
island, there is inadequate shipping
facility. In spite of our best efforts,
we could not improve the shipping
facilities all these years.

Now, in certain areas, ex.service-
men resettlement is going on very
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near Indonesia; every now and then

their grievances are being put up but -

are not solved. Unemployment is in-
creasmg day by day in that part. As
for educational facilities, we do not
have a medical college, an engineering
college or an ITI: we do not have any-
thing. In the mainland, seats are not
available and students from that part
of the territory cannot get admission
for higher studies. These are the diffi-
culties there. That is why I say that
if the Government of India tries to
have a special development program.
me in such areas, it can fetch more
money and can also develop the terri-
tory. It can help the Finance Minister
in mobilising more wealth.

In this connection I would like to
cite an example. There is a Forest
Development Corporation of which
either officers from Delhi or those who
go on deputation constitute the Board
of Directors. There is not a single
person from the territory on the Board
of Directors. Do you think those peo-
ple will be able to do justice to our
people? 1

I would like to make another sug-
gestion to the Hon. Finance Minister.
There should be a plantation based
Corporation and there should be much
stress given to it. We import Rs. 150
crore worth of red oil Palm While
this palm can grow very well in the
Andaman and Nicobar Islands. If the
Government provides more funds,
this can be done, and the import of
this palm can be stopped.

At the same time, one of our islands,
which is double the area of Singapore,
has all the facilities for having a free
trade zone. I would like to request
the Hon. Finance Minister to consider
the suggestion to have a free trade
zone in that island, which could be
a3 window to the world trade community
and in which tourist infrastructure
can be -developed—which also can
€arn a lot of foreign exchange.

MR. CHAIRMAN: Now, please cnn-
clude,
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- SHRI MANORANJAN BHAKTA:
I will take another minute,

MR. CHAIRMAN: Please now; you
have said so much about your island.
Don’t think he will give everything
to you! Don’t ask so much that you
don’t get anything!

SHRI MANORANJAN BHAKTA:
Now, about the impression of the
people who go to the island....
{Interruptions).

There is a news item with the
caption ‘Andamans Still 3 Penal Colo-
ny’. They say that in the island of
Andamans and Nicobar, the ‘emerald
in the deep blue’, “there is a deep
undercurrent of disatisfaction, resent.
ment and tension among the people”.
In fact, I would like fo request the
Hon. Finance Minister to bear in
mimd, while implementing all these
things, that there is a lot of disastis-
faction among the Government em.
ployees there because the Andamans
and Nicobar Islands Special Allow-
ance was not paid to all. Dis¢rimina. .

{ion is there....

MR. CHAIRMAN: Why don't you
take him to your island? Request him
to pay a visit to the island so that he
will know the problems there. Why
don’t you request him to pay a visit to
the island so that he can see things
wih jhis own eyes and help you?

SHRI MANORANJAN BHAKTA:
I invite you also, not only him but also
you and the entire House.

MR. CHAIRMAN: If the Finance
Minister goes, I do not mind going

with him. .

SHRI MANORANJAN BHAKTA:
While concluding, I would like to re-
quest the hon. Finance Minister to
consider those far.flung, remote, back-
ward and also isolated terrntories and
in his budget proposals he should give
more money for the developmental
activities and also to remove the ano-
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SHRI R. L. BHATIA (Amritsar):
Mr. Chairman, at § O'Clock we are
discussing the Calling Attention mo-
tion. Only five minutes are left. I
hope you will give me time again
tomorrow. !

MR. CHAIRMAN: I shall] have no
objection, if time is available. He
can continue his speech tomorrow.

SHRI R. L. BHATIA: Sir, the hon.
Member, Shri Yadav was saying that
the Congress Party is not strengthen-
ing the public sector., So far as that
ig concerned, we have already natio-
nalised six banks and taken over Hind
Cycles and Sen Raleigh. But if we
have to ensure that the public sector
functions better, then we need your
co-operation, because your unicns are
alsp functioning there. Because of
economicism and rivalry between
unions, and that they are treating the
public sector like an ordinary private
industry or factory, it is creating pro-
blems for us. So, while we are all
unanimous in this House that the pub-
lic sector should be strengthened. you
are not contributing your share, rather
you are putting impediments in the
functioning of the public sector. That
is why we are getting a bad name.

Shri Harikesh Bahadur said that
the price of sugar is already very
high and tomorrow it will be more. I
would remind him that during their
regime also—I would not use the term
‘Janata’ because Shri Swamy would
object; so I would simply say ‘pre-
vious regime’—during the vrevious
regime also the same trend was con-
tinuing that while the price of sugar-
cane was very low, the price of sugar
was high; while the price of cotton
was very low, the price of cloth was
very high. It will take some time to
stop this trend but we are sure that
With our policy we will ba abla to
stop this trend.
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SHRI JYOTIRMOY BOSU: You
want the sugar prices to be high so
that you can get honey. '

SHRI R.L. BHATIA: In this House
if anybody gets honey, it is Shri
Jyecti-moy Bosu, because he gets the
maximum time.

With regarq to our policy, I must
say that we have two fundamental
principles, namely, democratic value
and distributive justice. We want that
these two thrusts to somehow fuse
into meaningful action. Whether it is
the industrial policy, Finance Bill or
the budget, it is our endeavour to
give the same direction. to give social
justice to our people.

SHRI KRISHNA CHANDRA HAL~-
DER (Durgapur): 8Sir, the Calling
Attention Motion is scheduled to be
taken up at 5 O'Clock. We have not
received any statement from the Law
Ministry. Then how can we partici-
pate in the Calling Attention motion?
We gave an adjournment motion
notice because we wanted to censure
the Government. But the Speaker
in his wisdom admitted a Calling
Attention Notice.

MR. CHAIRMAN: We will wait for
another two or three minutes.

SHRI JYOTIRMOY BOSU: Sir,
they have to formulate questions.

AN HON. MEMBER: Usually the
statement is supplied to the Members
sufficiently in adwvance.

MR. CHAIRMAN: I am told that
notice of this Call Attention motion
was given today only and »robably
they are collecting the necessary in-
formation. It will come, and if you
require some more time for studying
the statement and then putting the
questions. ...

‘(Interruptions)’

SHRI JYOTIRMOY BOSU: This is
so crystal alear, Sir.
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MR. CHAIRMAN: Supposing we
.get the statement now and if you re-
quire some more time for studying
.the statement, it will be given to you.

SHRI KRISHNA CHANDRA HAL.-
DER: We do not seek the time....

(Interruptions)

MR. CHAIRMAN: Because it was
. given today only.

SHRI KRISHNA CHANDRA HAL-
DER: Government should be pulled
up for not supplying the statement
in advance.

\

(Interruptions)

SHRI R. L. BHATIA. It is a
good policy and I am sure that Lty
working on this, we will be able to
help the economic situation at pre-
sent. But in this connection I would
like to tell our Finance Minister that
the other Ministries, the Ministry of
Energy, the Ministryv of Coal and
Mines, as also the Ministry of Rail-
ways, must work hard because unless
al]l those Ministries work together
unitedly, we are not going to achieve
our objective., I am glad to say that
the Minister of Energy has reported
that there has been 10 per cent in-
crease in coal production, simiiarly in
the case of energy also there has been
some increase. All these things put
together are likely to give us help
But I would also like our TFinance
Minister to identify certain cssential
articles in which production is re-
quired in this country and he must
emphasise on those areas so that we
are able to get our desired objectives
fulfilled.

Coming to the black money....
(Interruptions)

DR. SUBRAMANIAM SWAMY :
Sir, according to the Agenda, al
5 PM we have to discuss the Call
Attention and no further business.

17.00 hrs.

SHRI BAPUSAHEB PARULEKAR
~(Ratnagiri): Mr. Chairman, it is 5 P.M.
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I call the attention of the Minister
of Law, Justice and Company Affairs
to the foilowing matter of urgent
public importance and request that he
may make a statement thereon, ...

It is 5 O’Clock now.

MR. CHAIRMAN : Mr. Parulekar,
you will do it after obtaining the
permission of the Chair.

(Interruptions)

SHRI JYOTIRMOY BOSU; Where
is the Law Minister?

MR. CHAIRMAN: Please take your
seat.

(Interruptions)

SHRI BAPUSAHEB PARULEKAR.
Then he should come and teil us. It
is for the Government and not for
you to tell us.

(Interruptions)

MR. CHAIRMAN: You will raise
this issue after obtaining the permis-
sion of the Chair.

SOME HOXN. MEMBERS: No, no.
(Interruptions)

SOME HON. MEMBERS rose—

MR. CHAIRMAN: I will hear Mr.
Dandavate.

_(Interruptions)

MR. CHAIRMAN: I will allow vyou
to raise this point of order, but please
take your seat. Mr. Dandavate want-
ed to say something. Mr. Vajpayee
wants to say something,

(Interruptions)

--

PROF. MADHU DANDAVATE
(Rajpur): It was already announced
by the Speaker that at 5 O’Clock the
calling attention would be taken up.
We are pressing for an adjournmentv
motion. If the Law Minister is there,
as an alternative why don’t you ad-
mit the adjournment motion?

(Interruptions)
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MR. CHAIRMAN: 1 will ask the
Government why the statement has
not come, If they have any explana-
tion, they will give,

SHRI ATAL BIHARI VAJPAYEE
(New Delhi): The Law Minister
should have been here to respond to
our calling attention motion. Has he
written to you asking your peimis-
sion and informing you that he will
be late? If not he is guilty of com-
mitting a breach of promise, This is
a clear case of contempt of the House.

MR. CHAIRMAN: Your point of
order is that if the Minister has not
informed. . ..

SHRI ATAL BIHAR! VAJPAYEE :
He should have informed you before
5 O’Clock. I do not know if you have
received any communication from the
Minister.

MR. CHAIRMAN: I am informed
that the Minister has informed the
Speaker. Your point of order is that
the Minister should have informed
the Speaker, is it not? What is yvour
point of order?

SHRI ATAL BIHARI VAJPAYEE:
*Did you receive zny communicaticn
before 5 O’Clock?

- MR. CHAIRMAN: I am told that a
communication has been received in
the office of the Speaker.

SHRI ATAL BIHARI VAJPAYEE:
Who told you? The pesition is not
clear. You cannot defend the Minis-

for on this point. This is a serious
matter.

MR. CHAIRMAN: May I say that
here the Chairman or the Deputy-
Speaker or the Speaker are not sit-
ting continuously?. ang if the infor-
Mmation is received by the Sécretariat
and if'T am informedq by the Secretary
That that kind of information has been
tecejved, I can pass it on to the House.
That is what exactly I am doing. I
am not defending the Government or
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anybody here, Please, do not misun-
derstand.

SHRI KRISHNA CHANDRA HAL-
DER: I am on a point of order. You
said that yoy were informed by the
Secretariat that the Minister had in-
formed. But you said that after 5.
My point of order is, now it is seven
minutes past five. According to the
rules and custom he has to take the
permission of the House so that he
may reach...,

MR. CHAIRMAN: Are you refer-
ring to any rule? I will abide by the
rules. But show me the rule.

Even before 5 O’clock, I had in-
formed the House that probably the
statement has not come and- that we
may take it up at 5.30. Now the state-
ment has come. I was informed by
the Legislature Secretariat jhat the
hon. Minister’s office and department
had informed that they were trans-
lating that statement into Hindi and
probably because of that. they took
sometime. It is not z question of
defending anybody. Now, thp state-
ment is here, the hon. Minister is
here,

SHRI JYOTIRMOQY BOSU: I want
to say something on the procedure.

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKAR) rose.

MR. CHAIRMAN: I will »llow the
hon. Minister to say something after
Mr. Bosu says what he wants to say
within a minute.

SHRI JYOTIRMOY BOSU: As far
as the laying of papers are concerned,
the Minister can write to the Speaker
and obtain his permission so that
somebody else can do it. But as far as
replying to questions are concerned..

MR. CHAIRMAN: Are you on 2
point of order?

SHRI JYOTIRMOY BOSU: Please,
do mot interrupt me so mucn. The
question is.....(Interruptions)
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SHRI K. LAKKAPPA (Tumkur):
Let him quote the rule, Under what
rule is he holding the floor? (Inter-
ruptions)

I

SHRI JYOTIRMOY BOSU: If they
wanted to shift the call attention mo-
tion to 530 pm., it was to be con-
veyed to the Chair, whose duty it was
to take the sense of the House and
inform the House in advance that the
call attention motion would be taken
up at 5.30 and not at 5 O’clock. The
Minister is late by seven minutes, it
is a clear case of contempt. Nothing
more I want to say.

MR. CHAIRMAN: It is not a point
.of order.

SHRI P. SHIV SHANKAR rose

MR. CHARMAN: Do you want to
say something on this or shall I ask
the member concerned to call the
attention?

SHRI P. SHIV SHANKAR: I would
like to say something on this. Mr.
Chairman, Sir, it was decided at
11 O’clock that the call attention
motion would be taken up at 5
O'clock. After that, I had been try-
ing to get the papers so that I could
prepare the statement and after pre-
paring the statement, I had to get it
translated into Hindi. I was trying
my best to see that I am ready with
the.... (Interruptions) I had been
trying my level best to see that the
Hindj translation is also ready by
5 O’clock. But it has taken a little
time and I had to seek the permission
of the Speaker that the matter may
be taken up at 5.30 instead of 5. It is
none of my intention to slur this hon.
House or any of the members.....

SHRI JYOTIRMOY BOSU: The
House had to be informed.

SHRI P. SHIV SHANKAR: If any-
‘body has felt slurred, I am really very
sorry for it. By virtue of all these
eircumstances, it has been delayed and
I am confident that by 5.30, I will be
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before you so that this call attention
motion could be taken up.

SHRI R. L. BHATIA: On a point
of order. You have not given me any
order. Can I contlnue my speech?

MR. CHAIRMAN: I think, the
memberg would like to have some
time for studying the statement and
they would like to continue with this
at 5.30 P.M. it the House so desires.
(Interruptions)

DR. SUBRAMANIAM SWAMY: No,
Sir. We appreciate the Minister’s
humility in saying what he said. But
this item is before the House. The
Agenda is before the House. The
Agenda says, 5 O’Clock. Unless you
inform us in advance that this Agenda
is going to be changed, you have
no right to change it.

MR. CHATIRMAN: I had informed
the House before 5 O’Clock that this
would take some time. I am anot in-
sisting on that kind of formality. It
is none of my business to protect any-
body here. But tg facilitate the mem-
bers to get Hindi version of the state-
ment, I was told, some time was re-
quired. We are more interested in
getting the statement rather than
discussing this thing in this manner.
So, we will take it up at 5.30 p.m.
Shri R. L. Bhatia to continue his
speech on tle Finance Bill

SHRI R. L. BHATIA: Sir, I was
explaining the new strategy of the
Finance Minister in this regard....
(Interruptions)

SHRI K. P. UNNIKRISHNAN
(Badagara): You cannot do that. It is
a different issue. You cannot quietly
change it. It has never been done in
this House. W thall not be a party
to it.

SHRI EDUARDO FALEIRO (Mor- '
mugao): On a point of order, Sir. It
has been the constant practice of this’
House that Calling Attention notices
are selected on the previous day and
the Government is informed on the
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previous day what Calling Attention
Notices are taken up on the next dey.
It is in very exceptional cases that a
Calling Attention is selected on the
same day and taken up for discussion
on the same day. Even when a Call-
ing Attention is selected on the day
on which it is taken up, it is the
ruling of the Speaker. the nrecedent
of this House and also it is laid dowa
in Kaul and Shakdher that a Caslling
Atlention is taken up at the end of
the day, that is, at 6 O'Clock. What I
would like to submit is that it is in
the interest not merely of the Govern-
ment but of this House for the proper
conduct of the business of the House
and the precedent to be followed. In
future, this type of timings may not
be given Tor 5 Calling Attention. If a
matter is very extraordinary, let it be
taken up at the end of the day, that is.
at 6 O’Clock. ... (Interruptions)

SHRI HARIKESH BAHADUR: Is it

a point of order? Under what rule is
it?

MR. CHAIRMAN: Yoy cannot ques-
lion me. I will decide whether it 1s a
proint of order or not.

SHRI HARIKESH BAHADUR: I

,am on a point of order, under rule
376.

MR. CHAIRMAN: I will hear your
point of order only after hearing him.

SHRI HARIKESH BAHADUR:
Under what rule is he raising the
point of order?

MR. CHAIRMAN: Mr.
'will take his seat please.

Faleiro

Now, points of order are raised with
Tespect to rules and conventions.
Please be clear in your minds that
Points of order are not raised only
With respect to rules but they relate
i conventions also,

. Now, Mr. Faleiro.

t

SHRI EDUARDO FALEIRO: In
the first portion, I have referred to
What js expressly laid down: I don

SRAVANA 6, 1902 (SAKA)
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have the book with me, here, but it
is expressly laid down in Vol. I of
Kaul and Shakdher, in the 2nd Edi-
tion. ’

The second aspect, on Rule 197, is
this. Rule 197 says:

“A member may, with the pre-
vious permission of the Speaker,
call the attention of a Minister to
any matter of urgent public im-
portance”’

Now, this gentleman, Mr. Srivastava,
was to retire on the 30th. He has
retired now only to give a handle to
the situation. This type of a calling
attention motion is not worthy of
accommodation. (Interruptions)

MR. CHAIRMAN: I will give you
time.

What Mr. Faleiro is saying may be
a point of order or may not be a
point of order: I am not giving any
decision on that.

Now, have you to say something
here, Mr. Stephen?

THE MINISTER OF COMMUNI-
CATIONS (SHRI C. M. STEPHEN):
My point is that the Opposition are
pleading as ijf something set down in
the List of Business is absolutely in-
variable, That is the basis on which
they are pleading. But Parliament is
not conducted that way; the rule does
not stipulate that way. The relevant
rule is that the Speaker hag got the
authority to vary the timing and to
take it up at such time as the Speaker
stipulates.

MR. CHAIRMAN: Exactly.

SHRI C. MgSTEPHEN: Rule 25
gays:
“On days allotted for the transac-

tion of Government bilsiness, such
business szhall have precedence.”

SHRI JYOTIRMOY BOSU:; It is not
Government’s businegs,
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SHRI C, M. S8TEPHEN: It is not
Government’s business but it covers
that,

The proviso says:

“Provided that such order of busi-
ness shall not be varied on the day
that busness is set down for dispo-
sal unless the Speaker is satisfied
that there is sufficient ground for
such variation..”

My submission is that jt is set down,
but a situation can arise when, if it
cannot be taken up at a particular
hour, it has got to be changed. It
can be changed to another hour; it
can be changed to another day. The
setting of business is according to the
directions of the Speaker, and inhe-
rently the Speaker has got the juris-
diction to vary the setting of the
timings. Therefore, the proviso has
set down here what is applicable to
what is known as Government busi-
ness and that sort of thing: it 1s appdli-
cable everywhere else also. My :tub-
mission is that the Speaker kas got
the inherent jurisdiction to order that
a particular procedure which is set
down can be varied. When the Spea-
ker is satisfied that this statement
cannot be given exactly at five
O’Clock, the Speaker can direct, in
this particular case. because the Hindi
translation is also going to come, that
it may be taken up gt 5.30. The Law
Minister has submitted to you that he
has made a representation to the
Speaker and the Speaker has given
the permission. Therefore, to make
a mountainn out c¢f a molehill is
not correct. It is not as if you
do not have the jurisdiction to
do that.s The Speaker not being
in the Chamber, thg moment you are
sitting there, you are the Speaker,
and you can give permission that the
matter may be taken at 530 You
have given permission that the matter
may be taken up at 5.30. The matter
may be treated as closed. which 1s
according to the rules, Sir. (Inter-
ruptions).
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MR. CHAIRMAN: I will hear your
point of order. '

SHRI JYOTIRMOY BOSU: We wilk
cooperate with you. You want time;

we wil] cooperate with you, with more
points of order,

SHRI G. M. BANATWALLA: And

you can give your ruling just before
5.30!

MR. CHAIRMAN: What the Hon.
Minister has said here is in accord-
ance with the rules and conventions.
Moreover, I will read out from Rule
197 which says;

“A member may, with the pre-
vious permission of the Speaker,
call the attention of a Minister to
any matter of urgent public impor-
tance and the Minister may make a
brief statement or ask for time to
make a statement at a later hour
or date.”

So. 1t 1s explicitly provided in the
rules. Now, I will hear Mr Jyotirmoy
Bosu.

SHRI JYOTIRMOY BOSU: Mr
Faleiro has cited certain instances. I
can point out that there have bheen
numerous instances when not only we
have had Call Attenticns in the after-
noon but we had even two Call-Atten-
tions.

MR. CHAIRMAN: I have read out
the rules.

SHRI JYOTIRMOY BOSU: The
Minister had agreed. That is how the
Speaker had listed that business to be
transacted on the floor of the House
at 500 pm. If the Minister wanted
more time, certainly he was within h'is
powers to ask for time and the Chalr
was within its powers tec grant the-
time. The only obiligation the Chair has
is to tell the Honse prior to 5.00 p.1/0»-
that such and such business will Fe
taken up at such and such time and
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not inform the House just when the
Minister stands up. (Interryptions) The
Law Minister showed his {ace....

MR. CHAIRMAN: That is not a point
of order.

SHRI JYOTIRMOY BOSU: ....and
requested, ‘Please give me some more
time’, anfl then he disappeared.

MR. CHAIRMAN: There is no point
of order. What Mr. Jyotirmoy Bosu
has said is partly correct. The hon.
Speaker or the Presiding Officer or the
Presiding Member here has the
authority to change the time—and that
wag shown by Mr. Stephen—according
to rules, according tc, conventions and
according to the residuary powers avail-
able. Partly I agree with Mr. Jyotirmoy
Bosu that the ®ouse should be inform-
ed. It is not that the Presiding Officer
has no right. The Presiding Officer has
the right, the inherent right and the
right given by the rules to change the
time. But what is required and which
would be in conscnance with the dignity
of the House is to inform the House
that this is done. I think, in this case,
before 5.00 p.m.. the House was in-
formed. )

DR. SUBRAMANIAM SWAMY: Sir,
I draw your attention to Rule 31(1) and
Direction 2.

Rule 31(1) says:

“A list of business for the day
shall be prepared by the Secretary-
General and a copy thereof shall be
made available for the yse of every
member.”’

A list of business has been prepared
and submitted to us.

Direction 2 tells us about the relative
brecedence of different classes of busi-
Dess: it says that: *“‘unless the Speaker
otherwise directs on any particular
Occasion, the relative precedence of the
classes of business before the House
Specified below....” ete. Now, the
Speaker did not direct otherwise; after
having directed that the Call Attention
COmes at 5 p.n. there has been no

1711 LS--14,
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further direction. This is a House of
Parliement and not a bazaar that can
be closed or opened at any time. We
have Parliamentary Commitiees. We
have important meetings to attend to,
and when ycu say ‘6 p.m.’, we have so0
scheduled our appointments for being
here at this time. The House should
have been told well in advance, anfl
the Speaker has not done sg0. You
should have started the business at
5.00 pm. (Interruptions)

MR. CHAIRMAN: I have replied to
the point you have raised here while
replying to the point raised by Mr.
Jyctirmoy Bosu. I have said that the
Presiding Officer has the inherent power
or the jurisdiction to change the time
if it is necessary to make it convenient
for all the Members in the House to
carry on with the business. What is
required here is that the House should
be kept informed before time.

SHRI K. P. UNNIKRISHNAN: Sir, 1
want a clarification. A ]ittle while
ago, Mr. Parulekar called the attention
of the Minister concerned. Has it gone
on record or have you expunged it?
Where are we now, I would like to
know.

MR. CHAIRMAN: Are you raising a
point of order or are you asking what
is the record? .

SHRI K. P. UNNIKRISHNAN: Have
you expunged whatever Mr. Parulekar
said or has it gene on record?,

(Interruptions).

AN HON. MEMBER: The Minister
has come.

SHRI JYOTIRMOY BOSU: Let the
copies of statement be distributed to
the Members for putting questions.

SHRI HARIKESH BAHADUR: Every
minute of Parliament costs Rs. 800 and

Government has wasteq 15 x 900 rupees
of the country.

MR. CHAIRMAN: It is not a point
of order,
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MR. CHAIRMAN: Mr. Parulekar.

SHRI BAPUSAHEB PARULEKAR—
rose.

17.28 hrs.

ARREST AND CONVICTION OF
MEMBER

MR. CHAIRMAN: Just a minute,
Mr. Parulekar. Before you speak, I

have certain announcements to make.
One announcement is:

‘T have to inform the House that
the following wireless message dated

JULY 28, 1980

Justice Srivastava

of Allahabad High Court (CA)

25th July, 1980, from the City Magist-
rate, Etawah (U.P.) addressed to the
Speaker, Lok Sabha, has been received:

“I have the honour to inform you
that Shri Ram Singh Shakya, M.P,,
of Etawah District, wag tried on
25-7-80 in my Court before me on
a charge of contempt of my Court,
Allahabad for obstructing in the
discharge of duties, by 1aising slo-
gans etc.. in connection with Bagh-
pat agitation. On 25-7-30, after a
trial lasting today, I found him
guilty of offences U/S 228 IPC, read
with Section 345, Cr.P.C,, and sen-
tenced him to pay a fine of Rs. 50,
and, in efault, of payment of fine,
to undergo simple imprisonment for
7 days. The aforesaid M.P. did rot
pay fine and as such he had been
sent to Central Jail Fatehgarh, to
undergo S.I, for want of accom-
modation in District Jail, Etawah’.

RESIGNATION BY MEMBER

MR. CHAIRMAN: There is second
announcement. I have to inform the
House that to-day the Speaker received
a letter from Shri Vishwanath Pratap
Singh, an elected Member of Lok Sabha
from Allahabad Constituency of Uttar
Pradesh resigning his seat in Lok
Sabha. He has accepted the resigna-
tion from 28th July, 1980.

17.3¢ hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED RESIGNATION O JUSTICE
RAaMESy CHANDRA SRIVASTAVA OF
ALLAHABAD HiGyg COURT.

SHRI BAPUSAHEB PARULEKAR
(Ratnagiri): Sir, I call the attention of
the Minister of Law, Justice and Com-
pany Affairs, fo the following matter
of urgent public importance and request
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that he may make a statement there-
on.—

“The reported resignation of Jus-
tice Ramesh Chandra Srivastava of
Allahabad High Court.”

SHRI R. L. BHATIA _ (Amritsar):
What about my speech on Finance Bill?

MR. CHAIRMAN: You may continue
tomorrow. Now, the hon. Minister.

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKAR): Shri Ramesh
Chandra Srivastava commenced his
practice in the Allahabad High Court
from July 1964. He was recommended
by the State authcrities of U.P. for
appointment as Additional Judge of the
Allahabad High Court in 1977. He was
thereafter appointed as Additional
Judge of the Allahabad High Court for
a period of two years and he assumed
the charge of office with effect from
30th March, 1978. As his term of ap-
pointment was due to, expire on 29-3-80,
and as there was no permanent vacancy
available against which Shri Justice
R. C. Srivastava could be confirmed,
the then Chief Minister, U.P. addressed
me a letter dated February 7, 1980. Ac-
cording to the established procedure,
on receipt of the proposal of the Chief
Justice of the High Court, the Chief
Minister consults the Governor in
writing and after receiving his views
sends his recommendation to the Gov-
ernment of India with copies of the
correspondence exchanged by him with
the Chief Justice of the High Court
and the Governor. In this case, the
Chief Minister sent his recommenda-
tion for extending the term of Shri
Justice R. C. Srivastava without com-
plying with these requirements of the
procedure laid down and without send-
Ing copies of the communications of the
Chief Justice of the High Court or the
Governor, if any, and without even
Mentioning fheir views. On the 1st of
March, 1980, I wrote to the Governer
L'eQuestin,g him to send his views. The
sovernor in his communications dated
16-3-1980 and 18-3-1980 recommended
'hat in the totality of the circumstances
't would not be desirable to extend the
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term of Shri Justice R. C. Srivastava.
He pointed out discrepancies between
the income figures furnished to Gov-
ernment at the time of the appointment
of Shri Justice R. C. Srivastava and
the net figures of income as ascertained
from the Income Tay authorities. The
Governor felt that these discrepancles
cast a doubi about the correctness of
the information regarding the jncomwe
furnished by Shri Justice Srivastava,
He also, felt that Shri Justice Srivas-
tava might be susceptible to political
bias and pressure.

While the matter was being processed
a signed complaint was also received
from some lawyers inter alia alleging
that Shri Justice R. C. Srivastava had
been in active politics before appoint-
ment as Judge, had raised large funds
for the Janata Party and had utilised
a congiderble portion of these for hime
self. The complaint also, mentioned
that he had managed to create an im-
pression on a former Chief Justice
that his net income was about
Rs, 25.000 although this was not so as
his assessments were based on best
judgment. The complaint further al-
leged that shortly before his name was
sent up he had filed returns showing
an inconmfe of less than Rs. 25,000 Lut
as assessments had nct been completed
he filed reviseq returns showing ox-
aggerated income. The complaint
further alleged that he surreptitiously

canvassed for Lok Dal in the 1980
elections.
(Interruptions).

AN HON. MEMBER: Who filed this
complaint?

SHRI P. SHIV SHANKAR: Some
lawyers of the Allahabad High Court.

SHRI ATAL BIHARI VAJPAYEER
(New Delhi): Let a copy of the com-
plaint be placed on the Table of =
House.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI P. VENKATASUB-
BAJIAH): You cannot interrupt the
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[Shri P. Venkatasubbaiah]

Minister while he is making the state.
ment.

MR. CHAIRMAN: This is a Calling
Attention motion and there are tive
names before the House. Every Mem-
ber can raise the issue, can ask the
Question ang get the explanation. That
opportunity is available. I think, let
the hon. Minister put the statement
before the House. After that if you
want to ask any question you are at
liberty to do so.

SHRI M. SATYANARAYAN RAO
(Karimnagar) . How can they ask, Sir?
Only 5 members are there. They only
can participate.

THE MINISTER OF COMMUNICA-
TIONS (SHRI C. M. STEPHEN): In
respect of a recent Calling Attention
Notice, somebody raised a point and an
explanation was given by me. And then
the whole thing was expunged. The
porlions were expunged saying that no-
body is permitted cther than those
whose names gre there for the Calling
Attention. This is the precedent. This
happened some three days back.

SHRI K. P. UNNIKRISHNAN (Bada-
gara): I am on a point of order. .

SHRI K. LAKKAPPA (Tumkur):
There are rules, Sir. There cannot be
a point of order on everything.

SHRI K. P. UNNIKRISHNAN: May
I state my point of order? Under
Article. . ..

SHRI K. LAKKAPPA: How you
allow him? You must quote the rule.
It cannot be done like this.

MR. CHAIRMAN: Please sit down.
Which Article are you quoting?

SHRI K. P. UNNIKRISHNAN: Arti-
cle 121. In the statement which he is
reading out, the hon. Law Minister
made a charge of political bias and
pressure based on some alleged infor-
mation that he has received.

(Interruptions).

JULY 28, 1980
of Allahabad High Court (CA)

Justice Srivastava 424

MR. CHAIRMAN: 1 will decide it.
1 wil ldecide it.

(Interruptions).

MR. CHAIRMAN: I will decide it
after his point of Order.

SHRI K. P. UNNIKRISHNAN: From
the statement it is very clear....

MR. CHAIRMAN: I hope you will be
precise.

SHRI K. P. UNNIKRISHNAN: I will,
Sir. It is very clear that the Minister
has made such a statement on the basis
of some alleged complaints,—he says,
political bias and pressure. Accordingly
he has cast aspersions on the conduct
of a sitting Judge of the High Court...

(Interruptions),

MR. CHAIRMAN: 1 will deal with
the matter. Nobody should interrupt.

SHRI K. P. UNNIKRISHNAN: Under
Article 121 the position is this.

1 quote this Article:

“No discussion shal] take place in
Parliament with respect to the con-
duct of any Judge of the Supreme
Court or of a High Court in the
discharge of his duties except upon u
motion ..."

MR. CHAIRMAN- Yes, it says ‘in
the discharge cf his duties’..

SHRI K. P. UNNIKRISHNAN: He 18
casting aspersions on the way he is
discharging his duties. And then it
says:

‘. ..except upon a motion for pre-
senting an Address to the President
praying for the removal of the Judge
as hereinafter provided..”

Sir. this has been the practice of the
House. There have been several such
precedents and rulings from the Chair.
Fvea when names were mentioned, Sir,’
they were not permitted in the House.
Are ycu for the first time going to al-
low it. Are you going to lay down
such a precedent?
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MR. CHAIRMAN: I will only hear
your sibmission with respect to point
of order—Article 121. I will not allow
you to say anything about the Calling
Attention Motion. Because, other mem-
bers are all objecting. This is the
ruling given by the Speaker which
says that ‘Members who are not sig-
natories to the Calling Attention
Notice are not permittey to ask
any question.’ So, Mr. Unnikrish-
nan..

SHRI K. P. UNNIKRISHNAN: This
only is my point of order. I have not
said a word abcut the substance of the
Calling Attention Motion. I have been
raising only a point of order.
Therefore, Sir, Article 121 clear-
ly stipulates this and prohibits
any discussion by any one, by why
Member or any Minister. That is why
I clearly say that you will have either
to expunge such references or you
shall have to prchibit them. That is
my submission.

MR. CHAIRMAN: I will decide it. If
you just keep quiet, we will be able to
finish it withingno time. Now, you
have referred to Article 121. Article 121
speaks about a discussion in the
House. It reads like this:

“121. No discussion shall take place
in Parliament with respect to the
the remova] of the Judge as herein-
Supreme Ccurt or of a High Court
in the discharge of his duties except
upon a motion for presenting an
address to the President praying for
the remova)] of the Judge as herein-
after provided.” (Interruptiong

If you just keep quiet, I will be
able to dispose of this point.

SHRI K. P. UNNIKRISHNAN: You
expunge those portions.

MR. CHAIRMAN: My point ig that

this is not in the discharge of his duties
and, therefore, the point of order is
disallowed.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Si, under Rule 2,
page—2, of the Rules of procedure, a
deflnition is, It says—

“member” means a member of the
House of the People (Lok Sabha);”

of Allahabad High Court (CA)

Now come to Rule 353. It says—

“353. No allegation of a defamatory
or incriminatory nature shall be
made by a member against any per-
son unless the member has given
previous intimation to the Speaxer
and also to the Minister concerned so
that the Minister may be able to
make an investigation into the matter
for the purpose of a reply;”

Here the Minister is also a Member of
the House and if he does not give
earlier intimation that these are the
allegations....He has not bothered to
give copies of the statements to those
whose names have been in the list of
Calling Attention Notice. Therefore, he
has not acted according to the rules of
this House. Therefore, what he has gaid
... (Interruptions)

MR. CHAIRMAN: Which rule are
you quoting?

SHRI JYOTIRMOY BOSU : Rule
No. 2 and Rule No. 353 (Interrup~-
tions) Rule 2 says: ‘“member” means g
member of the House of the Lok
Sabha. Rule 353 says—

“353. No allegation of a defama-
tory or incriminatory nature shall
be made by a member....”

which includes Mr. Shiv Shankar and
it further says—

“unless the member has given
previous intimation to the Spea-
ker....”

Now, has he given previous intima-
tion to the Speaker? To my
knowledge no previous intimation was
given. Now, Sir, he has said
that the money was collected for the
Janata Party and a portion of it was
misappropriated. It is a very serious
charge. He has to take the responsi-
bility of this statement. He has to pro-
duce evidence for this statement. It is
a very dangerous statement he has
made. Unlesg he is able to prove i,
we shall bring a charge of contampt
against him, (Interruptions)
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SHRI C. M. STEPHEN: Sir, 5 state-
ment in answer to the Calling Atten-
tion Notice is given to the Speaker
and the Speaker goes through 1t
After that that statement is read in
the House and therefore that point is
met. And the proviso....

(Interruptions)

MR. CHAIRMAN: You are refer-
ring to the proviso....

(Interruptions)

SHRI C. M. STEPHEN: And the
proviso says like this—

“Provided that the Speaker may
at any time prohibit any member
from making any such allegation if
he is of opinion that such allega-
tion is derogatory to the dignity of
the House or that no public interest
is served by making such allega-
tion.”

This is a negative part of it. But my
point is whether public interest as
such is served and whether the Spea-
ker had a sufficient notice. The State-
ment is given in reply to the Calling
Attention Notice. Only the statement
is read in the House. The Speaker
has full knowledge about the State-
ment. Now, once you ask for a state-
ment of fact with reference to g par-
ticular incident, the Minister has got
to be truthful to the House and the
Minister has got to lay before the
House all that is pertaining to the par-
ticular incident. The Minister cannot
withhold anything from it. He is giv-
ing every statement before the House.
(Interruptions)

MR. CHAIRMAN: Mr. Pandey.
Please keep quiet. T will just finish
this.

(Interruptions)

MR. {HAIRMAN: He has raised a
very inlportant point,
(Interruptions)
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SHRI K. LAKKAPPA: Sir, during
Calling Attention Motion no Mem-
ber should be allowed to raise any
point of order. It is a wrong proce-
dure that you are adopting..........
(Interruptions)

MR. CHAIRMAN: I would say that
Mr. Bosu has raised a very important
issue and I must reply to the impor-
tant issue raised by him, We are dis-
cussing an important matter an dhis
point of order is alo very important
and my complment to Mr. Bosu. But
at the same time, I would say that
the proviso under Rule 353 reads like

this:

“Provided that the Speaker may
at any time prohibit any merzber
from making any such allegations if
he is of opinion that such allega-
tion is derogatory to the dignity of
the House or that no public interest
is served by making such allega-
tion.”

This proviso 1is important. If you
read rule 353, th are two provi-
sions, and Shri %arwal was very
erudite in interpreting this provision
once in this House and he said that
this prviso is important. Ordinarily,
when the matter is brought before
the House, it is brought before the
House after informing the Speaker,
and the Speaker would apply his
judgement and then allow the matter
to come before the House or disallow
the matter. If the presiding officer
has not saiq that you cannot bring
it before the House, that will come
before the House. The interpretation
of that proviso is correct. At that
time also I said that this interpreta-
tion is correct. Here what is important
is this. If the Speaker is of opinion
that such allegation is derogatory to
the dignity of the House or that no
public interest is served by making
such allegations, that will be disal-
lowed. But, here is a calling atten-
tion before the House. The hon.
Members are interested in knowing
as to why the hon. High Court judge
has resigned. and here is the hon.
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Minister giving thg reasons that be-
cause of this, this thing has happen-
ed. In my judgement, this is a matter
which is of public importance and 1
am allowing the hon. Minister.......
(Interruptions).

SHRI N. XK. SHEJWALKAR (Gwa-
lior): Sir, it would have been better
if I would have been allowed to say
what I wanted to say earlier before
you announced your judgement. Ac-
tually, I will request the Chaijr to
interpret Rule 353 again, There are
two  thing....(Interruptions). The
point is that if there is any allega-
tion against any person, may be a
High Court judge. or he may not be
a High Court judge, if he is not pre-
sent here in that case there are two
requirements. One, the Speaker has
to be informed earlier, and two, the
Minister has also to be informed. The
purpose is that the Minister may veri-
ty as to whether the allegation is
correct or not. What I want to say
is this. In the statement which the
hon. Minister has made, he only says
that there is 3 complaint. What I say
is that before making a statement, he
should verify/and take to himself
whether the complaint is correct or
not. ... (Interruptions). He should
take the responsibility, not merely
pass on the statement that there is
a compYint....(Interruptions). My
submission is that the purpose of this
rule is that before the Minister makes
a statement, he must make an enqui-
ry and he must be a contributor to
the view. It is not merely enough
to say that there is a complaint. These
two requisites are to be fulfilled and
only then, one can make a statement
here.

MR. CHATRMAN . After this, on
this point. I am not going to hear any
point of order. I am giving my final
decision on this. The hon. Member
says that the hon. Minister should
have enquired into the matter and
come to g certain conclusion and then
state here. What the hon. Minister is
saying is that there is a complaint
against the High Court Judge. What
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the hon. Minister is saying js that
those complaints were considered by
the hon. Governor; and then he says
. ... (Interruption) He is not saying
whether what he said is correct or
incorrect. He is not saying that, And
there is a difference between a state-
ment made by a Member and a state-
ment made by an hon. Minister is res-
ponse to a Calling Attention. He i3
making a statement in response to a
Calling Attention. He is not simply
coming before this august House and
making the statement. Hon. Member
wanted to know as to why that has
taken place; and he has replied. And
there is nothing wrong in doing that.
I am allowing the hon. Minister to
make the statement. (Interruptions)

SHRI P. SHIV SHANKAR: Sir, I
read further:

The case regarding the extension of
Shri Justice R. C. Srivastava along
with the complaint received was sent
to the Chief Justice of India for
advice. The Chief Justice of India
felt that in the short time available, it
was not possible for him to tender any
advice immediately; he would like to
verify for himself whether there was
any foundation for the allegations
against Shri Justice R. C. Srivastava,
it necessary by visiting Allahabad
himself. Since it would not be possible
to make inquiries into the matter in
the few days that were left before
the expiry of his term, he suggested
that Shri Justice Srivastava should
be appointed for a further period.
Accordingly the case for giving ex-
tension to Shri Justice Srivastava was
processed in the light of the views of
the Chief Justice of India and his
term was extended for g further
period of four months on the basis of
the available precedents.

The period of four months was to
expire on 29th July, 1980. (Interup-
tions)

AN HON. MEMBER: That is the

reason. ...



SHRI, P. SHIV SHANKAR:  The
Chief Minister, U.P., in his recom-
mendation to the Government of
India also expressed the same doubts
about the correctness of the figures
of income furnisheq by Shri Justice
R. C. Srivastava before his appoint-
ment as the Governor had earlier ex-
pressed. The matter was still under
process when Shri Justice Srivastava
tendered his resignation.

Shri Justice R. C. Srivastava’s let-
ter of resignation dated 25-7-1980 was
received in President’s Secretariat on
26-7-1980 and before its receipt here,

the text had already appeared in
certain newspapers.
(Interruptions)

SHRI P. SHIV SHANKAR: Shri
Justice R. C. Srivastava has mention-
ed in his letter of resignation that
queries were made by the Chief Jus-
tice of India from the Chief Justice
of Allahabaq High Court to find out:

(a) whether he was ever a mem-
ber of the Socialist Party cf India;

(b) whether Shri Raj Narain had
any telephonic talk with him even
after his elevation ‘¢ the Bench;

(c) whether he worked in the
general elections of 1980. (Inter-

ruptions)

MR. CHAIRMAN: Mr. Pandey,
please keep quiet. (Interruptions).

SHRI SATISH AGARWAL (Jai-
pur): Let us hear Mr. Pandey. This
is fantastic nom-sense. (Interrup-
tions) Let us hear Mr. Bhagwan Dev.
(Interuptions) I would humbly re-
quest you, Sir, kindly to let us hear
Mr. Bhagwan Dev. Let us hear him.

ot Wt T (I9nT)
i Fwg Peaar ?

MR. CHAIRMAN: Mr. Pandey,
Please keep quiet.

SHRI P. SHIV SHANKAR: Shri
Srivastava considers that the first two

. AT A AT
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queries were irrelevant while thé
third was “absolutely Palse” as he did
not go even to cast his vcte in that
election. He has expressed the view
that the reason for the queries was
that he had appeared as a counsel in
the election petition case of Shri Raj
Narain vs. Smt. Indira Gandhi. 1t is
unfortunate that he chose to impute
motives to the Chief Justice of India.
He has flnally mentioned that he is
unable to reconcile himself with the
policy of Government in respect of
transfer of Chief Justices and Judges
of the High Court.

Regarding the queries stated to have
been made by Chief Justice of India
it may be mentioned that Govern-
ment did not at any stage request the
Chief Justice of India to make these
queries.

Regarding the policy of the Gov-
ernment on the transfer of Chief Jus-
tices of the High Courts, to which
reference has been made by Shri R.
C. Srivastava, the matter has already
been discussed in the House in res-
ponse to a Calling Attention Motion
on 24-7-1980. The discussions were
reported in the newspapers on
25-7-1980 and it is surprising that any
such report should cause a Judge to
resign the very day.

According to press reports Shri R. C.
Srivastava appears to have told the
U.N.I. that he was being harassed
by the Government agencies. It has
not been mentioned in the press -e-
ports <which agencies harassed him
and how. There is no mention about
such harassment by Government agen-
cies in his letter of resignation and I
state that no harassmen: of Shri Sri-
vastavg by our Government agencies
has taken place.

SHRI BAPUSAHEB PARULEKAR:
Mr. Chairman, the resignation of Jus-
tice Shri Srivastava is a very serious
matter: (Interruptions) ang it has
been made more serious by the state-
ment given by the hon. Minister of
Law, Justice and Company Affairs.
The statement given is not only irre-
levant but it consists of many extra-
neous things, and there are many
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things which are not true. This mat-
ter being very important, it would
have been better if the adjournment
motion would have been allowed so
that all persons could have taken part-
in this particular debate a,ll shades
of opinion could have been represent-
ed. But the Speaker, in his wisdom,
thought fit to allow only a Calling
Attention notice. I would like ito
bring to your kind notice that the
Speaker observed that though a Call-
ing Attention notice is being allowed,
there would be a long debate and
discussion over this; and therefore 1
would request you not tc tell me to
ask only two questions. Thcse are
observations of the Speaker when he
gave his ruling about the adjourn-
ment motion. This particular state-
ment has to, read very carefully.
Fortunately, the hon. Minister has ad-
mitted that Juystice Srivastava did re-
sign. He did send a letter to the
hon. President wherein he had men-
tioned these "ar-e taings. He has given
a very long statement, ktut in his
statement, he has for refrerred as to
why our hon. Chief Justice of India
felt it necessary to ask Justice Sri-
vastava through the Chief Justice of
the Allahabad High Court as to whe-
ther Shri Raj Narain had any tele-
phonic talk with him after his
elevation to the Bench. No answer is
given, Is it the say of the government
that a High Court Judge, after his
elevation to the Bench, is not sup-
posed to have a telephcnic call with
any person with any political leader,
political leader of the Opposition and
more so in this case, when Mr. Raj
Narain happens to be his client, when
he was practising. I would like to ask
the hon. Minister.... {(Intcrruptions)
I am asking him. You are not a proxy
Minister for IL.aw. Mr. Stephen.

SHRI C. M. STEPHEN: Does that
relationship continue?

AN HON. MEMBER: Who are you
to ask?

SHRI BAPUSAHER PARULEKAR:
My question is why the hon. Law
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Minjster did not give a reply to this
particular point which is mentioned
in this particular case?

18 hrs.

I would like to know from the hon.
Minister as to whether any investi-
gation has been made to find out as
to what was this telephone call, be-
cause this reply would be a guide to
all the Judges of the Supreme Court
and the High Court as to how they
should behave in future. Tomorrow
if I ring up a friend of mine who has
been elevated to the Bench, he would
immediately put down the phone and
say: it has been told by the Law Min-
ister on the floor of the House that
Judges are not supposed to talk with
any of you. Is that what you mean
hon. Law Minister, I would like to
know with reference to this particu-
lar point,

Coming to point No. 2, you have
admitteq that Justice Srivastava men-
tioned in his letter to the hon. Presi-
dent that 3 query was made as to
whether he was ever a Member of
the Socialist Party of India. I would
like to know as to why 5 query was
not made with reference to all those
allegations which you have made in
this particular statement. It was for
the Chief Justice to whom the com-
plaint was sent for iavestigation, to
ask Justice Srivastava whether he
did any bungling in submitting the
income-tax returns, whether he col-
lected funds for the Janaty Party.
Not a single question has been put.
I would show that all those dates
which you have given are fake dates.
There are contradictions. You are not
in a position to lay on the Table of
the House all this correspondence. 1
will refer to that when I will go to
point No. 1 to which you have made
detailed reference.

Coming to the ponit as to ‘whether
a High Court Judge can have politi-
cal affiliations before he is elevated
to the Bench, I would request the
hon. Law Minister to give some
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guidelines so that advocates who are
practising should know if they wish
to be elevated to the Bench, whether
they should be affiliated only to Cong.
(I); otherwise they wculd not be
elevated to the Bench? . (Interrup-
tions).

I would also like to know: as there
are many instances in the past, whe-
ther the advocates affiliated to poli-
tica] parties, who contested elections,
on party tickets were not <clevated
to the Bench, when Cong. (I) was
ruling? It any instance is neces-
sary, T would quote the instance of
the Chief Justice of Calcutta High
Court who retired very recently, Mr.
Shankar Prasad Mitra who was the
Chief Justice. He was a Member of
Cong. (I); he was electeg as an MLA
on Cong. (1) ticket... (Interrup’rons).
I would like to know from Mr. Shiv
Shankar, whether your Chief Justice
or the Law Minister had at any time
felt it necessary to ask through the
Chies Justice, as to whether he was
in any way concerned with any po-
litical party.

This is not the solitary instance.
There is the instance of your ex-Law
Minister who was in your seat, the
late Mr. H. R. Gokhale, who was
elevated to the Bench of the Bombay

High Court. He contested elections
to the Legislative Assembly from
Baroda on  Socialist Party ticket.

You-accepted him as the figh Court
Judge. At that time Mr. Y. B.
Chavan was the Chiet Minister.
Many persons objected to that but
he took the right line and said that we
should take him; we do not take that
into consideration. . (Interruptions).

As far as one more instance is con-
cerned. . ..

MR. CHAIRMAN; I do not mean
to obstruct you but you would be
making your points cogently, it you
stuck to the points....(Interrup’ions).
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SHR] BAPUSAHEBR PARULR.
KAR: I would respectfully submit
that I would be relevant.. .(Interruo-~
tions). May I ask Shri Shiv Shan-
kar about Justice Hegde who was the
Speaker? When he was a Member
of Rajya Sabha on behalf of Cong-
ress, he was elevated to the Mysore
High Court. Again a sitting Judge-
who earlier happened to be a Minis-
ter in the Kerala Government—was
elevated to the Supreme Court. When
all these things are there, I would
like to know... (Interruptions).

PROF. K. K. TEWARY (Buxar): I
rise on a point of order. A Member
speaking on the Calling Attention
Motion cannot speak for more than
three minutes. He has already spoken
for five minutes and he is making ex-
traneous references which are irrele-
vant,

I AWAIG TN ST R T § wgt
T g 1 A F/EE AT GERAT Ao
T]Y 5 W g, IT WE aT H I3
gU & abeu @ I g Afew )
g gwar 9t &1 P> T@T T, T
aEH W 1 HwE, T qJE awgT,
ALHT O JTAT AT, ST AT
Ig qEFS T FET B Paaw @ e
?‘"Wt’a’nmﬁmmm
|

vty weiaw - fed, §  a@iw
@ E | () F awei g
. fF ome a6 s O w7
I TET I AT FCA, gW I AT
T 701 TR@ @ T B gwA  qET
AT FEHT | FIYHR T ARE IF JTET
g 9 JIT & ¥ @Y g awar
g1 d A ggs € W s P
I W A @, T I TEAT  AE;T
TEAT, Hi® efflF gEY F v o
Py o @ N g = wwiy
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gior @ fox Y @ @@ AW W
I Y ax@ A7 g1 frEngy HTAg
fx PrgT g AT &

o, ow. wATAWer (SATY):
6 AW X g, ATH FHA)

MR. CHAIRMAN: We have extended
the time.

SHRI BAPUSAHEB PARULEKAR:
Therefore, at the commencement I said

what the hon. Speaker said.

MR. CHAIRMAN: I was not obstruct-
ing. ... (Interruptions).

SHRI BAPUSAHEB PARULEKAR:
Shri Shiv Shankar I would like to
invite your attention te one more in-
stance. Justice Paranjpe of the Bombay
High Court immediately after his de-
feat as a Cong.(I) candidate at the
hands of Mrinal Gore was elevated to
the Bench. Last, but not the least,
with all humility, Shri Shiv Shankar,
may I ask you a question? Before you
were elevated to the Bench, will you
swear that you were nct affiliated and
concerned with any political party?
(Interruptions). 1 would requcst you
to give this particular answer.

I come to the third point. This is
again an important point and that is
with reference to the complaint receiv-
ed; the dates given, speak volumes. In
the reply the hon. Minister has said
that the Chief Minister sent a letter
to him cn 7th of February, 1980 and
he had not complied with the neces-
sary procedure and the conventions
were not followed. The Law Ministry
and the hon. Minister had to wait upto
4th of March to give a reply. I would
like to ask the question—why? My
charge is that you wanted to prepare
certain documents in the meantime. If,
according to you, the reference made
by the Chief Minister was not correct,
why did you not send that back to
the chief Minister, but instead wrote
a letter to the Governor? Are you ready
to lay on the Table of the House the
letter which you wrote to the Governor
asking him to send his views?

(Interruptions).
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You have mentioned that from
18-3-80 to 18-3-80 you received the
recommendations of the Govenor, but
from 18-3-80 onwards up to this date
you have not given any dates of any
correspondence. I would like to know
these dates: When did you get the
alleged complaint? What is the date
of the complaint? Are ycu ready to
lay on the Table of the House the
particular complaint? Secondly, when
was this complaint forwarded to the
Chief Justice?. Ycu have not mentioned
the date of that. When did the Chiet
Justice pass the final orders? That date
is not there. All these series of docu-
ments connected with each other, I
demand, should be placed on the Table
of the House, so that the inconsistencies
and falsities in your statement will be
exposed.

It is my say that in the month of
March, his pericd was to expire and
he was to vacate. In fact, the Govern-
ment did not want him to continue as
a Judge. But immediately after as-
sumption of office, within two months,
to ask a Judge to go back would not
have looked proper. Therefore, they
took four months’ time to get this com-
plaint and this small complaint has
been taken. These charges which are
levelled are not correct.

Under these circumstances, I ask the
following questicns: (1) Whether the
Chief Justice sent a letter to the
Allahabad Chief Justice and if so, what
is the date and what are the contents
and whether there is a reference made
about the bungling of income-tax, col-
lection of fund and misappropriation,
whether any investigation has been
made and whether he will lay it on
the Table of the House;

2. Whether it is going to be the policy
of the Government to elevate only those
persons to the Bench who would be
favourable to the ruling party:

3. Whether the Judges are to be pre-
cluded from having telephonic talks
with political leaders, what was the
occasion to make enquiries and if the
answer to queries 1 and 2 mentioned
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in that letter would have been ‘yes’,
whether the Judge, Justice Srivastava,
would have Dbeen continued in this
particular office

Sir, all this shows that there is
threat to the independence of the judi-
ciary. 1 would like to know whether
you would like to induct the kumara-
mangalam doctrine of committed judi-
ciary intQ cur judiciary and whether
you want only judges who would fol-
low your advice or orders and who will
interpret your policies in your favour.

These are the questions I would like
1o ask.

SHRI P. SHIV SHANKAR: The ques-
tions were preceded by a considerably
long speech.

AN HON. MEMBER: He is also a
lawyer! (Interruptions).

SHRI P. SHIV SHANKAR: You
should credit me with that much know-
ledge at least because he is a member
of my consultative committee also. Sir,
actually those who have tabled this
calling attention ncotice, and particular-
ly Mr. Paruiekar, seem to have thought
fit to have a Pyrrhic victory by raising
this calling attention, which has really
distressed me. But since the calling
attention notice was admitted, I had
no other option but to bring forth the
facts before this House. I am only
serry that he should say that what I
have stated in the statemen® is irrele-
vant because I am now constrained to
come to this conclusion that he feels
it irrelevant because the whole state-
ment is not platitudineous to them. It is
totally, in my submission, a very rele-
vant statement which has to be brought
to the notice of the Heuse, having re-
gard to the calling attention motion
itself.

He asked the question as to why the
Chie? Justice of India had asked and
what were these questions about the
telephonic talk. I have made myself
absolutely clear in my statement that
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so far as the Government of Iadia is
concerned, at no point of time, we
requested the Chief Justice of India to
put any questions and what questions
have been put by the Chief Justice of
India to the Chief Justice of the Allaha-
bad High Court is a matter on which
neither 1 thought it fit to investigate
nor the Chief Justice of India has ever
informed the Government of India
about the questicns that he has put or
what talk transpired between them.

AN HON. MEMBER: Then how did
vou say this?

SHRI P. SHIV SHANKAR: I have
said it on the basis of the letter of Mr.
Srivastava and based on the informa-
tion that I could gather from the file.
That is how I have put forth before
vou. There is not a singe letter from
the Chief Justice cof India say that he
has put this or that question. (Interrup-
tions). Mr. Basu, I am at least happy
that you have started having some faith
in our judicial system.

The manner of questions, the con-
tent of the questions are the matters
where the Government of India does
aot come into the picture. Therefore.
I cannot vouchsafe either to the truth
of those questions having been put or
what were the exact questions that
were put and what answers were ob-
tained.

A very vehement contention was
raised asking me the guidelines for the
appointment of the judges. I should
very frankly say—my friend, Mr.
Parulekar must know it much better—
because after we took over, constantly
I had been receiving complaints from
various quarters that many a RSS per-
sonnel have been appointed as judges
of the High Courts. (Interruxtions).
Therefore, in the position that has
emerged, it is meaningless for us to
talk in terms of the guidelines. I have
a total faith and I have asserted it only -
about a week back in this House that
a judge should only have the commit-
ment to the constitutional goals and I
repeat it again.
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AN HON. MEMBER: As interpreted
by the Government?

SHRI C. M. STEPHEN: As interpret-
ed by the Marxist books?

SHRI P. SHIV SHANKAR: What
your Government interpreted also we
are aware of.

I do not deny that there are instances
where those who were connected with
a political party in one form or an-
other have been elevated to the
Bench. 1 have never said, neither I
opposed that persons having back-
ground of politics should not be ap-
pointed, or should never be appoint-
ed... . (Interruptions). If some oOf
our friends can meet me in private,
I can bring to their notice iustances
where persons who belong to the op-
position parties were also confirmed
by us and we did not take any
vindictive action in any manner what-
soever. ... (Interruptoins). So far as
the Government of India is concerned,
it does not come into the picture at all.

AN HON. MEMBER: Covertly if notl
overtly. ... (Interruptions).

SHRI ¥. SHIV SHANKAR: If you
weuld like to say something against
the Chief Justice, it would be a very
bad day for us.

SHRI C. M. STEPHEN: Sir, he is cast-
ing an aspersion on the Chief Justice,
and not on us.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI P. VENKATASUB-
BAIAH): Sir, aspersions against the
Chief Justice should not be allowed.

MR. CHAIRMAN: If there is any-
thing objectionable in the record, it
would be expunged after examination.

SHRI SATISH AGARWAL: Will
vou clarify whether the political
background. . . . (interruptions)

MR. CHAIRMAN: The hon. Minis-
ter may answer the questions put by
Shkri Parulekar,
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SHRI P. SHIV SHANKAR. He
asked me a pointed question about
tihe letter dated 7tbh. February 198C.
J miay bring it to the notice of the
House that this letter reached me on
the 14th February 1980. Immediately
after that, on the same day, I send
il to the Section for Lthe purpose of
processing. If two weeks are taken in
between for the purpose of my ad-
dressing a letter on the 1st Mareh,
there is nothing wrong in it because,
after all ,in governmental action tne
wheels do move slowly. Therefore, it
dig take two weeks time and nobody
cann find fault merely because I had
addressed the letter on the 1st March.

In this background, the first ques-
tion which was asked was whether
the Chief Justice of India has sent the
letter to the Chief Justice of Allaha-
bad. This is beyond my knowledge.
The Chief Justice of India has not
addressed me, saying that he has
cither addressed a letter to the Chief
Justice of Allahabad, or that ne had
a telephonic talk with him. None of
these things he has meniioned to me.

Sc far as the question of the com-
mitment of the Judges is concerned,
it has necessarily to be to the consti-
tutional goals. ... (Interrptions)

What you are doinz in West Ben-
cai....you alone know much better.
Tiherefore, in this background the
questions that have been raised by
my hon. friend stand answered.

SHRI BAPUSAHEB PARULEKAR:
Will he lay the letter on the Table
of the House? (Interruptions) Would
he lay the documents on the Table
of the House? [ would like to know
whether he would lay on the Table
the documents referred tu in his state-
rnent. That has not been answered. I
want an answer,

SHRI P. SHIV SHANKAR: I can-
rot. T have on the 21st March, 1980
made it available to the Chief Jus-
tice. The question of placing it on
the Table of the House dces not arise.
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MR. CHAIRMAN: Befare I call
upon the other Member to speak 1
will just say for your information
thet no debate is permitted on such
a statement at the time it is made,
but each Member in whosa name the
item stands in the List of Business
may, with the permission of the
Speaker, ask a specific and brief cla-
rificatory question, The total time
taken on the Calling Attention on a
day should not be more than half-
an-hour. For asking clarificatory
questions, the Member who calls at-
tention should not take more than
three minutes and the other four Mem-
bers not more than two minutes each.

SHRI P. VENKATASUBBAIAH:
Sir, on the running commentary of
Mr. Jyotirmoy Bosu, you have not
said anything.

MR. CHAIRMAN: 1 will take an
opportunity at some other time to
tell something about it.

SHRI MUKUNDA MANDAIL (Ma-
thurapur): I have gone through the
statement of the hon. Minister and it
is surprising that after Mr. Parulekar’s
questions there are....

(Interruptions),

SHRI JYOTIRMOY BOSU: Don't
interrupt him Sir. He is a young
man.

MR. CHAIRMAN: I have been
saying this. I am not that restrictive.
But at the same time you should bear
these rules in mind.

SHRI MUKUNDA MANDAL: Just
I want to say that the measures that
have been taken against the honour-
able Judges are against the Constitu-
tion and it is on political and per-
sonal grounds. Clauses (4) and (5)
of Article 124....

(Interruptions)
SHRI K. P. TUNNIKRISHNAN:
What does Article 218 say?
(Interruptions)
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SHRI MUKUNDA MANDAL: It is
said that no executive has the autho-
rity to constitute an inquiry into the
conduct of the Judges of the High
Court or the Supreme Court. (Inter-
ruptions). But in his statement the
Minister has given some illusion in
that regard and it is not clarified in
a better way.

Sir, I want to come to my question.
Is it not g fact that Chier Justice
Mathur in the year 1975 or so, when
the election case of Shrimati Indira
Gandhi was with Justice Jagmchan-
la]l Sinha, the then Judge of the
Allahabad High Court,**

(Interruptions)

SHRI JYOTIRMOY BOSU- No, no.
Persons were sent from here,

SHRI MUKUNDA MANDAL: **

SHR] P. SHIV SHANKAR: Can any
Member prompt any other Member?
(Interruptions)

SHRI MUUNDA MANDAL. **
(Interruptions)

PROF. K. K. TEWARY: Sir, on the
Call Attention you zaid that subse-
quent speakers will not speak for
more than two minutes and they
should put only pointed questions.

(Interruptions)
SHRI MUKUNDA MANDAL**

I would like to know whether the
Government would institute an inqui-
ry to that effect.

MR. CHAIRMAN: Which effect?
SHR1 JYOTIRMOY BOSU:**

MR. CHAIRMAN: That has no re-
relavance to this. )

(Interruptions)
SHRI HARIKESH BAHADUR. **

MR. CHATRMAN : This will not
form part of the record.

SHRI MUKUNDA MANDAL: ****

s*Expunged as ordered by the Chair.

#¢** Not recorded
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PROF. K. K. TEWARY: I want a
ruling on my point of order.

MR. CHAIRMAN: You are hun-
dred per cent right. I am asking the
hon. Member to be brief and to come
out with his question.

SHRI MUKUNDA MANDAL: I
want to knoyw from the hon. Minis-
ter whether in this country demo-
cracy will prevail, whether, dictatorial
trends will come to an end, whether
there will be rule of law, and whe-
ther the Minister is going to maintain
the respective powers of the judici-
ary and the executive,

MR. CHAIRMAN: You inay answer
whatever is relevant.

SHR] P. SHIV SHANKAR: A lot
of things which have no relevance
have been said, and I do not think it
proper to answer them but the last
question which he put was whether
democracy will prevail and dicator-
ship will not be there. So far as I am
concerned, I have grave doubts bout
democracy prevailing in this country
if his party comes to power, but so
far as we are concerned, we have
been working within thg provisions of
the Coastitution and we will conti-
nue ta do so.

(Interruptions)

AN HON. MEMBER: The hon.
Minister should know stmething
about Communist democracy. He
‘should try to learn it.

MR. CHAIRMAN: Mr Vijay Kumar
Yadav.
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SHR); P. SHIV SHANKAR: The
first question that has been asked is
about the questions asked by the
Chief Justice of India to the Chief
Justice of Allahabag Higih Court, do
they or do they not violate the ap-
proach that I have taken in my statc.
ment. As I said earlier, it is not
known, firstly, whether these ques-
tions were asked and secondly, if they
were asked, what were the contents.
Abotit these matters, so far as we are
concerned, we do not know. How far
Mr. Srivastava himself is true and
correct in his statement is alsc a mat-
ter about which nothing can be said
al this stage. Therefore, it is not
possible for me to dilatg on these
questions, I am not prepared to ac-
cept that these questions have been
asked by the Chief Justice of India.
which matter is beyond my informa-
tion.

So far as the second question is
concerned, in fact, no such investiga-
tion was made, whether they belong
to any party, and I vassed it on to
the Chief Justice of India for his en
quiry and comments. This is the po-
sition. Therefore ,it cannot be said
as to which party they belong to or
whether they have an_ party aflilia~
tions.

SHRY ZAINUL BASHER (Ghazi-
pur): Mr. Chairman, Sir, it is vcry
unfortunate that we are discussing
something that concerns our judiciary.
But since Justice Ramesh Chandra
Srivastava has chosen to resign and
has politicalised the whole issue by
issuing a statement, we have nothing
but to discuss the matter in this
House.

* The Allahabad High Court Las al-
ways a fair record in the history of
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cur judicial system and the judge-
ment passed by that High Court has
always been respected throughout the
country in every court of law.

The Congress Party and jts Govern-
ment, since Independence, hasg al-
ways respected the independence of
judiciary. When the Judges were ap-
poinetd, I understand, a thorough
rrobe was made in respect of their
views, in respect of their independence
and also in respect of their character
so that when they are elevated to
the Bench, they can prove to be
independent judges who cannot be
influenced by any political thought or
by any political leader or by any
Government gnd so on. But we find
that during three years of Janata re-
gime, the Judges wer, appointed only
as a political reward. The Advoca-
tes who were holding anti-Congress
ideas over the years, those whgo were
fighting the cases of the Ileaders of
the Opposition parties, those who
were committed either to 5 political
party or to a political ideology or
those who were committed to a parti-
cular leader or to a particular person
were favoured. When Justice Sri-
vastava was appointed as gz Judge,
there were only four vacancies in the
Allahabad High Court but tive persons
were appointed as Judges only to
favour Justice Srivastava, to appoint
him as a Judge, and nothing eclse.

A large number of persons belong-
ing to RSS were appownted as Judges
in varioug High Courts in the country.
Not only that. A large number of
persons who were committed to va-
rious political parties throughout their
lives were appointed gag Judges in
various High Courts of the country. I
would like to know from the hon.
Minister ag to whether four vacancies
existed at the time of the appointment
of Justice Srivastava ang five Judges
were appointed and I would also lik:
to know whether, before the appoint-
ment of High Court Judges, any en-
quiry is being made about persons
who are being considered for the post
and, if so, whether any enquiry in
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respect of Justice Srivastava was

made or not.

I would also like to know whether,
in view of your statement, you would
like to pursue the matter against him.
Charges have been levelleq against
him in your statement. Will you
pursue the matter against him
on different grounds on which the
State authorities have objected to his
continuance? Mr. Srivastava’s state-
ment reveals that he had directly a
political background. We have also
been informed by the Minister that
a large number of RSS people have
been appointed as ‘judges in the Ja-
nata regime. What action is Govern-
ment taking about them? Waht is the
number of RSS judges that had been
appointed during the Janaty regime?
Is it correct that one Shri Virendra
Gupta, an RSS person, has been ap-
pointed as a judge recently?

Lastly, after the Allahabad Judge
has observed that he is against ap-
pointment of Chief Justice from out-
side ang also transfer of judges and
after the Calling Attention discussion
in this House regarding the Bar
Counci] Resolution on 24th July, 1980,
iz there any change in the attitude
of the Government?

SHR1 C. M. STEPHEN: Well put.

SHRI N. K. SHEJWALKAR: Being
S.S. he is two-third of the RSS him-
self, His case should be considered
first. (Interruptions)

SHRI P. SHIV SHANKAR- Mr.
Stiejwalkar, I am PS5.S. and not
R.S.S.

AN HON. MEMBER: No:; ASS, I
believe.

SHR1 P. SHIV SHANKAR: That,
you are.

Three questions have been asked.
The first question that has been asked
is about various persons having been
appointed having afliations with
political parties ang RSS, whether
there were vacancies at the dme when
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Mr. Srivastava was appointed and
whether  inquiries ~were made
about his antecedents and what action
is to be taken against this person
having regard to the complaints.
Well, Sir, I can assure this House that,
if information is brought to the notice
of the Government about wrong per.
sons having been appointed as judges,
the matter can be looked into. But a
wholesome answer to such a question
is not possible. Though, of course, it
is a very pointed question which has
been put to me, I presume that, when
Mr. Srivastava was appointed as a
judge, there was a vacancy. It is no
doubt true that no inquiries were
made about his antecedents, and after
his resignation, I do not think it
would be proper for the Gowvernment
to institute inquirieg at this stage....

AN HON. MEMBER: Any intention
to review? (Interruptions)

SHRI P. SHIV SHANKAR: You
have done much worse to Mr. Mirdul
—if I remember—judge of Bombay
High Court.

My friend has asked another ques.
tion about a gentleman by name,
Mr. V. Gupta. I can bring to his
notice that his appointment had
taken place much before our coming
to power in January 1980. Therefore,
I cannot say about his antecedents
and other things.

He has asked one more question,
the last question, about the change in
the policy of the Government after
Mr. Srivastava’s reference to transier
of judges and his resigning based
thereon and after what has happened
in this House with reference to the
Calling Attention Motion. In fact, I
have already made my submission in
this House at the time of Calling At-
tention that the Resolution of the Bar
Council of India was without any
basis. -

In fact, Sir, I take this opportunity
to bring to the notice of the House
that oni that occasion certain facts
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were not within my notice, In fact,
immediately after that, I came to
know of some further facts which, in
this context, I feel that I should bring
to the notice of this hon. House. The
Members of the Bar Council of India
" are very responsible persons. They
are the representatives in the Bar
Council of India representing their
various Bar Councils. May I bring to
the notice of this House and take this
opportunity to submit that the Law
Commission, in March 1978, circulat-
ed a questionnaire on the issue of the
transfer of judges? 1 read two ques-
tions which were circulated by the
Law Commission in March 1978 to all
the responsible legal bodies in this
country—Question No. 11(e)—*“What
is your view with regard to the sug-
gestion that we should frequently ap-
point a judge from outside the State
as Chief Justice of the High Court?”

Now, to this question, the Bar
Council of India, as late as in Septem-
ber, 1979, the very same Bar Council,
except a change in one or two
persons who got in a little later be-
cause of the elections of some of the
Bar Councils or because a person died,
the same gentleman, as late as in
September 1979,—hag given the ans-
wer in the affirmative saying that the
Chief Justice should be from outside.
And, Sir, within a short span of eight
to nine months their reversal of this
attitude appears to be merely based
on the change in the Government.
Otherwise, I am not able to see any
reason as to why they ghoulg change
their view which they expressed—
why the Council, consisting of the
same ang similar persons excepting
change of one or two persons, should
change their own view which they
expressed eight to nine months ear-
lier? (Interruptions) I am saying the
Bar Council of India, not you; if you
had not followed me I cannot teach
you (Interruptions). Sir, the Bar
Council of India which met on Satur-
day and Sunday, that is, 19th and
20th—1I have a clear information that
this matter was not in the agenda;
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it was never mentioned in the meet-
ing on the 19th and, it was only on
the 20th that they seemed to have—
many a member had left—passed the
Resolution angd, it is also unfortunate
that this was not communicated to
me on the same day when the Chair-
man, Bar Council met me in the
afternoon.

Thé other question which wag put
by the Law Commission and circulat-
ed to all the responsible - bodies in-
cluding the Bar Council of India, was
Question No. 12 which reads like this:

“What is your view with regard
to the suggestion that we should
have a convention according to
which, one-third of the judges in
each High Court should be from
another State.”

The Bar Council of India, again, in
September, 1979, has answered this
question jn the affirmative, I fail to
understand practically the self-same
person.... (Interruptions). Because
the question of transfer had been
asked, I am answering that, What I
fail to understand is.... (Interrup-
tions).

MR. CHAIRMAN: You answer his
question,

SHRI P. SHIV SHANKAR: That the
very Bar Council consisting of, prac-
tically, the game persons, who have
taken this view in September, 1979
should totally have a wvolte face is
absolutely un-understandable to me. I
take this opportunity to also bring
to the notice of the House that one
of the greatest legal luminaries of
the country who happened to be the
Attorney-General during the tenure
of Janata party government, Mr.
S. V. Gupte, while answering to
question No. 11, viz. having a Chief
Justice from outside said, “I agree.”
While answering to question No. 12,
viz.,, at least one-third judges should
be from outside his answer was—and
I quote~

“I am wholly in favour of that
as that alone may secure some kind
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of freedom from bias, on the
grounds of caste and class consider-
ations or any close association with
local people; 5 term of office not
more than five years as Chief Jus-
tice of a High Court should be con-
sidered.”

Sir, 1 would not like to go deeper
into others, that is, the High Courts,
the State Governments and the various
judges and the Chief Justices who
have supported the idea of transfer of
the judges.

In this background I may, Sir, on
the question that has been posed by
my friend I stand by what 1 have
already said on the Calling Attention
motion and there is no change in the
attitude of the Government.

SHRI KRISHNA CHANDRA HAL-
DER: Mr. Chairman, Sir, J gave no-
tice of adjournment motion and in the
list my name was first but the Hon.
Speaker in his wisdom has admitted
Calling Attention motion and now
my name is at the end. So, kindly
don’t ring the bell. I will try my
best to be brief.

Sir, this is a very gserious matter if
a High Court judge like Mr. Ramesh
Chandra Srivastava is harassed and
humiliated and such conditions are
created that he is in fear, and instabi-
lity is in his mind. Sir, then ng High
Court judge can function indepen-
dently.

Sir, before I go to other points the
hon’ble Minister has said what demo-
cracy will it be in our regime. We
must say tkat our democracy will be
peoples’ democracy and not like bour-
geois democracy here, Even if inde-
pendent judges are maligned and false
allegations are brought in a politically
motivated way which the Minister’s
statement does. ... (Interruptions).

_ MR. CHAIRMAN: That is answer-
ing the question.

SHRI KRISHNA CHANDRA HAL-
DER: Mr. R, C. Srivastava in his
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statement has said that it is deroga-
tory to extend the tenure of High
Court judges piece-meal like any
other temporary government servants
and also queries were made by the
Hon’ble Chief Justice etc. So, here
actually you want a committed judi-
ciary. For that reason, you treat the
independent judges like temporary
government servants. Sir, you know
what happened. This Srivastava was
a counsel of Mr. Raj Narain in the
petition against Mrs. Indira Gandhi,
the then Prime Minister. He was his
counsel in that Election case. At that
time, the Allahabag High Court Judge
was Mr Jagmohan Lal Sinha, who in
his judgment unseated Mrs. Indira
Gandhi.

19 hrs. wEmm—
MR. CHAIRMAN: Mr. Halder, we
have already taken 1~1/2 hours.. .. .

SHR]1 KRISHNA CHANDRA HAL-
DER: Sir, kindly hear me. What has
happened after the judgment then?
Emergency was promulgated. There
were attacks on freedom of speech
and freedom of parliamentary sys-
tems. Parliament became s rubber-
stamp actually of the ruling party.
Judiciary was crippled. What has hap-
pened today? Today, this Allahahad
High Court Judge, Srivastava, has
en unseated, forced to resign. That
means, he has been unseated. Sir, it
is a prelude to emergency. I presume,
sooner or later, our country will have
to face the dark davs of emergency.
I wonder whether in the near future
Parliamentary Democracy is going to
end and one dav We are going to see
a Presidential form of Government.

MR. CHAIRMAN: This does not
arise out of this Calling Attention.

Please don’t g0 on talking about

other points which relate to the Con-
stitution.

SHRI JYOTIRMOY BOSU. Sir, you
can regulate Prof. Madhu Dandavate;
you can regulate Mr. Swamy; you can
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-regulate me, but Please don't interrupt
this young man,

MR. CHAIRMAN: Hg is a pretty
senior member., Yoy should help the
Chair and the House by putting a
brief and a precise question.

SHRI KRISHNA CHANDRA HAL-
DER: Allahabad High Court unseated
Mrs. Indira Gandhi.

MR. CHAIRMAN: It has nothing to
do with Presidential] form of Gov-
ernment and so on.

SHRI KRISHNA CHANDRA HAL-
DER: Emergency was promulgated.
They want a committed judiciary.
Please see the politically motivated
way in which this statement has been
made here. In his statement the
Minister has stateq that this Judge
has given false accounts relating to
his earnings. So, these are serious
allegations which have been made
against Srivastava. There are doubts
amongst Parliament Members and
outsiders also. To remove these doubts
I am asking whether Government wiil
institute an all-party Parliamentary
Comumittee, to probe about this poli-
tically-motivated statement, and the
allegations made against Justice Sri-
vastava. This is my question. So,
what is the truth? We want to know
that. Another point to which I wish
to draw your kind attention is this.
In the statement Mr. Srivastava has
said: ‘The policy seems to be parti-
cularly for the purpose of putting
fear and sense of imstability in their
minds so that they may not be able
to administer justice fearlessly and
independently.”
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MR. CHAIRMAN: Mr. Halder, it
really hurts me to interrupt you.
Please help the Chair by putting a
precise and a brief question. It is
not necessary for you to read the ’
whole thing. It is taken for granted
that all Members have read that

baper.

SHR] KRISHNA CHANDRA HAL-
DER: Sir, this is a very important
point which Justice Srivastava has
made in his statement. You want to
bully the judges. They cannot act in-
dependently and fearlessly. So, I want
that an all-party Parliamentary Com-
mittee be instituted to go into this
serious matter. I want to know whe-
ther the Government would agree to
the appointment of an all-party Par-
liamentary Committee or not. I want
a, categorical answer from the Minis-
ter.

SHRI P. SHIV SHANKAR: Mr.
Chairman, I do mnot think that many
presumptions of the hon. Member I
shoulq answer because his presump-
tions cannot be answered. This short
question that he has put is regarding
the appointment of an all-party par-
Jiamentary Commitee. As I said,
whatever facts have gone on record,
we have placed them at the disposal
of the Chief Justice, I have said that
we did mnot indulge in the investiga-
tion part of it and it is not possible
for me to oblige my friend to agrece
for an appointment of an all-party
Parliamentary Committee to inquire
into this matter.

19.07 hrs.

The Lok Sabha then adjourned tili
Eleven of the Clock on Tuesday, July
29, 1980/Sravana 7, 1902 (Saka).





